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LOK SABHA DEBATES 

LOK SABRA 

Wednt!$day. December 3, 19B6/A,,.aha1QnIJ 12. 
1908 (Sakal 

The Lok Sabha met at Eleven 01 
the Clock. 

(MR.. SPEAKER in the Chai,.l 

ORAL ANSWERS TO QUESTIONS 

r English] 

Threat of Eeologleal DI~aster 

*427. SHRIMATI" BASAVARAJES
WARlt: 
SHRI LALITESHW AR PRASAD 
SHARI: 

Will the ~inister of ENVIRONMENT 
AND FORBSTS be pte,sed 10 state : 

(a) whether Government are aware tbat 
ye,\r after year forest land is beiog lost at 
the rate of 1.5 million hectares annually 8S 

also huge quantity or ferti1e soil is washed 
away due to floods; and 

(b) if so.. the corrective measur~ 
Government propose to take to put an end 
to tbis ecological disaster? 

{Tra",'atiDI.I~ ~ 

TaE MINISTER OF BNVI~ONMENT 
AND FORESTS (SHRI BHAJAN LAL) 
<a) and (b). A statement is giveD below. 

Statement 

(a) GoverlUDent are aware about the 
loss of fotest land and tbe f.ertile • soil. 
f.9Cordinl to a ,tocir mado by National 

Remote Sensiog Agenc, tbe depletion of 
tree cover betweeo 72-75 to 80-82 was 
nearly 9 mil1ion bectares wbich works .out 
to about 1.3 million hectares every year. 

(b) 1 .. Specific areas of action have 
been identified for protection of existinll 
forests like survey of forests, prevention gf 
diversion of forests to DOn· forests uses 
through strict enforcement of Forest 
(Conservation) Act, 1980. restriction on 
grazing. ban on monoculture, delineation of 
right of triba1s, substitution of wood by 
otber materials and compensatory atrores-
. tat ion if forest land is uoavoidably diverted 
for other purposes. 

2. Government are taking steps to 
refore~t denuded forest laods and to afforest 
wastelands of tbe country. 

3. Government bave establisbed a N.Uonal 
Land Use ."d Wasteland DevelopllMDt 
Council. ~ A National Land Use Policy has 
been evolved covering aspects 01 scientific 
irrigation, afforestation, catcbment area 
protection. drainage aod soil erosion wbich 
will betp in arresting the loss of soil. In 
additioll, a National Wasteland Devt"op
ment Board has also been created with tbe 
object of bringIng 5 million hectares of laud 
every year under rue I. wood and lodder 
plantations. 

4. All tbe State Governments bave 
programmes for soil conservation. OO-Ioing 
centrally sponsored schemes of soil conser
vation in the river valley projects and 
integrated watershed management in tbe 
catchment! of flood prone rivers are also 
under oxecution. A special pro&ramme of 
conservation and afforestation in tbe desert 
areas is also being taken up to tackle soil 
erosion. 

(Eng1i.h) 

SHRIMATI .BASAVARAJESWARI: 
Mr. Speaker, Sir, as per tbe world9s top 

bio)o.aists, aU tro,ical foJ'es.as ill .be W(llld 

will ~robaWY disappear in the aeat SO to 7~ 
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yean losing valuable species aod killioS 
17.500 species of plaots and auimals each 
,ear. Tbe Forest Conservation Act wq 
passed in t.he year 1980 aad subsequently, 
tbe AmeoCtmeot has also been passed to 
tighten tbe pro~sioDS of deforestation. 

So, I would like to ask tbe bon. ' 
Minister tbe percentage of deforestation 
that could be stopped after the Amendment 
to tbe Porest Conservation Act of 1980 bas 
been passed. 

[Tr""./Gtloll] 

THB MINISTER OF ENVIRONMENT 
AND FORESTS (SHill BHAJAN LAL): 
Mr. Speaker, Sir, the bon. Member has 
correctly siated tbat there bas been large 
scale deforestation between 19S1 to 1980, 
but tbis process has declined during the last 
five (K six years. On an average 13 lakb 
beetares of laud has been denuded every 
year. Tbere are sev,ral reasons for it. 
First, tbere bas been indiscriminate felling 
of trees. Secondly. forest land bas been 

. diverted with the GoveR1meot's approval. I 
would like to cite figures in .is respect. 
Durtng tbe period of 30 years from 1951 to 
1980, 41 lakb hectares of lana has .been 
diverted for otber purpose~, whicb conies to 
about 1.40,000 bectares per year. After 
1980, only 34,000 hectares of land bas been 
diverted which works out to be 5,500 
hectares per annum. We shan make all 
out efforts to stop derored.tion and for 
this we bave written to State GOVf"TOments 
The Central Government also bears half the 
expenditure. Tbe expenses involving tbe 
provision of jeeps, gunmen. wireless sets, 
sentry posts, are shared equally by the 
Central Government. We have written to 
the State Govttrnments .ODce again. That is 
why we bave enacted A law to stop defore
station. Our Government yvill make full 
efforts for the con'lervation of our forests. 

(Eftg',.\IJ] 

SHRIMATI BASAVARAJESWARI: 
Sir. 1 would like to know which are tbe 
States wbere deforestation is at tbe maxi
mum level and wbether Karnataka is also 
ODe ameoll tbem ? 

(7)".",'alIOll) 

SHU BHAJAN LAL: Mr. Speaker. 
Sir. alS 1 .._y~ mea4iol\e4 .. rtler. itt tb", 

7 years. 13 lath bcctares olland bas been 
deaudtd aODually, wbicb comes to • total 
of 91 lakb bectares or laod. It includes all 
the States. In Andbra Pradesb it bas heeD 
8,33,,000 bectares. iD Alsam it baa been 
"about 1,25.000 bectares. aDd In Karnataka 
it bas been less as compared fb otber 
States. In Bibar. 1l.2 per coat 0' forelts 
have been denuded. In Karo_taka, 1,02,035 
hectares of forest area bas been denuded. 
Deforestation bas beeD maximum in Punjab. 
The next in tbe Hst is Rajastban... • 

SHa) BASUDEB ACqARIA: Wbat is 
tbe level in Haryaoa , 

SHal BHAJAN LAL: I am comiDI 
to that. Allbough there are less forests in 
Rajasthan. yet tbere is more lellin. of trees 
in tbat State. Gujarat and Haryao8 occupy 
tbe tbird aDd tbe fourtb position respecti
vely. We would make an efforts to ensure 
tbat felling of trees is minimum. 

SHRI LALITESHWAR SHAHI: Mr. 
Speaker. Sir, I waot to kDOW from tbe boo • 
M ioister wbetber ba i. aware of tbe fact, 
that the people wbo worked fa the mines 
for tbe last 30 .. 40 yean and wbo were 
rendered unemployed due to tbe closure of 
the mines are 80W iovolved iu tbe felling 
of' forest trees in tbe Slolbbbum district of 
Bihar. 

SHR) BHAJAN LAL: It ia correct to 
some exteot tbat tbe forestl are being cut 
clandestinely. About tbia I bave said 
earlier also tbat tbe Centre is going to 
sboulder half the cost incurred for lookiDg 
after tbe forests and for providing jeeps, 
guards and so 00. The Dumbet of cattle 
bas also increased considerably in tbe 
country. Earlier, there were 29 crore catlle 
wbich have DOW incteased·to 45 Crof.. 20 
per ceot o'these cattle are dependent. on 
tbe forests. Cattle IraziDlil also one of 
tbe reasons. For tble we "'''0 written to 
tbe State Governments that Itlhould make 
arrangements for tbe provision of suard .. 
wireless sets etc. to minImise tbe damalf) to 
the forests. 

SHRI RANA VIR SINGH: Tbe 
Nepalese Dationals at Babaraicb (U.P.) are 
(eniDI trees indiscrimiDately and killiDI the 
animal. near lodo.Nepal border. I want 
to koow wbat steps the IadiaD GOVe1'PP'Oll' 
.~ iakiD, in t"l, difCeCiOl' t 
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SHRl BBAJAN LAL: We aha)) 
certainly )pot iDto it and write about it to 
tbe State GoYcrnmcnts. The Central 
Oovemment would .1so keep a which ovel it. 
We would make all efforts to ensure tbat 
forests are protected. because It would 
protect the eDvironment of tbe ~ountry as 
well. 

SHRI BASUDBB ACHARIA: Mr. 
Speaker, Sir. tbe economic factor is also 
responsible for tbe debudatioD of tbe 
)presls. Are tbe Governd1ent considering 
some alternative programme on tbe lines 
of IR DP aDd other poverty asl1eviation 
programmes in order to stop tbe felling of 
trees? 

SHal BHAJAN LAL : Mr. Speaker, 
Sir, tbe 12th item in tbe 20 Point Pro
gramme of Sbrimatl Indira Gandhi calls for 
afforestation. Rs. 40 crores were spen, \)n 

it per anoum at tbat time and in tbe Fifth 
Five Year Plan, Rs. 200 crores were spent 
and in the Seventh Five Year Plan, 
approximately a sum of Ra. 2550 crores 
bas been earmarked for tbis purpose, &0 

tbat maximum trees could 1te planted • 
• 

So far as felliol of trees is concerned, 
permission is granted oDly in cases of 
certain projects, wbich entail cODstruction of 
dams and power stations which ere in the 
interest of tbe poor farmers and tbe 
natioD. But permission for felling of trees 
is given in very rare cases, and IS given 
after careful consideration. and a condition 
is put on tbe concerned State Government 
that afforestation will be dODe in double 
the area required for tbe project so tbat 
forests are coDserved to tbe maximum 
extent. 

[811,11811] 

SalabilIty of New ZealaDd AtroreltatloD 
Methods for 10.1. 

*428. SaRI I. RAMA RAI: Will tbe 
Minister of BNVIRONMBNT AND 
FOR.ESTS be pleased to state; 

<a> wbether afforestation methods 
adopted in New Zealand are considered 
suitable to ladiaa conditions; aDd 

(b). if 10, whether his Ministry have 

'a"eD any steps to try tbose metbods in 
lodia ? 

THE MINISTER OF STATE IN THB 
MINlSTR Y OF ENVIRONMENT AND 
FORESTS (SHRI ~R. ANSARI): <a> 
and (b). In view of tbe differeDce in 88ro
climatic coocijtions 8S well as different 
forest management practices followed in the 
two countries, afforestatton methods adopted 
in New Zealand are not considered entirely 
suitable to Indian conditions. 

SHRII. RAMA RAI: After and 
durang tbe VISit of our Prime Minister to 
New Zealand and to the Forest Research 
Institute at Rotorua. we were made to 
understand tbat fore.l management and 
techniques of afforesta'ion adopted in tbat 
country have invaluable lessons for India 
and, possible areas of cooperation can be 
opened up in tbis area.. Ellen China made 
use of the New Zealand technique for 
afforestation... At present. a specie called 
Radiata pine is belog encouraged in New 
Zealand and it is prosperiol well in New 
Zealand and it is beiDI. imported from 
California. 

It is natural for a country like India to 
think of importing some species whicb will 
help and which will have multiple uses sucb 
as fodder, fuel aad small timber and otber 
uses for tbe country. 

Win the Government think of any sucb 
species for afforestatioD in our couotry as 
is being done in New Zealand? Wall the 
Government think of importing some otber 
species 8150 from countries ai' over tbe 
world which will be suitable for our 
couotry? Does tbe Government have any 
idea of tbat plan in tbe near future ? ... 

SHRI Z.R. ANSARI: It is true tbat 
as directed by our Prime Minister, tbe 
Secre.tary, Envirooment and Forests. met 
Mr. Mike Moore. Minister for Overseas 
Trade and MarketioB. New Zealaod. Dud.,. 
tbe discussions, three areas were identified 
for possible cooperatioD between New 
Zealand and India. After tbose discussioos. 
tbe New Zealand Minister bad promised 
to send a Dote iodicatio& tbe way in whlCb 
New Zealand would provide assistance to 
lodia. But no Dote containing information 
has come to us. As I have said in 01)' 
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repl,. tbe specie wbicb Is beiog planted in 
New Zealand js Radiata pine. I have 
already said tbat the present policy of tbe 
Ooveroment is that we do Dot encourage 
these exotic speCies. ~ We have our own 
species whlcb can do better. The agro
climatic conditions of New Zealand aod 
India are quite different. We-bave 'mostly 
tropical and sub-tropical forests. Tbis 
radiata pine is a specie wblcb is most 
SUitable for temperate clamate. Seeoodly. 
tbe tbrust of tbis atJor~station pro
gramme ••• 

MR. SPEAK.ER: He is asking about 
the methods ••• 

menl Board to~ liYe was,_ land to tbe 
f_rmers, to those persabs wb~ rwaft~ to 
raise plants under tlee palla scbcme. We do 
have lbat scheme. 

PR.OF. P.l. KURlEN: I would like 
to know freRn tbe boo. Minister wbether be 
IS aware tbat plaotallo" forestry IS also 
part of tbe afforestation programme in 
some otber countries.. It is possible to 
have plan\ation forestry in our waste land 
because if you bave ODe acre of Cardamom 
plantation. you can plant 250 trees; if yo. 
have one acre of rubber plantatioa. you 
can have more tban 150 to 200 trees. This 
can be eocouraged in afforestation jf tbat . . " 

SHill Z.R. ANSARI: "ibe tbrust of' programme IS IDcluded. I would lake to 
tbe.atforestation programme is also dlfferent. know wbetber you have 'any sucb pro-
They are selecting tbose species by growing gramme ? 
wbich tbey can export timber to otber 
countries. Thoy. have surplus of timber. In 
our own country. we are faclog a sbortage 
of fuel wood; we are facing a shortage of 
fodder; we are facing a sbortage of timber. 
Therefore. our tbrust 10 tbe plantation 
pr08ramme is quJJe ddfereot from that of 
New Zealand. What tbey are doing is. 
tbey are just planting it and tbey are giving 
very good doses of fertilizers. top-dressJng, 
irrilatioo. Tbey ale grOWing tbe forests as 
a crop and earning foreign exchange. In 
our country. we are growing. preserving and 
conserving forests for tbe poorer section of 
tbe society to provide fuel-wood to them 
to provide fodder to our cattle population 
and .t.o to provide small timber to the 
poorer sections of ~ tbe populatioD. All 
tbese tbiD8S are tbe dlffereDt experiments 
whicb are ~jnl taken up in otber countries 
are UDder study. We are proceeding very 
cautiously. Ooly tbose tbings WIll be 
encouraaed in our afforestatioo prbgfamme 
which will be fouod suitable for Indian 
conditioDi. 

SHRI I. RAMA RAI : Out of one 
million hectare plantation forests. half of 
wbicb is state-owned and balf of wbicb is 
privatelY-owoed do we have any proaram.ple 
or giving atleast fanow land wblch is Dot 
used for aoy cultivation purposes to the 
farmers 00 lease basis to raise forests for 
t1ieir use and if possible for their e~pert use 
also 

SHRI Z.Il. ANSARI: There is a 
prOlramDlC of tbe Waste Land Develop-

SHRI Z.R. ANSARI : Programme for 
wliat? 

PROF. P .l. KURIEN Plantation 
forestry IS to be iocluded in tbe aif'oreata
tlon programme. 

, 
SHR) Z.R. ANSARI: As far as the 

present policy is concerned, tbe forestry 
proatamme, the aiforeslatian programme is 
mal DIy meant for producing more fuel
wood. more fodder aod more small timber 
for tbe poorer section of the society. We 
are Dot includill8 tea pJantatlon. coffee 
plantation and cardamoDs p JaDtation ioto 
tbo forestry programme. 

[TransJalionJ 

SHRI BHAJAN LAL: This is a casla 
crop. You may talk about srapes tomorrow 
you may talk about apples tbe day after· 
and about apricots the next day. but tbi. i; 
not covered under it. 

lEngli.h) 

SHRI MANORANJAN BHAKTA. I 
cODgratulate tbe Government lor aakiDS· 
determined efforts for tbe aff'orefttat~ 
prolra~me.. Wbetber tbe New Zealand 
system IS sUitable or Dot. but ODe thiD 
whicb I bave Iloticed is that for protectiJ~'; 
one plant. we are catting another 25 to SO 
teoder pla?ts f~r making feDces. By that 
we are 1081DI more Dumber 01 trCOl. In 
vicw of !bat I waat to know wbetJaer tho 
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Miaister will kindly tell u. as to wbat is 
tbo system tD New. Zealapd for pro&cctio& 
tbe plants and wbat a8 the system we are 
adopting and in case we are cutUO& mOlC 
plants for protecting tbese, for ~akiJ)g 
fenees. wbC'lher be will baD cuttillg of 
trees (or fenciog purpo~es and provide 
alternative arraasemtDts so tbat the 
afforestation prosramm: can be fuUy 

. past eucalyptus was a very popular variety, 
but there was a Jot of controversy about It, 
.and it bas been reported in tbe press tbat 
planttng of bucb trees may dry up tbe 
grouod water. Has this controversy been 

. reholved "l 1 waot to know whether 

successful. 

[1 Tons/allonj 

SHRI BHAJAN .J...AL: Mr.. Speaker, 
)rl,SO far as fenclog IS couc;eloed. you bave 
also been a tarmer ano )'ou must be knOWlU& 

It. 

M)l. Sl'EAKE&: 1 am sull c;\ farmer. 

SllRl BHAJAN LAL: And you are 
.K.nsbl PaDdae as w~ll.. You ale aWiu:e 
tbat big trees are not felled for feDclDl 
purposes. Only tbol>e trees ace cut 1'\)1 

tbat purpose wl\lcb are eltber ,bOIDY or 
only small busbes arc cut. {lnterruptions) 
1 aID also a t.&rmcr. ! helve wor~~d 10 tbe 
fields and l halve first hand exp~neucc ot 
it whereas you may nOI bave gone 10 . tbe 
field at all. 1 am amplylog tbat 10 RaJas
than busbes b" we to be trimmed e'Very 
month. otherWise at would not fterve any 
purpose. You may be a ware 'bac 'be 
leaves are used as lodoer lor Sb~ep, goats 
and camels. Such trees can be growo 
wbich dO Dot have a long life. Ibe farmers 
use only tbose species -wblCb a[~ Dot of 
much use. If tbe farmer or ,be landlord 
thinks tbat certain vallely of plant wJll be 
more expensive. then be would never allow 
it to be used for feociD& purposes. 

{En,U.h] 

SHRI MANORANJAN BHAKTA: I 
invite tbe bOD. Minister to come and ·see 
tbe position in OUt Unioa Territory aod 
tbeD take a decision. 

{ Tran.lation! 

SHRI BHAJAN LAL: We 
certainly look into tbis problem. 

shall 

aCC:O(dlDg to tbe policy of tbe Government 
is it proper to plaot eucalyptus trecs io tbe 
country? • 

MR. SPEAKER: Shri Nawalji, you 
haven't told u~ about the qualities of 
·Gyati' "1 

SHRI Z.R I\NSARl:. Slf, bon. Sbn 
Sharma bas himself saJd that tbere IS a 
controve.ray about It whicb shows tbat 
there is oothing 1!oDclusive about it. 
But the consensus reached among the 
SClentists IS that It IS a. controversial 
malter and tbe SClentists tbemselves have 
ddferlng opinions 00· it. It IS evident tbat 
as compalcd to otbe.r species, (he qUlck
growing varieties would require mor~ water , . 
proportionately, bUI tbe question whether 
such trees destroy tbe fertihty of the sod 
and whether such trees affect g(oulld water 
resources adversely IS sull a cODtroverSlal .. 

Secondly, t~ present policy of tbe 
Government is against mODoculture of any 
sort, as was the case of ew;a)yp.u~ plant .. 
iog in our afforestation programme. As per 
our present policy regarding afforestation, 
we are against monocuhure and ate io 
favour of mixed species. We are not in 
favour of planting any particular variety of 
trees. We lia ve sent instructions to tbe 
State Governments tbat mixed varieties of 
trees should be groWD. and . tbe selection of 
tbe species sbculd be made ac~ordiDg to 
tbe local needd for timber, fuel wood, 
fodder etc. and according to tbe needs of 
tbe poorer sections of the society. 

Li~e.ft. to TV Mannl.darers 

·429. SHRI SALEEM. I. SHERVANI 
\\'11) tbe PRIME MINISTBR be pleased t~ 
state : 

SHR} NAWAL KISHORE SH-\RMA : 
Just noW the hone Minister bas mentioned 
tbat only those trees should b: planted 
which aIO suitable for tbe COUDlry. In the 

<a> tbe number of licences/letter oj 
intent issued to bJaok and white act" 
colour T.V. manufac.urers. separately y. t~ 

\If
" I I 

man aC&Ul1D8 capaCIties; 
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(b) tbeir iDstalled capacity 10 tbe 
couot~as OI! 1 April. 1986; aod 

(c) tbe Dumber of letters of ialeot 
issued aflcr 1 April, 1986 '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIBNCE 
AND TBCHNOIJOGY AND MINISTER 
OF STATE IN THE DEPAR.TMENTS 
OF OCBAN DBVELOPMENT. 
ATOMIC ENBRGY, ELECTRONICS 
AND SP ACB (SHRI K. R. 
NARA YANAN) : <a> to (c). A Statement 
in g[ven below. 

State_eDt 

<a> Lists of units cranted IicencesJ 

Oral Answer" 1.2 
J 

Jetton of iDteat to PlBDufacture Black aDd 
White and cblOQt Tolevisions aJoDI 
wilb tMlr manufacturiog capacities 
an aivea at Annexures A qnd B respecti
vely. 

(b) Ja tbe assembly oriented products. 
tbe concept of iostalled cap~city is not 
app1tcable 10 tbe bl"'I~1 sensc. Generally, 
tbe Jlcooced Qlp&cuy IS taken as tbe 10S

tailed capacity. 

(c) Lists of letters of inteot issued 
for Black. and Wblte and ColouJ' Telc:vislODS 
from 1st April, 1986 onwards t.ll date daro 
aivoo at Annexllres C and D. 

AD_ex_re.A (I) 

s. 
No. 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16 

Indu~"'t" Licence, i •• lked lor Black & While TV Reel" ve'~ 

Part)' Capacity 
(Nos.) 

Assam Blectronics Dev. Corpo. Ltd., Guwabati 100,000 

Balaji Electronics, Madras 20.000 

Bihar State Hlec. Dev. Corpn. Ltd •• Palo. 40,000 

Pinatone Etectronics Pvt. Ltd., Sabibabad 100.000 

British Physical Lab India Ltd., PaJabat 10,000 

Busb Jodia Ltd., Bomba), 10,000 

Coar India MuiUtronics Pvt. Ltd., New Delbi 10.000 

ContinGntal Device India Ltd., New Delhi 100,000 

DynavisioD Ltd., Madras 80,000 

Enfield Electrooica Ltd •• Madr .. 50,000 

Electroaicl Consortium P.-r. Ltd •• New Delbi 60,000 

E1ectronD Corpn. of Ipdia Ltd., Hyderabad 40,000 

Happy House (TV) Mfl. DjvilioD Ltd.. Madras 10,000 

Haryana Television Ltd., Farldabad 5.000 

H.P. Mia. and ladl. Dev. Corp •• Ltd •• Simla )0,000 

J and It. State Iodl. Dev. Corpo. Ltd •• Srioqar 10.000 

Status 

*J8 Prqd 

10 Prod 

10 Prod 

)0 Prod 

In Prod 

In P(od 

In Prod 

10 Prod 

10 Plod 

In Prod 

In Prod 

In Prod 

In Prod 

la Prod 



13 t;Jrlll Answers AGRAHAYANA 12, .. (SAKA) • 0,11' AlUwer& 14 

----~------------------------------------------------------------ ----s. Party 
No. 

"7. Jupiter Radios (RCld.). New Delbi 
.'i 

18. Jupiter 1tadio (Read.), Ludbiaoa 

19: Karnataka State Bee. DeY. Coq,n. Ltd., ..... Ioro 

20. Keral.·'ltate Eiec. Dev. Corpn. Ltd., Calicot 

21. ""Kerala State Blec. Dev. Corpa. Ltd •• Trj"Andum 
• 

22. Kooark Television Ltd., Bbubaaesbwer 

23 ... M. P. State Blectrooica Dev. Corpa. 1:,td •• Bbopa. 
• 

24. Murphy lodia ,Ltd., Tbane 

25. NBLCO, Bombay 

26. Orient VisioD Ltd .• Madras 

27. Neo Export Pvt. Ltd., New Delbi 

28. Nettur Tecbnical TraiDiog Foundation, BanpJOJ'o 

29. Rajasthan Electronic Ltd •• Jaipur 

30. Ralectronics Pvt~ Ltd, Banl.lore 

• 31. Rao Insulating Co. Pvt. Lid, 8 ..... 1010 

32. Rucbika E1ectronics Ltd., New Delbi 

33. Shankar Electronics Ltd, Calcutta 

34. STDJ{EL Television Ltd., Trivaodrum 

35. Sigma Bngineers, Pune 

36. Telectronix Ltd., Nanital 

37. Television and Components Pvt. Ltd .• Naroda 

38. United Diamand Ltd., Cbandi.arb 

39. Uoitron Ltd •• Paridabad 

40. UptroD India Ltd., Allababad 

41. _ UptroD India Ltd., Luckoow 

42.. Usba Television Ltd., Faridabad 

43. Veatrag Electronics Ltd. Bombay 

~4. Video Electrooica, SahibabJcJ 
I 

Capacity 
(Nos.) 

100,000 

20.000 

20,000 

10,000 

'20,000 • 

6'0,000 

100,000 

100.000 

2,00,000 

1,00.000 

30,000 

s,ooo 

5,000 

40,000 

10,000 

100,000 

10,000 

10,000 

10,000 

20.000 

80,000 

SO,OCO 

10,000 

.0,000 

80.000 

. 
10,000 

100,000 

40,000 
.. to 

StatUI 

10 Prod 

)n Prod 

In Prod 

In Prod 

10 Prod 

In Prod 

)n Prod 

In Prod 

In Prod 

In Prod 

10 Prod 

In Prod 

10 Prod 

In Prod 

In Prod 

10 Pro\l 
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s. 
No. 

dBcEMBBR S. ,98d 

Party 

45. 

46. 

Videocon International Ltd .• Auraosabad 

Vi,wtroD Electronics Pvt. Ltd., New Delbi , 

47. Webal Nicco Blectronics Ltd., CJlcutta 

48. Weston Blectroniks Ltd., New Dolbi 

.. 
• In Production. 

AODexure-A (II) 

Capacity 
(Nos.) 

40,000 

20,000 

10,000 

81.000 

Indust,ial Licence. I&$ued for Colour TY Recelv~'s 

s. 
No. 

Party 

1. Aodhra Pradesh E1ec. Dev. Corpo. Ltd., Hyde_bad 

2. Agsam Electronic Dev. Corpo. Ltd., Guwabati 

3. Balaji Electronics, Madras 

4. Bihar State Elec. Dev. Corpn. Ltd, Madras 

s. Binatone Electronics Pvt Ltd., Sabibabad 

6 8ritisb Pt YSlcal Lab India Ltd., Baogalore 

7. Briti~b PbY'iical Lab India Ltd., PaJgbat 

8. Busb India Ltd, Bambay 

9. Cauvery Electronics Pvt. Ltd., Bombay 

10. Cear India Multitronics Pvt. Ltd .• New Delbi 

11 Centra) Etectronics Ltd. Sahibabad 

12. Cbroma Electronicll Pvt Ltd., Bombay 

13: COO$iocotal Deyice India Ltd., New Delhi 

14 Debikay Systems Ltd .• Calcutta 

IS. Dynavision Ltd., MAdras 

16. Electronics Consortium Pvt. Ltd., Nainital 

17. Electronics Consortium Pvt. Ltd., New Delhi 

\ S. B\eettonica Corporaliotl of India Ltd ..... Hyderab.d 

Capacity 
(Nos.) 

40,000 

so,ooo 
so,oco 

40,QOO 

• 
50.000 

50,000 

50.,000 

50,000 

20.000 

25.000 

SO,OOO 

50.000 

50.,000 

SO,OOO 

50.000 

50.000 

50,000 

. 80.000 

Status 

10 PtOd 

10 Prod 

StatUi 

·J.n Prod 

In Prod 

In Prod 

10 Prod 

10 Prod' 

In Prod 

In Prod 

In Prod 

In Prod , 
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s. Pari), . 
. No. 

. ------:-- --.-:._ __ --_ .. ---- --- -_-:: -- y- -

19~ ·Snfield Electronics Ltd •• Madras 

20. Goa- Blecfronlci ~td.~ Mapusa 

·21. H~PPY Hou~ TV.-Mfg. PivisioD ~vt. Ltd., Madras 

22. Fiaryana Televis\OD L$d •• Faridabad 

23. - H'!P.· MiD. and Indl. De~. Corpn. Ltd., Simla 

24~_ J and It S.tate "Iodl, Corpn. ~td •• (Contelvisi.on). 
Srioapr· .. 

25. ~ Jupiter .Radio . (ReId). ~ Ludbioa 

26. jupit~r Radios (ReId), New Delbi 

17. Kal,aoi ~h"rp. India Ltd., Pune .. 
'. -

28. Karnataka State Blec, Dev. Corpn. Ltd .• Bangalor~ 

29. . Kerala Sta~e B~ec. Dev. Corpn. Ltd;.. Tri~a-odrum 

30. Konark Television Ltd-.~ Bbubaneshwal' 

31. Lioytron Electronics Pvt. Ltd., Bombay 

32. M.P. State Elec. Dev. CorpQ. Ltd., Bhopal 

33. Meltr9D Kalyani Electronics Ltd t • Bombay 

34. NELCO, Bombay 

.,35. Orient VisioD- Ltd., Madras 

36. Punjab Display Devices-Ltd., CbaDdi8ar~ 

37. R.C.P. Electronics Ltd.~ Bangalo"re 
- . 

38. Raghunaodan "Electronics Ltd .. Banlalore 

39. Rajasthan Electronics Lt ••• Jaipuf 

40. Ralecttonics Pvt. Ltd., Baogalore 

41. ·Risbi R'eetroDiOl Ltd., New Delhi 

4~. Ruchika Electronics Ltd., New Delbi· 

43.· Sba~k8r 'Blectronics Ltd •• Cal~~tta· 

44. SIDKBL . Television Ltd., Trivandr~ 

45. Siam • .ED8ineers~ Punc 

'l6!· ·!o'~Yii~oo·~~~··9o~p~·QeDt~ ~xt .. ~(~., Naf~~ 

-Capacity 
(Nos.) 

50.900 

25.000 

20,000 

20.000 

20,000 

·50,000 

100.000 

10,000 

SO,OOO 

- 2S,OOO 

40,000 

50,000 

50,000 
.. 

25,000 

2,00,000 

20.000 

50,000 

20.000 • 

20,000 

2S,OOO 

50,000 

50,000 

,o.000 

50,000 

20,000 

5O,OO(} -

. 'Q.QOO 

·Onzl Answers 18" 

Status 

1n Prod 

In Prod 

In-Prod 

In Prod 

In Prod 

.Ift P~ 

In Prod . 

In Prod 

In Prod 

JD Prod 

In .Prod 
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s. Party 
No. 

• 

47. Televista Blectro'_ics Pvt •. Ltd • New Delhi 

48. United Diamond Ltd., Cbaodigarb 

49. Unitron Ltd. Faridabad 

50. Uptron India Ltd. Lucknow 

51. Usba Television Ltd., Faridabad 

S2. Veetraj Electronics Ltd •• Bombay 

S3. Video Blectronics Pvt. latd •• Sabibabad 
~ 

54. Videocon InternatioDal Ltd.. Auraogabad 

55. Viewtron Blectronics Pvt. Ltd., New Delbi 
.... 

56. Vijai BlectroniC! Pvt. Ltd .• Hyderabad 

57. Webel Nicco Blectronics Ltd •• Calcutta 

SB. Weston Blec Components Pvt. Ltd., New Delhi 

S9. Weston Electroniks Ltd ,New Delhi 

60 • Yamana Digital Electronics Pvt. Ltd, Hydelabad 

• Jo Production. 

s. 
No. 

Party 

ADDexare-B (I) 

1. A.P. Elec. Dev. Cot'pn. Ltd .• Hyderabad 

2. B B. Hatbarbi, PUJJe 

3. Britisb Pbysical Laboratory lodia Ltd .• Baogalore 

4. Continental Deva lodia Ltd., Noida 

5. Debikay Blectrotricl, Calcutta 

•• BlectrovisioD {lndJa). Oorakbpur 

7. Enfield India Ltd., Madras 

GuJaral liU"lD!4. Vallcy P~tilizer Co. Ltd, Bbal"\1c;b . ' ' 

ONI Answers 20 

Capacity Statu .. 
(Nos.) 

.sO,OOO 

100.000 

'0.000 

100.000 10 Prod 

20,000 

50,000 

50.000 10 Prod 

40,000 

SO.OOO 

4'.000 

SO,OOO 

50,000 

34,000 JD Prod 

10.000 

Capacity 
(Nos.) 

20.000 

58.000 
~ 

10.000 

58,000 

20,000 

J8.SOO 

50.000 
• 

30,~ 



to 
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-----------

• 

s. Party 
No. 

9. Happy House TV Mrl Dev. Ltd., Madras 

10. lad. National Ltd., Madras 

11. J BbusbaD, USA 

12. Pulser Electronics Ltd., Madras 

13. Vljay Vardbao R.eddy, Madras 

14 Kartar SiOlb Tbekral, Bombay 

• 

15. Kerala State Blec. Dev. Cospn. Ltd., Cali cut 

16. Lancer Electronics, Abmadabaj 

17. Murphy India Ltd., Thane 

18. Orissa Slate Hlec. Dev. Corpn. Ltd., Bbubancsbwar 

19. P.l.V. Blectronics, New Delhi 

20. Puujab Blectronics Components Ltd., CbaDdiprb 

21. Punjab State Elec. Dev. aod Prod. Corp. Ltd •• Cbaodigarb 

22. R.. Ramacbandran, Madras 

23. R.ajastban Blectronics Ltd., Jaipur eo 

24. Royal Blectronics Pvt. Ltd., BeJgaum 

25. S.M. Ali Perada, Gujarat 

26. Sarine Electronics PYt. Ltd ... New Delhi 

27. Sbubi (Mrs.) P. Dalmia, Bombay 

28. Sip_ BDlineers, Pu. 

29. Stellar VlectroDica Co. Pvt. Ltd., Bombay 

30. SuriDdra SiDlb. IDdore 

51. UptrOD BlectroDics Devices Ltd., Sahibabad 

32. Vim •• Mebta, New Delhi 

33. Vimal Nauda, Now Delhi 

a 

Oral.411swerJ 22 

Capacity 
(Nos.) 

SO,OOO 

70,000 

20,000 

SO,OOO 

50.000 

100,000 

10,000 

50,000 

100,000 

25,000 

30,000 

10,000 

75,000 

50.000 

10,000 

10,000 

30,000 

20,000 

10.000 

100,000 

20,000 

SO.OOO 

50,000 

100,000 



ADD.sure-BXII) 

Uller. o/'.'en' 1.,.4 /0' Colour rv Rece/.er. -. 

s. Party Capacity 
No. (NOI.) 

1. A R.amchandra Raju, Hyderabad 50.000 

2. AUumioium Iodustrics Ltd •• TrivaDdrum SO,OOO 

3. Aoao,a ElccttODics Ltd •• New .Delhi 40.000 

4. A .. P. Blec. Dev. CorpD. Ltd •• Hydorabad 40,000 

s. B.D. Agarwal and SoIlS Pvt. Ltd., Bombay '0,000 

6. Bcatasb Phys~l Lab. India Ltd., Baoaalore. 30.000 

7. Consumer Electronics (Pb) Lid., CbaDdJaarb 50,000 

8. Continental Devices India Ltd., New Delhi SO~OOO 

9. Dalmia Electronics Corpn .. BaUab88rb $0.000 

10. Dobikay Systems Ltd., Calcutta 20.000 

11. Deepak Bnterprises PVL. Ltd., CbaDdiprh 50,000 

12- Delca Hamllo Ltd •• Cbaodi .... b SO.OOO 

13. Electronic Research Pvt. Ltd •• Baoaaloro SO.OOO 

J4. BlcctroyisioD (India). Gorakhpur 50,000 

IS. Falla Blectronic Diaplays Ltd., Caleutta ~.OOO 

16- OS Tbakral. Bombay SO,OOO 

17. Gaaeeh Electronics, Jammu SO,OOO 

18. (Jujarat lodl. Doy. Corpn. Ltd., Abmedabad 50.000 

19. Gujarat Narmada Valle)' Fertilizer Co. Ltd •• Bbarucb '0,000 , 
20. lad. Natioaal Ltd .. Madras 70.000 

21. J. BbUiban. USA 24.000 -
22- Kamlclll lai... lodore 25,000 

1 
. 

23. Kartar Siaab Thakra .. Bomba, 50.000 

24. Keral. State BJec. Dov4O CorpD. Ltd., Tdvaadrum $0.000 

25. Kiabole R.. Cbabrs. Bomba, 50,000 

26- Lakbaopal Pvt. ~d.1I Now Dellli 50,000 
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s. Party 
No. 

27. MN Sbankar Narayanao, Calicut 

28. MP AudYOlik Niaam Ltd., Bhopal 

29. Murphy India Ltd., Thane 

30. Om Pathak. New Delbi 

31. Orissa State Blec. Dev. Corpn. Ltd., Bbubaoesbwar 

32. PK Jain, New Delhi 

32. Peico Electronics and Blectrjcals Ltd., Bombay 

34. Pulsar Electronics Ltd., Cbaodigarb 

35. Punjab Display Devices Ltd It Chandigarb 

36. Punjab Electronic Components Ltd., Cbandigarh 

37. Punjab State Elec. Dev. and Prod. Corp. Ltd., Cbaodiprb 

38. Royal Electronics Pvt. Lt~., Belgaum 

39. SK SeeDga), Chsodigarb 

40. S (Mrs.) Marwab. New Delhi 

_41. Semiconductors Ltd., Bombay 

42. Sbasbi (Mrs.) P. DaJmia, Bombay. 

43. Surioder Mohan Katyal, New Delhi 

44. Surindra Sinlh. Indore 

45. Tbe Investment Trust of India Ltd., Madras 

46. Toshiba AnaDd Batteries Ltd., CocbiD 

47. Uptroo Blectrooics Devices !,tel., Sahibabad 

48. VI{ Surcks, New Delbi 

49. Vimal Mohta, New Delbi 

50. Vimal NaDda .. New Delhi 
• 

51. Visbu Dute. Hissar· 

52. Vishnudas Ran ... Bbutada, Latur 

53. VisiDa Electronics, Abmedabad 

54. Zaboor Ahmed Malik .. Kashmir 

Oral Answers 26 

Capacity 
(Nos.) 

50,000 

50,000 

50,000 

.50.000 

50,000 

50,000 

50.000 

50,000 

50,000 

25,000 

~o,ooo 

~.OOO 

50,000 

50,000 

50,000 

SO,OOO 

50.000 

50,000 

SO,OOO 

50.000 

50.000 

50,000 

50,,000 

10.000 

50.000 

40,000 

50,000 
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ADDexare-C 

Lellers of Intent 1~luedfor B/W TV Bee.'Nr,/rom 1-4-1986 O"wards 

s. 
No. 

1. 

2. 

3. 

4 . ... 
s. 
6. 

7. 

8. 

9. 

10. 

11. 

Part, 

Continental Devices India Ltd •• New Delhi 

BlectrovisioD (India). Gorakbpur 

Gujarat Narmada Valley Fertilizer Co. Ltd., Bbarw:b 

Happy Hoose TV Mfa. DAVisioD Ltd., Madras 

Ind National Ltd., Madras 

Murphy India Ltd., Thane 

Pulsar Electronics Ltd •• Madras 

RaJectronics Pvt. Ltd., Baolalore 

Ruclaika Electronics Ltd., New Delhi 

Silma Eo_gioeers, Pone 

Uptron Electronics Devicea Ltd •• Sahibabad 

Aaaesare-D 

Capacity 
(Nos.) 

50,000 

~18,SOO 

30,000 

SO,OOU 

70.000 

100.000 

50,000 

100,000 

100.000 

100.000 

50.010 

Leiter, of Intent I,sued for CTV Rece,?er, from 1-4-1986 Onwards 

s. Party 
No. 

1. Alluminium Industries Ltd., T.rivandrum 

2. Continental Devices India Ltd •• New Delhi 

3. Dcepak Enterprises Pvt. Ltd., Chandigarb 

4. Delta Hamlin Ltd •• Chaodiprh 

S. Electronic Researcb Pvt. Ltd .• Dangalore 

6. ElectrovisioD (India), Gorakbpur 

7. OS Tbaktal, Bombay 

8. Gujarat Narmada VaJJey Fertilizer Co. I:.td., Bbarucb 

9. lad National Ltd., Madra. 

10. Murphy Iodi. Ltd., ThaDe 
;t 

11. Peico Elec. and Electricals Ltd.! Bombay 

12. Pulsar Blectronics Ltd., Madras 

13. Semiconductors Ltd •• Bombay 

14. Toshiba Anand Batteries Ltd., Cochin 

15. UptroD Electronics Devices Ltd., Sahibabad 

. Capacity 
(Nos) 

SO,OOO 

SO,OOO 

50,000 

50.000 

50.000 

50,000 

50,000 

50,000 

50,000 

50,000 

50,000 

50.000 

50,000 

SO.QOO 

SO.OOO 
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SHR) SALEEM I. SHBRVANI: Sir, 
tbe estimate is that five million sets have 
been sold in the country. Ir we take the 
average viewing of five people per set, tben 
about twcbty-five million peopJe watch TV 
in tbe country I wou1d like to know from 
the lion. Minister whether tbese statistiea 
aro correct ann if so what steps are you 
takiog to see that specjally black-aod-wbite 
TV sets are made available in the 'Bf.' 
areas. Are we coming out witb scbeme. 
for Excise Duty reduction, Sales Tax 
reduction and otber subsidies? 

SHRI K.R. NARAYANAN! There bas 
been a very rapid expansion of tbo TV 
system in India. Nearly 75% of tbe people 
in tbe country-side is covered by it. 
We have plans to increase the production 
of TV-both black-and wbite and oolour
on a large scale and for tbis purpo,e many 
measures bave been introduced for 
liberalisation of imports and other incentives 
for manufacture of TV sets. 

. SHRI SALEEM I. SHERVANI: Sir, 
the que~tion I want to know is how are you 
Moing to ensure that the poor people can 
afford to buy a TV ~et. speciaHy people in 
the rural areas? I would also like to 
know whether Government have any 
proposal to give Excise Duty reduction so 
that these sets can be affordable by these 
people at'a c"'aper cost. 

SARI K R. NARAYANAN: Prices of 
black-and-white TV sets ore a1ready rairly 
cheap. Larger production and more 
efficient production will reduce tbe price. 
That i~ why we have adopted the 
liberalisatioo. including tbe reduction in 
duty, ~o that the price of T.V. for tbe ordi
nary man will flO down. A~ you know. there 
are ~ch(l'mp~ for providing TV sets at 
Community Centres in the rural areas. 

PROF. N.G. RANOA: For <X)-opera
tives also. 

SHR} SYEO SHAHABUDDIN: Mr. 
Speaker. "Sir: The· word "manufaeture" 
used both in the question and the reply 
~eem~ to be W1 eupbemi~m. Because if I 
am correct. TV kit!l and major compo .. 
nents are heinIE imported 'and t~y are only 
being "ut together. Although tbe ~inister 
1l~8 Dot liven bere tbe total osti1P .. t~d 

\ 

demaad or even the total productioD 
capacity licence-I believe it is of th~ order 
of three million units, black-and-white and 
colour put tosetber. I would like to know. 
if my ioformation is correct, 'whether 
cODsiderinl the (oreigD exchange· implication 
and cODsidering also the question of quality 
control will sucb a diversity of models, 
wbat is beina done iD order that the units 
tbat come up are of the appropriate 
quality. tbey cause tb~ least strain to our 
foreian-excbaDle position ana tbat they 
meet tbe rrquirement of TV sets in the 
country by tbe eDd of .. 7th Five Year 
Plan. 

SHRI R.R.. NARAYANAN : It is true 
tbat foreilb-excbaDJe has been spent on tbe 
import of parts.- As rar as black-and
white TV ••• 

SHRI SYBD SHAHABUDOIN : Wbat 
is tbe percentage by value of indi,enis8tion 
or of foreign made components? 

SHRI K.R. NARAYANAN : I will 
live you tbat. As rar as black-and-white 
TV is cODccrotd. less than 10% of tbe 
components or parts is imported today, by 
value. As far as colour TV is concerned, 
I am afraid tbat nearly 75% to 80% of 
components is now imported; but we have 
a programme for manufacturing tbe crucial 
components like picture tobes and critical 
compooents in the country and also 
manufacture bas been taken in band in 
some of our major factories. 

SHRI SYED SHAHABUDDIN : What 
about tlte quality control? 

SURI K.R. NARAYANAN: We have 
also standarditalioD and quality control. 
institution in the Department of Electronics 
whicb does random testin, of TV-a kind 
of fUDctional testing of the quality and· 
performance of the TV produced in tbe 
couDtry. 

SHRI ' SYED SHAHABUDDIN: But 
Done of tbem bas lSI marking ? 

SHRI K.R. NARAYANAN : Te§tiog 
is done by SQCD of Department of 
Electronics. 

(TrQlUlatloIJ) 

SHRI MADAN PANDE.Y: r..fr. 
S~ker, Sir, tbe T.V. netw(\rk i$ ellpand'qI. 
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day by day and there is possib!lity of its 
further expansion. Tbe GoverDment bas 
issued enough letters of intent to several 
compaoies as well. The raw material is 
mostly acquired from the domestic market 
aDd some of it is even imparted. In view 
of • tbis situation. win the Government 
encourage establishment of T.V. manufac
turing units in the private sector. in the 
backward areas? For example, some 
districts in Eastern Uttar Pradesb like 
Gorakhpur are yery backward. If tbe 
private companies are Dot prepared -'i to set 
up units in those areas, wilt the Government 
set up tbe same in the public sector over 
tbere. 

[English] 

SHRI K.R.. NARAYANAN : It is a 
very very liberal system. OGL and otber 
licences are issued to start manufacturing 
units on a l&rae scale. 10 fact. we bave 
issued nearly ten times more industrial 
licences \ han manufacturing is actualJy 
tskins place. As regards backward areal 
it is our policy to encourage establishing of 
TV units. It fact, there is a phenomenol 
increase in tbe TV systel!). in the country. 
There are t 79 TV t lanslDission net-works 
in the country which cover a large area. 
We would very much like to encourage 
production of TVs in backw&I'd areas 
and our policies are directed towards 
tbat. 

SHRl MADAN PANDEY: 1 wanted 
to know if the private sector is not 
attracted to estah1i!h units there will tbe 
Government think of establishiog this type 
of units io the public sector there? 

MR. SPEAKER : That is oot uoder 
bim. 

SHRI P.K. THUNGON : May I know 
tbe criteria followed for grant or letter of 
intent and liceoces for sucb factories? 
Secondly, do tbe Government follow any 
criteria fot' diversification in tbe areas so 
as to cr..,.te proper regional balancc? If so, 
bow many such Jicenees have been liven
to North-Eastern region? Tbirdly. I 
would like to submit that the electronic 
iudustries can be set-up in cold and dry 
arealJ. How many such liceoces have been 
liven to Hjmalayan relion lor whicb i, most 
,qita ble for .,!c~ jn4ultri.~ 'I 

.... 

MR_ SPBAKER: Have )!OO applied for 
some' 

SRa( P.K. 
intending to. ) 
criteria. 

THUNGON : I am 
want to know the 

SHRI K.R. NARAYANAN: As far as 
aoy particular region is concerned I do not 
have the information with me as to how 
maoy licences have been issued to an, 
region. I will be glad to look into it and 
send tbe list to tbe bOD. Member. 

. As far as crite.ia is concerned for giving 
llc~ we look to a certain mimimum 
capability ror establisbing an industry. 

SHR.) S. JAIPAL REDDY : Sir, 
confiDing myself to colour TV I find from 
tbe written answer that as ~any as 71 
companies have been given tbe licences. 
Tbe total lieensed capacity f()r colour TV 
sets alone-my friend, Syed Sbahabuddin 
mentioned about tbe capacity of black and 
white sets-is three million. Wben the 
!ec:linOlogy for all 71 units is the same, how 
IS It that 71 units bave been an owed to 
import technology separately? Wby could 
not tbe Government evolve a mechanism 
by which tecbnology could be imported by 
one institution. which in turn, could be 
ofStributed by it to the variou~ units in the 
country as is done in the case of seeds? 

SHRI K R. NARAYANAN: Tbis 
actually is being done. The Electronic 
Trade and Technology Development 
Corporation is importing in bulk corn po ... 
nents for TV sets and givjn~ thorn to tbe 
producers. And there are not 71 cona
boration agreements. 

SHRI S. JAIPAL REDDY .. : But I 
know a number of collaboration agreements 
have been separately s;gned. How many 
are there? (Interruption,). Am J a red
rllg to them? Why are tbey protesting? 

" MR. SPEAKER: Next question .. 

Strateg, for E~port of E.eefronfc 
Products 

·430. SHRT O.S. BASAVARAJUt : 
SHRI H.N. NANJB GOWDA: 

Will the palMS t.tINISTBR be {'teaset1 
to .a." : 
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<a> whetber Government are considering 
8 time bound strategy for providing .. a 
vigorous thrust to accelerate tbe export of 
flectronic products; 

(b) whether a fltudy report submitted to 
Government bas found tremendous scope 
for tbe Icciian electronic industry to compete 

of 

in tbe world marked; and 

(c) if so, tbe details of the strategy tbat 
is beiDI worked out? 

THE MINISTER OF SrA TE IN THE 
MINISTR Y OF SCIENCe AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) to (c). A 
statement is given be]ow .. 

- Statement 

(a) and (b). Yer Sir. 

(c) The strategy witl consist of the 
following: 

(i) IdentificatioPbf products which 
have potential for export. 

(U) Identification of countries where 
greater tbrust is required. 

(iii) Identification of about fifty 
companielil with good track record 
and potential for export and 
having an intensive interaction with 
them with a view to jetp tbem to 
increa4iie their exports. 

(iv) Formulation of a new software 
export policy to promote computer 
software export to take a ql1antum 
jump. 

SHaI G.S. BASAVARAJU : I would 
like to know whether it is a fact that India 
exported about Rs. 142 crores worth of 
electronic products in 1984 of which nearly 
Rs. 100 crores worth of exports came (rom 
tbe export processing zone in Bombay ~ 
The exports from tbe dome'stic tariff areas 
were just around Rs. 42 crores. In view 
of this, is tbere any proposal of the 
9'0vernment to modernize the otbdr units in 

the coufltry for purposes of exports? If 
so, w ba t are the details ? 

SHR! K.R. NARA Y ANAN : lodia has 
exported about Rs. 154.5 crores wortb of 
electronic goods from tbe country. It is 
true thrt the elecUonic export zOie in 
Santacruz exports bulk of these products 
and the value of tbe goods exported by 
them is around Rs. 8S crores and Dot 
Rs. 100 crores as mentloned by the boo. 
Member. We are encouraging other units 
also in tbe country by various metbods to 
set up electronic industries and export tbeir 
goods. 

.. As mentioned in the statement, filSt we 
do the identification of products which 
have potential for export. tben tbe 
identification of the companfes wbich are 
capable of exporting. Then, we identify 
tbe countries to which exports can be made. 
We belp the companies which are capable 
of exportiog these goods in every way 
possible so that the exports go up. 

SURI 0.8. BASAVARAJU: A~ per 
the study report, tbe export committee have 
come to the conclusion that in spite of the 
various concession sach as excise duty etc., 
that have been given, tbe manufacturers 
need more comprehensive beJp from lite 
Government .. 

MR. SPEAKER : Time and again I 
have said in this Iiouse that I do not like 
and appreciate reading of supplomentarics. 
It might lead to a bad practice. 

SHRI Q.S. BASAVARAJU: In "iew of 
tbe report of tbe expert committee, which 
further cODcesAions are the Government 
going to give to the manufacturers to belp 
them? ' 

SHltI K.R. NARAYANAN: Various 
concessions have already been given and 
some more. concessions are beiDg visualised. 
Tbe concessions wbich have bcren ghlen are, 
first of an many of tbe parts for electronics 
and equiprpent have to be imported and 
we have al10wed tbem a) most on OGL; 
secondly. tbe duty has been decreased and 
also there was a draw-back of duties giveD 
to those who have ~~ported beyond a 
certain limit for tbeir ·commitment; Snd 
foreign excbao,e is liven to tbose who llav~ 
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exported sufficient qoantity to travel abroad, 
to estabUsh contacts and to neaotiate with 
tbe other parties. So. a series of measures 
bave been Introduced to eDcour~ge tbose 
wbo have tbe capability to export as well as 
to lenorate the capability 1o export. 

• SURI H.N. NANJB GOWDA: Sir, 
one of t'he pl"oblems that we face in tbe 
world market is that .our rates of products 
are mucb higher compared to tho rates of 
sicnitar items in other countries like Japan .. 
Soutb Korea. etc. Is it Dot a fact abat tbe 
import of capital goods for tbe maqufacture 
of these products are taxed heavily. wbich 
ultimately results in hlgber cost of 
production? As a result of this, ultimately 
in tbe world marked we have to sell tbe 
products at a higher rate, and because of .. . . . 
that we are Dot 10 a posltlOD to compete 10 

the world market. That is why, tbere is 
no enough demand for our elect·onic goods 
in the world market. Therefore, I would 
like to know whetber tbe Government is 
going to take measures for cost reduction 
and whether ooe such mea"ure wourd be to 
reduce faxes on tbe import of capital goods 
for this purpose. I would also like to 
know whetber the Study Report su\_-\mitted 
to the Government also suggested rr ductioll 
of CO!Jt and wbat ot her measures are 
~usgested by the Study Report so that we 
can compete in tbe world market. 

SHRI K R. NARAYANAN : We have 
Dot yet been able (0 com~ere very efficlentJy 
in tbe world market largely because 
electronics is a new industry 10 our countty. 
It is aD industry which is DOW coming 
up. Nevertheless, we have been able to 
export to countries like Germany, Middle 
East, Africa aDd otber places like that. And 
we bave exported sophistIcated system to 
tbem. For example, we bave exported tele
communicatioos system to the Middle East. 
I n fact, we have explqred some turnkey 
pr()~ in Lhese areas, even tbough we are 
operating in a new field of industry. 

r;. As far as duties aod taxes are 
coneerned. we bave brought down the rates 
consj4erably. I tbink. e.rJier~be duty \\as 
a1'ound 1 SO pet cent; we have brousht it 
dowo. to 75 per cent. particularly for 
softw.re. we are folfowiDI a very liberal 
pOlicf f)D~ tbe" is verr larp reduction of 

;' 

import duties for components.' I ndia is 
an exporter of software alld it is more Ot 

less an imtellectual ccmmodity. aDd we havo 
an advaDtage; Our softwcre is pickiol up 
markets abroad. 

SHRI ANANDA OAJAPAllfl RAJU': 
Mr. Speaker Sir, in view' of the fact tbat 
the yen has appreciated in tbe market and 
in view of tbe fact that tbe Japanese are 
thinking in terms of exporting capital aDd 
starling industries in tbird-world couDtries, 
\VIII the Governrpent take tbis opportunit)l; 
and if s(), what are the operational plans 
tbey have prepared to take hold of the 
Japanese technology ·and capital to start 

... industries eitber in India or in the tbird .. 
world countries and increase export earnioas 
tbereof? 

'SHRf K R. NARAYANAN"': The 
a "precia tion of tbe yen bas partly affected 
our exports and cost of -production to some 
extent becau~e we have to import from 
Japan some of the crucial coml'onents. As 
regards collaboration. of course, there ale 
certain areas which Japan is leaving Out in 
exports and we are trying to explore tbo~e 

areas and tryin8 to .P.l0ject our e",ports 
in that direction. We ~ave not yet, jf I am 
Tight, concluded aD), ar.rangement with third 
countries, but we bave been tbinking of 
otber methods like atoriDI up or having 
warehouses in some 8tl'lltegic countries of 
the world wbere 910 can col~t our electro
nic goods and sell from tbat place easiJy 
when demand arises. 

Restri~tions on Government Servants 
on Cnotri"UoD to Provident Fuod . .. 

*431. SURI KAMLA PRASAD 
SINGH : Will tbo PRIME MINISTER be 
pleased to state : 

(a) wbetber there are aD1 restrictioDs 
on a Government servant 10 tb. effect tbat 
he cannot contribute. toward. provideDt 
fund. tbe bonus and/or ureara or pa, and 
allowances in full or in part; 

(b) if so, the reasons therefor: 

(c) if not, whether sucb nquests by 
Governmcat servan.s f-or deposit.... tbeir 
dues 40 pro\lident: fund baw beeD denied; 
aQd 
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(d) if so, tbe reasons therefor and 
wbetber Govornment ~ bave ~Iarified tbe 
position to .tbe departments in tbis regard ? 

THB MIf411STER OF STATB IN THE 
'.,INJSTRY OF P.BRSONNEL, PUBLIC 
GRIEVi\NCES AND PENSIONS AND 
MINISTE.R OF STATE IN THE MINISTRY 
OF. HOMB AFFAIR.S (SHR1 P. 
CHIDAt4BAR~M): (a) and (b).. A 
statement is given below. 

c 
(c) The Government are not aware of 

any requests JlI8de by Government servants 
for depositing their dues in Provident FUDd 
which has beeo denied. 

(d) Does Dot arise. 

Statement 

10 term-s of the provisions ml" de ID the 
General Provident Fund (Central Scrvice~) 
Rules. 19hO, an employee can subscribe an 
amount which is not less tban 6% of tbe 
emolomeats and not more tban his total 
emoluments : . 

Provided tbat in the ca~e of a subs-
criber who bas previous1y been subscribing 
to a Government COJ\tributolY Provident 
Fund at the higber rat-e of 81%, th-. amount 
of subscription bas to be not less tho D 
81% of his emoluments and not more tban 
his total emoluments. The amount of 
subscription cao be reduced once at any 
time during' tbe course of the yt!ar or 
enhanced twice during the course or the 
year. The arrears of pay form part of 
total emoluments aDd .re governed by the 
general provisions of 4be rules as a hove. 
The bonus does Dot form part of emo)u
ments and is Sovemed by specific orders 
issued by Govemplent. Tho arrear~ of pay 
and allowances .Ad payment 'Of bonus are 
required to be deposittd ioto tbe provident 
fund in tbe interest of tbe national economy 
to stem tbe inflationary trends. 

(r'II,,"'atf 011] 

SHill KAMALA PRASAD SINGH: 
Mr. Speaker. Sir, the employees are not 
inclined to make -dcposits·in tbe Provident 
Funds. because tbe rate of interest is less 
ttlan nat i' oifered by tbo Beaks. I wan t 
to ask tbe .Jaon. Minister wbotber tbe 

Government is considering tbe enbaDcement 
of the rate of jnterest. 

[Engl/'h] 

SHRl P. CHIDAMBARAM: Sir. 
that would not be correct. The rate of 
Jntel e&l is qUlle attractive and ~ tbiI.k a 
large Dumber of employees do avail of 
thIS option. to deposit ID tbe Provident 
Fund. But the questloD. whether tbe rate 
of Interest sbould be enhanced or not IS a 
question which is under review by tbe 
Floance MIDI&try from time to time and 
the orderb are issued by the Finance 
MiDlstfY about the rate of Interest. 

DR. DATTA SAMANT: Sir, in (bis 
scbeme. the maximum that we can make an 
emproyee 10 depoSIt may go upto bis full 
salary. In the private bcctor, upto 10 per 
cent of thelT salary, the emplo)ers contri
bute towards theIr P,Ovldent Fund. But, I 
think, tbe Central Go·.emment ser~aDt 

does nOlcootnbute more tbaD 6 per cent 
or 8 per cent towards the P,oVldent Fund. 
I tbink it is 6 per cent. In the private 
sector, if a worker deposits 10 per cent in 
the Provideot FUbd, an equal contribution • is made by the employer. It is a matchinl! 
cootnbutioD. I waDt to know from you, 
whetber the Government IS going to accept 
the same condltioDs for the Central Govern
meDt employees also. 

SHRI P. CHIDAMBARAM: This is 
a General Provident Fuod. thiS IS Dot a 
Contnbutory Provident Fuod and I do not ,. 
tblok there is any proposal to convert this 
into a Contributory Provident Fund. 

Pollution in NatioDal Lake 

*432. SHRI .tlTBNDRA PRASADA: 
\1hll the MinISter of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) wbether the attention of UDi'On 
Government bas been drawD to me'" lI'owinl 
pollution in the lake water of Naiilital 
wbich is a healtb resort as also tourists 
attraction; aod 

(b) if &0, the steps taken by Union 
Government iocludlO& cbalklng out any 
special scbeme or giving financial· assistance 
for a scheme drawn up by the State 
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Goverpment to make the lake pollution
free ? 

[Translation) 

TRE MINISTER OF ENVIRONMENT 
AND FOItESTS (SHRI BHAJAN LAL) : 
<a> Yes, Sir. 

(b) Under the provisions I,f the Water 
(Prevention and Control of Pollution) Act, 
1974, tbe State Government bas to take 
necessary action in this regard. However, 
tbe Union Government is ready -to provide 
necessary tecbnical assistance in formulation 
ot a scheme and give financial assistance to 
tbe extent pOssible within tbe available 
resources in tbe plan provisions if such a 
request is made by the State Government. 

SHRI JITENDRA PRASADA: Sir, 
Nainital is a tourist centre. attractll18 do
mestic and International tourists. Keeping 
this fact in vie\\, J I would like to ask 
wbether a report bas been submiu€.d to the 
Central Government by tbe Kumaon 
University, In which it has been stated tbat 
the lake water of Nainital is gettIng 
polluted and jf the present rate of pollution 
continues. then tbe lake would become 
useless. If any such report has been sub
mitted, tben I would lake to know the 
various details, as to wben was this report 
submitted, what action bas been taken OD 

it and what are tbe reasor 5 of thiS pollu-
tion? 

SBRI DB.AN LAL : Mr. Speaker, 
Sir it is a fact tbat the Nainital fake IS a 
to~rist spot.. The Government.. of In~ia 
bad ordered a survey and tbe report tbereof 
was submitted in 1979 in whicb it was said 
tbat a number of sullage Dullahs were 
drained into tbe lak.e~ and some sort of 
water weeds, technically called plankton 
have Brown at tbe bottom. As a result 
water has iDdeed beeD polluted, which is 
Dot proper. \ 

10 view of tbis report, tbe Central 
Government '~rote to the State Government 
of Uttar Pradesh that a project should be 
formulated to improve ahe situation. The 
Slate Government, following tbe Centre9 s 
advice, diverted more tbau balf of tbe 24 
dra ins, carrying scwaae wat~r aDd cleared 
,be planktOQ .Il'owtb a8 wcn.. The State 

Government was asked to prepare a project 
about tbe Nainital lake and submit it to the 
Central Government, and tbe Centre would 
render assistance. Tbe Goveroment of 
Utta·r Pradesh is also very much concerned 
about it. and we are sure that it would s&n 
find a solution .. 

SHRI JITBNDRA PRASADA: Sir, 
tbe State Government bas been· burdened 
with the entire reaaonsibility. I have said 
it earlier also, that it is a place of tourist 
in terest and is frequented by domestic as 
well as international tourists. Tbis Jake 
water is used for drinking pUJII)oses also. 

MR. SPEAKER: He bas said tbat 
the Centre is prepared to fuod tbe project. 

SHRI JITENDRA PRASADA: Only 
giving money won't do_ I want to empba
si~e that it is a special problem. In view 
of the special importance of the place will 
tbe Central Government take any action at 
its own level tCt clean this polluted lake ? 
• 

SHRI BHAJAN .LAL : Mr. Speaker, 
Sir, you may be aware that such problems 
exist in many places of tbe country. The 
Dal Lake in Kashmir, which is a buae lake 
and is of historical importance, attracts tbe • largest Dumber of tourists is also suffering 
from the same problem. A project bas 
been formulated wbich . would involve aD 

estimated expenditure of Rs. 11 S crores. 
We know it is very essential to clean tbese 
lakes and we are making efforts as well to 
ensure that dirty water is not drained ioto 
these lakes However, I would reiterate 
that as far as possible tbe State RbouJd 
undertake tbis work. If the St,ate does not 
have the required resources, tben it could 
prepare a project and sobmi t it to tbe 
Central Government. and the latter would 
definitely consider rendering the· ncceuary 
assistance. 

MR. SPBAKER: Why' do you Dot 
say tba t in order to clap, one must use botb 
tbe bands. • (Intet ruptions) 

ONE HON. MEMBER : ThiDaS cao. 
b~ done single hi,llldedly also .. 

MR.. SPBAKER: You tannot really 
clap. you can only wave a band. 
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~ (Bngllsh) 

SHal DIGVIJA Y A SINH: It is possi
ble tbat detailed estimates may. not have 
been submitted to 1be boo. Minister. In 
JUDe J984, a cODfereD~ was beJd under the 
tben Minister, with tbe Kumaoo Vishwa 
Vidyalaya at NaiDital, for the entire 
environmental planning of tbe NainitaJ 
Valley, including the lak~. The details are 
there. A report was submitted, w~ereby 
tbe cleansing process would play tbe major 
part. Anyw8)', I would like to say tbat 
such problems exist in about 2S important 
bill stalions of f he country, and a decisiolJ' 
should be taken for setting up autborities in 
each of these bill- stations, whereby the 
problems of a large influx of people going 
there aDd -creating slums. polluting waters,. 
destruotion of forests aDd non-perspective 
planning, are properly managed uDder these 
authorities, So, will tbe Union Govern
ment take the initiative of coordinating 
witb tbe State Governments for having such 
autborities in all the major· tourist hill 
stations in this country ? 

MR. SPEAKER ~: I tbougbt this was a 
recommendation. 

[Translotion] 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir. 1 repJied just now. that such problems 
exist in more tban 25 hill stations. But we 
can only help tbenl when tbey submit a 
proposal regarding a project. It was said 
that a meeting. was held in Kumaon 

-Visbwa VJdyalaya in 1984 in which such a 
proposal baa come up. We had writteD to 
tbe concerned State Government in 1979, 
aDd discUS'ltons were also held aD6i actioD 
was also initiated OD it. 

[English] 
• 

SURI D.N. REDDY: It is a problem 
concerning Dot only tile Nainital lake. Put 
also finds an .echo in sucb pla~ of interest 
throughout the country. wherever tbere are 
rivers and lakes. Wbile it is a thing of 
beauty in the Western countries whenever 
there is a river or a lake in the precio~ts ef 
tbe cities OT towns, it is a source of danger 
in our couptry. Will Government think of 
passiDI a legislation for imposing severe 
penaltiea OD tb~ who pollute our rivers 

aDd lakes? Even the holy Ganga is Dot 
spared. 

[Translation] 

SHRI BHAJAN LAL: Mr. Sf)e8ker. 
Sir. the Government bas framed an anti
pollution law which came into force on 19th 
November, 1986. 

(English 1 

Denudation of Fores ts i"a Andbra 
Pradesh 

*433. SHRI K. RAMACHANDRA 
REDDY: Will tbe Manis·ter of ENVIRON
MENT AND FORESTS be pleased to 
state : 

(a) whether Andbra Pradesb IS one of 
the States where green coverage is consi
derably low and denudation of forest is very 
high; 

(b) tbe funds alloted for afforestation 
for tbe year 1986~87; and 

(c) whether special steps are contem
plated to improve afforestation in Andbra 
Pradesh? .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI); {a) 
ProporJionate forest cover and rate of 'lts 
loss in Andb.a Pradesh is almost the same 
as it is for the entire country. 

(b) Rs. 12 63 crores have been provided 
for afforestation scbemes in Andbra 
Pradesh durio8 1986-87 under Forestry 
Sector. 

(c) In addition to intensif),iDg affore
station efforts uodttr Plao Scbemes aod tbe 
externally aided Social Forestry Proje~tj 
tbe State Government propose to take up 
two new schemes for reclamation of pod" 
areas aDd mechanised plaotatioo. 

SHR.I K. RAMACHANDRA REDDY: 
The importance of forests cannot be over 
stated. Furest is '\tery important. The 
reiation between tbe forest and tbe rainf.aU 
is very important. In tbis country, tbere 
are a number of areas where because of t~ 
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denudation of forest there arc\ ~\iQQOU8 
drougbts. For instance, in Andbea I'radosJl. 
in tbe four districts of Rayalaseem. aDd 
Mababoob Naga~ in ADdbra Pradesh and 
in Karnataka, there are tbree Districts: 
Chitra DUf'ga, Kolar and T-um.kur, iD these 
areas tbe rain fdH bas become vcry very 
low because of tbe forests bave beeD denu
ded considerably; and !b.e~e areas. are. 
likely to become desert in course of time. 
So, in order to improve rain faU here. in 
order to save people feom lbe oDslaught of 
famine~ wdl tbe Central Government lake 
up any plan hl develop this area, to 
develop for~st in this area so tbat tbe 
rain-fall will improve and the immJ.eeace of 
famine win be reduced? 

SHRI Z.R. ANSARI: As far as the 
plantation programme IS concerned •. we 
have provided Rs. 12.63 crores of aUocatlon 
for Andhra Pradesh and that wHI take care 
of tbo.e areas. Apart from that, there are 
Rura' Landless Employment Guarantee 
Programme under which Rs. 8.87 erores 
have been provided for £fforcstation, under 
National Rural Employment Programme 
Rs .• 10.98 crore's have been provided and 
under for Drought Prone Area Programme 
for eight selected districts out of which Sour 
are in Rayalaseema aod for that Rs.· 103S 
crores have been provided. These are the 
programmes which are beiog carried out. 
Tbe Wasteland Development Board is also 
taking up the programme for sceial fOl"C,cry 
ilnd farm forestry. 

SHRI K. RAMACHANDRA REDDY: 
While giving an asnwer to part (c) or my 
question, the Minister ba4J said lome 800d 
words about Andbra Pradesh. It rCl\ds- as 
follows: 

·'Tbe State Government propose 
to take up two new .scbemes for re
clamation of podu areas aod mechanised 
plantation. " 

While praisio8 tbe efforts of tbe State 
Government. will the Minister stop witb 
·these praises and resort ooly to Sbusk 
Prl,a ? The Minister may 10 a step further. 
I s be going to extend only sunva basta or 
will be extend 1ioancia I . aid. for tbe 
Government of Andbra Pradesh to take up 
reclamatioD of po. areas and alto mecba
nised plaDt~tipD. Merely sunya haala will 
Dot do. 

SHR) Z.R. ANSARI: Tbis. is lb. 
scheme which the And bra Pradesb Govern
.cQt is propoaios for aft"or"UOD about 
podu .... as aDd tbat scbeme tbey have not 
forwarded to us; they have takeD it up on 
tb~ir own out of plan resources which tbey 

"bave. got out.,ide tbe plan allocation; tbey 
! are takiD8 steps according to tbat. 

SURI K.S. RAO: Thousands of acres 
of land witbout even one tree are tbelc in 
Andhra Pradesb under tbe guise of forest 
land. · 1 be government has formulated a 
scheme of giving three pattal to tbose areas 
where local poor peopJe are there witb a 
view to belp tbem to grow fruit trees also. 
Here it is a peculiar case when tbe entire 
country is worried about 'ccology and tbe 
eoyiro'lment and they are encouraging to 
plant trees ia Andhra Pradesh in certain 
areas with the aid of the State Government 
officials in areas where local poor people 
have developed mangos.; they are being cut 
in hundreds of acres. Will the Government 
of ladia give a clear directive in those areas 
wbere poor I'eople have grown these trees? 
Tbey should Dot be cu,t on some 1ecbnical 
Brounds when they bave put in their eoer
lies by bringing water from miles and spent 
their eocrgy. The Government, on the 
contrary is cutting. The Central, Govern
m~nt must take the initiative and give 
immediate directive that they should Dot be 
barassed by the police or tbe State Govern
ment officials where .they have developed 

#' 
trees. 

SHRI Z R. ANSARI A, far as life 
fJoverilment of India is concerned. lIVe 

bave already Hot tbe guidelines and in
. MruetioDI to the State Govoromeots Dot to 

anow felliog of trees iD these ar~as. 

PROF. N.G. RANGA: Raising trees, 
tbey tbemselv.cs shp.wd undertak~ it. 

SHRI Z.lt. ANSARI: There is alJ'e8t1y 
• free PtJttd tcbeme and the roral peor f may 
be liveo laod for pl;toUDS trees. 

-\10 MR. SPEAl'SR: Question Hout is 
over. 
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WRITTEN ANSWERS '1"0 QUEstrONS 

[ 1rontS/Qtio,,] 

Use of Hindi hi Court. 

*434. SHRIMATI VIDYAVATI 
CHATURVEDI; Will the Minister of 
HOME AFFAJRS be plea,ed to state: 

(rt) whether Government have issued 
any directives for the progressive use of 
Hindi in Courts; 

(b) if so, tbe details thereof: and ~ 

(c) bow far these directives are beiDg 
followed? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SJNGH): (a) to (c)~ Tbe 
Central Government bas Dot issued any 
directive in Ihis' matter. f However, tbe 
legal position with regara to tbe language 
of tbe Court~ at different )evela is as 
under :-

Supreme Court-In accordance with 
Article 348(1) of the Constitution all pro
c~ediD!!S If; the Supreme Court shall be in 
the Englisb language. Until Parliament by 
Law otherwise provides, tbe aforesaid 
poc;ition will subsist. 

High Court-In accordance with Article 
'348(2) of the Constitution read with Section 
7 of the Official Language Act, J963, 1be 
Governor of a State may, with tbe 
previous consent of the Pre"ident, authorise 
the use of Hindi or the Officlal Language 

---- - - ----

Name of Scheme 

1. Ravine ReclalnalioD 

2 RoadfllBridge Construction 

3. Rural Electrification 

of the State. in addition to Englisb, in 
procetdtngs and/or for the purppses of any 
judgement, decree or order passed or made 
by tbe High Court for that State. 

As far as Courts other tban High 
Courts are concerned, the respective ~tate 
Governments are competent to decide 00 

tbe laDl'lJ8ge to be used in tbese Courts. 

De.e)opmenf of Dacolt Infested Areas 
.f M.P., RaJastllan and U.P. 

*435. SHRI MAHENDRA SINGH: 
Win tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) the broad outlines of tbe scheme 
chalked out for complete development of 
dacoit infested areas of Madbya Pradesb, 
Rajasthan aDd Uttar Pradesb; 

(b) tbe amount of runds so far provided 
for each programme under tbe said scheme; 

. (c) the proposals received so far by 
Union Government for the construction of 
roads in dacoit infe4!ted areas of Madhya 
Pradesh; aod 

(d) tbe steps so far taken and proposed 
to be taken in this regard '1. 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGll): (a) and (b). FOT the 
accelerated development of ~ dacoity prone 
areas of Madhya Pradesh, Rajasthan and 
Uttar Pradesh following schemes have been 
chalked out by the Working Group consti· 
tuled by tbe Planning Commission : 

Anlount recommended AmouDt so far 
by Working Group pa:ovided 

for the 7th Plan 
period 

(Rs. in crores) 

82.70 12.10 

279.(hJ 19.00 

280.16 7669 

-
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(c) Proposals received so far from tbe Government of Madhya Pradesb for construction 
or roads in dacoity infested areas are as follows : 

1. Bargawan Pal pur Road 

2. Bbaroli-Awayan Road 

3. Rangawan Nakaratal Road 

Danda Kbera Titsra Tilawali Road 

Gijaura Devgarb Road 

4. Rajpura Silpuri Bajoa Road 

Chaursa Sbagarb Road 

Karbana Baumari Road 
~ 

s. Gauvardban Umri Road 

Berad to Dhauria Jarye 
~ 

Jaria and Gauzigarh Road 

6. Kisbangarb Palkuva Road 

7. Nirar to Pabargarb Road 

8. Khajool"i Baboh Road 

Saodha Tehnagar 

Pandri Road 

(d) In 1985-86' an amount of Rs. 1.04 
crores was released as Central share for 
apprQved Rt"ad ~evdopmeDt Programme 
in Madhya Pradesh. For 1986-87 Road 
Development Programme cosfing Rs. 17.73 
eroTes for Madhya Pradesb have been 
administratively approved by the Govern
ment of India. However:t funds have not 
heeD released as the expenditure report of 
the carlier release is awaited from tbe State 
Government. 

[Eng/i.)bl 

1 
t 

J 

1 
>
I 

J 

1 
I 
-~ 
I 

J 

I 
I 
~ 
J 
J 

Morena Distt. 

Bbiod Disst. 

Gwalior Distt. 

Damob Distt. 

Shivpuri Distt. 

Chatarpur Distt. 

Morena Distt. 

Bbind Distt. 

community in the Scbeduled Castes list; 
and 

(b) if so, action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) and 
(b). The contents of the recommendations 
of the State Government of Kerala cannot 
be disclose<f in publ ic interest. 

Releale 01 Forest Land lor Non-Fores try 
Purposes in K~rala 

Inclusion of Denara Community in 
S.C. List 

*438. SHRI MtJLLAPPALLY RAMA
CHANDRAN: Will the Minister of 
ENVIR.ON~ENT AND FORESTS be 

*436. PROF K. V. THOMAS: Will tbe pleased to state: 
Minister of WELFARE be pleased to. 
stale: . 

(a) wbether Kerala Government have 
r~C'ommended the ioclusioq ~or Deevara 

<a> whether Government haveagreed to 
tbe release of any forest land in Kerala for 
any non-forestry purposes during tbo 
current year anel if so. dc;tails thereof; 
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(b) whetber any recomnlenda tions/ 
proposa 1s have been received fren the 
Government of Kera1a for the re1ea~e of 
more forest lands for non-forestry pur
poses; 

(c) if so, the det.i1s tbereof ? 

THB MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL)! 
(8) Yes, Sir, The details. are liven in tbe 
Statement-I below. 

(b) Yes, Sir. 

(c) Statemcot-II is given belDw. 

Statement-I 

S1. DescriptiOb of tbe proposa1 
No. 

1. 220 KV transmission tine Idukki to 
Udumalpet. 

2. Bdaman Post Office Building. 

3. 11 KV transmission line to tbe pump 
set at tho river Sbabiyar for irrigation. 

4. 400 K V Transmission Line Udumalpet 
to Tricbur. 

s. Construction of cottages by Sabrimala 
Development Project. 

Statement-II 
.... 

Forest land 
agreed by 
the Central 
Government 
to be diver-

ted 

172.34 ha. 

0.08 ba. 

0.25 ba. 

6.24 ha. 

15.77 ha. 

Date of 
issue of 
CeDtral 

Govem-
ment'. 

approval 

S.6.1986 

4.7.1986 

~.S.J986 

23.7.1986 

30.9.1986 

Proposals for diversion of forest lands for non-forest use received from tbe St t 
Government of Ketala in tbb Calendar Year 1986 in respect of which final decision is :o~ 
taken. 

SI. Description of the proposals 
No. 

1. Rebabilitation of evictees from Kallada 
Irr.igation Project 

2. Atbumpukulam-Tbaooithode road. 

3. Allotment to agricultural occupants. 

4. Establishment of Higb Altitude 
Hevea Research Station under 
Rubber Board, 

5. Tourist Department Complex. 

Area of the 
forest land 
proposed to 
be diverted .. 

4646 baa 

1.2 ha. 

28~588.1S4 ba. 

2S.4! baa 

0.101 baa 

Date of receipt 
of tbe proposal 

II 6.1986 

13.6.1986 

8.7.1986 

228.1986 

3.9.1986 
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Constru~tloD of Xalga Atomic Power 
Plallt 

*439. DR. V. VENKATESH : 
SHRI H.B. PATIL : 

Will tbe PRJME MINISTER be pleased 
to state: 

(a) whether Government are aware tbat 
construction of Kaiga -Atonlic Power Plant 
will destroy tbe lut remaiDs of dense and 
natural tropical forests in this country; . . 
and 

(b) if so. tb~ reasons for choosing sucb 
site for atomic power plant? 

THE MINISTER Of' STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOP"-tENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K R. NARAYANAN) : (a) aod (b). 
Construction of tbe Kaiga Atomic Power 
Station does not involve dec;truction of 
den~e Iropi~al fore~t. Impact on forest 
land is one of the important cn.teria for 
selection ('\f site for settiug up atomic pow?r 
stations. Other crit.eri-a including &ite 
geologv. general b}'wolvgy. water availabi· 
lity, evacuat·on of power, .. ~tlvironmental 
fa:tor3 like d !n-;ity Cff po=,ulatioo, agricul
ture, live ~tock data, meteorologic'll 
r~ctors. ~ei~m-ic conditiaos tran~portation 

problems etc. are taken into c:>nsi<feration 
for selection of liites to locate atomic power 
stations. At Kaiga degraded forest land 
bas been identified for location of th~ 

atomic power station. In addition compen
satory aifore,tatioD will be taken up in the 
private reserve lands tbat .would he acquired 
as part of the security zone around tbe 
atomic power station. 

Modernisation of Ordoan~e Corps 

*440. SHRI S.M. GURADDI : Will 
tbe Minister of DEFENCE be pleased to 
state : 

(8) whetber the OrdDance Corps of 
tbe Army IS being cOmputerised under a 
time-bound programme; and 

Cb) tbe other measures proposed to 
introdoee higb technology and to modernise 
tllo Army OfdoaDcc Cor", ~ 

THE MINISTER OF STATE IN THE 
-DEPARTMENT OF DEFENCE 
RESEa\RCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) It is proposed 
to cl)mputerise' the Ordnance Depots, in a 
phased manner. 

(b) As a result of computerisation, it is 
expected, inter alia of optimise inventory 
holdings, achieve speedier distribution of 
stores. effect cost savinas, and exercise 
better super~isioD by means of improved 
management information systems. 

It is also intended to modernise existing 
systems for purchase, accounting, storage 
and distribution of material and to stream
line procedures. 

Other measures proposed to be under
taken to modernise the Army Ordinance 
include : increasing the use of material 
handling equipment, the introduction of 
svstem-ba~ed depots, and the building of 
additioDal store-bouses. 

Survey Regarding Oack"ardbess in the 
Coontr, 

*441. SHRI SRIBALLAV PANI-
GRAHl: Win the Minister of PLANNING 
be pleased to state: 

(a) whetber there is any proposal under 
the consideration of Government for 
conducting a survey to find out the reasons 
for backwardness in eacb State in the 
country; and 

(c) if CiO, the details thereof? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF PLANNING (SHR) 
SUKH RAM) : (a) There is DO sucb 
proposal under consideration in the Plan
ning Commission. 

(b) Does Dot arjso. 

Air PollQtlo~ and D8ft~er8 to Natlonsl 
Mo-numellta 

-442. SHRI CHINTAMANI lENA 
Win the Minister of ENVIRONMENT. 
AND FORESTS be pleased to state: 

(a) whetber the Union' Governmon 
. have advise<1 the Statos/Unj~Q lcrrJ tor,. , 
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to take necessary measures to control air 
pollution; 

. (b) whether there is danger to national 
mODuments due to pollution in air; 

(c) if 80, wbat aFC tbe maio'instructions 
issued by Union Government in tbis 
respect; 

(d) tbe names of the ftates/Union 
Territories which have so far taken action 
in tbe matter and also which have yet to 
take action; and 

. (e) what otber measures are being taken 
by the Government to control air pollutIon 
in tbe country? 

TaB MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL) ; 
(a) Yes, Sir. 

(b) There is danger to national monu 
ments if the air pollution levels· exceed the 
prescribed limits. 

(c) The States were asked to implement 
the provisions of the ~ir (Prevention and 
Control of Pollution) Act. 198'. 

(d) So far, 18 States have set u.P 
Pollution Control Boards which are 
responsible for implementation of the· air 
POIJUtiOD control regulations along wltb 
enforcement of the Water (Prevention and 
Contr~l of Pollution) Act. 1914. The 
States where sucb Boards have not b~eD set 
up are: Maolpur. Nagaland. Sik.kinl and 
Tripura. The Central Pollution CODtrol 
Board acts a~ tbe State Board Jor Union 
Territories. 

(e) The otber measures taken include : 

-Ambient air quality standards have 
been prescribed; 

-A network of aU: quality monitoring 
Itations bas been set up; 

-Emission $tandards for major pollut
ing industries have been prescribed; 

-Guidelines for minimum stack 
heilbtl of industries have been 
evolved; aDd 

-Emission limits for vebiculal' exbausts 
bave been prescribed for "\ their pbased 
implementatiOD • 

Am~unt for CeotraJJ7 SpoDsored S<:bemes 
Ia Bihar 

*443. SHRJ RAM BAHADUR 
SINGH: WJII the Minister of PLANNING 
be pleased" to state : 

(a) tbe total amount earmarked for new 
as well as on going Centrally sponsored 
schemes In Blbar; 

(b) tbe details of developmental projects 
included in the&e scbemes; and ~ 

(c) tbe amount ~pellt during 1985-86 
and the amount to be spent in 1986-87? 

THE MJNISTE.R OF STATE IN THE 
MINISTR Y OF PLANNING (SHRI 

~ SUKH RAM) : (a) to (c). A statement is 
laid OD the' Table of the House. 
[Placed in Library. See No.LT -3425/86] 

Uranium Deposits in Karaataka 

*444. SHRJ V.S. KRISHNA IYER: 
Will tbe PRIME MINIS~ER be pleased to 
state : 

(a) whether any aerial survey has been 
made by tbe Atomic Ener~y CommissioD 
about the availability of Uranium deposus 
in Karnataka; and 

(b) if so. tbe names of tbe places where 
it is found in Karnataka ? . 

THE MINISTER OF SfA·TE IN THE 
MINISTRY OF SCIENCE AND TECHNO-

. LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRQN1CS AND SPACE (SHR) 
K R. NARAYANAN): (a) Yes, Sir. 

(b) Out of numerous radioactive 
anomaJies due to uranium located in 
Karnat~ka. significant areas are Walkunji-- . 
Y~lIakkl (South Kanara District), At bail
B,s@od (Nrrlb Kaoara District). Advi .. 
Somapur (Dbalwar District), Brabmasa,are 
area (Chitradurga pistrict), Kalsapura
DevgendenDballi (ChikmaDgaloor Dhtrkt) 
etc. 
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Scrutiny of CeDtrally Sponsored Scheme. 
b, National Deye)oplDeat CODDCil'. 

Comm.ittee 

*445. SaRI YASHWANTRAO 
GADAKH PATIL Will tbe Minister of 
PLANNING be pleased to state: 

(a> whetber a Committee of the 
National Development Council OD tbe 
Centrally-sponsored scbemes bas recently 
dcc)ded that a team of officials would 
scrutinise tbe ceotraJ1y-spoDsored schemes; 

(b) if so, tbe Dames of tbe scbemes to 
be scrutioised and tbe objective of tbe 
scrutiny; 

(c) whether these schemes have not 
been pr.viously scrutinised by any other 
tcam; aDd . 

(d) tbe reasons for a fresh scrutiny ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): <a) Yes, Sir. 

.. (b) Tbe Group of Officials would 
examine tbe list of all Centrally sponsored 
schemes tbat were pnder implementation 
on 1.4.85 and su!gest wbich scbemes sbould 
be continued or dropped or transferred to 
the States for implementation, keeping in 
vicw tbe need for retention of scbemes of 
national importance. In respect • of tbe 
schemes to be transferred, the Group would 
recommend tbe m :>dalities of transfer, 
including tbe formula tbat would govern tbe 
transfer to tb«' individual States of tbe funds 
involved. 

(c) A aimilar Group of oflicials bad 
scrutinised tbe Centrally Sponsored Schemes 
in 1979 at the time of formuladoD of the 
1978-83 Piau. 

(d) Some additioDal Ce~rally Sponsored 
Scbemes were p'4ilvided during tbe Sixth 
PlaD. At tbe time of formulating tbe 
Seveotb Plan, some of the States bad 
aul&C8ted a cloeer examination of the issu~s 
arisinl in conoection with tbe operation of 
tbe Centrally Sponsored Scbcmes accounting 
tor a !arae traoafet of funds. 

eSarkar. Comml •• ioD Report 

*446. SHRI BANWAR'I LAL PUR.O
HIT : Will tbe Minister of HOMB 
AFFAIRS be pleased tQ state: 

(a l tbe date of appointment of Sarkari .. 
Commission bo Contre-State relations aod 
the date originally fixed for submission of its 
report; 

(b) tbe ~»mber of extensions Soulbt 
aDd the date"beD the Commission is to 
submit its report; 

(c) tbe reasons for slow progress in tbe 
work of tbe Commission; 

(d) wbetber any interim report bas been 
submitted by the Commission; and 

(e) If so. tbe nature aDd contents 
tbereof'l 

THE MINIS fER OF HOME AFFAIRS 
(5. DUTA SINGH) : (a) Tbe C:ommis-
. .' sian was set up on June 9, 1983 and was 

originally required to submit its report 00 or 
before June 30. 1984. . 

(b) The Commission has been aranted 
three extensions and is DOW· required to 
submit Its report on or before December 31 
1~~ • 

tc) Delay in the finalisatioD of tbe 
Commission's report is due to importance 
cOUlplexi ty and enormity of the -work 
involved in reviewing tbe Contre-State 
relations. Besides. tbe Slates of Jammu 
and Kashmir, Punjab and MaDipur have yet 
to send tbeir replies to CommissioD-s 
questioDnaire. 

(d) No. Sir. 

(c) Does Dot arise. 

t. 

Review of WorkiDM of N.C.C. 

*447. SHRl MOOL CHAND DAGA. 
Will tbe Minister of DEFENCE bo pleased 
to state: 

. (a) whelher OO'VCJDment conducted .. 
revlew.of tbe workiD8 01 tho NationaJ.Cadc 
Corps 10 1972; and t 
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(b) if so.. tbe fiodiag5 tberoof aDd 
wbeiber the findings ba ve been accepted wd 
implemented by DOW? 

tHE MINISTt:R OF STATE IN THB 
DEPARTMENT QF -DEFENCE 
RESEARCH AND DEVBLOPMENT iN 
THE MINISTRY OF DEPBNCB (SHRI 
ARUN SINGH): (a) and (b). In 1972. 
GoverDmeot appointed an Nee Evaluation 
C~mmiltee under tbe Chairmanship of 
Dc. G.8. MabaJani, tbe tben VJce-Claucellor 
of Pune University. The Committee 
submitted its report in 1974. In aU. tbe 
Committee made 27 recommendations apart 
from suggesting modifications In. tbe alms 
and ubjectives of the NeC. The Committee 
bad reCODlmended the following aims for 
tbe NeC : 

(I> Development of... leadersblp, 
character, comradeship, spirit of 
sportsmanship aDd tbe ideal of 
service. 

(ii) To CIeate a force of disciphned 
and trained monpower, wbich in a 
national emergency cOllld be of 
assistance in tbe defence of the 
country. 

(iii) To provide training for students 
with a view to developing in tbem 
officer-hke qualities, tbus enabling 
them to obtain commission in the 
Armed Forces: 

The second and tbird aims of tbe NeC, 
as recommended by tbe Committee. were 
modified by tbe Government as follows: 

(i) To create a fOIce of disciplined 
and trained manpower which in a 
National Emergency could be of 
assistaoce to tbe country. 

(ii) To provide training for studeots 
with a view to devetoping in tbem 
officer like qualities, tbus ~lso 
enabUol tbem to obtain commis
sion in' the Armed Forces. 

2. The principal recommendations of 
the Committee and their present .status are 
as under: 

(a) Strength of Nee-Enrolment in 
tbr Nee should" be voluntary aDd 

~ 

selective with regard to pbysical 
fitness aod mental alertness. 

This bas been accepted aod 
iD?plemented. 

(bl Age of entrY-Age of enrolmen t In 

tbe Nee Juolor DIvision aod 
Seoior Division shovld be 14 ,ears 
and 18 years plus. respectively. 

T hts was COD&ldered in the 
context of the Dew pauern of 
Secondary education consiSting of 
12 classes. It was de<;jded that It 

would Dot be adVisable to accept 
tbe age hmn as SUlSe6ted by tbe 
Mabajani Committee. 

(c) Clothing and Equipment-CIQ..tbiog. 
unlfolm material aDd otber camp 
Items to be made avilable as per 
entitlement. Good quahty equip
ment including weapons in curleDt 
use with Services to be provided 
to the Nee Units. 

These recommendations have 
been accepted in pnncJple 
subject to availability of funds. 

(d) Enhancement 
Washlog and 
W8nces. 

of Refreshment, 
Polir.biDg Al1o-

This has been accepted and 
implemented. 

(e) Government should consider giving 
preference to NeC Certificates 
holders for employment in Govern
meDt services as 
well as Public Sector Under
takings. 

This was considered and it 
was decided that DO general 
instructi00s need be issued in the 
matter aod tbat the Sclection 
Boards could be depended upon to 
give due weightage to Nee traio- _ 
ing, other tbings being equal. 

.. 
(f) Careful seJection of re8uldr Officers 

posted to Nee. 

This bas been -accepted and 
implemented. 
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(g) Iucrease in the rates of bonorarium 
to Part Time Nee . Colftmissiooed 
Officers. 

This bas be~n accepted. Tbe 
f3!es of bonorarium havo· been 
revised. 

(h) Permanent J oSlitutional Staff posted 
to Nee !thould know the local 
language. 

1 h IS was Dot accepted as tbe 
Command· laoBUage 10 all tbe 
Services is Hindi and It IS Dot 

al ways possIble to post staff 
belonging to a peU liculal liuguistic 
legion in tbe same area. 

(j) Instruc.tlonal Staff should be 
provided witb Ii ving accommoda
tion compatible with their status. 

Tbis bas been ac::cepted iu 
principle. 

(k) Uotts witb p\)or attendance be 
disbanded. 

fbis bas been accepted. 

(I) Award of Nee Medals and 
Ribbons to NCe officers and NeC 
Cadet Instructors aftel' S, 10 and 15 
years of service rendered io tbe 
Nee. 

Thb has been' accepted with 
sligh t l.llodifi :ation Nee officers. 
Under Officers Instructors and 
S~rgeaDt Ma}Jr Instructors arc 
award~d Nee Medals and Ribbons 
after 7 and 12 years of service. 

(m) Tbe emoluments of UDder Officer 
J ostructors/S~rgeant Major Instruc
tors be improved. 

Tbis bas been accepted and 
implemented. 

CoJDpeosatioD to No,ember 8' .. Riot 
Victims 

4513. SHR) BASUDEB ACHARIA 
'vVJll :b~ Minister of HO~E AFFAIRS be 
pleased to atate : 

. ,,(a) wbether Government bave agreed to 
pay compensatioD. to November 1984 riot 
victims C)f Delhi in conformiLY wUb 0.8. 
Dhillon ~ommittee's a:ecom0 lcndatioDs;, 
and 

(b) tbe time by which actual payment 
of compensation tu November 1984 riot 
vIctims wbose eMabJ.shmcnts WCIe Dot 
insured in Delhi will be fiJude "I 

• THE MINISTER OF SrAIE IN 1MB 
MINISTRY OF HOME A1--FAJRS (SHRI 
CHINIAMANJ PANJGRAHJ) : (a') and 
(b). Delbl AdmlDlstratlon has paul (the" 
to November 1984 riot VIctims 10 the cases of 
deatb. injury aDd damag~ to dWt:lhog units. 
The matter regarding tht: payment of 
compensation to November 19H4 not 
victims for the damage-floss of uninsured 
establishment is under con~ldel allon .01 the 
Government. 

Progress of Ligbt Combat Ail"(.raft 

4514. SHRI SRIKANTA DATTA 
NAR.ASIMHARAJA WADJYAR : Wtl1 tbe 
Minister of D~FENCE be pleabed to 
state : 

(a) tbe year by which the laSht Combat 
aircraft is expected to be inducted into 
service; and 

(b) the details of aircrafts and heH
copters manufactured/designed at Hlodu51ao 
Aeronautics Limited. Bangalore that ale 
expected to be put into sc:rvice by 1990? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) The LJ~bl Combat 
Aircraft is plilooed to be inducted ioto 
services by 1994. 

(b) Tbe induction of new fixed and 
rotary wiog aircraft, from HAL is under 
cODsideration. 

AmeDdmeD' of Official Secrets A~t 

4515. DR.. B.L. SHAILESH : Will tbe 
Minister of HOME AFFAIRS be pleased to 
state : 
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(a) whether povernmeDt propose to 
bring forward a legislation to amend tbe . 
~cial ~ecret~ 4ct; and 

L)beralinUon of Rules/Guidelines aboat 
p"blicatioD or l\taps 

~517. SHRI AZIZ. QURESHI : Will 
tbe PRIME MINISTER be pleased to 
state ': 

(b) jf so, tbe details t~ereof ? 

THE MINISTER OF ST A TB IN THB 
MINla'JRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MI~ISTER OF STATB IN THB 
M1NISTRY OF HOME AFFAIRS (SHRI 
p. CHlDAMBARAM) : (a) aod (b). 
Certai.n pro('tosal (or amendment of Official 
Secrets Act, 1923 are uDder consideration of 
Government. In view of the sensitive 
nature ~f the subject. it iq not con§idered 
desirab1e in the public intere.;t to disclose 
detaih of the proposals at this stage. 

Re"iewin~ Decision about National 
Silicon Facility 

45t6. SHRI Sv€n SHAHABUDDIN : 
SARI KALI PRASAD 
PANDEY: 
SHRI O.S. BASAVARAJU : 
~HRI R.N. NANJE GOWDA: 
DR G. VIJ'AVA RAMA RAO: 

Win the PRIME MINISTER be pleased 
to ~tate : 

(a) whether GJvernment have decid~d 
to review their decision to set up a national";.~ 
sllicon facility; 

(b) if 'So, whether it is proposed to 
cancel the arrangerRents (or the import of 
technology fronl USA for seUiug up this 
facility; 

(C") whether the faciJity js proposed to 
be set up with indlgc:nous tecb·nology 
developed by the private sectop\ and 

. (d) the options ulldet consideration of 
the Govenlment at present? 

THE MINISTER OF STATE IN THE 
~INIStRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
nEVELOPM~NT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K R. 
NARAYANAN) : (a) to (d). The question 
of setting up a National Silicon Facility is 
ynder consideration of tbe Government. 

(a-) whether Government have any 
preSC'ribed rules or guidelines about publica
tion of rna ps; 

-
(b) if so, the details thereof; 

Cc) wbether Gov~rnrnent are considering 
to liberalise these rt~les or guidelines and if 
so, th'e reaSODS therefor; 

(d) whether there eXists any agency to 
ensure that these rules/guidelines are not 
violated either by any Government Depart
ment or by private ag~Cie5; and , . 

(e) tbe number of ("ases ·wherE" permis
sion to publisb maps by national and 
International Don-Governmental agencies 
was refused or aceorded in tbe last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER. OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVFLOPMENT. ATOMIC ENERGY 
ELECTRON1CS AND SPACE (SHRI K.R~ 
NARAYANAN): (a) and (b). Yes, Sir. 
Certain restrictions/guidelines have been 
laid down for publication of Maps. These 
are: 

(i) PrioT clearance of Survey of India 
(SOl) should be (lbta in~d for 
pubHcation of aU maps showing 
India's external boundaries includ
ing coast line 8(1d offshore 
islands. 

(ii) State Govenlment!Cenfral Govern
ment Departments should Dot 
undt'rtake publicali<ln of maps of 
restricted 01' higher security 
ctassification or survey of areas 
covered by tbose maps. nor should 
tbey permit any private individual 
or. firm fo do so, wirhout the 
approval of the Ministry of 
Defence. 

Tbe following exceptions have, how. 
ever t b~n permitted : , 
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(i) State Government, may undertake 
surv_ and publication of maps 
for cada~ral purposes in areas 
marked as Restricted aod treat tbe 
maps as un-restricted, provided 
they show only outline of plots 
and lands together with their 
distribution and ownership and 
do not !bow any eontours. 
physical fea1ures or ottier inrDrma
tion. 

(in Bngineering and Forest surveys 
may be undertaken by tbe State or 
Central Government Agencies to 
meet tbe needs of Railways, PWD, 
Forest Departments. M onicipal 
and town Planning and for 
pre para lion of plans for power aod 
irrigation Plojects provided tbat 
the results if produced in the Torm 
of maps sban be treated as 
restricted or bi,ber category as tbe 
Ministry of Defence may direct. 

(iii) Maps of Restricted ar~as prepared 
for special • purpose should be 
treated as Restricted (for official 
use only). Even i~ these are given 
to contractors, they should be 
used for official work, accounted 
fot and taken back where Dot 

requ i red by tbem. 

(c) There is DO proposal at pre,ent to 
change the. procedure. 

(d) No single agency has been identified 
for tbis purpose. State Governments/Union 
Territory Administration sbouh\ Dot permit 
any private individuals or organisations! 
firms to publish maps of re~tricted/blgber 
category witbout prior approval of the 
Ministry of Defence. Also, whenever. the 
publication of an un-autbenticated map 
comes to the notice of SOf, it is brought 
to the notice of the concerned State 
Oo~rnmeDt/Union Territory Administration 
for appropriate action. 

(e) Permis~ioo was accorded fol" 
publication of maps in 3839 cases of 
national non-Governmental agencies by 
Surveyor India during the years period: 
April. 1983 to March, 1986. No case was 
refused. Survey of Jndia did not receive 
any case from international non· Govern
m~Dta\ alencies during tbis period. ..t. ".. f It, 

Spare Parts from Blue DUlt 
• 

~S18. SHRI C. SAMBU : WiU'1.be 
Minister of t DEFENCE be pleased to 
state : 

(a) whether tbe Defence lAete,Jlurgical 
Research Laboratories (DMRL) at Hyderabad 
have developed some spare parts from blue 
dust; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DBVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : .(a) No, Sir. 

(b) Does Dot arise. 

Financial A"5sistaDj:e to Tribals iD 
Maharashfra 

4519. SHRI V.N. OADGIL: Will 
tbe Miolc;ter of WELFARE be pleased to 
state: 

(a\ whether Union Government bave 
rejected Government of Mabarasbtra's 
request for a~si6tance of Rs. 11 S lal(bs for 
giving financial as~istance to tribal 
entrepreneurs for variotls trades and 
replacement of thatched roofs of the huts 
by tiles; aod 

(b) if so, tbe reasons for th~ same? . 
THE DEPUTY MINISTER IN THE 

MINJ~rRY OF WELPARE (SHR) 
GIRIDHAR GOMANGO): (a) and (b). 
Government of Mabarashtra had submitted 
two s~beme~., namely. Scheme for giving 
finanCIal assIstance ~o tribal candidates for 
various schemes and Schemes for replace
ment of thatched roofs of huts of tribals 
by mangalore tiles. These schemes were 
first sent in 1985-86 and later re-submitted 
in 1986·87. Both tbe • schemes were 
examined in detail by the Ministry of 
Welfare. These were, however, Dot agreed 
to for tbe following reasons : 

(i) The scheme for giving financial 
a,sista!lce to tribal candidates benefits a 
small section of tribes at a buge cost. 
~ oreovcr. tbe scbeme bas I\D inherCQ' 
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danger of being misused by wen-off sections 
of Don-tribals in the Dame of tbe tribals. 
Furtber, the scheme bas a component which 
can be financed under IRDP Programme 
especially tbe small trades involving cost 
upto 30 .. 000. 

(ii) Tbe • Scheme of replacement of 
\ . 
thatched roofs of huts was not agreed to 
because it 9tas felt that this might open 
a flood-gate of similar requests for other 
States. Morover,. tbe Department of Rural 
Development bas a provision of Rs. 100 
crores for the scheme of houses (or 
Scbeduled Castes/Scheduled Tribes during 
tbe Seventh Plan. It was felt that the 
State Government might approacb tbat 
Department for necessary assistance. 

Foreign Fuods Received from West 
Germany 

4520. SHRI KEYUR BHUSHAN 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) tbe amount of foreign funds sent 
to India by the EZE, West Germany and 
its sister organisation ·'Bread for the World" 
to voluntary organisations in I nd la; 

(b) what is the funding source of the 
EZE and tbe Bread for tbe World; and 

(c) names of their authorised repre
sentative in India on wbose recommenda
tions the funds are released by these 
organisations to voluntary agencies in 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINIST~Y OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The amount 
of foreipn contribution· reported to have 
been received from the EZE, West Germany 
and its sister organisation uBread for the 
World" by the voluntary organisations in 
India during tbe years 1982, 1983 and )c;.84 
is as follows: 

Year 

1982 

1983 

1984 

Amount of foreign funds 
rectived (in rupees) 

2,56.57,608 

3,95,30,188 

3,71,94,501 

(b) and (c).. This Ministry 
ioformalion about the funding 
these associations/organisations 
authorised representatives in 
whose recommendations tbe 

has 
source 

no 
of 

or their 
lodia on 

fuods are 
released to the voluntary 
India. 

agencies in 

Arms aDd Ammunition Shops In 
Delhi 

4S21. SUR) MOHANBHAI PATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to s!ate : 

(a) tbe Dumber of arms and ammUDi
tiOD sbops in Delbi; 

(b) tbe procedure for supply of arms 
and ammunition to tbe dealers; 

(c) wbether Government have brougbt 
so.me changes in regard to supply of arms 
and ammunition to tbe dealers; 

(d) if so, tbe details tbereof; 

(e) whether the association of arms 
and ammunition dealers has objected to tbe 
new procedure and requested for the old 
procedure; and 

(f) if so, whether Government pro
pose to consider the same for tbe safety of 
arms aDd ammunition during tbe transac
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY Of' PERSONNEL, PUBLIC 
GRIEVANCFS AND PENSIONS AND 
MINISTER OF STATEI IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
P. CHIDAMBARAM): Ca) 49. 

(b) The arms and ammunition dealers 
purchase tbe arms and ammunitions from 
authorised manufacturing units as well as 
from lodian Ordinance factories after 
observing usual formalities. 

(c) As for as Ministry of Home 
Affairs is concerned, no changes have been 
brought about in regard to supply of arms 
and ammunitions to dealeors in tbe recent 
past. • 

(d) to (f). Do qot arise. 
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4S21. SHRI PIVUS TIRAk.Y: Will 
tbe Minister of· ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) wbetber industries situated all 
aloDI tbe banks 01 the river Damodar are 
tbe· main source of pollution; 

(b) if so. na~es of tbe industries in 
West Be .... ' aod Bib~r; and 

(cl steps talten to make the river 
pollutio'! free? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOltP'sTS (SHRI Z.R. ANSARI) : Ca) 
y~, Sir. 

(b) The list of industries situated on 
the bank of tbe river Damodar in West 
Ben .. l aod Bihar is given iQ tbe Statement 
Below. 

(c) The steps 
followiDg: 

taken include tbe 

(I) All tbe industries situated on the 
banks of tbe river have bec.n 
directed to prepare. action plans 
to control discbarae of tbeir 
emuents into tbe river; 

(2) The industries have been asked by 
tbe concerned State Pollution 
Cootrol Boards to install necessary 
efIluent treatment facilities; 

(3) Emuents of tbe selected industries 
are monitored; and 

(4) Pollution poteDtial in tbe river 
basin bas been assessed. 

Stat .. eDt 

INllUtrle. Slt"at,d alo"g the Bank. 
of'. RIver Oamodar In We., 

St'ngal and Bihar 

w ......... 

1. Da .... ur Steel PlaDt, Du .... pur 

3. Durgapur Chemicals Limited 

4. Indian IroD and Steel Co., 
Burnpur 

s. Pbillips Carbon Black Limited. 
Durgapur 

6. Grapbite India Ltd., Durppur 

7. Durgapur Project Ltd., Durppur 

8. BeDgal Paper Mill, Ranilaoj 

9. H.P .C. 's. Plant, Durgapur 

10. Durgapur Thermal Power Station, 
D.v.e. 

11. Durgapur Dairy, DurBapur 

12. A.C.C. Babcock Ltd., Durgapur 

13. Alucoin, J.K. Nagar 

14. Reckitt and Coleman, Assansol 

IS. Carew and Co. Assansol 

16. Cycle Corporation India Limited, 
Assansol 

17. Indian Oxygen Limited, Assaosol 

18. Disbergarb Power Plant 

19. East India Pharmaceutical Works 

BII •• , 

I. Bokaro Steel Plaot, Bokaro Steel 
City 

2. Swanl Coal Wasbery, Giridib 

3. Katbara Coal Wasbery. Giridib 

4. Karlali Coal Wasbery, Giridih 

5. Giddi Coal Washery. Gjr:dib 
. 

6. Fertilizer Corporation of India Ltd .• 
Sindri 

7. Sudamdih Coat Wasbery. Dbanbad 

.a. Bbowra Coke Plaat, DbaDbad 

I. ~.madobb. Ca.t Wasl\cfl 
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10. Jamadobba Power House 

II. Dugdba I Coal Wasbery 

12. Dugdba II Coal Wasbery 

13. Bbojudib Coal Walhery 

14. Patberdih Coal Wasbery 

15. Dhowra Power House Dhanbad 
. 

16. Indian Explosives Limited, Gomia 

17. A.C.C. Cement Factory, Sindri 

18. Lodboa Coal iWasberies, Dbaobad 

19. Lodboa Coke PJant._Dbaobad 

20. Bokaro Thermal Power Plaot 

21. Bihar State Super Phosphate 
Factory, Sindri 

22. Cbandrapura Thermal Power PlaDt, 
Giridib 

23. Patratu Thermal Power Station, 
Giridih 

24. Loyabad Power House, Dbanbad 

New Formula for Pension to Freedom 
F'ghter. 

4524. KUMARI MAMATA 
BANERJEE: Will tbe Minister of HOME 
AFFAIRS be pleased to state: 

<a) whether Government have decided 
to evolve a Dew formula for payment of 
pension to freedom fighters; and 

(b) if so, the details in tbis regard? 

THE MINISTER OF STATB .IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): <a> No. 
Sir. 

(b) Does Dot arise. 

Setting up of Judu.tries by ~x-Ser.leemeD 

.452S. PR.OF. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
DEFENCE be pleased to state: 

. <a> whether Goyernment bave taken 
any steps for encounpol tbe Ex-selvice
men to set up industrial unita duri ... tbe 
palt tbree yean, iocludinl tbe curnDt 
finaDcial year; 

~ 

(b) tbe umes of tbe specific proposala 
in tbe States of Himachal Pradesh, 
Rajasthan. PUDjab, Haryaoa. Jammu aDd 
Kashmir and tbe UnioD Territoriea of 
Chaodigarb aod Delhi where lucb assistaDce 
have been given; 

(c) whether tbere is any centralised 
alency which can be approached by tbe 
Ex-servicemen for fioaocial support for 
tbis purpose; and 

(d) if so. the names of agency as a180 
a brief report of work done by this .. eDcy 
during tbe past three years or since ita in
ception, wbic:bever is earlier; 

(e) jf oot, wbetber sucb an alwey is 
proposed to be set up at an early date? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTR.Y OF DEFENCE (SHRI 
ARUN SINGH): Ca> and \b). Yes, Sir. 
Steps have been taken for cncoura8iog Ex-

. servicemen to set up industrial units. Price 
subsidy to small scale industrial units 01 
of Ex-servicemen is allo\\ ed to tbe extcnt 
of JO% of tbe value of grods supplied to 
tbe Ministry of Defence aDd its establisb
ments subject to a maximum slibsidy of Ils. 
50,000 per anDum for a period of 5 )'Cars. 
Besides tbis, ex-servicemcn baviaa aD 
iocome not exceediDg Rs. I.SOO per montb 
are granted in.~rest subsidy bank loaDa 
apto Rs. SO,OOO for settlo& up small scale 
iodustry/egro-iodustry. This ecbcme is 
operated tbroulh Rajya/Zila SaiDik Boards 
out of tbeir Welf.re funds. Some States 

iz. Puojab, Himacbal Pmdesh. Mabarublra 
and Tamil Nadu have established Ex
servicemen FiD8Dcial CorporatioDS for pro
vidiD8 fiBaDeiat assistancc to them. Indus
trial plots/sheds have also been teRrved by 
certain State. for allotment to ex -service
men as under : 

(i) Aodhra Pradesh 5" 

(ii) Assam S;. 
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(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

Bibar 

HaryaoB 

KamatakB 

Kerala 

Punjab 

Rajastban 

Tamil Nadu 

Union Terri-
tory of Delhi 

10% (includiog 
SC/ST) 

4-5% 

(xi) Union Terri- 4% 
tory of Andamao 
aDd Nicobar 

InformatioD about tbe specific proposals 
wbere assistance bas been given in tbe 
States and Union Territories requested for 
is Dot maiotaioeu by tbe Central Govern
ment. 

(c) No. Sir. 

(d) Does not arise. 

(e) Tbere is OQ sucb proposal. 

Selected IDdu8tri~. for ProdDctioD 

4526. SHRI LAKSHMAN MALLICK: 
Will the Minister of PLANNING be pleased 
kl state: 

<a> wbetber PlaDning Commission bas 
IUlleated tbat tbe Government sbould 
attempt to reduce tbe Dumber of productk'n 
uoits in selected sectors so as to encourale 
ooly • few parties at truly efficient levels; 
aDd , 

(b) if 10. tbe details regardio8 tbe 
sUl8t'stioos and reaction of Government 
tborcOD ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUI{H R.AM): <a> and (b). Planoing 
Commission bas emphasised tbe adoption 
of tecbooloaiea aDd up it sizes that are 
economic and will. therefore, produce 
products at coats wbicb c:omparc favourably 

witb international prices. This bas becm 
sUl8ested in the Seventh Five Year Plan for 
sectors such as man-made fibres, suau, 
petro-chemicals and electronics. In tbe 
formulation and implementation of Indus
trial Licensing P9licy, this .. bas been given 
due cODsideratioD. The Government has 
already announced the scheme for re
endorsement of industrial oapacity witb 
reference to tbe minimum ecooomic ~ scales 
of operations in selected industries. This 
sbould enable the emergence of minimum 
economic sized efficient industrial units in 
future. 

DefeDce Project in Karlmnagar. (AP) 

4527. SHRI S. PALAKONDRAYUDU : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether survey for a major defence 
project to be 5et up at Karimnagar in 
Andhra Pradesh has been completed; 

(b) whether new propellant factory is 
being set up at Karimnagar district of 
Andbra Pradesh; and 

(c) if so. tbe details of tbe project aod 
estimated cost of tbe project ? 

THE MINISTER OF STATE IN THI; 
DEPARTMEN.T OF DEFENCE PRO
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) to (c) 10 
coonection with the lakely setting up. of ao 
Ordnance factory. some State Governments, 
including Andhl'a Pradesb. were approached 
for offer of ~uitable sites. Government of 
Andbra Pradesb have offered a few sites. 
includiDg three in Karimnagar District. 
These sItes ba ve since been visited by a Site 
Selection Committee and are ·beiog evaluat
ed. aloog witb others. in accordance with 
the prescribed procedure. 

Details about tbe cost. etc. of tbe pro
posed factory would be available after tbe 
preparation aDd approval of a Detailed 
Project Report (DPR). . 

Tribal Advisory Coun~ils in Tribal 
Areas 

4528. SH&I K. PRADHANI : Will tbe 
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Minister of WBLFARB be pleased to 
state : 

(a) whether tbere are tribal advisory 
couDcils in all tbe States baving tribal 
areal; 

(b) tbe States which are having tribal 
advisory couDcils; and 

(c) the cODtnbuliOll of these councils in 
developmeDt of tribal areas? 

THE DEPUTY MINlS fER IN THE 
MINISTRY OF WELFARE (SHR) 
GIRIDHAR GOMANGO): (a) and (b). 
Tribal Advisory Councils· exist in the Stcltes 
of Aodbra Pradesh, Bibar, Gujarat, 
Himacbal Pradesh, Madbya Pradesh, 
Maharashtra, Oris~a, Rajasthan.. \Vest 
Bengal and Tamil Nadu. As per infor
mation available, these Councils bave been 
re-constituted after tbe last Assembly 
elections except in Rajasthan aod Tamil 
Nadu. 

(c) As provided for in the Fifth 
Schedule to tbe Constitutioo. tbe Tribes 
Advisory Councils advise on such matters 
pertaioing to the welfare aod advancement 
of tbe Scheduled Tribes in tbe State as may 
be referred to tbem by the Goveroer. 

Boundar!. Disputes Among States 

4529. SHRI AMARSINH RATHAWA : 
SHRI PIYUS TIRAKY : 

win tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) the details of boundary disputes 
between Slates in tbe country; 

(b) whether Goveroment will consider 
to reorganise the countcyinto fout zones to 
resolve sucb disputes; and 

(c) if not, steps taken by tbe Govern-
meot to solve tbe disputes between 
States '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR) 
CHINTAMANI PANIGRAHI): (a) tQ (c). 
Boundary disputes between the following 
States involving territorial claims/counter 
claims are peodiDI :-

(i) Mabarathtra and Karnataka; 

(ii} Kacnataka 4 and Kerala; 

(iii) Assam and Nagaland; and 

(iv) Punjab. HarY8na and Himacbal 
Pradesh. 

These ~isputes can be resolved onl7 
wub tbe willing cooperation of the State 
Governments concerned aod towards tbis 
end tbe Central Government will extend 
aU possibJe a~bistaDce to tbe State Govern
ments. 

AII.eKed 1\tlisue of Grib KalyaD KeDdra 
Premises 

.4530. SHRt KAMLA PRASAD 
SINGH: W.H tbe PRIME MINISTER be 
pleased to state: 

(a) whether some of tbe residential 
quarters allotted to Grib Kalyan Kendra io 
various Government residential colonies .in 
Deihl, Bombay, Madras from fUDoing 
creches, nurserlC8 and craft centre are beinS 
used by tbe employees of Grib Kalyan 
Kendra for tbeir reSidential purposes; 

(b} if so, the details tbereof; 

(c) if so, what action tbe Government 
propose to take to curb sucb misuse; 

(d) wbether sale shamianas come up io 
Samaj Sadans in Delhi using Samaj Sadaos' 
light; 

(e) if so, whether it is permissible under 
the ruies; and 

(f) if Dot, what correcitive steps bave 
been taken in this regard '1 

THE DEPUTY MINISTER IN. THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIRI;N SINGH ENGT1) : (a) to (c). 32 Grib 
Kalyan Kendra employees are Jiving in 
p,JrtioDs like kitchens. garales aDd scrvant 
quarters of genera) pool accomD1odatioD 
allotted to tbe Grib KalyaD Keodra in 
Delbi aod Bombay. In order to ensore 
propet' utilisation of the accommodation by 
tbe Grib Kalyan Kendra, to start wllb. 
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some of tbe employees bave beeD served witb 
notices to vacate tbe premises. 

(d) to (f). Samaj Sadan lawos can be 
booked for Isale' by parties OD payment of 
prescribed charles. 

Retiremellt, Age 01 TeaehfDI Cadre 
IDNCe 

4531. SHRI S'OMNATH RATH: Will 
the M ioister of DEFENCE be pleased to 
state: 

<8> tbe age of retirement of Senior 
Division Nee Officers (teachiDg cadre); 

(b) whether tbere is any proposal uDder -
Government's consideration to enbaDce tbe 
age of retiremeut of sucb Officers; and 

(c) if so, tbe details in tbis regaf'd 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT IN THB 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH): (8) The ase of retirement of 
Nee Senior Division Nee male officers 
(teacbing cadre) is 45 yean extendable upto . 
SO years in specific cases. In tbe case of 
lady officers, tbe age of retirement is 52 
years extendable upto 55 years in specific 
cases. 

(b) and (c). The matter is beina referred 
to tbe Nee Evaluation Committee consti
tuted recently. 

[Translation] 

Regillter~d Organl.atfoa In Deihl 

4532 .. SURI RAJ KUMAR RAJ: Will 
tbe Minister of WELFARE be pleased to 
state: 

(a) tbe names of registered orpoisatioDl 
in Delhi which are settiog assistaace from 
the Ministry; aDd 

(b) the basis on wbicb sasistaoce is 
given to registered organisations aDd lules 
for giving this assistaDce '1 

THE DEPUTY MINISTER IN THE 
l\11NlSTRY OF WELFARE (SHRI 

GIRIDHAR. GOMANGO) : <8> A State
meDt ia liven below. 

(b) Assistance is given to tbe voluDtar, 
orpoisalions engaged in welfare activities 
according to the eliaibility conditions 
specified in different scbemes operated by 
tbe Miniltry. 

StatemeDt 

R"gi.'ered Organi8at;o~ In Deihl 

1. Central Scheme of lAid to VoluDtary 
Organisations9 for .tbe Welfare of 
Scll.duled C •• tes and Scheduled 
Tribes; 

(a> Harijan Sewak Saosb, Delhi. 

(b) Indian Red Cross Society, 
New Delhi. 

(c) Hind Sweepers Sewak Samaj, 
r DeJhi. 

2. Schemes of IAssistanee to Organi
satloDS for Disabl\'~ PersoDs' and 
I Assl.tance to Disabled PersoDs' 
for purcbase/fitting of Aids/ Appli
aDees during 1985-86 

(8) National Federation of the 
Blind. 2322. Laxmi Narayan 
Street, Pabarsanj, New 
Delbi. 

(b) Federation for tbe Welfare 
of tbe Mentally Retarded 
(India); Sabeed leet SiDlb 
Mars, Katwaria Sarai, 
Institutional Area, New 
Delhi. 

(cl All India Federation of tbe 
Deaf; J 8, Nortblalld COID

plex, Ram Krishna Asbram, 
New Delhi. 

(d) AU India Confederation of 
tbe Bhnd. S .. 14/61. Model 
Town, New Delbi. 

(e) Balwant Rai Mehta V.dya 
BbavaD, Lajpat Nagar, New 
Delbi. 

(f) Spastic Society of Northern 
lodia, New Delbi. 
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(g) Janta Adarsb Aodb Vidyalaya. 
New Delhi. 

(b) BHDd Relief Association, 
Lal Babadur Shastri Mars, 
New Delhi. 

(i) Saojivini Society for Mental 
Health, Defence Colony. New 
Delhi. 

(j) Delbi Society for tbe Welfare 
of Mentally Retarded, Okbla 
Road, New f>elbi. 

(k) Delbi Cheshire Home. Okb la. 
Ne~ Delhi. 

(I) All India Institute of Medical 
Sciences, Now Delbi. 

(m) Bikasb Bbarati, Tllak Napr. 
New Delbi. 

(0) Amar loti Charitable Trust. 
Greater Kailasb, New Delbi. 

(0) Deepak Gupta Memorial 
Foundation; 88. Poorvi Mar •• 
Vasant Vibar. New Delhi. 

(p) Mangalam. New Delhi. 

(q) Institute for tbe Physically 
Hl\odicapped, 4. Vishnu 
Digambar Marl, New Delbi. 

(r) Lions Club of India, Rajouri 
Garden. New Delhi. 

(s) Maulana Azad Medical 
College, New Delbi. 

3. Voluatary OrR8Disations for tbe 
Welfare of Scheduled Tribes 

<a) Akhil Dbaratiy. Adivasi 
Vitas Parisbad, CanniDg Lane. 
New Delbi. 

(b) Akhil Bbaratiya" Dayanand 
Seva Sanlb. Mabarishi 
Dayanand Dbavan. Ramlila 
Maidan, New Delbi. 

. 
(c) Bal Dbavan Society. lodia. 

l<otla Road. N~", :pelb\, 

(d) D.A.V. Colleae Trust and 
Managing Society, Chilra 
Gupta Road, New Delhi. 

(e) Dbaratiya Adimjati Sevak 
SaDlb, Tbakkar Bappa Sama
ralt Sad an; Dr. B.R. 
Ambedkar Road, New Delhi. 

f. 8~"e.e of Welfare of Cblldrea i. 
Need for Care and Protection 

(a) Brahma Risbi Ram Prapaoa-
cbary. Sanskrit Vodanta 
Mabavidyalaya. Delhi. 

(b) Sbivanall Vidyacbarao Bapu
dbam. Cbanakyapuri and 
Daksbinpuri. New Delhi. 

(c) Harijan Sevak Saogb, Kinas
way Camp. Delhi. 

(d) Cbandrawati Choudbury 
Smarak Trust Cbbatrabas. 
East 01 Kailasb, New Delhi. 

(e) Nagarik Siksbanan Samiti, 
Kbayala Road. New Delhi. 

(f) Samaj Sevak 8aogb. Brahma
puri. Delhi. 

(.) AU Jndia Parivar KaJY80 
Parisbad, Mabavir ~ Enclave. 
Delbi. 

(b) Delhi Council of Cbild 
Welfare, Qudsia Gardens, 
Delhi. 

s. A_.lstance to Volu.tar, Orlanlsa
tlo._ for EducatioB Work for Prohl
bltlo •• Counselling and RehabilUa
.Iye Work for A'eo.olics, Drug 
Addicts aud Otber Victims of 
Soelal C .. iaae 

<8> Indian Council of EducatioD, 
Saldarjaol Encla\ e, New 
Delhi. 

(b) Association for SOcial Health 
in India, Deen Daya I 
Yfadbyar Mara, New:pe1b( 
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(c) pelbi Women's League, 
Bhagwao bas Road, Nc:w 
Delhi. 

(d) Institute of Home Economics, 
South Extension (Part-I) 
New Delhi. . 

(e) Bbaratiya Adimjati Sevak 
8aDgb, Thakkar Bappa! 
Smarak Sadan, Dr. Ambedkar 
Road, New Delhi. 

(f) India International Rural 
Centre, Masjid ~otb, New 
Delhi. 

(g) Foundation of Rural Develop
ment and Social Action Saket, 
New Delhi. 

(b) Institute of Social Studies 
Trust, DeeD Dayal Upadbyay 
Marg, New Delbi. 

(i) All India Prohibition Council, 
Dr. Ambedkar Road, New 
Delhi. 

(J) All India Scheduled Castes 
Federation, Pataudi House, 
Canning Lane, New Delhi. 

(k) Samaj Sewa Sangh, Brah2m
puri, Delhi. 

(I) Delhi Legal Aid Centre for 
Wome.o~ Lajpat Nagar, New 
Delhi. 

(m) All India Pariwar Kalyan 
Parisbad, Mahaveer Enclave, 
New Delhi. 

(n) Centre for Socia.l Research, 
Saket, New Dellai. 

(0) Grameen Siksba Samili, 
Jabangir PUli lJ New Delhi. 

6. ScheIBe of Organl.atlon A.listance 

<a) National Federation of the 
Blind. New Delhi. 

(b) Bikalh Bbarati. 111ak Na~r, 
t-lew pelbi. 
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(c) Handicapped Welfare Federa
tion, New Delbi. 

(d) All India Pariwar Kalyao 
Parishad, New Delhi. 

(e) Delbi Bharatiya OrameeD 
Mabila 8aogh, New Delhi. 

(rl Saojivini Society for the. 
Mental Healtb, New Delhi. 

(8) The All India Federation of 
th~ Deaf, New Delhi. 

(b) All J ndia Confederation of 
tbe Blind, Delhi. 

(i) Samaj Sewa 8angb, Delhi. 

(j) Indian Council for Child 
Welfare, New Delhi. 

<k) Amat Jyoti Charitable Trust, 
New Delbi. 

(1) Bharatiya Adimjati Sevak 
Saogb. New Delhi. 

(m) Delhi Bbaratiya Grameen 
MahHa 8aogb, New Delhi. 

(n) Age Care Jodia, New Delhi. 

7. Scheme for the Welf.are of tbe Aged 

(a) Help Age India, Jai 8iogb 
Road, New Delhi. 

(b) Age-Care India, New Delhi 
South Extension (Part-II), 
New Delhi. 

(c) Bharatiya Adimja'i Sevak 
SaDgh, Dr. Ambedkar Road, 
New Delhi. 

Technology for Fast Breeder Nuclear 
Reactors 

4533. SHRI PRATAP BHANU 
SHARMA: Will tbe PRIME MINISTER 
be pleased to state: 

<a> whether Indian scientists have 
4eveloped indiscnous tecbnolo8" for t\1, 
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commercial production of fast breeder 
ouClear reactors; and 

(b) if so. tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO
LOGY AND MINISTER OF STATB IN 
THE DEPAR'fMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : (a) and (b). Indira 
Gandhi Centre for Atomic Research, 
Kelpakkam has developed a Fast Breeder 
Test Reactor which is operational. Work 
on the design of 500 MWe Prototype Fast 
Breeder Reactor is in progress. 

Fifth Antarctica Expedition 

4534. SHRI SANA T KUMAR 
MANDAL: Will the PRIME MINISTER 
be pleased to state : 

(a) when is the 5th Antar~tl~a Expedi
tion likely to return; • 

(b) the broad features of the experi
ments a'nd researches cuoducted by members 
of the Expedition at reported to G~)v.:rn
ment from time to time; 

(c) the period of their stay in Anta[c
tica; and 

(d) the estimates of expenditure l,kely 
to be incurred on this Expedition and how 
these compare with those incurrea on the 
earlier Expeditions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE 
AND TECHNOLOGY AN.D IN THE 
DEPARTMENTS OF OCEAN 
DEVELOPMENT. ~TOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R .. 
NARAYANAN) : (a) and (c). The 5th 
Indian Antarctica Expedition landed in 
Antarctica on 24 December 1985 and 
returned to G~a on. 24 March 1986 leaving 
behind a team of 1 4 persons for manning 
tbe permanent station. The summer team 
spent 69 days and tbe win.tering party WJIl 

return with the 6th Expedition in March 
1987. ' 

(b) Scientific investigations in the field 
of Plafloe biolollY, geology. acopbysics, 

glaciology. oceanograpby. solar energy 
a od fa tigue of material exposed to Antarctic 
COD ;Jitions were undertaken dwing tbis 
expedition. Automatic dara collection 
platform for transmission of meteorological 
data and information directly to lodia was 
established. Survey of the Eastern Wobltbat 
region of Gruber Massif and Scbirmacher 
range was also undertaken, apart from the 
maintenance and repair of the structure at 
Daksbin Gangotri. 

(d) The estimated expenditure of the 
5th Expedition is likely to be around 
Rs. 6.70 crores which compares favourably 
with the expenditure on 3rd and 4th 
Expeditiops. 

R-ecommendatioDs of N.D. Prasad 
Committee 

4535. DR. A.K. PATEL: Will the 
PRIME MINISTER be pleased to state tbe 
findings and recommendations of the N.B. 
Prasad Comm it tee report about Rajasthan 
Atomic Power Plant and action taken in tbis 
regard since the report was submitted in 
July, 1982? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K R. 
NARAYANAN) : The Prasad Committee 
report submitted in July ) 982 and laid on 
the Table of the House on 23 8 84. covered 
asp~cts of location. reactor t"pe and design. 
grid conditions. operational experieoce. 
organizationa 1 structure etc. Most of tbe 
technka 1 and organizational measures 
recommended by tbe Committee for improv
ing. the performance of tbe station bave 
been implemented. 

Acquisition of Submarines from USSR 

4536. SHRI N. DENNIS : 
SHR) E. A YY APPU REDDY : 
SHRI CHI~TAMANI lENA: 
SHRIMOHANBHAI PATEL: 
SHRI ANANTA PRASAD SETHI: 
PROF. NIRMALA KUMARI 
SHAICTAWAT : 

Will tbe Minister of DEFENCE be 
pleased to state; 
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(a) whether India bas acquired a new 
class of modem submarines from tbe USSR 
and some of tbe Ikilo" class -submarines bave 
beea received by lodia; aDd 

(b) if so, the details relardlDI the 
DUmber of lucb submarines alonawitb tbeir 

cost' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THB MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : <a) aDd (b). Ooe 
submarine bas been recently ac,",uired from 
USSR by tbe Navy. Other details rcgard
iOB tbe Submarine Bcet canDot be divulped 
in the national ioterest. 

Labour Bin. Mnt by Aodbra Pradesb 
Goyerameal 

4537 ... SHRI SRIBARI RAO : Will .. be 
Minister of HOME 4FFAIRS be pleased 
to state: 

<a) wbether there are some labour bills 
seat by tbe State Government of Aodbra 
Pradesh peodins witb the Union Govern"" 
ment; aDd 

(b) if lOs the reasons for tbe delay 7 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) The following 
t9l0 labour bills sent by ltie Government of 
Andbra Pradet)b are pending with the 
Union Government : 

(i) Tbe Andbra Pradesb Shops and 
Establishments Bill, 1986. 

(ii) Tbe Andilra Pradesh Labout 
Welfare Fuod Bin. 1986. 

(b) Tbe Aodbra Pradesh Shops and 
Establisbments Bill, 1986 was received on 
25th Aqust, 1986; and i. under 
CODSideratioD in consultation witb concerned 
admiDistratiye Ministries/Departments of tbe 
GovernmeDt of lodia. . , 

The Andbra Pradesh Labour Welfare 
Fund Bnl, 1986 bas already been examined 
Bud a letter seeking clarification bas beep" 
sent to tbe State Government on 21rd 
October, 1 ~86. 

Low Cost HousiDI ScheIBe b,CBRI 

4538. SHRI V.S. KRISHNA IYER: 
Will tbe PRIME MINISTER. be pleas~d to 
state : 

(a) whether any researcb on low cost 
housing has been made b31 tlae Central 
Building Researcb Institute; 

(b) if so, the details thereof; 

(c) whether tbe low cost housing 
scbeme recommended by tbe Central 
Buildlog Rese'lrch. Institute bas been 
adopted by atl tbe Stat~s; aod 

(d) if not. the States which have Dot 
adopted tbe .cheme so fa r ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND M1Nl~TER OF STATE IN 
THE DEPARTMENTS ,OF OCEAN 
DEVELOPMPNT, ATOMIC ENERGY. 
ELECTRONICS "NO '\PACE (SHRI K.R. 
NARAYANAN] . (a) Yer, Sir. 

(b) The Institute bas developed a 
number of low cost houling techniques, 
systems materials and components. Details 
are give'n in the statement. The cost of 
house depends on the type, design, plibth 
area to be cover~d. location and .. xtent of 
utilisation of CDR) techniques. While the 
everall cost reduction in buildiog of a bouse 
by utilising CBRI t~chnologies would be 
around 10%. tbe conlyonent wise cost 
reduction would be 15% In foundationt , 
20% in walling and 25% '0 (outi 01. 

(c) and d) .. Particular aspects of tbe 
CDRI techooJolicl for low cost bousiol 
bave been adopted by almost all tbe States 
aDd Union territories. 
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Statemeat 

CBRI 'I'echnologle6 for Low Cosl- H u.fng 

FODudatioD : · Under-reamed pile foundatioDs for problematic eoil. 
including expansive soils. 
Bored Compaction Piles for fillcd up areal. 
St'Onc Columns for weak soils. 

Technologies and Materials 
for Walling etc. : 

Precast stOlle masonry block for walling. 

Bricks from inferior soils. 
Higb Draft Kiln and semi mecbanised Brick Plant. 
Improved lime kilo and lime bydractor. 
Solar Timber Seasooin& K.il~. 
Non-erodable- mud pIaster. 

Roofing: Prefab Brick Panel System. 

Precast RC Channel Units. 

precast RC Planks scbeme. 
L-l'aoel System. 
Fire Retardant Thatcb Rocf. 

Ser.ices . SiD8Is Stack System of Plumbing. 
Waste Water Dispoal System. 
Lost Cost Latrinc. 

[Tran.latlon] 

Promotion of Offi~ers iD NDl\IC 
againat whom disciplinary cases 

are peodiog 

4539:- SHRI SARFARAZ AHMAD: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) tbe number of tbe officers aDd 
employees ('f New Delhi M~njcipal 

Committee who have been promoted during 
tbe las t two yea rs against wbom enquiry 
was being cooducted by tbe Vigilance 
DepaJtJl1~nt or against wbom tb~re were 
serious allegations; 

( b) If so, tbe details tbereof and tbe 
reaSODS for which th~y ba\<e been promot
ed; 

(c) the DUlober of three-star and five
stat bOl~l~ wbich were supplied water 
without instalhltiOD of aoy meter by tbe' 
DNMC for construct 00 purpo ses witb 
details of lilSSes sulJ'ered, aod 

. (d) whether tbere are sun some botels 
wbich are usioS water witbout installatioD 
of any meter? ~ 

THE MINISTER OF STATE IN THE' 
MINISTRY OF HOME AFFAJRS (SUR 
CHINTAMANI PANIGRAHI) : <a) and 
(b) The information is beiDg collected aDd 
will be laid on tbe Table of tbe How.c. 

(c) and (d). No botel baa been aiVeJl 

water for tbe purpose ()~ construction. Oue 
ft ve sl ar hotel under CODStruc:taon was 
found to be haviog a conDec~ion on wbich 
the meter was missing. Tbe NDMC also 
did not ball tbat botel for nearly thre: 
years. The det~tion was made. io February. 
1986 a ad tbe botel wa s billed for tbe 
maximum water tbat tbe connection can 
carry during normal supply boun. Tile 
meter bas since been provided to tbis 
coDoectioo. 

E •• eUBtioD .f M .... jaD Firl •• Ra_ 
Villages 

4540. SHRI MANPHOOL SINGH 
CHAUDHARY : Will tbe Minister of 
DEFENCE be pleased to Itatc : 
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<a) whether 34 villagos of Mabaian 
FiriDI Raole have been evacuated; 

(b) wbether compensation has been 
paid in respect of all these villages; 

(c) wbether aoy of tbe villages have 
Dot taken compensation. if so. tbe reasons 

. therefor; 

(f) No, Sir. 

[Eng/i.rh] 

Tailoring of Black Cat Commaodos 
Uniform by B Gwalior .. Firm 

4541. SHR) INDRAJIT GUPTA: 
Will tbe Minister of hOME AFFAIRS be 
pleased to state : 

(d) wbether compeDsation for certain 
villages has been withheld as tbe inhabi
tants of tbe villages bad prepared wr ong 
·'Takbmioa." for 'compensation; 

(a} whether order for tailol iog uniform 
for Black Cat Commaodos was placed with 

. a tailor in Gwalior in 1986; 

(e) whether the Ministry have issued 
orders permitting tbe inbabitants of these 
villages to contl'nue to stay there till 
·Kbarif crop'; and 

(f) whetber tbis stay order bas affected 
those inhabitants who ba,'c already 
received the compensation and since 
evacuated tbe villages ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
IN THB MINISTRY OF DEFENCE 
(SHRI AllUN SINGH) : (a) Land and assets 
in 33 villages only are being acquired. Out 
of these land and assets in 29 villages bav~ 
already been taken over and the viilages 
evacuated. In tbe remaining 4 villages the 
takiog over and evacuation bas been partial. 

(b) Compensation has been paid fulJy 
in 29 villages and partially in .. 4. 

(c) Compensation will be disbursed 
fully and evacuation completed in the 
remaining 4 villages soon after tbe Kharir 
86 crop is harvested. 

(d) No. Sir. 

(0) Yes. Sir. Government bad per
mitted villaler. of Motalai and Raimalwali" 
(Reo a) to stay till the Kbarif 86 crop was 
barvested. as a special case, as tbey bad 
already sown their Khanf crepe The State 
Government have permitted tbe villagers of 
Motasar and Virmana also to stay on till 
.be harvest of Kharif crop. as these villagers 
ba~e got land/assets in above two 
villaaci and vice 'Versa. 

(b) if so, tbe details; 

(c) whetber tbis firm of tailors bad 
done aoy tadOring of.. uniforms in the 
past; 

(d) if so, -the details; and 

• (e) reasons and basis on wbich tbis 
tailoring firm was given orders? 

, 

THE MiNISTER OF HOME AFFAIRS 
(S BUTA SINGH): (a) No, Si~. 

(b) to (e). Questions do not arise. 

Problems faced by Refugees from Sci 
Lanka. Bangladesh and Burma 

4542. DR.. O.S. RAJHANS: Will 
tbe Minister of H6ME AFFAIRS be 
pieased to state : 

(a) whether tbe refugees from Sri 
Lanka. Bangladesh and Burma ha ve 
recently protested against Government's 
apatby towards tbem at New Delhi; 

~ 

. (b) tbe demands of the refugees aDd 
action taken thereon; 

(c) wbether Governmeot propose to 
appoint a bigb level committee to study 
tbe problems of refugees in India; and 

(d) steps bei~)I taken in tbis regard t 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMAJSl PANIGRAHJ): (a) and 
(b). It is understood tbat Ole Sbri Jugesb 
Cbander Malik a D.P. from former East 
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Pakittan had undertaken fast at Boat Club 
for setting rebabihtetion assistance and for 
setting new .relief camps set UP. Sbri 
Walik, as per policy. is Dot eligible for 
any rehabilitation assistance as be; has 
deserted tbe rehabilitation sites twice. 
Camps for refugees from Sri Lanka bave 
already been set up in Tamil Nadu. For 
other displaced person,;;! repa-triates tbere 
does not seem to be allY need for setting up 
new camps 

(c) and (d). No, Sir. 

Prqduction of IJCA for Air Dereoce 

4543. 
Minister of 
state : 

SHRI K. S. RAO : Will the 
DEFE~CE be pleased to 

(a) whether Gover.ment have decided 
to go in for the proJuctioD of light combat 
aircraft {LeA) to meet the futule require
ments of air defence; 

(b) whelher Government bave also 
finally decided to develop indigenous design 
capability for _the pruduction of LCA rather 
basing it on a licensed programme; and 

4<:) if so, what are the broad details 
of tbe measures being taken to develop tbe 
indigenous capability ia various sophistica
ted fields of aircraft desiga and production 
to meet tbe requirements of new generation 
of aircr"ft like tbe LeA? 

THB MINISTER OF STATE IN THE 
DEPARTMENT· OF DEFBNCE 
RESEARCH AND DEVELOPMENT 
IN THE MINISTRY OP DEFENCE (SHRI 
ARUN SiNGH): (a) Yes. Sir. 

(b) Yes, Sir. 

(C) EtTorts are being made to update 
indigenous capabilities in design and manu
facture of composite materials, Ply-by-wire 
Fligbt Control System, Advanced Avionics 
Systems etc. Indigenous prbgramme are 
under progress for development of GTX 
Gas Turbine Eogine, Multi-Mode Radar" 
and special aHoys for airfrlme and aero
cOI!ne applications. 

TraiolD& to SecurltJ Guards OD Dut, 
10 VIPs 

4544. SHRI SATYENDRA NARA-
Y AN SINHA: Will tbe Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether security, guards provided 
to VIP duties have been found to be slow 
in their responses to armed attacks during 
the last two years in various incidents 
when VIP lives were threatened; 

(b) if so, whether speCific training 
would be given to tnem to meet any such 
threats.; 

(c) wbetber guards selected and trained 
for sucb duties would be provided wltb 
better emoluments and adeguaLe insurance 
coverage in view of tbe dauger to their 
own lives; and 

(d) tbe otber steps beiDI taken to 
ensure that V l¥ seculny is botb effi-:ieot 
and effective ? 

THE MINISTER OF STATE IN THE 
MINISTR r OF PERSONNEL. PUBLIC 
GRiEVANCES AND PENSJONS AND 
MINISTER- OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SMR! 
P. CHIDAMBARAM) : <a) Jt would 
Dot be correct to attribute tbe failures 10 a 
few cases to slowness of responses alone. 
In each indiVidual case there are· several 
factors involyed. 

(b) Refr~sber training cours~s are 
organised for staff deployed On security 
duties to keep their responses ID propel' 
sbape. 

". 
(c) I t is proposed to give beUer emolu

meDts sucb as Special Pay, Special Clotbing 
Allowance, Diet Allowancc, etc. to guards 
deployed on VIP SecurilY. duties. The PSOs 
are we]J covered un4er tbe Group insurance 
scheme. 

(d) The following ale a few of tbe 
steps tbat are beiDI taken to ensure tbat 
Vip security is effective and efficient: 

(1) The staff deployed 00 security 
duties is frequently checked ar,J 
briefed by sonior officers. 



9) W,ltten Answ~rs DBCEMBER 3, 19.6 W,itten Answers • 92 
. 

(2). Tbey are beiDI given refresbcr 
(ii) Prevention and treatment of mental Training. 

and neurological disorders. .. 

(3) Police Control Room Vans arc 
detailed specially to cover tbe 
vuloerable areas. 

From 1.1.1984 to US $ 1,16,5J2 
31.12.1985 

(4) DOs and DONT's have been 
issued to all th~ protected 
persons. (c) 

From 1.1.1986 
till dale 

No. SIr. 

us S 15,381 

(5) Mobile and foot patrolling is 
intensi6ed 10 areas baving a Dum

ber of VIPs and protected 
perSODS. 

Cd) Does Dot arise. 

( T,.anslation) 

"PinaDcial Aid from WHO" 

4545. SHRI PARASRAM BHARDWAJ: 
SHRI LAKSHMAN MALLICK: 

Will the Manu.ter of WELFARE be 
pleased to state: 

(a) • whether any financial aid has becn 
received from World Healtb Orgaolsalion 
for welfare scbemes for bandlcapped. 
mentally tetarted children and aged 
persoDS; 

(b) if so, tbe details tbclcof; 

(c) whether WHO bas stated that tbe 
number of handicapped, meDlaU,)' retart~d 

children and aged persons in India IS 

comparatively blgber than that 10 other 
developing count. ies; aod 

(d) if SO, bleps taken \0 improve lhe 
situation? 

THE DEPUTY MINIS 1 ER IN THE 
MINISTR Y OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The amouot of financial aid 
received by India from WHO is as under: 

(I) MeJh .. al Rebabilitation iocludioB 
cale of tbe aged. 

FrOOl 1.1.1984 to US S 8,83.853 
31.12·1985 

From 1.1.1986 
(tlU .te) 

us S 3,336 

Armed Daeoltles 'A TraIns 

4546. PROF. CHANDRA BHANU 
DEVI: 

SHRI C. JANGA REDDY: 
PROF. K V. THOMAS: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the Dumber of thelts and armed 
docoities in running trBi ls.. during 1983- 84, 
1984-85 aQd 1985-86; 

(b) the details of Jo~ses 5uffeJed aod 
compensation, if a01, to the pabsengers; 
aDd 

(CJ the safety measures taken by the 
GovecOfIleot in Ih,S regard? 1 

THE MINISIER OF STATE IN THE 
MJNISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSJONS AND 
MINIS1ER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Maintenance 
of Law and Order incluQing control of 
crime 00 the Railways is tbe responsibjJity· 
of tbe Goveroment Rail\\tay POllee which 
is under State Governmeols/U. T. Adminis
trations Information is olaintaincd by .he 
State Governments according to calaoder 
year aDd is beina co)Jectcd for beiDg laid 
OD the Table of tbe House. 

(b) Compensation is paid ooly On 

booked lu,aa8el. No separate statislics 
are, bowe ver ftlaintained about compenwt_ 
tion paid 00 JO!lS of booked luggage due 
to tbert aod dacoity OD running trains. 

(c) Tbe responsibility for tbe security of 
paueDlcr. lu_e ;1 witb tbe GOVOIDmeat 
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Railway Police whicb functions under tbe 
control of State Governments. In order 
to improve the security in trains. Dapart
ment of Railways bave approved increase 
in strength of Government Railway Police 
in different States .. # The Railway Protection 
Force also provides assistaoce to Govern
ment Railway Police in limes of need. 

[English] 

Foreigners ,,110 have visited IDdis 00 

Visa 

4547. SHRI K.N. PRADHAN : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

<a) tbe number of per.sons who had 
comt. to India upto 30tb September. 1986 
on 1 be basis of visas; . 

(b) tbe DumbCf' of persons among them 
who have been stayioB for over ten years. 
those who have stayed for more than bve 
but les" than ten years and tbose \\bo bave 
stayed for- more than a year and less tban 
five years; and 

(c) the number of 
applied for Indian 

, them? 

persons who have 
citizenship among 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA~RS (SHRI 
P. CHIDAMBARAM) : (a) ilDd (b). No 
f oreigneTs are allowed to enter.lodia witbout 
visa eKcc·pt tbose specIfically exempted in 
tbis regard. Foreigners vi~it tbis country 
for varying periods. This is a continuous 
~rocess and no stati:itics are maintained in 
respect of foreigners wbo may havo visi~ed 
India at differeDt times. 

Po.tiDI 01 Wort'.g Couple of NatioDaJised 
Banks at ODe StatioD 

4548. SHRI M. RAGHUMA REDDY! 
SHR( KESHAORAO PARDHI : 

Will tbe PRIMS MIl'fISTER be plened 
to state: 

(a) whetber it is tbe policy of Govern
meot to post a working couple at one 
station; 

(b) whether tbis poli:y applies in tbe 
case of nationl:sed banks; and 

(c) if n,ot tbe reasons tborefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (8) Guidelines 
have been issued regarding posting of 
spouses at tbe same station in respect of 
employees of Central Government and 
public sector uoderrakings subject to fulfi 1-
ment of administrative requirements. A 
copy of the guidelines dated 3rd Apri), 
1986 in tbis regard bas already been laid 
on tbe Tab1e of the Hou~e in reply to 
question No. 8449 answered on 30.4.1986. 

(b) and (c). Tbe guidelines bave also 
been circulated by tbe Department of 
Economic Affairs (Banking Division) to 
all nationalised banks for information/. 
nece,s&ry action. 

Generation of Power from Sea Waves 

4549 SHRI V. TULSIRAM : Will tbe 
PRIME MINISTER be pleased to 
state: 

(a) wbether some survey to assess tbe 
potential for generation of electrici ty from 
tbe sea waves bas been conducted 00 tbe 
sea shore of And bra Prades b; 

(b) if so, tbe fiDdjDg~ of the survey t~8m 
i n tbi~ regard; 

(c) Majoritx of applications for Brant 
of Indian Citizenship were processed by tbe 
State Governments till 31.3.1986 who had 
powerCi delegated to them In ttais regard. 
Nuptber of ap.plicdtions received from 
1.1.1983 t~ 31.12.l985 by \be Centr~1 
Government is 1146. In respect of cases 10 

. which State Governments had powers. no 

(c) tbe time by which 
taking a final decision 

.. and 

Gover oment are 
in thi-s regard; 

formal Statistics of applications received 
by them. are kept by tbo. Central Govern .. 
mollt • 

(d) tbe extent to which the demand 
of Andhra Pradesh for power will h\= pl,' t 
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THE MINISTER OF STATE IN THE 
MIN1STR Y OF SCIENCE AND TECHNO
LOGY AND IN THE DEllARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
-(SHRI K.R. NARAYANAN) : (a) to (d). 
According to the information avadable from 
tbe Government of Andbra Pradesh, a 
special survey has been commissioned in tbis 
regard, which win be completed by tbe ~end 
or December, 1986. The details will be 
available only after the survey is completed. 
The final decisions WIll be taken by th 
State Government afJer the survey report is 
studied. 

Interim Relief to Pensioners 

4550. SHRI KAMAL CHAUDHRY: 
Will the PRIME MINISTER be pleased to 
state whether Govern,nent have any 
proposal ~Dder consideration to pay 
interim relief to Central Government 
pensioners pending submission of report 
by the Fourth Pay Comffilssion, as in the 
case of serving employees who were granted 
interim rehef twice after thea appoiotment of 
the Commission? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PERSONNEL, PUBL'C 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : No. Sir. 

Resf'arch on Rf"lationship betweell 
Rainfall aDd Vegetation 

4551. Sl-IRI DIGVIJAY SINH: Will 
the PRIME MINISTER be pleased to 
state : 

(a) bas any resealch been conducted to 
establish a relat10nship between rainfall and 
vegetMion; and · 

(b) if so, detail~ thereof? 

However. not much research has been 
done on the effect of vegetation on rainfall. 
A few studies have Indicated that although 
mJcroclimate appears to change· due to. 
deforestation, there is no conelusive 
evidence that forest cover determines tbe 
rainfaU in that area. Studies made in 
other countries also ind1cate similar 
views. 

(Translallon) 

Construction of Air.strip by China Near 
Toklakot In Tibet 

4552. SHRI HARISH RAWAT: Wi~l 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government have received 
any report to the effect that China is 
constructing an airstrip near Taklakot in 
Tibet; and 

(b) if so. whether Government propose 
to construct aD airstrip somewhere near this 
area? 

THE MINISTER OF STATE IN THE 
DEPART\.1ENT OF - DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) and (b). No. Sir. 

Amount Allotted under MNP 

4553. SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI TARLOCHAN SINGH 
TUR ~ 

Wifl the Minister of PLANNING be .. 
pleased to state : 

(a) wl'Iether the amounts earmarked for 
implementation of the schewes prepared 
under the Minimum Needs Programme for 
the year 1985-86 have Dot been utilised 
fuJly; 

(b) if so, tbe fact~. in this regard; 

THE MINISTER OF SToATE I"J THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SH'RI. K.R. 
NARAYANAN) . {dJ and (b). ConsIdera
ble researcb ba., been dODe regarding effect 
of rainfall on vegetation, especially crops .of 
different types. The results of these studies 
bav.! been gainfully utilised in tbe develop
Jl)eot of Bfricvlture iD 'be couotr,. 

(c) whither it has affected Jtnplementa
tion of elementary education, \ healtb. 
drinking water and power scbemes; 

(d) if 50, ,be detail. tb",eof: ap~ 
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(e) tbe reaction of Government 
thereto? 

THB MINISTER OF STATE IN THE 
M1N1STRY OF PLANNING (SHRI 
SUKH RAM) : (a) and (b). Details regard
ing tbe outlay and tbe anticipated 
expenditure ha ve already beeD la,d on the 
Table of tbe House in statement I enclosed 
with the reply given to tbe Lok ·Sabba 
Starred Q4Iestion No. 285 on 6.8.1986. 

(c) and (d). 00 the basis of available 
information, it bas affected tbe power 
schemes details of which are as follows : 

Villages Electri
fied (in nos.) 

Pumpsets energis4!d 
(in nos.) 

Pb}sical 
Target 

(1985-86) 

6506 

9114 

Achieve
ment 

(1985-86) 

6111 

5491 

(e) The State Governments have been 
requested to adhere to the prescribed 
targets. 

[Enclish] 

Atomic Radiation Hazards to Wurkers 

4554. SHRt C. MADHAV REDDI: 
win the PRIME ~IINISTER be pleased to 
state : 

(a) whether any detailed investigations 
bave been carri~d out regarding the pOCisible 
radiation hazards to the ""nrkers of 
Kalpakkam or the environment due to the 
continuous abut down of Kalapakkam unit
II; and 

(b) if so, the outcome of the investi
gations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO ... 
LOGY AND MINISTER OF STATE IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY,. 
ELBCTRONICS AND SPACE (SHRI K.R. 
NAkA Y ANAN): (a) and (b). Environ
W~Dtal mo"itofiof· around tbe operatios 

nuclear power stations aDd monitorinl 01 
doses received by the workers ate carried 
out on a cOlltinous basis.... Uoit-l or 
Madras Atomic Power Station was 
shutdown from 14th August 1986 to 7th 
November. 198.6. This shutdown bas not 
resulted in any exposures to workers or tbe 
plant or to environment bilber tban tbe 
stipulated limits. 

Construction of Capital or Assam 

455.5. SHR) BHADRESWAR TANTI : 
Win the Min;ster of HOME AFPAIRS be 
pleased to state : 

... 

(a) whether any survey works have been 
done in connection with the setting up of 
permanent capital for Assam; and 

(b) if so, tbe name and place of the 
proposed capital ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) Yes. 
Sir. 

(b) 10 1983, it was decided to finalise 
the site of the capital at Cbandrapur Dear 
Gaubati. The decision is at prescnt under 
review of the State Goverament. 

Pre-Recruitment Training Centres for 
SC/STs for Competitive Exams. 

4556. SHRI ANANTA PRASAD 
SETHI : Will the Minister of WELFARE 
be pleased to state: 

(a) the Dum ber of pre-recruitment 
training centres wbich Government have 
started for competitive examinations aod 
the locati<'ns thereof; 

(b) tbe number of such training centres 
exclusively meant for the Scheduled Caste 
and Scheduled Tribe canditjates and tbe 
location theredf; and 

(c) the criteria followed by Governmeot 
in tbis regard while "pening such centres ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : Ca) and (b). 
Under tbe CePIT.J,I)' Sponsored Coaebiol 
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and Allied Scbeme of tbe Ministry of 
Welfare pre-examination coachiD. is provid
ed to SC/ST candidates wbo intend to 
appear in tbe various competitive Examina
tions/Selections/tests bold by UPSC/State 
Public Service Commissions/Public Sector 
UodertakiDgI etc. The total number of 
sucb Centres in tbe CouDtry, at present, is 
80 as livea in tbe stateiDeot below. 

(c) Tbe Centres are opened on tbe 
IUlgestions of tbe State Governments/U.T. 
AdministratioDs/Uni¥ersities, taking into 
account tbe actual Deed of such coacbiDg in -
tbo specific areas. 

StatemeDt 

S.No. Name of tbe 
State 

1 2 

1. Andbra Pradesh 

2. Alsam 

3. Bibar 

4. Gujarat 

5. Harayana 

6. Himacbal Pradesb 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

II. Mabarasbtra 

12. Manipur 

13. Megba)ay. 

14. Na8aland 

15. Orissa 

16. Punjab 

No. of 
centres 

3 

1 

3 

4 

2 

I 

1 

7 

3 

4 

4 

1 

1 

1 

13 

4 

1 2 3 

18. Tamil Nadu 3 

19. Uttar Pra~esb 8 

20. West lIengal 4 

21. T,ipura 1 

22. Delhi 5 

23. Pondicherry 1 

Total 80 

Ocean De'VelopmeDt Programmes witb 
ForeigD CollaboratioD 

45S7. SHRI THAMPAN THOMAS: 
Will the PRIME MINISTER be pleased to 
state: 

<a> whether Government have decided 
to specify certain areas in the ocean bed for 
mine deveJopm",nt operations; 

(b) whether any ocean development 
projects have been launched witb foreign 
collaboratjons; 

(c) If so, tbe details in this regard; 

(d) whetber any survey bas been cond
ucted in Kerala coast for ocean deveJopment; 
and 

(e) how mucb nloney is allocated for 
tbis project ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRf K.R. NARA \ ANAN): <a> Yes. 
Sir. 

(b) and (c). Foreian collaborations with 
Norway for coastal zone management 
programme, with USA for the study of 
bioactive substances from the plan-ts and 
animals and with the Federal Republic of 
Germany for geotbermal metallcsenesis and 
tectonics in the Indian Ocean taave bee~ 
\l.p~eflakep. 
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(d) Yes, Sfr. Surveys are being con
ducted along tbe Kerala Coast for both 
liviog and noD-living resources of the 
sea. 

(e) Since several govermeotal and other 
a8eo~es are involved in tbe survey all aloog 
the coast, it is difficult to quantify tbe funds 
allocated for the Kerala Coasts alone. 

Juveniles Languishing io Jails In Union 
Territories 

4558. SHRI NITY ANANDA MISRA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether iu the Union Territories, 
persons apprehended are sent to tbe jail 
and it takes a long time before they are 
produced before tbe magistrate: 

(b) tbe number of sucb inmates, parti
cularly tbe juveniles, who are langushing in 
jails without being produced before a judi
cial autbority and the period of such stay 
in each case; 

(c) . wbether these juveniles are being 
kept in the cells of hardened criminals and 
thus the chances of their reform in life be
comes more difficult; and 

(d) if so~ what steps Government 
propose to take in this direction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) to (d). 
The information is beiog collected from tbe 
Union Territories. 00 receipt. it will be 
laid on tbe Table of the House. 

Computerisation of Census Data 

4559. SHRI SHANTARAM NAIK: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government propose to 
computense 1981 Census data; 

(b) If so, nature and scopo of tbe 
scheme; and 

(c) the advantages likely to be derived 
from sucb computerisation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): <8> M&t 
of tbe data collected in tbe 1981 Census are 
beiDI processed on computers barrinl some 
minimal manual compilations. 

(b) Thirty two Direct Data Entry 
Systems, each consisting of 16 terminal!' 
were installed at 14 places in the country. 
Through these systems, data collected In 
the field on slips were traDsferred to mag
netic tapes. The dala tapes are praces led 
on the compltter in the National Informatics 
Centre. New Delbi since tbe Census 
Department does not have a computer of 
its own. To expedite the data processin8, 
computers of otber agencies are also bei~g 

used for data processing 

(c)_ It is far more easiar aDd quicker to 
generate detailed and complex cross tabu
lation of data as envisaged in the tabulation 
plan or 1981 Census on tbe computer tban 
through manual compilation. Moreover, 
paper slips on wbich tbe Census data is 
collected in tbe field can be bandIed manu
ally only a limited' number of times. Tbese 
also tend to deteriorate with age. Storage 
of data in tbe maanetic tape makes it easy 
to recall the same and to generate any 
desired cross classifications, however com
plex, as and wbeo needed. 

Promotion to .Joint Sttrretary Gr.de 
wltbout Experience.1 D •• tdct 

Collector 

4560. SHRI T. BALA GOUD : Will 
tbe PRIME M1NJSTER be pleased to state: 

<a> whether many lAS officers have 
beeD promoted as JOiDt -Secretary Bnd above 
at the Centre witbout baving served as 
District Collector; 

(b) if so. the reasons lor overlookinl 
tbis essential qualification for promotion; 

1 

(c) tbe steps taken to include and give 
priority to officers who served witb distinc
tion as District Collector, in tbe matter of 
promotion of lAS officers to selection Irades; 
and 

(d) the 
reprd'l 

directives issued io this 
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THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINIS fRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The ;nformation 

. available with tbe Department of Personnel 
and Training indicates tbat more tban 90 
percent of officers belongiog to the I.A.S. 
and presently serving in the Certtre at the 
level of Joint Secretary and above bave been 
District Collectors. 

(b) aod (c). The promotions of officers 
of all India Services are based on an overall 
assessment of their record and performance 
in tbeir career. A good r<;cord in field 
assignments including that as district 
collector will get retlected in tbis asses~-

mente 

(d> The guidelines bave been issued 
time to time for career "development of 
direct recruits in the lAS including appoint
ment to District cbarge. Recently, further 
guidelines have been issued laying emphasis 
on the placement of women officers in order 
to equip tbem for positions of bigber res
ponsibilities. It has been advised tbat 
adequate opportunities may be given to 
them to bold important field level assign
ments aDd in diverse areas of administa-
tiOD. 

(Translation J 

Post Matrlc Scbolarsbip to SC/ST 
Students 

4561. SHRI R.P. SUMAN: Will tbe 
Minister of WELFAR E be pleased to 
state : 

(a> wbetber Government are aware tbat 
entire fees are being cilarged from post-matrle 
SC/ST students, who are pursuing studIes 
at hisber secondary level after vocational 
education; 

. 
(b) if so. tbe state-wise details in tbis 

regard; 

(c) whetber any guidelines have b~n 
i6sued to State Government in tbis regard; 
and 

(d) if 80, tbo details tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRJDHAR GOMANGO): <a> aDd (b). 
No specific ''Case has come to the notice of 
tbe Central Government. The SC/ST 
students pursuing post-matriculation studies 
are paid all compulsorily payable fees 
charged by tbe Institution. 

(c) Yes, Sir. 

(d) According to tbe guidelines, scbolars 
ale to be paid enrolment/registration, tution. 
game~, Union, library, magazine, medical, 
examination and such other fees compul
sorily payable by the scholar to tbe 
Institution or University/Board. Refundable 
deposits like caution money, security deposit 
are however excluded. 

[English] 

External I"SSist8Dce to 8C/ST Researcb 
Projects 

4563. SHRI ANADI CHARAN DAS: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether a large amount of foreign 
aid is being given to various voluntary 
agencies and other research organisations 
tbrougbout the country for research and 
training for SCs and STs; 

(b) whetber any estimate bas beeD 
made of sucb financial flow over the last 
five years and if so, the particulars tbereof; 
and 

(c) whether tbe Government have any 
scheme of channeliziog such funds for 
proper and healthy utilization ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHR1 
GIRIDHAR GOMANGO): (a) No Sir. 

(b) and (c). Do not arise • 

OperatioD of CDI under Delhi SpeeiaJ 
Police Establishment Aet. 1946"" 

4564. SaRI N. VENKATA RATNAM: 
Will tbe PRIME MINISTER be pleased to 
state : 
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(a) whether the Central Bureau of 
Investigation functions under the Delhi 
Special Polico ~stab1ishment Act, 1946; 
and 

(b) if so, wbetbflr the said Act is out
moded and whether some changes are 
proposed to be made to suit the pres,:nt 
functioning of Central nureau of Investi
gation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY Of' HOME AFFAIRS (SIIRI 
P. CHIDAMBARAM): (a) The 
Special Police Establi&hment Division of 
Central Bureau of Investigation functions 
under tbe De Ihl Special Police Establishment 
Act, 1946. 

(b) Government are considering the 
«bole question of jurisdiction and powers 
of tbe Central Bureau of Investigation. 

Setting up or Ordnance factory in Sagar, 
Madhya Pradesh 

4565. SHRI NAN DLAL CHOU DHAR Y : 
Will the Mini;)ter of DEFENCE be pleased 
to state: 

(a) whether survey work for the setting 
up of an Ordnance factory uDder Bbarat 
Eartk Movers Limited in Sagar district of 
Madhya P ;adesb bas been completed by his 
Ministry; · 

(b) if not, in what respects survey is 
still to be carried out; 

(c) tbe names of the places in Madbya 
Pradesh and other States where survey for 
this factory has been conducted; and 

(d) tbe time by wbich this factory is 
likely to be set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO. 
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to (d). In 
coDnection with the likely setting up Qf an 

<Xdoance factory under the aegis of tbe 
Ordoatlce Factory Board, some State 
Governments, including Madbya Pradesh. 
were approacbed for offer of suitable sites. 
Government of Madb)'a Pradesh have 
offered a site in Sagar District which 
bas since been visited by a 
Sue Selection Committee. The various 
sites are being evaluated in a~ordance with 
tbe prescribed procedure. 

Separafely, a proposal of MIs Bharat 
Edrth Movers Limited, a Defence Public 
Sector Undertaking, for manufacture of 
engines to be used in dlff~rent types of 
heavy ear(b moving equipments, is under 
examInation. Various suagestions have 
been received regarding locations for tbe 
project, including Sagar District in Madhya 
Pra-:lesh. The location of tbe project 
would be decided on merits as and wben a 
decision is taken regarding investment in tbe 
project. 

(E'Iglish] 

Use of Services of Retired Se"ice 
Officers 

4566. SHRI KAMLA PRASAD SINGH: 
Will the Minister of DEFENCE be pleased 
to state : 

(a} whether tbere are any plans for the 
op.timum use of the services of retiredl 
retiring service officers; 

(b) if so. tbe details thereof; and , 

(c) jf not, reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELQPMENT IN ThE 
MINISTRY OF DEFENCE (SHR) ARUN 
SINGH): (a) to (c). In order to make 
optimum use of the services of re tired I 
retiring Service officers and also to belp 
tbem resettle in civil life. a number of steps 
have been taken. Go\'ernment of India 
have made reservation for ex-service officers 
to tbe extent of JO% of posts of Assn. 
Commandents in para-M jJjlary forces. A 
few State Governments have also made 
reservations fer ex-service officers. F(,F I ~c 
lateral absorption of ex-service officers in 



lb, Written Answers 

Group • A' and IJJ- posts, an exercise is 
being carried out to identify Group cA- and 
'B' posts by tbe Ooveroment of India. Tbe 
State Governments have also been request
ed to identify such posts. EtT\}.rls are also 
a foot to equate as many Service trades as 
possible with Civil eduC'atioual/professional 
qualifiea tions. 

Tbe Department of Personnel and 
TI aining have set up a Committee 10 consi
der the Hfgb Level Committee's recommend
ation (para 15 15) for automatic placement 
of service per.;onncl retiring at Bees below 
58 years in civilian careers so as to enable 
tbem to continue in Government service till 
tbey attaiD the age of 58 years. 

Tbe ex- service officers are also imparted 
tecbnical and professional training to help 
them find either salaried employment or 
putting up self-employment ventures after 
retirement. Tbeir talent aDd experience 
will also be utilised in various development
al projects to the extent feasible. 

Leakage of CDI Findings on Bbopal 
Gas Tragedy 

4567. PROF. P.l. KURIEN : Will the 
PRIME MINISTER be pleased to state: 

<a) whetber Government·s attention 
ball been drawn to tbe news item appedring 
in tho Hindustan Times dated 20 November. 
1986 regarding the alleged leak of CDI 
finding, to tbe Union Carbide Company 
about the Bhopal gas tragedy; and 

(b) if so, tbe details tbereof aod 
action taken tbereon '1 

Written A"swers los 

THB MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMDARAM): (a) Yes, Sir. 

(b) There bas been DO leakage of any 
CDI finding to the Union earbide Corpo
ration. 

Foreign Fuods Receiyed by Social Work 
and Rescareh Centre, Tilonla 

4S68. SHRf KEYUR BHUSHAN 
Will the Minister of HOME AFFAIRS be· 
pleased to state : 

<a) the amount of funds received by 
tbe Social Work and Research Ceotre. 
Tilonia, District Ajmer (Rajasthan) from 
foreign agencies during tbe last three years 
and the names of foreign agencies who 
provided tbe fuods; and 

(b) whetber aoy evaluation of work 
done by tbe Centre bas been made and if 
so, details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : <a> Information is 
liven in tbe SLatemcot given below. 

(b) Evaluation of work does not come 
under tbe purviow of FeRA. 

Statemeat 

List shtJw,n6 the Names and Amount 0/ Fort'ign Funds repo,ted to have been received by 
Social Work and R1!seorclt Centre, Tlionia Di~trlcl Ajme' (Rnjasthan) during the 

YetV. 1983,1984 and 1985 

s. Name of 

No. Organi
saliOD 

Amount of Foreign Fubds received in (Rs) Names of Foreign Agencies 
1983 1984 1985 

1 2 3 4 

J. SO~ldl Work 20.89,426.90 31 99,911 07 23J88.4S2~07 
and Research 
\:ent(e, 

6 

Swiss Aid. Embassy of 
SwitzerJ~d in Iodia, New 
Delbi : Cbristian Aid, 
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I 2 3 4 

Tilonia. 
District 
Ajmer 
(Rajasthan) 

CODSlitotiOD or State Plan Boards 

4569. SHRI SR1BALLAV PANI-
GRAHl: Win tbe Minister of PLANNING 
be pleased to state: 

(a) whether Government have iss~ed 
guidelines to States ~egarding the constitu
tions of State Planninl Boards; aod 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PL:.ANNING (SHRI SUK:H 
RAM): (a) and (b). In 1972. wblle 
advising tbe State Governments to strengthen 
tbeir planning machinery; it was sugaested 
to them tbat there should be an Apex 
Planning Body at the State level. ~ith the 
Chief Minister. tbe Finance MIDlster. tbe 
Planning Minister and tecbnical expert& 
represetltiol various departments and 
disciplines. 

Revision of Pay Seales or Paramilitary 
Forces PersoBoel 

_4~70. S~RI R.M. llHOY~: Wi~1 tl'e 

s 6 

Londou. Bread for WorJd, 
West Germany, AVHKO, 
Netberland, Action in 
Dislre s Ltd; BangaJore; 
UNBSCO, Paris. HIVOS. 
Holland, Canadian Hunger 
Foundation. Friendricb 
cleret stiffinl (F.E. 
Foundation), GeJ many, 
OXFAM (India) Trust, 
N~w Delbi. OXFAM, 
U.K ; OXFAN (America). 
BostaD. Oxfam (India) 
Trult, Ahmedabad. 
E.Z.E., West Germany, 
Action in Destress. 
London, Godes berger 
allee. F.D.R. GermaDY. 
Seett. Ca~e Postale, 
BERNE. Mary Detcheloi 
House (Patron' HM. 
Queen Elizabet. London). 
Royal Netherland. 
Embassy, New Delhi; 

Minister of HOME AFFAIRS be pleased to 
state : 

(a) whetber recently Government have 
announced tbeir decision enhancillg the pay 
scales of Police in Delhi in additi("D to the 
scale fixed by tbe Fourth Pay Commission; 

(b) if so. the extent of enhancement; 

(c) whether Government propose to 
extend tbe same enhanced scales of pay to 
personnel serving in other similar agencies 
like BSF; CRPF etc.; and 

(d) if Dot. the r:asons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
P. CHIDAMBARAM': (a) Yes. ·Sir. ' 

(b) Tbe' 4th Central Pay Commission 
bad .proposed the following Pa)" Se&les for 
police personnel i.n tb~ Union Territory 9f 
Den~'· 
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SI Rs. 1400-2300 

H.C. Ra. 950-) 500 

Constables (SO) 950-1400 

Const. Rs. 825 .. 1200 

The Government or India have 
saDctioned the following pay scales : 

Inspector 

81 

ASI 

H.C. 

Coost. (Matrie) 

Rs. 2000-3200 

Rs. 1640-2900 

Rs. 1320-2040 

Rs. 975-J660 

Rs. 950-1400 

Const. (Non-matric) Rs. 825-1200 

(cj and (d). Tbe revised pay scales for 
tbe posts in groups 'B\ ·C· aod '0

9 

in tbe 
Centf41 police Organisations like the Border 
Security Force, Central Reserve Pollee Force, 
were notified by the Government on 22nd 
S~ptember. 1980, after taking into considera
tion all relevant aspects including relativities 
with the revised pay scales proposed for tbe 
personnel in the Defence Forces. 

Water BorDe Sanitary system for 
Cantonment Area, Kaopur 

4571. DR. V. VENKATESH : Win tbe 
Minister of DEFENCE be pleased to state: , 

(a) wbat further action has been taken 
in tbe matter of implementation of water 
borne sanitary system for the Cantonment 
area of Kanpur; 

(b) whetber U P. Jal N'Bam~ Kanpur 
which advised to take up the job is yet to 
start the job and conduct proper survey and 
submit report; and 

(c) if so. the fact tbereof ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF DEFENCE R.ESEARCH 
AND DEVELOPMBNT . IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH).: (a) to (c). Rs. 12 lakhs have 
heen deposited with the UP Jal Nigam on 
22nd October. 1986 as their departmental 
fees @.4% of tile estimated eost of Rs. 3 

crores for tbe- water borne sewerage project. 
The Nigam is required to submit tbe detailed 
estimates/plans/working drawings and project 
reports on wa ter supply and water borne 
sewerage system in a period of 3 months. 

Recommendation of Environmental 
AppralsaJ· Committee 

4572. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

<a) whether tbe Environmental Appraisal 
Committee have rejected Bny of tbe lSI 
ml n log projects referred to it by tbe 
administrative ministries so as to control the 
advorse environment impact; and' 

(b) if so. the names of the projects and 
the exact guidelines followed in clearingl 
rejecting the projects ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R ANSARI): (a) Yes, 
Sir. 

(b) The two mining projects rejected by 
the department are : 

ti) Bauxite Mining Project of DALCO 
in Hazaridadar (near AmarkaDtak) 
in Disus. Mandla and Bilaspur, 
M.P. 

(ii) Bauxite Mining Project or Hindus .. 
tan Aluminium Corpn. Ltd., Dislt. 
Sbabdol. M.P. 

B lth the;;e project9 w~re rejectt'd to 
prevent: 

-depletion of water sources especially 
the ground water aquifers; 

-deforestation; and 

--soil erosion and land degradation. 

I n addition. fourteen projects are DO 

more under consideration either be~ause tbey 
bave been wlthdtawn by the administrative 
Ministry or data 00 environmental as~ec4S is 
~ot available. 
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Demand for Electronic Push Button 
~elephoDe 

r 

4573. DR. B.L. SHAILESH: Will the 
PRIME MINISTER he pleased to state: 

(a) tbe ec;timated demand of Electronic 
push-button telephones by the end of the 
Seventh Plan; 

(b) how far the licenced capacity exceeds 
tbe estimated demand; 

(c) whether some of the Units are 
ditbering over the implementation of these 
1ice~ces; if so, the details thereof; and 

(d) the action Government propose to 
take in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS' OF OCEAN 
DEVELOPMENT. ATOMJC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (al The annual demand 
of push button telephones by the end of 
the Seventh Plan is ec;timated to ~e about 
30 lakh numbers. 

(b) The anoual Iicen4l;ed capacity is more 
than three time~ the estimated demand by 
the end"Of the Seventh Plan. 

(c) A total of fifty (50) units had been 
given approvals to manufacture push button 
tf'lepbones for a total annual capacity of 
lal.6'5 lakh nos. The implementation of 
thec;e licences was recentlv revie\\ed aDd 
eighteen of the fifty units licensed were found 
to be not making satisfactory progress. 

(d) The letters of intent or thC'se not 
making satisfactory progress have been 
cancel1ed or are in the proc-e~c; of cancella'
tion. As the licensed capacitv exceeds the 
estimated demand. th~se cancellations win 
have no adv_~e impact on m~etin!! the 
estimated requirements. 

Pollution in Delhi 

4574. DR B.L SBAILESH: Will· tbe 
Minister of ENVIRONMENT AND 
fORESTS be pleased to state : 

(a) whetber increasing air, water aDd 
noise pollution are some of tbe major 
problems concerning Delhi; 

(b) if so, tbe strategies being adopted to 
improve tbe city's environment; and 

(c) the funds likely to be made available 
for controlling tbe pollution wbich is assum

, iog alarming dimensions in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : (a) Air, 
water aod noise polhltioo levels are on tbe 
high side in some pockets of Delhi baving 
concentration of industries and high traffic 
density; 

(b) The strategies adopted to improve 
tbe city·s environment include the foliowinB : 

- Strict enforcement of anti-pollution 
laws; 

-Persuasion, failing wbicb legal action 
against polluting installation; 

-Tax incentives for po)Jution control 
and shifting of polluting industries 
from congested areas; 

-Research and development of 
pollution control devices; and 

-Campaigns to create public awareoess. 

(c) The allocation for the water supply 
and sanitation schenle~ during 1986-&7 is 
Rs. 55.73 crores. In addition an amount of 
Rs. 31 13kbs i.. provided in tbe plan for 
pollution n1oniforing and environment 
related studies. 

Micro ProJe~t Scheme in Orissa 

457S. SHR} LAKSHMAN MALLICK: 
Will the Minister of WELFARE be pleased 
to slate: 

(a) whether Government bave made any 
asses~ment of tbe performance of the Micro 
Projects Schemes in Orissa; and 

• 
(b) if so. the details regarding the 

number of families belonging to primitive 
tribes who have been benefited under the 
Micro Projects Scbemes in Orissa ? 
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THE DEPUTY MINISTBR IN THB 
MINISTRY OF WBLFARE (SHRI 
OIRIDHAR GpMANGO): (8) The 
Micro project scbemes are drawn up and 
implemented by the State Government. Tbe 
performance is reviewed at tbe Central level 
duriog Anoual Tribal sub-Plao discussions. 

~ 

(b) Six thousand six hundred sixty two 
families bad been beoefiled. upto Marcb. 
1986 UDder various Micro Project Scbemes 
in Orissa. 

Achievements of Ocean Development 
Programme 

4576. SHRI CHINTAMANI lENA 
Will tbe PRIMB MINISTER be plea~ed to 
state : 

<a) tbe major acbievements of tbe ocean 
development programme during tbe Si&tb 
Five Year Plan period; 

(b) whetber aoy foreign know how bas 
been obtained; 

Cc) if so. tbe details thereof; 

< d) what are the detail, of the pr 'ljects 
tbat are hkely to be taken up in th~ sphere 
of ocean deve10pment dUring tbe Seventb 
Five Veal Plan; and 

(el the amount earmarked for the 
purpos~ ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TE<==HNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (8) Major 
acblevements in tbe field of nceao develop
ment bave been : 

(a) AcqUisition of two highly advanced 
researcb weS4Jels. [lam~ly. Saga. 
Kaoya and Sagat' Sampada. .. 

(b) Recognition llf Iodia as Pioneer 
Investor alon. wilb France. USSR 
and lapan. 

(c) Iodia'. eo try to Antarctica. 

(d) Streogtbening of institutional base 
11 t~e co~utr)'. 

(0) DevelopmeDt of rrquired man
power. 

(b) and (e). During the 6th Five Year 
Plan tbe Department of Ocean Development 
acquired two research vessels and 'associated 
instruments, viz. ORV Sagar Kanya aDd· 
FORV Sagar Sampada from FRO aDd 
Deoolark. r~spectively, under bilateral assi~
tance. 

(d) Main 'brusts on Ocean deyelop
ment for the 7th Plan are : 

(i) intensive surveys of living and non
living 1 esources, 

(ii) coastal zune maollgemeot. 

<iii) exploration of 
metallic booules. 

(iv) baroess;otJ of 
resources, 

deep sea poly-

ocean enersy 

(v) Antarctic Research llo and 

(vi) developm~nt of human resources. 

(e) Tbe amount earm~rked during the 
7th Five Year Plan for this purpose is 
Rs. 110 crores. 

Proposa' by ECIL. Hyderabad for Video 
CasseUe Recorders 

4S77. SHRI S. PALAKONDRAYUDU: 
Will tbe PRIME MINISTER b~ pleased to 
state : 

(a) wbetber Electroni; Corporation of 
India Ltd. (Hyderabad) has seDt &Dy propo
sal for the manufacture of Video cassette 
recorders; and 

(b) if so, the l'easons for not sanction
ing tbe proposal? 

THE MINISTER OF SIAlE IN 11lE 
MINISTRY OF SCIENCE AND 1ECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DBVPLOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K R. 
NARA Y ANAN) : (8) -and (b). Government 
bad iovited composite applications (Indus
trial l-iceoce apd t'oroip Callaboration) for 



117 Written Answers AGRAHAYANA 12. 190i (SAKA) WrItten AlJ8werl 118 

the manufacture of VCR4J/VCPs- As BelL's 
application was only for Industria' Licence 
and not a composite one, Government did 
Dot consider tbeir request. 

Land Distribution among Laddless in 
Andbra Pradesh 

4578. SHRI S. PALAKONDRA YUDU : 
Will the Minister of WELFARE be pleased 
to state : 

(a) wbether guidelines have been issued 
to different State for tbe distribution of land 
among the landless perSODS; 

(b) j-r so, tbe number of la~dJess/poor 
persons who have been given land in Andbra 
Prades h during 1984 ... 85; and 

(c) tbe number of 'Scheduled Castes and 
Scheduled Tribes benefited under tbe 
programme? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SURI GIRI
DllAR GOMANGO) ; (a) Yes, Sir. 

(b) and (c). During 1984f85 surplus 
land was allotted to 36~625 landless/poor 
persons in Andhra Pradesh out of whom 
10,041 persons beloog to Scbeduled Castes 
and 11,565 to Scheduled Tribes. 

RevieW' on Representation of Various 
Regions in Central Police Forces 

4579 SHRI SYED SHAHABUDDIN : 
Will the Mini~ter Ot HOME AFFAIRS be 
pleased to state : 

(a) whether the profile of recruitm~nt in 
the Central Police Forces is analysed aDd 
reviewed frum time to time with a view to 
detecting any over. or under represolltatioD 
of various regions or social groups; 

(b) if SOt lbe date of tbe last review 
and analysis; 

(c) lbe salient resuJts of the aoalysis aDd 
conclu~ioDS o~ t be review; and 

(d) the fC'llow-up actioD taken, if aDY ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PBRSON~EL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM
BAR AM) : (a) to (d). It is an on-loiDg 
process to review profile of recruitment in 
tbe Central police Forces. This analysis 
is undertaken before fresb recruitments are 
ordered. As a result of these analysis, tbe 
under-represented aDd tbe over-represented 
States are identified. The under-represented 
States are allocated mor~ vacancies in _ tbe 
subsequent recruitment to make up tbe defi
ciency in theii representation. 

Shifting Cbarges or Slams on Defence 
Land in Bombay 

4580. SHRI V.N. GADGIL: Will tbe 
Minister of DEFENCE be pleased to state: 

(a) whether Union Government have 
bgreed to bear shifting charges of slums 
on Defence lands at Kanjali and Geeta 
Nagar in Bombay; and 

(b) whether Union Government have 
also agreed to bear the development cost of 
tl .. e alternative sites wbere the slums will be 
shift.ed at the rate of RI. 19.000 per piece? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF DEFENCB 
RBSEARCH AND DEVELOPMENT 
IN THB MINISTRY OF DEFENCE 
(SHRI AR.UN SINGH) : (a) Tbe Union 
Government bave agreed to bear shiftioB 
charges of slums on Defence Lands at 
Kanjali and Geeta Nagar in Bombay to aD ~ 
extent of Rs. 2500 per family. 

.. (b) No proposal in this reaard bas ooeo 
received by tbe M IDistry of Defence from 
the State Government. 

Budget for Soelal Forestry 

458L SHR.I SOMNATH RATH: Will 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleaSP." to state: 

(a) the funds allotted to voluntary orga
nisations for social (ores try during tbe la81 
three yeats; 

(b) wlietber accounts of such orgaoisa
tioDS are annually audited by any indepen
dent ageocYi 
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(c) if so. "'t1etails tbereof; aDd 

(d) if Dot, reasons therefor? 

THB MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R--. ANSARI): (a) The 
total amount of grants-in-aid sanctioned to 
voluntary oraanisat'ons since 1985- 86 is 
Rs. 3.68.61.619. 

(b) Yes, Sir. 

(c) One of tbe conditions of sanction of 
grant is that the organisation would render 
to tbe National Wastelands Developmt:nt 
Board an auditet! statement of Accounts 
including comments of the auditors. In 
addit Jon, Comptroller and Auditor General 
or any otber agency I officer authorised by 
tbe National Wastelands Develovment 
Board will bave the rigbt of access to 'be 
books and accounts of the organisation in 
respect of grants received from Government. 

(d) Question does not ar~se. 

Ninth all India Blonbial Civil Defeoce 
Conference 

4582. SHaI H.N. NANJE GOWDA: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(8) wbether Nintb All India Biennial 
Civil Defence Conference was held 00 20-22 
October t 1986; 

(b) if so, whether tbe Conference bas 
recommended raIsing of Home Guards for 
guardiDI the international border; 

(c) details of o,ber recommendations 
made by tbe confer_focc and whether tbe 
Goveromeot bave examined all recommen
datioDs of tbe Conferonce; and 

(d) if so. the steps being takeD to 
implement tbem ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUPLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF _ STATE IN THE 
MINISTR.Y OP-.JOMB AFFAIRS (SHRI 
P. CHIDAMBARAM) : <a) Yes, Sir. 

(b) and (c). Tbe recommendations of 
tbe Conference are being processed in the 
oftice of Director General Civil Defence 
and are yet to be received by Government. 

(d) The question does not arise. 

Instructions to Fulfil Plan Targets 

4583. DR. V. VENKATESH : 
DR. KRUPASINDU 81101: 

Will tbe Minister of PLANNING 
be pleased to state: 

(a) whether Government have issued 
any instructIons regarding fulfilling plan 
targets Within the set timetable and to 
implement the socio-economic schemes to 
ameliorate tbe tot of tbe poor and tbe 
under-privileged; and 

(b) if so, the broad features of tbe 
instructions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) aod (b). No sucb 
specific instructions have been issued. The 
Planning Commission bas however. always 
been empha~is.ing. tbe need for effective 
implementation and monitoring of tbe Plan. 
For better implementation of State Plans, 
Planning Commission has issued instructions 
for monitoring of the progress of expendi
ture against earmarked as well as unear
marked outJa)s on a quarterly basis, and 
also regarding Quarterly monitoring of tbe 
progress of achievements in physical terms 
as against the physical targets fixed in tbe 
case of. earmarked sectors. 

Memorandum from Maharasbtra Legll· 
lath'e ASlembly on Problems of 
Citizens of Maharashtra-Karntaka

Border 

4584. DR. DATTA SAMANT: Will 
the Minister of -HOME AFFAIRS be 
pleased to state : 

(a) details of tbe memorandum the 
Union Government have received from 
Maharashtra Legislati~e Assem hI)' regardiog 
the problems of the citizens of Belgaum, 
Kbanapur, Njppani and other disputed 
areas on tbe Mabarasbtra-Karnataka 
border; and 
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(b) wben did tbe Union Government 
receive tbis memorandum and action pro
posed io this mattet' ? 

t 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(b). No such memorandum bas been 
received from the Legi.,iative As&embly of 
Mabarashtra State. H\)wever. Government 
bave received in Sepfember, 1986 a copy 
of the. Resolution passed by that Assembly 
00 the 17th June. 1986 urging that the 
border dispute between MaharashtrC\ and 
Karnataka be resolved on tbe basis of ju~t 

principles and that pending a satisfactory 
~olutibn of this dhpute, tbe Central 
Government sbould take steps to see that 
tbe Maratbi-sJ'eLiking people in tbe disputed 
areas are not compelled to learn the 
Kannada language. 

As far as the border dispute is con
cerned. tbis can be resolved only with 
tbe willing cooperation of the two State 
Governments. The Central Government 
will render all possible assistance to tho~e 

States to arrive at a mutually acceptable 
solution of tbe dispute. As regards the 
linguistic issue. it is expected that tbe Chief 
Ministers of both States who have been in 
touch witb eacb otber will be able to 
resolve it through bilateral discussions. 

Extension of terms of Delhi Municipal 
Corporation 

4S85. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) wbether Government are consi
dering a proposal to extend tbe life of tbe 
Delhi Municipal Corporation by one year 
so as to coincide its electioo with that of 
tbe Delhi Metropoli tan Council in 1988; 
and 

(b) if so. tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF .HOME AFFAIRS (SHR) 
CHINTAMANI PNNIGRAHI) : (8) and 
(b). No proposal to extend the life of tbe 
Delhi Municipal Corporation by another 
year is preseotly under consideratioo. 

Scho'arships to DlsabJed Students .. 
4586. SHR) SRIBALLAV PANI-

GRAHl: Will tbe Minister of WELFARE 
be pleased to state : 

(a) whether there is any .proposal to 
grant scholarships to all the students 
orthopaedically ha~dicapped; 

. (b) whether Government have COD

ducted any survey of such students in tbe 
Kendriya Vidyalayas in Delhi; and 

(c) if so, tbe details tbereof and tbe 
number of such students upto the Higher 
Secondary level. who have been granted 
scholarships in the Keodriya Vldyalays in 
Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) The 
Central Government gives scbolarships to 
the disabled persons from Class 9 upto 
Post-graduate level under the ·Scbeme of 
Scbolar~bips to Disabled Persons'. For 
students upto C1ass 8,· tbe State Govern
ment gives stipends to disabled students 
under their own schemes. 

(b) Yes, Sir. 

(c) 107 ortbopaedically handicapped 
students were in Keodriya Vidyalayas on 
30 4 1986. Duril1g tbe year 1985-86, there 
students upto the Higber Secondary level 
were given stipends/scholarships. 

Peace March by.N .C.C. Cadets 

4587. SHRI I. RAMA RAJ : Will 
tbe Minister of DEFENCE be pleased to 
state : 

(a) whether Government have any 
plan of conducting peace marches in various 
important cities by tbe National Cadet 
Ccrps cadets from different States while 
observing national integration week; and 

(b) if so, t.be details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVE~OPMENT 1'1 
THE MINISTRY OF DEFENCE {SUR.l 
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ARUN SINGH): (a) and (b). No. Sir. 
However. peace marches were undertaken 
by Nee cadets in tbeir respective towns/ 
cities during October 1986. 

ciean Krisbna Water Plan 

4588. SHRI V S. KRISHNA IYER : 
SHRI C. SAMBU ; 

Win the Mini~tcr of ENVIRONMENT 
AND FORESTS be pleased to state: . , . 

Ca) wlietber the Union Government 
have received aoy proposal for financial 
assistance to inlplcment Clean 
Krisbna Action Plan on tbe lines 
of Clean Ganga Project. 

(b) tbe names of tbe Sta.tes participat
ing in the abo"e action plan; 

(c) the amount of financial assistance 
sought; 

(d) the amount already Teleased; 

(e) whether the work has been taken 
up; and 

(f) if not. when will it be taken 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): <8> 
Yes, Sir. 

(b) The States participating in the 
Plan are: Aodhra Pradesh, Karoataka and 
Mabarasbtra 

(c) According· to the preliminary 
estimates. Rs. 333 crores are projected 
for the first pbase of tbe Plan for a period 
of five years and Rs. 255 crores for the 
second pbase of anotber S years. 

(d)· Funds have not been released as 
there is no budget provisiotl or. plan outlay 
under which financial assistance could be 
offered for the scbeme. 

(el and {fl. "fbe Government of 
A.,dhrct Pradesb bas created a cell to draw 
up the details of the plaD. Similar initiative 

bas also been taken by tbe 'Slate .)Govern
ments of Mabarasbtra and KaTDatak'a. 

Migrated Pakistani Hindus Holdial 
Pakistani Passport8 

4589 •. SHRI V.S. KRISHNA IYER: 
WJIl the Minister of HOME AFPAIRS be 
pleased to state: 

(a) number of Pakistani Hindus 
migrated to Punjab during 1979·80 are 
still bolding Pakistani passports; 

(b) whether it is a fact tbat their 
8pplica~ions bave still not been disposed off 
by tbe Foreign Registration Office, 
Ludhiaoa; 

(c) the reasons for the delay; and 

(d) steps taken to dispo~e off their 
applications early ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PVBLtC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) to (d). Some 
Pakistani Hindu/Sikh nationals who come 
to India with or without passports during 
1979 80 and migrated to Punjab were 
allowed to stay tbere OD loog terms basis. 
Tbeir registration for Indian Citizenship 
is subject to fulfilment of some statutory 
requirements, one of which is to submit 
tbe renunciation certificate wbich these 
people could not manage to get from tbe 
P&k Embassy. The State Government of 
Punjab bas" now been advised to accept 
sworn affidavits in lieu of renunciation 

. certificates from thes!' Pak nationals and 
forward with tbeir recommendations to tbe 
Government of India for disposal. 

Conversion or Nuclear Power Board 

4590. SHRI H.N. NANJE GOWDA: 
SHRf O.S. BASAVARAJU : 

Will tile PRIME MINISTER be pJeased 
to stale: 

(a) whether Government have laken a 
decision to convert" tbe Nuclear Power· 
Board as an autonomous body; 
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-
(b) if so, tbe maio reasons for tbe same The special features of tbe system 

and how far tbis will be belpful to ~re: 

Govern.ment; aDd 

(c) whether any modalities have beeD 
worked out and whe tber a decision bas 
been taken to raise roughly Rs. J SO crores 
througb bonds aDd if so, the details 
tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SURI 
K.R. NARA Y ANAN): (a) A proposal 
to convert tb" Nuclear Power Board ioto 
a Public Sector Corporation is under 
consideration of tbe Government. 

.. (b) The main reasons arc to augment 
tbe resources currently available, and for 
effective and speedy imPlementation of the 
10,000 MWe power prQgramme of .tbe 
Department "r Atomic Energy. 

Cc) Modalities to raise resources 
through bonds will be worked out in due 
course. 

Centre fo .. Developmeot of Telematl-=s 

4591. SHRI JITENDRA PRASADA: 
win the PRlME MINISTER be pleased 
to st,ate : 

(a) whether Centre for Development 
of Telematics technology is being given to 
Government by some non-residents Indians 
settled in lJSA; 

(b) if so. the details thereof and' the 
special features of this system ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRf K.R. 

. NARAYANAN) : (a) and (b). No Sir. 
The technology is being developed indige
nously. However tbe services of some part
time consultants "f~ eog8sed fQf ~eetiD8 
specific needs. .. 

(I) Use of indigenous components to 
reduce foreign exchange oU180w. 

(2) Focus OD satisfactory operation 
unDer Indian conditions of higb 
traffic aDd high temperature condi
tions. 

(3) Use of Indian talent in develop
'Pent of software and system 
tecbnology. 

Licence. for Manufacture of Electronie 
Equipment. 

4592. SHRI SALEEM 1. SHERVANI : 
Will tbe PRIME MINISTER be pleased 
to state: 

(a) wbetber any industrial licencesl 
letters of intent bave beeD issued to manu
facturers of microwave ovens pusb button 
telepbones, memory telepbone dianers and 
cordless telephones; and 

(b) if so, their installed capacity .. stages 
of implementation aDd tbe details ~r their 
foreign coUaborations ? 

• 
THB MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R~ 
NARAYANAN) : (a) and (b). Yes Sir. 
lodustrial Licences/Letters of ;ntent have 
been issued for the manufacture of push 
button telephones, memory telepbone 
diallers and cordless telephones. The details 
regarding installed capacity, implementation 
status and foreign collaboration are given 
below. As far as microwave ovens ate 
concerned. Government bad invited 
composite ap plications for their manufac
ture. Government have yet to take a final 
decision in the matter. 

(i) Push-button f elephones: Foreign 
collaboration (Fe) applications 
from tbirty two (32) uoits (includ
ing twenty tv. 0 private sector 
units). who ba\'e liccnce/appr()\al 
f9f ma1.'l\lfa~tul'e of push-butto" 
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telephones.in technical collabora
tion with One of three collabora
tors selected by tbe Government. 
have been approved. The break
up (or respective collaborators 
Is as follows : 

Foreign 
Collaborator 

i. Siemens AG 
(W. Germany) 

1. Ericsson 
Ioformation 
System 
(Sweden) 

3 Industries 
FACE 
Standard 
tItaly) 

.. . 
No. of 
Units 

Fourteen (14) 
• 

Eleven (11) 

Seven (7) 

The annual licenced capacity 
of eacb unit ranges from 10.000 
nos. to SOO,OOO nos. The Letters 
of Intent (LOI) of eleven (11) 
units have already been converted 
into Industrial Licences Others 
are at varioutii stages of approvals .. 
Some of tbe units are expected to 
commence production by early 
1987. 

(ii) Memory Telepho.ne Diallers: The 
product i~ a decentralased hem and 
the annual capacity ranges from· 
10,000 nos. to 200.000 no"1. A 
unit interested In manufacturing 
the product (;an register at the 
offi:-e of Dlfector of Industries in 
the rec:pective States. The itern 
is primarily manufactured by small 
scale sector units. Three (3) 
units in tbe organised sector have 
also been given Letters of Intent 
(LOI). These units have so for 
not applied for foreign collobora· 
lioD. 

(iii) Cordles4; Telephones: Nine (9) 
units have so far been Jicen4l;ed to 
manufacture Cordless Telephones. 
The annual licen~ed capacity is 
mostly for a turD-over of Rs. 3 0 
~rores. No uoit bas so far 

submitted, foreign collaboration 
application. 

Foreign Funds to Organisation. of
Political Nature 

4593. SHRI SYED SHAHABUDDIN : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) tbe up .. to ... date list of organisations 
of political nature probibited to receive 
foreign contributions without prior permis
sion; and 

(b) tbe foreign contributions received 
by each of these organisatioDS during tbe 
la~t three years, year-wise ? 

THE MINISTER OF STATE IN THE 
MtNISTR Y OF SCIENCE AND TECHNO
LOGY AND MINISTER OF Sl\ATB ..,IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA YANAN) : (a) The information is 
given in tbe Statement- I below. 

(b) The information is given in tbe 
statement-II below. 

Statement-I 

Li~t of 146 Organisation' of PoI,tic-al 
nature (not b~ing a political Party) 
Notified IInde,. Section 5(i) of the 
l-oreign COlltrlbution (Regulatlo'/) Act, 
1976. Th,~e are rFquirpd 10 .<teeh prior 
permission of Government of India 

bpfiJre accrpllng any Foreign 
cont" hut/on 

S No. Name of .be Organisation 

I 2 

1. All Indian Kisan Sabha, J6-C. 
Peroze Shah Road, New DeIhl. 

2. Bharliya Kbet Mazdoor Union .. 
New'Delhi. 

3. All India Trade Union Congress .. 
New Delhi. 

4. An India Kisan Sabha, 4, Asboka 
Road, New Delhi. 
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·5. Centre of India Trade Unions .. 
Calcutta. 

6. Bhartiya Mazdoor Saogb, New 
Delhi. 

7. Indian National Trade Union 
Conlras, New Delbi. 

8. United Trade Union Congress, 
Calcutta. 

9. National Front of Indian Trade 
U Dions. Calcutta. 

10. All Iodia Federation of University 
and College Teachers' Organisation, 
Calcutta. 

11. All India LIC Employees Federa
tion, Bombay. 

11. All India Bank Employees Associa
tion. Delhi. 

13. All India Defence Employees 
Federation, Pune. 

14. AU India State Government 
Employees Federation. Hyderabad. 

J 5. All India Railwaymen's Federation, 
New Delhi. 

16. Indian Railway Workers' Federa
tion, New Delhi. 

17. Bbartiya Railway Mazdoor Saogb, 
Bombay. 

18. All India Loco Running Staff 
A.ssociation, Assam. 

19. Government Employees National 
Forum, Nagpur. 

" 20. All India Federation of Electricity 
EmJ\loyees, Nagpur. 

21. National Federation of Post and 
Telegraph Employees (K.L. Moza 
Group) New Delhi. 

22. Trade Union Co-oldination Centro. 
Calcutt •• 

1 

23. Progressive Labour Union. Durla
pur .. West Bensal. 

24. Kerala Trade Union Front. 
Triehur. 

25. Swantaotra 
Calieut. 

Tbozilaii 

26. Swaotantr. Tbozilali 
Mavoor, Calicut. 

Union. 

Union. 

27. "'Labour PrOiressive. Federation. 
Madras. 

28. Anna Tbozhir Sanlba Peravai, 
Madras. 

19. State Central Labour Uoion, 
Sri nagar. Jammu and Kashmir. 

30. Sarva Sbramik 8aogb, Bombay. 

31. Bhartiya Kamgar Sena .. Bombay. 

32. Na tiooa) Labour Co-ordination 
CouDcil. Calcutta. 

33. United Trado Union CoDgress, 
Calcutta. 

34. National Labour OraaD~satioD. 
Ahmedabad. 

35. All India Students Federation, New 
Delhi. 

36. All India Youth Federation. Delhi. 

37. Student Federation of India. 
Calcotta. 

38. Democratic Youth Federation. 
Calcutta. 

39. Akhil Bhartiya Vidyaratbi Parisad. 
Bambay. 

40. Democratic Students OrganisatioD, 
Calcutta. 

41. Comsomal. Calcutta. 

42. Revolutionary Youtll OrpDisatioD, 
Calcutt.~ 
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4]. Prolressive 
Calcutta. 

2 .. 
Studeots UnioD. 

44. Progressive Democratic Sludents 
Union, Hyderabad. 

45. Radical Students UnioD. ",derabad. 

46. Punjab Students Union. 

47. All India Sikh Student Federation, 
Amritsar. . 

48. Kerala Students Congress, 
Kottayam, (K.M. Mani Group). 

49. Kerala Students CODgress. 
Kottayam. (K.M. George Group). 

so. West Beolal ebbatra Parishad, 
Calcutta. 

51. World Tamil Youth Federatioo. 
Madraa. 

52. NatioDal Federatioo of Indian 
Women. _New Delhi. 

53. Samajwadi Mabila Sabba, Pune. 
Mabarasbtra. 

54. Nikhil BaDlla Mabila Sangba, 
Calcutta. 

55. Wamic Study Circle, Srinagar. 

56. Awami ActiQn Committee. Jummu 
and Kashmir, Srinegar. 

57. All Jammu and Kasbmir Awami 
Maqbool Mabaz. 

58. Jammu and Kashmir People's 
Leaue, Srinagar. 

59. Ujaoi Asom Rajy. Pari .. ". 
~ Oaub.ti. 

Q). Tribal Froat. Aprtala. 

6-1. Communist Lealue of India, 
Batoda. 

52. Adl lodi. Muslim Majlit-B-I
MUibwarat. Dclb,. 
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63. Tabliah Jameet, New Delhi. 

64. All India Sarwa Sewa Sangh, 
Wardba. 

6S. Lok Need Parisad, New Delbi. 

67. Citizens for Democracy, New 
Delhi. 

67. JbarkhaDd Mukhi Morcba Santbal 
~ Parganas, Bibar • 

68. Nag Vidarbba Andolan Samiti. 
Nagpur. 

69. Maha Vidarbha Rajya S an gbarsh 
Samiti. 

70. Maratbwada lanata Vikas Parisbad 
I 

AuraDgabad. 

71. Mabarashtra Ekikaran Samiti. 
Komeka, Be1gaum. 

72. The Kannada Pakbsa, DaDgalore. 

73. KclDDada Chelu\aligars, Bangalore. 

74. Dravida Kazhagam, Madras. 

75. Tamil Nadu Toilers Progressive 
Party, Madras. 

76. The Neelacbakra. Cuttack. 

77. Dalit Pantbers. Mandala, Bombay. 

78. Dalit Pantbers. BbawaDi Path, 
Pune. 

79. People Union for Civil Liberties 
and Democratic Rights, New 
Delhi. 

80. All India Insurance Employees 
Association, Calcutta. 

81. AIMndia National Life Insurance 
Emplo)'ces FederatioD, Bombay. 

82. National Federation· of Indian 
llanwaymen. New Delhi. 
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8]'. Institute of 
Calcutta. 
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Indian Labour, 

84. National Federations of Posts and 
Telegraph (S.bashi Bhushan Group). 
New Delhi. 

8S. Indian National Plantation 
Workers Federation, Assam. 

86. Anand Marg, Calcutta. 

87. Proutist Universal, New Delhi. 

88. Voluoter SocIal Service, Allaha
bad. 

89. Seva Dharma MIssion, Varanasi. 

90. Education Relief and Welfare 
Sector .. Calcutta. 

91. Anand Marg Universal Relief 
Team, Calcutta. 

92. Universal Proutist Student Federa
tion, New Delbi. 

93. Jamaet-E-Islami Hind. Delhi. 

94. Rasbtriya Swayam Sewak Sangb, 
Nagpur. 

95. Sbiromani Gurudwara Prabandbak 
Committee, Amritsar. 

96. Delhi Gurudwara Prabaodbak 
Committee, Delhi. 

97. The Jammu and Kashmir Islami 
Jammat-E-Tulba. 

.08. Anjuman Nasrat ul-Islam, 
SriDagar. 

99. Jammu and Kashmir Muslim 
. \quaf Trust, Srinagar. 

100 The Jammu and Kashmir Islamic 
Study Circle. 

101. All India Peace and Solidarity 
Org"oisatioD, New Delbi. 

102. Indo-Soviet Cultural Society, New 
Delhi. 
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103. All India Indo-Korean Friendehip 
Association, New Delhi. 

104. All India Indo-GDR Friendship 
Assocjation. New DeJbi. 

lOS. Indo-Czecb Cultural Society. New 
Delhi. 

106. Indo. Bulgarian Friendship 
Association. New Delhi. 

J07. India·China Friendsbip Associa
tion. New Delhi. 

108. All India Dr. Dwarakanatb Kotbis 
Memorial Committee, Calcutta. 

109: Nationa' Federation of Progressive 
Writers, New Delbi. 

110. All India Association of Democra
tic Lawyers, New Delhi. 

111. Geoeral Union 
Students (India 
DeJhi. 

of Palestine 
Branch), New 

112. Moral-Re-Armament 
tpachaani, Mabarasbtra. 

113. -a_btra Seft DaI, PUIIe. 

(MilA) 

114. Afaban Liberation Centre (ALe), 
New Delhi. 

lIS. Iranian Students Islamic Associa
tion (ISlA) Or Union of IlaniaD 
Students Islamic Association 
(USIA) Ban&alore. 

116. Indian Youth CODlress (I), New 
Delhi. 

117. Indian Youth Cooaress (5), New 
Delbi • 

118. Nadonal Students Uuioa of ludta 
(I), New Deilli. 

• 
119. National Students Union of Judia 

(S), New ~elbi. 

120. Yuvu l,ota. New DeJbi. 

121. Janta Yuva Morcba, Ne..w Belhi. 
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122. Tamira-a-MiHat, Hyderabad. 

123. Students Islamic Union (SIU), 
Ryderabad. 

124. Halqa Tulba Islam, Patna. 

125. Students Islamic Movement in 
India (SIMI) Alilarb, U.P. 

126. Jai Gurudev and Door Darsbi 
Party, M'ltbuna. 

127.. Shiv Sena, Bombay. 

128. Mass Movement. Bombay. 

129. Human Rights Protection 
Committee, Trivandrum. 

130. Akbil Bhartiya Nepali Dbasha 
Samiti, Darjeeiing, W. Bengal. 

131. Mahas-e-Azadi, 
Kashmir. 

Jammu and 

132. Jammaat Ahal-B-Hadis, Jammu 
and Kasbmir. 

133. Rashtra Sevika Samiti Wardba 
(Mabarasbtra). 
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134. Visbwa Hindu Parilbad (VHP), 
Bombay. 

135. 'RevolutioBary Students Organisa-
tion (RSO), Kerala. 

136. Hind Mazdoor Sabba, Bombay. 

137. Yuva Lok Dal .. New Dethi. 

138. Dal Kballa .. Cbandigarb. 

139. Jamat Able Badis or AU India 
Ahle-e-Hadis. 

140. lammat-e-Islami, J and K, 
Srioagar. 

141. Christian Action Group (CAG), 
Chaibasa (Bihar) 

142. Deeni Talimi Council, Lucknow. 

143. Nadvat-Ul-IU-lema.J.,ucknow. 

144. Peoples' Relief Committee~ New 
Delhi. 

145. Islamic Welfare Trust OrganisatioD 
(Via) Kottuvadi, Distt Calicuta
Kerala. 

146. Orissa Oramin Mazdoor Sanlb, 
Bbubaoeswar. Di5tt Puri (Orissa). 

Statemeut-II 

Ult 01 orga"l.a,lo"s 0/ Political nature "01 beln, political party who hape reported 
ree~/pt olloreign contributions d",;ng 'he last three yeaPI ; .e., 1983, 1984 and 1985 

S.No. Name of Organisation Amouot of foreign contribution reported to 
bave received duriog tbe year 1983. 1984 

and 1985 
1983 (in RI.) 1984 (in Rs.) 1985 (in Ra.) 

1. Friends of Moral Re-Armamcnt 4,57,977.99 2,08,788.96 1,83,152.12 

(India), Pancbpoi, Mabar~btra 

2- IDltitute of Indian.Labour, 1,03,938.89 
Calcutta 

3. ladian National Trade Union 8,78,243.50 6,83,289.00 2,06,004.00 

Conare8l, New Delhi. 
r-.) 

4. Jamaat-B-lalami Hind. New 22,978.50 -
Delbi. 

5. Deeoi Talimi Council, 4,54,6S0.82 
Lucknow, (U.P) 

6. Nadwat-UI-Ulama, LuckDOW (U.P) 4,61,988.64 23,52,728.04 36.727.72 
-- - -- ----- -- - - ----
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·'Ulage of Wakf Property for NOD
Rell810us Purpose.--

4594. SHRI SYED SHAHABUDDIN : 
Will tbe Minister of WBLEARB be pleased 
to state: 

(a) tbe number of mORques and 
relisious sbrines in Punjab, Haryana aod 
Himachal Pradesh wbich have been licenced 
by the Punjab Wakt Board for non-reli
lioos purposes; 

(b) the berak-up oftbe above and 
tbe year in which the existing licences come 
to a close; and . 

(c) wbetber tbe punjab Wakf Board 
bas taken a decision to review these 
licences or to terminate tbem so as to 
restore religious places to religious use '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Tbe total 
number of mosques and shrines in respect of 
which licences were granted by Punja b 
Wakf Board is 1950. 

(b) Tbe State-wise break-up of the 
above figure is as follows : 

s. Name of tbe 
No. State 

1. Puojab 

2. Haryao. 

3. Himacbal 
Pradesh 

Total 

No. of Mosques and 
sbrines under licence 

1136 

797 

17 

1950 

It inay tit mentioned tbat usually licences 
are duc for renewal each year. 

(c) The Board reviews cases at the 
time of renewal and is guided in its decision 
by tbe needs. and tho situation in each 
area. 

DeputatloD of IPS Omcers to C~Dtral 
Pollee OraaDla.tlODa 

4595. SHRI SYBD SHAHABUDDIN : 
Will tbe Minister of HOME AFFAIRS be 
pleased to atate :. 

<a> wbetber a large Dumber of IPS 
officers are on deputation to Central 
Police Orllanisatioos whicb have a .cadre of 
their own; 

(b) tbe total Dumber of Class-I 
officers in each organisations and tbe 
proportion of officers on deputatioo amoDg 
them as on 30 September. 1986; 

(c) whether it is a fact that IPS 
officers on deputati90 are to revert to 
their cadres 00 completion of tbe period of 
deputation; and 

(d) if so. the prescribed period and 
tbe number of officers DOW 00 deputation 
who have exceeded tbe prescribed period 
in each organisation 1. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS ANP 
MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to (d). IPS 
officers are taken OD Central deputatioD to 
all Central Police Organisations witb due 
regard to the recruitment rules as applicable 
to tbe level at wllich these officers are taken 
on deputation. These officers are normally 
repatriated to their respective cadres 00 

• completion of tbe prescribed tenures unless 
tbeir continuance for a further period is 
considered desirable in public interest. 
The normal tenure for SP and DIO/IG 
level officers is four years and five yean 
respectively. Theie is no fixed tenure for 
DO level officers. Tbe statement indicating 
tbe position in respect of Central Police 
Organisations is given belqw. 

Statemeot 

S. Name of tbe Precentage Number 
No. C.P.O of IPS of Officers 

Officers on who have 
deputation exceeded 
as on 30tb tbe prescri-
September, bed period 

1986 of deputa-
tion 

, 
I 2 3 4 

1. B.S.F. 1.54% Nil 
2. I.T.D.P. 2.59% Nil 
3. e.R P.F. 1.42% 1 
4. e.I.S.F. 39.92" 1 
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Actloo 00 KlaaoDa Commi •• loo 
Report 

4596. SHRI G.S. BASAVARAJU: 
Will the Minister of HOMB A.FFAIRS be 
pleased to state : 

(a) whetber ..any action bas been 
initiated agaiost the persons held responsi
ble by the Khanna Commission for the 
fire in Siddratba Hotel. New Delhi, in 
January 1986; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CIUNTAMAN) PANIGRAHI) : (a) and 
(b). The Inquiry Report reveals tbe cause 
of tbe fire as LPG gas leakage. 

A criminal case bas been registered 
against the botel management. Two 
officials of tbe botel bave also been 
arrested. 

The Commission bas also made adverse 
observations about tbe fUDctioning of Delhi 
Fire Services, Delhi Development Autbority 
Delhi Police but bas not axed responsibility 
on any individuals. The Delhi Administration 
is taking action to fix individual responsi-· 
bility for acts of omission and coritmission 
contributing to the tragedy. 

, Per Capita Income of States 

4597. SHRI K. RAMACHANDRA 
REDDY: Will tbe Minister of PLAN
NING be pleased to state : 

(a) tbe per capita income in India in 
tbe years 1984-85 and 1985-86;, 

(b) tbe Slates in which per Capita 
income is more tban the national averale 
and tbe States where per capita income 
was below national average in 1984-85 and 
198'.86; and . 

(c) the steps taken to increase the 
per capita income in tbe country 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM~ : (a) The estimates of 
national income and allieq aareats for tbe 

yeat' 1984-85 were released by tbe Central 
Statistical OrsaDisatioD (CSO). in January 
1986. According to these estimates. tbe 
per capha income in India fOr tbe 
year 1984-85 was placed at 
Rs. 2344 at current ~ices. Similar 
estimates for tbe year 1985-86 would become 
available in early 1987. 

~ 

(b) Slat-e Governments are responsible 
for compilation of official estimates of 
oet state domestic product. Tbe estimates fOl: 

tbe year 1984-85 for most of the states are 
available while similar estimates for 1985-
86 would be released in 1987. For Ibe 
year 1984-85. tbe per capita income at 
current prices for the states of Gujarat, 
Haryana, Mabarasbtra, Punjab and West 
Bengal is more than tbe national average 
and· that of Andhrs Pradesh, Assam, Bibar. 
Himachal Pradesh. Jammu and Kashmir, 
KarDa~aka, Kerala, Madbya Pradesh, 
Maoipur, Megbalaya, Orissa. Rajasthan, 
Tamil Nadu and Uttar Pradesb is below 
the national" average. The per capita 
income for 1984-85 is Dot availabJe for 
tbe states of NagaJand, Tripura and Sikkim. 
Tbe lates·t year for wbich data on per 
capita income at current prices made 
available by tbe State goveroments of 
Nagaland, Tripura and Sikkim are 1979-80. 
1980-81 and 1933-84 respectively and for 
these years tbe per capita income of Naga
land and Tripura was more tban tbe 
national taverage aod tbat of Sikkim was 
below tbe national average • 

.. 
(c) The loiding principle of Indian 

Planning has been growth, modernisatioo, 
self-reliance and social justice. Witbin 
this framework, each Five Year Plan 
invplved some direct.ional changes to take 
10tO account new constraints and new 

...possibilities. The current Plan empbasises 
policies and programmes which will 
accelera te tbe growtb io food production, 
iDc~ase in employment opportunities and 
rise in productivity. At tbe present state 
of development, these objectives are central 
to tbe acbievement of the 10Dg term growtb, 
increasing per-capita income and standard 
of living of the people. 

Representation for SettiDI up of a 
Project In Rayalaseema ADdbra 

Pradesh 

4598. SHRI K. RAMACHANDRA 
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REDDY: Will the Minister of BNVIRON
MENT AND FORESTS be pleased to 
state : 

(8) whet} er Government have received 
representations chilt the National Wastelands 
Board sbould undertake a project to 
develof} an area in Rayalaseema on modern 
Scientific basis; aDd 

(b) if so, the steps initiated in tbis 
regard ? 

THB MINISTER OF STAtE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. A memorandum received very 
recently sugllests, inter alia, that NWDB 
sbould select a Project in Rayalaseema 
aDd develop it on modern scientific 
lines. 

(b) Various afforestation and waste
lands development programmes arc already 

under implementation in Andbra Pradesh. 
A Social Forestry Project with financial 
assistance from Canadian International 
Development Agency (CIDA) is in opera
tion, with a total investment of Rs.. 398.38 
million in a period of S years from 1983-84 
to 1987-88. Tbe Project is in opeiation 
in 14 districts of tbe State (including tbe 
foor Rayalaseoma districts). for develop
ment cn modorn scientific basis. 

Besides the above. tbere· are varioDS 
other governmental programmes such as 
tbe Rural Landless Employment Guarantee 
programme (RLEGP). National Rural 
Employment Programme (NREP) and 
Drouabt-Prone Area Programme (DPAP) 
under implementation (or tbe development 
of tbe State, including the Raya)llseema 
area. A Statement showing the details of 
these programmes is given below. All 
these programmes have components for 
afforestation. 

Statemeat 

De Ill; 18 01 Major Social Fore.tr), Programme. 

S1. Name of the Scheme 
. No. 

1 2 

Rural DevelopmeDt Srbemes 

1. Rural Landless E.mployment 
Guarantee Programme 

(ii) National Rural 

Expenditure 
1985 ... 86 (In 
Lakb Rs.) 

3 

1612 

718 
EmploYlI!ent Programme 

(iii) Drought-Prone Ar~as 141 
Programme 

Allocation 
1986-87 
(In Lakb 

Rs.) 

4 

887 

1098 

200 

Area 
Afforested 
in 1985-

86 

5 

(Not 
Available) 

-do-

1494 ba. 

Districts 
Covered 

6 

All districts 
in Andbra 
Pradesb 

-do-

*Anantpur 
·Cbittoor. 
·Cudappab. 
-Kuroool, 
Mahboob-
nagar, 
NaIJooda, 
ParakasaDl , 
Khammam 
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I 2 

2. Aodbra Pradesh Social 
forestry Project 

Total 

*Rayalaseema districts. 

Scholarsblp to Disabled 

4599. SHRI R. P. DAS : 

3 

585 

3056 

4 

800 

298' 

s 

8046 ba. 
and 687 

Kms .• 

6 

Adilabad. 
*Anaotpur, 
·Chittoor 
*Cudappab, 

Baat
Godavari. 
Karima.p, 

* Kurnool. 
Mabboob-
nagar. 
Srikakulam. 
Viziana
latm, Visba
khapatnam, 
Waranlal 
aod West 
Godavari 

(b) if so, tbe number and 'Iuantum 
of sucb Scholarships and tho criteria fixed 
for grant of scholarships; 

SHRI SRI BALLA V PANI- (c) tbe amount earmar~ed for each 
GRAHl: 

Will tbe Minister of WELFARE be 
pleased to state: 

(a) whether Government have recently 
decided to increase the amount a od Dumber 
of scbolarsbips given to tbe disabled aDd 
the children of person engaged in unclean 
professions; 

State during tbe current year; aDd 

(d) wbetlAer it is ~lso giveD to tbe 
blind, deaf, ortbopaedically band ica pped, 
mentaJly retarded, lepros)' cured and otber 
disabled students 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) (a) to (c). 
A Statement is given below. 

. StatelDeDt 

Scheme 0/ Scholarshlp8 for D18Qbl.d Pt!r80118 

Tbe raies of scholarships for different courses "r study payable undor tlJe scbeme of 
·Scholarships for Disabl~d Persons· have been revised recently as (ollows : 

s. Type of course 
No. 

t . 1 

1. Class IX, X Pre-University 
CoQrses and I.A./).Se. 

Rate per montb 
for day 
scbolars 

3 

8S 

Rate per 
month for 
boste11en 

4 

.40 

. Readen allowance 
(for bliDd oDly) 

per month 

S 
----- ---

50 
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1 2 3 

2. B.A./S.Se/B. Com., etc. 125 

3. B.B./B.Tech.JMBBS/LLBJ 170 
B.Ed. Diploma in professional 
and Engineeriag studies 
etc./In-Plant training 

4. M.A./M.Sc./M.Com./LLM/ 170 
MEd .• etc. 

The funds are 'released to the State 
Governments for giving scholarship to tbe 
disabled persons under the scheme of 
··Scbolarsbips for the' Disabled PersoDs" 
who fulfil the following criteria : 

(1) The applicant should be deaf, 
blind, mentany retarded, ortho
padically bandicapped, lepros, 
cured persons or spastics as per 
definition given in tbe scheme. 

(ii) The applicant should have 
secured at least 40% marks at 
the previous annual examina-
tion. 

(iii) The combined monthly income 
of tbe parent/guardian of the 
applicant should not be more 
than Rs. 2000 p.m. 

(iv) The applicant must be pursuing 
general. technical or professional 
education in any class from 
Class IX to post gradute level. 

(v) Tbe scholarship is limited 
to a period of six years after 
class XII. 

The following amount bas been 
earmarked for tbe States/UT for tbe year 
1986-87 :. 

4 

180 

240 

240 

1 2 

3. Bihar 

4. -Gujarat 

s. Haryana 

6. Himachal Predasb 

7. Jammu and K.ashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharasbtra 

12. Manipur 

13. Megba laya 

14. Nagaland 

IS. Orissa 

16. Pun~ab 

17. R.ajasthan 

s. States/U.T. Amount year 18. Sikkim 
No. 

1 2 

1. Andbra Pradesb 

;. Assall\ 

marked (Rs. 
in lakhs 19. Tamil Nadu 

3 

22.00 

4,00 

20. Tripura 

21. Uttar Pr.desh 

22. West lien .. l 

s 

75 

100 

100 

4.00 

32.00 

7.00 

0.10 

0,20 

18.00 

12.00 

11.00 

27.00 

0.20 

0.04 

0.25 

8.00 

4.00 

20.00 

0.11 

17.00 

1.00 

24.00 
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1 2 

UaloR Territorle. 

1. Aodaman and Nico\)ar 
Islaods 

1. Aruoacbal Pradesb 

3. Cbaodigarb 

4. Dadra aod Nagar 
Haveli 

3 

020 

0.10 

0.50 

0.10 

link witb the job of scavenging 
irrespective of tbeir caste. creed 
and religion. 

(ii) The scbolarships are awarded to 
hostellers only and not to day 
scbolars for studying 'n class VI 
to X: 

(iii) ,The income of the parents of tbe 
applicaJ1t student should Dot be 
more tban Rs. 1,000 p.m. 

An outlay of Rs. 1 82 crores bas been 
made for this scheme for the year 1986-87. 

5. Delhi J 5.00 State-wise allocation is not made in advance, 
T"~ Central grant it; sanctioned to tbe 

6. Goa, Daman aod Diu 0.50 State Governmeots/U. Ts. after examining 
tbe proposals received from them for this 

7. Laksbadweep 0.20 purpose. 

8. Mizoram 0.75 Defence Pensions Disbursement Office. 

9. Poodicberry 0.50 

(d) Yes. Sir. 

Sc60lar~"lp.lo, children of persons in un
clean prole6~ion. 

Scbolarships at tbe fOllowinl revised 
rates is payable to tbe children of . tbe 
penon. eogaged in unclean occupations 
uoder tbe C Pre-malric Scholarship Scbeme : 

Class 

VI to VIII 

IX and X 

Rate of Scholarship 
per month 

Rs. 200 

Rs.250 

--------- ----.t is estimated tbat scbolarship will be 
aivcn to about 8,000 students during 1986·87 
UDder this scheme. 

Tbe criteria for livinl scholarship a~c : 

(i) Fuods are provided to tbe State 
OMefOmeot OD 50:50 matcbinl 
basis for tbe award of scholarships 
to tbo children of tbose eOltlged 
iD uocleaD occupation. luch 8S 

tfppioa. ftayiol. scavenging and 
"'00f0i1 ,,"0 b.av9 traditiooa) 

in Kerala 

4600. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Minister of 
DEFENCE be pleased to state: 

(a) tbe Dumber aDd locations of Defence 
Pension Disbursement Offices presently 
functioning in Kera!d; 

(b) whether there are any proposals to 
set up DPDO in ar.y of tbe districts In 
North Kera1a; if so, the details thereof~ 

and 

(c) tbe Dumber of Defen",e Pensioners 
in tbe districts of Cannanore, Cahcut and 
Palgbat respectively as OD 30 September, 
1986 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTR Y OF DEFENCE (SHRI 
ARUN SINGH): (a) There are 5 
D~feDce Pension Di~bu:sen,eot Offi.:es 
(DPDOs) functioning in tbe State of 
Keral.. Tbe location of these DPDOs is as 
under: 

(I) DPDO TI ivaodrum. 

(ii) DPDO Ernakulam. 

(iii) DPDO Triqbuf. 
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(iv) DPDO QuiloD. 

(v) DPDO Kottayam. 

(b) There is 00 proposal to set up 
DPDOs in aoy di~trict of Nortb Kerala as 
Government is encouraging drawad of 
pensions through ban ks. 

( c) The numbe I of Defence pensioners 
in tbe districts of Cannanore, Calicut and 
Palghat as on 30th September 1986 is as 
ullder : 

(i) Canoanore 9422 

(ii) Calicut 11005 

(iii) Pa1gbat 8 01 

Site for Keodriya Vidyalaya at 
Canoaoore 

4601. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will tbe Minister of 
DEFENCE be pleased to state: 

(a) whether any representationl request 
bas been received by his Ministry for alter
ing the site marked for constructioD. of 
Kendri) a Vidyalaya on the Fort Maldan 
belonging to· the Defence Ministry at 
Caooanore in Kerala; 

(b) whether his Ministry have taken 
note of the fact that during tbe Second 
World War RAP contingent was based on 
tbe strategical1\' important ground; 

c 

(c) wbether any enquiry bas been made 
to determine the adverse effects of constl uc
ting tbe Kend riya Vidyalaya on the seleeted 
site; and 

(d) whether lbere is aoy reasons as to 
why tbe site presently selected cannot be 
shifted to ao equall) suitable site just 500 
yards a~QY which will not affect the 
importance of Fort Maidan ? 

THE l\11NlSTER OF STATE IN THE 
DBPART~.fENT OF DEFENCE 
RESEARCH AND DBVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) Repn!Scntations 
have been received both for and against t~e 
construction of Kcndriya Vidyalaya at tbls 
lite. 

(b) to (d). Since this site was earmark
ed in tbe Zonal Plan of tbe Station for lbe 
Kendriya Vidyalaya SaD.tbaD and no 
representation/request was made earlier for 
changinr tbe site. DO enquiry wal made. 
However. now on receipt of various re
preserVations, a detailed examination of 
tbe case, including identification of alternate 
sites has beeD undertaken. 

OfFer of Land for Loeating F •• hUIII 
'SQuadron of SoutberD Air CODl .. aDd 

4602. SURI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Minister of 
DEFENCE be pleased to state: 

(a) whether Government of K.erala bave 
offered any land for a base for some of tbe 
figbting squadrons of the SoutberD Air 
Command; 

(b) jf 80, tbe details of tbe area offered 
and cost demanded; 

(c) whether any otber State Government 
in Soutb bas offered land for the said 
purpose; if so, tbe details tbereof; and 

(d) tbe decision taken by Government 
with regard to the actual location of tbe 
squadrons? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THB MINISTRY OF DEFENCE (SHR.I 
ARUN SINGH): (a) aDd (b). It was 
origioal1y proposed to acquire ISS ac~s of 
land adjacent to tbe civil airfield Trivaod
rum for tbe setting up of an Air Force 
Unit. Tbe State Government of Keral. 
bad estimated tbe cost of this laod at about 
Rs. 16.50 crores. 

(c) and (d). Tbo State Government of 
Tamil Nadu offered approximately 407 
acres of land near tbe civil airfield Madurai 
at a cost of about Rs. Sl.17 lakbs. It bas. 
therefore, been decided to locate tbis Uoit 
at Madurai instead of TrivaDdrum. 

EocroadameDt 10 K.npar C.ntoD.eDt 
Area 

4603. DR. V. VENKATESH: 
SHRI V. SREENIVASA 
PR.ASAD: 
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Will cbe Minister of DEFENCE be 
pleated to atate : 

, 
<a> whether Government are aware 

tbat I.rae scalc oDcroacbmeDts on Defence 
lands witbin contonment area of Kanpur 
Canlt Board have taken place; 

(b) wbether lOme private property 
dealers have sold such encroached lands at 
a very bi.h price aDd even the senior 
Government officials bave bought. 'iucb 
lands; 

(c) if 10, the facts tbereof; and 

(d) the action being contemplated In 
tbis regard and also steps beiDI taken to 
remove roadside encroachment witbin 
cantonment area of Kaopur ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT 'OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SURI 
ARUN SINOH): (a) Government are 
aware of encroachments on Defence lands 
witbin tbe Cantonment area. 

(b) and (c). Tbe Cantonment Board is 
Jlot aware of any clandestine sales of 
encroacbed Jands by private property dealers 
or purchase thereof by senior Government 
ofIicials. 

An enquiry into this allegation bas been 
orderd. 

«(I) Action UDder tbe. Public Premises 
(Bviction of Unauthorised Occupants) Act, 
1971 is beinl taken. with tbe belp of the 
local civil and police authorities. In a 
DUmber of eases tbe encroacbments are 
by weakor sections of society and 
tbeir physical eviction has to be bandied 
cautiously. 

MemoraedulD from AraBadlal Prades .. 
Sfadeat. for CltlzeDlhl, for 

Cllakma Buddhists 

4604. PROF. NARAIN CHAND 
PARASHAR.: Will tbe Minister of 
HOMB AFFAIRS be pleased to state: 

(a) wbetber All Arunacbal 
Cbakma Students· A.sociatioD 

Pradesb 
Tirap 

District Arunachal Pradesb bas submitted a 
detaHe" Memorandum dUriDg October 1986 
containing 7 demands regardiog tbe grant 
of citizenship and tbe welfare of Cbakma 
Buddhists; 

(b) if so, tbe exact demands made in 
this regard and the action taken by tile 
Government on tbem; aDd 

(c) if no action bas been taken so far. 
tbe likely date by wbicb tbe action would 
be taken thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHJNTAMANJ PANIGRAHI): (a) to (c). 
Yes, Sir. 

The All Arunachal Pradesb Chakma 
Students' ASSOCIation, Tirap District of 
Arunachal Pradesh had submitted a memo
rand.m during October, 1986, which cootaios 
tbe following demands: 

(I) Grant of citizensbip to Cbakmas. 

(2) The institution of Commission of 
enquiry into tbe allegations of 
discrimation and injustice to 
Cbakmas. 

(3) Protection to Cbakmas as minority 
ethnic Group. 

(4) Special provision for Cbakmas in 
Schools and Hostels. 

(5) After grant of citizcnship tbe 
Cbakma areas should be re-
delinea ted. 

(6) Reservation in various technical 
courses of education for Cbakma 
students. 

(7) Employment facilities to Cbakmas 
in Government service, develop
men t scbemes, trade. business, 
contract work etc. 

The comments of tbe UT Administra
tion on tbe above demands are awaited. 

Theft at Red Fort Grounds 

4605. SHRI CHINTAMAN) lENA: 
SHRI BALWANT SINGH 
RAMOOWALIA: 
DR. 0.8. RAJHANS : 
SHR) TElA SINGH DARDI: 
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Will the Minister of HOMB AFFAIRS 
be pleased to state : 

(a) whether a theft bas occurred in 
hi8h-security area at tbe Red Fort grounds 
-on tbp eve of N'1tional Cultural Festival; 

(b) the details of articles stolen; 

(c) whether the entire area 
strict security and vigIlance 
para-roihtary forces besides 
Police; 

was under 
of various 
tbe Delhi 

(d) if so, whetber any enquiry has been 
made in this regard; 

(e) whether responsibility for tbe tbeft 
bas been fixed; and 

(f) tbe details of the arrests made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (f). The 
Delhi Electric Supply Undertaking Autbori
ties get a case registered a t Police Station 
Kotwali 00 14th November, 1986 tbat some 
fittings were found missing from the moat at 
tbe R.ed Fort. 

One Mobd. Babul of lama Masjid Area 
was arrested and 11 electric fittings were 
recovered. 

Cleanslog of Ganga 

4606. DR. B.L. SHAILBSH: win the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state steps pro
posed to ensure speady and timely imple
ment action of tbe Ganga Action PJan in 
the non-CMDA area of West Bongal and 
timely utilisation of the funds allocated for 
it in tbe liabt of tbe strike of Public Health 
Engineers? 

No'Vember, 1986 ooe scheme for rwer front 
protection in Baharampur at a cost of 
Rs. S 1.04 lakhs bas been sanctioned. The 
scheme is almost completed. 

A Icbedule for submission of remaining 
schemes bas been worked OUl in consul
tation with the State Government. Accord· 
iog to reports the ceasework by the 
technical officers of the Government of 
West Bengal including Public Health 
Engineers has been withdrawn. The State 
Government has been abked to furnish a 
report on the present situation. 

[Translation] 

Financial Assi.tance given to Uttar 
Pradesh 

4607. SHRI BALWANT SINGH 
RAMOOWALIA: 
SHRI TARLOCHAN SINGH 
TUR: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether U oion Government bad 
given only Rs. 538.90 crores instead of Rs. 
772.50 crores allotted to Uttar Pradesb 
under Special Component Plan during the 
Sixth Five Year Plan; and 

(b) if so, tbe reasons for tbe reduction ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIR~DHAR GOMANGO): (a) and (b). 
Special Component Plan of a State envisages 
identification of schemes under the general 
sectors of development, relevant and bene
ficial to Scheduled Castes and quantification 
of funds from all divistble programme under 
each sector. Thus~ outJays under Special 
Component Plan come from disaggregation 
or the total outlays in the Annual Plans of 
the State Government concerned. 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : 10 tbe" 
Works Programme approved by the 
Central Ganga AutborJty the provision for 
schemes outside Calcutta Metropolitan 
District covering Babarampur, Nabadwip 
aad Haldia is Ra. 26.05 crotes. 'till IS 

[English] 

LocatioD of I.S.ti.O. Offices 10 
Bangalore 

4608. SHRI V.S. KRISHNA IYER . 
Will tbe PRIME MINISTER be pfc;ased h) 
atato : 
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<a> tbe places where offices of Indian 
Space Research Organisation arc located in 
Bangalore cit)'; 

.. 
(b) number of them in private rented 

buildings aod tbe monthly rent paid; and 

(c) whether Go vernmeot propose to 
construct multi·storeyed building and bouse 
all the offices of Indian Space Researcb 
Organisation at one place? 

Name of the offices 

(1) Department of Space Secretariat, 
including tbe office of the Chief 
Controller of Accounts. 

(2) Indian Space Research Organi
sation Hqrs. 

(3) Civil Engineering Division 
Hqrs. 

(4) Civil Engineering Division 
(Construction Engineer's Office) 

(S) Central Management Office of 
tbe Regional Remote Sensing 
Service Centre 

(6) Indian Middle Atmosphere Pro
gramme Office. 

(7) Liquid Propulsion Project Office. 

(8) ISRO Telemetry Trackiol and 
Command Network. 

(9) INSA T -1 Space Segment 
Project Office. 

(10) Polar Satellite Lunch Vehicle 
Project Office. 

(11) ISRO Satellite Centre 

(12) Liquid Prop_lsi on System UOlt. 

(13) Regional Remete Sensing 
Service Centre. ., 

THB MINISTER OF STATB IN THE 
MINISTR Y OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATB IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHR) 
K.R.. NARAYANAN) : (a) The places 
where tbe Department of Space/Indian 
Space . Research OrganisatIon offices are 
located in Bangalore city are as under: 

~ 
II 
>
J 

I 
J 
1 
I 
r 
f 
J 

>
I 
I 

I 
J 
I 

J , 
J 
} 
1 

J 
~ 
J 

Location 

Cauvery Bhavan (belongiilS to 
tbe Karnataka Housing Board) 
Kempegowda Road Bangalore. 

Jaoardban Tower Residency 
Road Ban8alore. 

Peenya Industrial Estate (Under 
the Karnataka Small Indust
ries Development Corporation 
Ltd). 

CbandrakuaD BuUdiol. 
Kaslurba Road. Bangalore. 

HAL. KodibalU. Baoplore. 

OWD building at Kodiballi. 

Own buildinl at Banasbaokari, 
Baolalore. 



IS7 Written ~n$Wer8 AORAHAYANA 12. 1908 (SAKA) Written Answers IS8 

(b) Five of .tbe above offices are 
functioning in private reoted buildiop, i.e., 
Jaoardban To"er aod Cbaodrakiran Build .. 
iog. The mootbly rents paid for tbe rented 
portions in tbese t,vo buildings are Rs. 
92,830 and Rs. 31,110 respectively. Five 
offices are functioning in rented acommo
dation of Housing Board/KSIDC Ltd/HAL. 
Tbe monthly rent paid for these five offices 
is Rs. 1,74,630. The remaining tlft"ee offices 
are in own building. 

(c) Construction of a buildiDI to house 
tbe Department of Space Secretariat and 
the Headquarters of Indian Space Research 
Organisation and the Civil Engineering 
Division bas since been sanctioned. 

Demand from ADllo-Indiao. lor 
Re&er •• tloD 

4610. SHRIMATI BASAVARAJES-
WARI: Will the PRIME MINISTER be 
pleased to state: 

<a> whether tbere is a demand by tbe 
Anglo-Indians for reservation in jobs io 
services under tbe Union Government; 
and 

(b) if so, tbe reaction of the Govero
mellt? 

THE DEPUTY MINISTER IN THE 
M INISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SURI 
BIREN SINGH ENGTI): (a) and <b). 
No such recent demand is under considera
tion of Government. The Constitution provi
des that there sball be equality of opportunity 
for all citizens in matters relating to emp
loyment or appointment to any office under 
tbe Government. However. efforts are 
made to ensure adequate representatioo of 
minority communities in tbe services, in 
consonance with tbe Constitutional provision 
of equality of opportunity. 

Population of India 

4611. SHRIMATI BASAVA-
RAJESWARI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) tbe total population of India as OD 

1 January in tbe )lears 1983, 1984 aQd 1985; 
aod 

(b) tbe population figures for different 
religious? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SURI 
CHINTAMANI PANIGRAHI): (a) Tbe 
last census was conducted in 1981. Since 
tbe census is conducted once in ten years, 
tbe population figures for the required years 
are Dot available. However, based on 
tbe medium projections of tbe Expert 
Committee on Population Projections, 
the estimated population of India as 
OD 1st Januar,. for tbe years 1983, 1984 
and 1985 are furnished in tbe statement-I 
given below. 

(b) Tbe population figures for the 
different religions according to 1981 ecnsDs 
of India are given in the statement-II liven 
below. 

Statement-I 

E.timatrd population of India a6 on 181 
January lor the years 1983, 1984 and 1985 

Year Population 
(in millions) 

....... 1983 712.78 

1984 727.98 

1985 743.23 

Statemen1-II 

PopulQtion by religion in India according 
to 1981 CenclU 

Name of Religion Population 

I 2 

Total 665,287.849 

Hindus 549,724,717 

Muslims 75,571,514 

Cbristians 16,174,498 

Sikbs 13.078,146 

Buddhists 4,719,900 

~.'ps 3,192,572 
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1 

Otber Religions and 
Persuasions 

Religion Not Stated 

2 

2.766,285 

60.217 

Note: 1. Tbe figures are based on tbe 
information collected in tbe 
Household schedule in tbe 
1981 Census in respect of reli
gion of tbe head of tbe 
bousehold. 

2. The figures exclude Assam 
where 1981 Census was Dot 
conducted owing to disturbed 
conditions prevailing in tbat 
State tben. 

Facilities and EquipDtent for Pilotl 

4613. SHRI K. S RAO: Will tbe 
Minister of DEFENCE be pleased (0 state: 

(a) whetber several revolutionary 
developments have taken place duriDg the 
past decade in the equipment and facilities 
required for tbe traiaing of pilots flying the 
new generation of fighter planes; and 

(b) if so; the broad details of the 
measures taten to set up tbe latest 
facilities and equipment for the training uf 
Indian fighter pilots ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): (a) Yes, Sir. 

(b) A wide range of steps have been 
and are being taken to improve and 
modernise training, These incl ude eva lua
don of and alteratiods in training curricula: 
the use of simulators; audio visual training 
aids, new types of trainer aircraft," and 
special equipment for weapon delivery and 
targettinl training 

Residential School. for SC/ST 

4614. SHRI PARASRAM BHAR
DW AJ: Will tbe Minister of WELFARE 
be pleased to state : 

(8) whether Goverument proposed to 
open additional rosidential schools (or 
Scheduled Caste aod Scheduled Tribe 

_ studeots in tbe country; and 

(b) if so. the details of programme 
chalked out in tbis· regard for implemen
tation durinl 1985-86 and. the prOVISIon 
made in this regard during Seventh Five 
Year Plan period ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
OJRIDHAR GOMANGO): (a) and (b). 
Tbe residential school scbeme falls in the 
StAte sector and is operated by tbe State 
Governments. Out of the block ,rant of 
Special Central Assistance of Rs. 756 crores 
during Seventb Plan for tribal sub-plao. 
the States might utilise some portioD for 
educational development of Scbeduled 
Tribes includil1g opening (1f Ashram scbools 
particularly for primiti~ tribal groups. 

Pension to Freedom Fighters from 
Odss. 

4615. SHRI LAKSHMAN MALLICK: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) the Dumber of freedom fighters from 
Orissa who had applied for pensions under 
the Freedom Fighters Pensions Scheme 
during the last two years; 

(b) tbe number of perSODS who were 
sanctioned pensions and tbe Dumber of 
those whose applications were rejected; 
and 

(c) tbe number of widows of freedom 
fighters to whom pensions have been 
granted during tbe last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : <a) aod 
(b). The la,t da,e prescribed for receipt of 
applicatioos under the Sammao PeDsioD 
Scheme was 31.3.1982. Applications 
received thereafter were treated as time
barred. However, if, in a case, evid~nce 
from official records i.e. Jail Certificates. 
Warrant of Arrest. Government Orders etc. 
are produced. delay' in such cases caD be 
~ondoDed aDd tbo applicaot considered f9' 
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grant of pensions following tbe prescribed 
procedure. A fotal number of 776 appli
cations were received from Orissa, after the 
due date. Only in a few cases, sucb 
evidenco bas been furnished. State 
Government's recommendations in these 
cases have. bowever, Dot been received 
except in one case. Pension in tbis 
recommended case bas since been sanction
ed. The other cases where evidence from 
official records is forthcoming will be 

.examined on receipt of State Government's 
recommendation and after condoning the 
deJay. 

(c) Family pension in 77 cases has been 
transferred to the widows during the last 
two years i.e. January, 1985 to November, 
1986. 

Kidnapping of Young Nepali Girls to 
Prostitution in Delhi 

4616. PROF. MADHU DANDAVATE : 
Win tbe Minister of HOME AFFAIRS be 
pleased to state: 

<a> whether it is a fact that on ... 
Septemb,r, 1984 a cemplaint bas been 
filed at Kamlanagar Police Station, Delhi 
tbat some persons kidnapped young NepaJi 
girls and forced tbem to prostitution in 
Delhi; 

(b) whether the attention of.. Govern
ment bave been drawn to the report of this 
episode pubJishcd in Hindustan Time, 
(Delhi Edition) of 23 September, 10 84; 

(c) whether any action has been taken 
on the complaint lodged and the reportCl 
published in the press; and 

(d) if so, details of the action. 
taken 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL., PUBLIC 
GRI&VANCES AND PENSIONS AND. 
MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to Cd). A case 
FIR. No. 222 dated 27.8 84 u/s 344/366/ 
368/506/34 I.P.C. was registered at Police 
StatioD Kamla Market on the basis of the 
statement by· one SushiIl"a. 3 persons 
were arrested and the case is pend,ina 
'fial. 

The complaint made by tbe Nepali 
Organisations was got enquired into by 
the Vigilance Branch of Delbi Police 
but the allegation c;:ould not be substan
tiated. 

Uniformity in dispolal of eases by 
Benches of Central AdminlstraC'Y8 

Tribunal 

4617. SHRI MOOL CHAND DAGA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) the amount of expenditure incurred 
on each bench of Central Administrative 
Tribunal in 1985-1986; 

(b) bow oorormity in disposal of cases 
will be ensured; and 

(c) in case of varying decisioDs on tbe 
same issue, tha authority tbat will decide 
such issues '1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SiNGH ENGTI) : (a) A statement 
is given below. 

(b) and (c). Though each Bencb of tbe 
Tribunal will take a judicious decisioD in 
respect of a case coming before it, there 
caD be difference of opinion between two 
Benches. To aVQid conflicting orders 
being issued by different Benches, it has 
been prescribed tbat copies of judgements 
by different Beeches are circulated to aU 
tbe Benches for their information. In case 
an Bencb does Dot agree with tbe decision 
taken by another Bench the case would be 
referred to the Chairman of the Tribunal 
for constituting a Jarger Bench for a 
decision. 

Statement 

The amount 0/ expenditure incwred by 
f'Qch Bench 0/ the Central Admini,tra

I've Tr,buna/i" 1985-86 16 Q~ folio"'. 

1 

Principal Bencb 
New Delhi 

(in lakhs of 
Rupeea) 

2 

35." 
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1 2 

Allahabad 16.06 

New Bombay 13.97 

BaDpJore 15.67 
.. 

Calcutta 15.63 

Madras 25.99 

Gaubati 7.52 

CbaDdi8arb 867 

tional border outposts 
towres, by equippiDg 
sophisticated equipments 
of additional traDsport 
patrolling. 

(c) Does not arise. 

and observation 
tbe BSF with 
and sanctioning 

for. increased 

EspeDditure Incurred by Nee for 
Rf'publlc Day Parade 

4619. SHI.t1 MOOL CHAND DAGA : 
Will the Minister of DEFENCE be pleased 
to state: 

,I 

<a) tbe details of expenditure incurred 
__________________ _ by the National Cadet Corps for Republic 

latruders Killed/I.Jured 10 EneoDDters 
1t'itb B.S.F. 00 lado-Pak Border 

4618. SHRI MOOL CHAND DAGA : 
Will tbe Minister of HOMB AFFAIRS be 
pleased to state : 

<a) tbe Dumber of iotruders killed/ 
injured io encouoters witb Border Security 
Force on tbe Indo-pat border during tbe 
last nine months; 

(b) whether Government propose to 
seal tbe Indo-pak border in view of lhe 
sbarp increase in such encounters; aDd 

(c) if not, the reaSODS tb~refor 1 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GBJBVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) During tbe 
period fro~ 1.2 86 to 30.10.86. 36S 
intruders were killed and five intruders 
wore injured in encounters witb BSP on 
Indo-pat border. 

(b) Coostaot vi.n is maintained by 
BSF and otber security force.: Joint 
ambusbes, raid. and patrols witb Joca) 
police And otber prcveDti ve agencies are 
orpoilcd by tbe BSP. Add), coys of SSF 

. bave been deployed 00 Iodo-Pak border. 
Observation tower. bave beeD erected to 
walCb movement of exfiJtratols/infiltrators. 
The BSP is allo beiDI expanded by r.81Dl 
9f tdditioaal UD8., QOD.t~'iop of ad6li-

Day Parade during tbe last tbree years 
sbowing yearly figures; and 

(b) out of ab:)ve, how much was spent 
00 travelling. entertainment and dance/ 
drama? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH .AND DEVELOPMENT IN 
THB MINISTRY OF DEfENCE (SHRI 
ARUN SINGH) : (a) Four Nee contin-'" 
gents of selected cadets take part in the 
Republic Day Parade. They come from 
different states and Union Territories_ who 
bear their travel expenseis. 

00 tbe Republic Day Camp organised 
for Nee cadets in DeIhl. the total 
expenditures were Rs. 3.98 lakbs, Rs. 4.32 
lakbs and Rs. 4.50 lakhs in 1984, 1985 and 

.1986, respectively. Separate account for 
expenditure 00 entertainment programmes 
are Dot maintained. 

Enbancement of Political SufJerers' 
PensioD 

4620. SURI N. DENNIS : Win the 
Minister of HOME AFFAIRS be plea~.ed to 
state: 

(a) whetber Government bave rec~ived 
representations from tbe political sufferers 
for tbc enhancement of pension amount • 
more amenities and concessions; and 

(b) if so, tbe details tbereof 80d the 
reactiod pf tbe OovcrpPlcnt op tbe saine? , . 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI)! (a) and 
(b). Government have enhanced tbe amouDt 
of pensions under tbe Swatantrata Saioik 
Samman Pension Scbeme w.e.f. 1.685 to 
Rs. SOO p.m. both in case of living freedom 
fighters a od the widows of tbe deceased 
freedom fighters. 

As regards other amenities and to 
concessions Government bave decided free 
provide medical facilities to freedom figbters 
and the.r family members in tbe Central 
Government bo~pitals. Government have 
al80 decided to issue free comphmentary 
card passes to freedom fighters drawing 
pension under tbe Swatantrata Sainik 
Sam mao Pen~ion Scheme. The Scheme bas 
come into effect from 19.11.1986 and will 
be in operation for one year i.e. upto 
18.11.1987. The card passes issued will be 
valid for a period of one year from tbe date 
of issue. 

Most of State Governments/Union 
Territories are also providing various 
facilities to the freedom fighters and their 
family members which ioclude free medical 
treatment to tbem and educational facilities 
to their children. 

Pensioo to Families of Freedom Figbters 
wbo died in 1942 Struggle 

4621. SHR) K. PRADHANI: WdJ tbe 
MInister of HOME AFFA1RS te pleased to 
slate : 

(41) wb;..tber Government have any 
schclne to sanction pension for the family 
menlbers of freedom figbters who lost their 
lives during 1942 freedom struss)e; 

(b) if so, tbe details of the scheme; 

(c) wbetber a male le8al heir of tbo 
freedom fighter is eligible for pension; 
and 

(d) if Dot, tbe reasons therefor? 

THE MIN1STER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(b). Freedom figbters Pension Scheme, 
1972 now renamed as Swatantrat. Saioik 

Samman Pension Scbeme, 1980 a1read, 
provides for tbe grant of family pension to 
tbe eligible dependents of martyr. of 
recognised movements. 

(c) and (d). Under tbe Scbeme tbo 
fatber of tbe martyr is also entitled for 
dependent pension. Sons of freedom 
fighters are Dot graoled pension as a ru1e. 
However, sons are considered for pension 
under Swatantrata Saioik Samman Peosion 
Scbeme in exceptional cases where tbey 
were unable to establisb tbemselves in lare 
on ,account of imprisonment/martyrDom of 
tbe deceased freedom fighters. 

Electroni~ VDirS in ADdhra Pradesh 

4622. SHRI V. TULSIRAM : Will 
tbe PRIME MINISTER be pleased to 
state : 

(a) whether tbere is some proposal 
under consideration to set up different 
electronic industries in Soutbern region 
particularly in Andbra Pradesb during the 
Seven tb Plan period, in public sector; 

, 
(b) the proposal to promote electronic 

indmtry in Southern region durina tbe 
"Seventh Plan; and 

(c) tbe details thereof ., 

THE MINISTER OF STATE" IN THE 
MINISTRY OF SCIENCB AND TECHNO
LOGY AND MINISTER OF STATE IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHill 
K.R. NARAYANAN): <8> Yes. SiT. 
A project to manufacture mainframe com
puter bas been approued· for implemenl~ 
tiOD during Seventh PIIiD in Aodhra 
Pradesb. Electronics CorporatioD of lodia 
Ltd. (ECIL). Ryderabad bas been disigna
ted as tile agency to initiate tbe project. 

(b) and (c:). In the matter of pro
motina electronics units and provlc'ing 
facilities. Government's policy is un,f()rm 
for all states and regions. The production 
of el~ctronic items from units in tbe 
Southern RClioD during 1985 "as R~ 88S 
crores. 
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Co.met In CrllDinal Jurisdictions 
of States aDd C.B.I. 

4623. SHRI N. VENKATA 
RATNAM: Will the PRIMB MINIS'IER 
be pleased to state: 

(a) whetber there is conflict in the 
powers of tbe State Police and tbe Centrld 
Bureau of InvestigatioD in investigation of 
criminal cases; 

(b) if so. bow tbe conflict is being 
resolved; 

(c) whetber cases are being delayed 
due to procedural formahtle!ii and 

(d) if so. tbe steps taken to overcome 
tbis difficulty ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b). The 
Central Bureau of Iovestigation exercises 
concurrent jurisdiction witb the States in 
respect of tbe various offences notified 
under section 3' of the Deihl Special Police 
Bstablishment Act. 1946, through orders 
issued under section S (1) of tbat Act 
after obtainiog the consent of the 
States. Its role is mainly to supplement 
the efforts of tbe States in combatins cer
tain t,pes of crimes. There is thus no 
conflict in tbe powers of tbe State Police 
and the Central Bureau of Invetigation. 

(c) and (d). It cannot be soid tbat 
caaes are beiDg delayed owing to procedural 
formalities. Some delay do occur. Care 
is taken to cnsure speedy investisation aQd 
ttial of tbe cases. 

Special As.I.taDce to KarBataka for 
Backward Area. 

4624. SHRI S.M. GURADDI: win 
tbe Minister of PLANNING be pleased to 
atate : 

(a) wbether Planning Commission has 
rcceiAed a proposal from the Government 
of Kamataka requesting for special assis
tance of as. 130 crores for developing tbe 
backward areas iu K8mataka; 

(b) if so. tbe details tbereof; 

(c} whether PlanniDg CommillioD 
prOVIdes assistance to the States for develop-
ing back ward areas; and -

(d) if so. tbe States whlcb bave been 
given financial assistance and tbe amount 
sanctioned so far to each State for this 
purpose? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING (SHRI 
SUKH RAM) : (a) and (b). The Ooyern
men t o( Karnataka bad set up a Committee 
in May 1980 to report on ··Hyderabad 
Karnataka Development"'. The Committee 
submitted a 'Plan for Backward Area 
Development. Gulburga Dlyision' JIl 
October, 1981, which enYlsaged an invest
ment of Rs. 350 crores, in 10 years, as 
follows: 

Sectors (Rs. Crores) 

1. Communication 143 

2. Health 30 

3. Educatton 22 

4. Minor Irrigation 40 

5. Animal Husbandry 10 

6. Sericulture 10 

7. Forest 65 

8. Urban Development 10 

9. Others 10 

10. Share Capital contri- 10 
bution to Gutbursa 
Area Development 
Corporation 

Total 350 

The above Plan was sent by tbe State 
Government to tho Planning Commiuion 
in July, 1985. for making an additional 
allocation of Rs. 130 crores during tbe 
Seventh Five Year Plan, and Rs. 220 crorea 
durin. tbe Eightb Plan period for implcmeo
tiD. it. 
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'(c) aDd (d). The Central Assistance 
is allocated to the States in the form of 
block-graots and loans according to the 
modified Gadgil Formula approved by .. 
the National Development Council The 
Planning Commissioo do not have any 
additional funds available to be allocated 
to the States for the development of back
ward areas accordi og to their discretion. 

Public Enterprises SelecifoD Board 

4625. 
SINGH: 

SHRI RAMASHRA Y PRASAD 
Will the PRIME MINISTER be 

pleased to state : 

(a) tbe Dumber of members of Public 
Eeterprises Selection Board; 

(b) tbe minimum number of members' 
to be present for selecting a Chairman for 
a bolding company; and 

(c) tbe system for judging tbe capabi-
lity of a person by Public Enterprises 
Selection Board ? 

THE MINISTER OF STATE IN THB 
MfNlSTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS, AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) The Public 
Enterprises Selection Board comprises six 
Members, including tbe Chairman. 
PESS. 

(b) Tbougb it has not been formally 
laid down about tbe minimum Dumber of 
Member to be present for selecting a 
Chairman for a Holding Company, in 
practice, at least two Members wiil be 
prele'llt at tbe time of considering tbese 
selections. 

(c) The system/selection procedure 
iovolves short-listing of candidates on the 
basis of the job requirements of eacb 
specific post, calling the short-listed persons 
for interviow aod assessing their performance 
at tbe-time of tbe. interview. The recom
mendations of the PJi.S.B. are based on 
tbe performaocc of the candidates in tbe 
interview, their track record including 
appraisals and their siloifican t contl'i .. 
butioD in their field of activity. 

Fillalisation .pf Plans by NatioDa' 
Development Council 

4626. SHRI S M. GURADDl: Will 
the Minister of PLANNING be pleased to 
state : 

(a) wbether tbe pattern of Plao 
assistance is decided by the National 
Development Council before finalising a 
Five Year Plan; and 

. 
(b) whether Planning Commission at 

times deviated from this pattern and gave 
p'an assistance and other financial assis
tance to different States by using their 
discretionary powers? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING (SHRf 
SUKH RAM): Yes. Sir. 

(b) No, Sir. 

Streo&tfJening the Direetorate of 
ResettJement of Ex.Senicemeo 

4627. PROF. NARAIN CHAND 
PARASHAR: Will the l\rfinister of 
DEFENCE be pleased to refer to the 
answer given to the Starred Question No. 
454 on 26 August, J 983 regarding stream
lining the fUDctioning of Directorate of 
ResettJement of ex-servicemen and state: 

(a) tbe maio recommendations made in 
the report of tbe Study Team for reorsanis- _ 
iog and strengtbening tbe Directorato 
General of Resettlement includiog Zonal 
Directorates and Kendriya/Rajya/Zila 
Sainik Boards; and 

(b} the action taken on the report 
including tbe response of tbe State GoverD-• 
meot·s concerned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): (a) The main recommen
dations of the Study Team of tbe ]ndiau 
Institute of Public Administlation in thia 
regard are : 

A National Corporati()n fo: Resettle
ment and Welfare of Ex-Sf I' l~enJen be 
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establisbed in place of ~he present Kendriya 
Sainik Board and one of tbe maio objcctive 
of tbe Corporation should be to give 
techoical guidaoce aod fioancial assistance 
to Ex-Servicemen Co-operauves to set up 
small scale industries, etc., as self-employ
ment ventures. Sainlk Boatds in the 
States sbould be accountable to tho 
Corporation and tbeir staff sbould be 
strengthened and trained to discharge their 
functions, including sponsoring, supervising 
and giving techoical guidance to ex-service
men's co-operatives as well as individuals. 

.. 
A Planning Monitoring and Co-ordi

nation branch should be established for 
maintenance of upto date statistical data, 
analysis of gaps in implementation to 
locate causes aod evaluation of policies! 
measures/schemes for remedial action as 
well as for conducting feasibility surveys for 
new projects/schemes. Tbe Zonal Directora
tes may be abolished. 

(b) When tbe report of tbe Study Team 
given In 1983 was under consideration, a 
Higb Level Committee (HLC) OD problems 
of Ex-servicemen was set up 00 10.3.1984. 
This Committee took Dote of tbe report of 
Ibis Study Team and gave its report makiD8 
recommendations, i"ter alia, on this matter 
also. Tbe recommendation of tbis Commit
tee to set up a National Ex-Servicemeo 
Financial Corporation at tbe Centre and a 
Central Ex-Servicemen industrial Develop
ment Corporation ltave not beon accepted. 
The recommendations regarding reorganising 
and strengthening tbe Directorate General 
of Resettlement as well as maintenance of 
computerised data bank and strengtbening 
of Zonal Resettlement Directorates have 
been accepted. Specific propOItals in tbis 
reaard are under process. Tbe recommend
ations 00 revitalisation of Saioik Boards iD 
States is also accepted. This bas been 
implemented fully or mostly in 14 States 
aDd partiany id 4 Statcs. 

Radiation Hazard. from MIDer.1 
Separation Plaat 

4628. SHRI N. VENKATA RATNAM: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whetber sufficient precautions bave 
been takeD agaiDst tbe radiatiOD bazards 

aod atmospberic pollution from tbe miDeral 
separalion plant at Maoavalakurucbi; 

(b) wbether workers of the plant and 
people Uving around the plant . have 
beeD found suffering from radiation aDd 
ponution; aod 

(c) if so, details tbereof'1 

THE. MINJSTER OF STATE IN 
THE MINISTR Y OF SCIENCE 
AND TECHNOLOGY AND MINISTER 
OF STATE IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND ' SPACE (SHRI K. R. 
NARAYANAN) : (a) to (c). Adequate 
precautions have been taken by Indian Rare 
Earth Ltd. against rodiation hazards and 
atmospheric pollution affecting tbe healtb 
of workers as well as of people living 
arouDd tbe Mineral Separation PlelDt at 
MaDavalak uricbi. Workers at IRE are 
subject to annual medical check up.. The 
Health Physics Divi.ion of Bbabha Atomic 
Researcb Centre closely monitors tbe 
radiation levels to see tbat they do not 
exceed tbe safety levels specified by tbe 
Safet1 Review Committee of DAF whicb 
lays down standards as prescribed by tbe 
International Committee on Radiological 
ProtectioD. 

NOD-FuDetloalog of l\rliDeral Separation 
Plaat, Ma08yaiakurutbi 

4629. "\HRI N. VENKATA RATNAM: 
Will tbe PRIME MINISTER be pleased to 
state : 

(a) wbetber the Manavalakurucbi 
Division plant of Indian Rare Earths 
broke down soon after its commissioDiD8i 
and 

(b) if 80. tbe det.ils thereof aDd 
expenditure incurred? 

THE MINISTER OF STATE IN THE 
MINJS1JtY OF SC.lENCE AND TECHNO
LOGY AND MINISTJ;R OF STATE IN 
THE DEPARTMENTS OF OCEAN 
~EVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.R.. NARAYANAN) (a> The 
Drcdp aDd Wet CODccntrator Plaat of 
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Indian Rare Earths Limited at Manavala
kuruchi wb icb was put into regular 
operation on 16th AUlust is operatiDg 
satisfactorily. 

(b) Does Dot arise. 

PEXSEM, Scheme 

4630. PROF. NARAIN CHAND 
PARASBAR: Will the Minister of 
DEFENCE be pleased to refer 10 the reply 
given to Unstarred Question No. 4954 OD 

2 ApriJ, 1986 regarding PEXSEM scbeme 
and state: 

(a) whether the PEXSEM (Preparing 
Ex-servicemen for Self-Employment) Scheme 

. bas been extended to one more District in 
each of the States of Himachal Pradesb, 
Punjab, Haryans, Uttsr Pradesh and 
Rajastban as also has been introduced in 
one district each of the States of Kerala, 
Andbra Pradesh and Manipur during 1986-
87; 

(b) if so, the Dames of tbe districts 
State-wise in which the scbeme has been 
operating since inception, extended in 1986-
87,: in each of the S States mentioned above, 

aDd introduced in tbe 3 Stales mentioned 
above for tbe first time; and 

(cJ tbe Dumber of Ex-servicemen, State
wise wbo have been covered under tbe 
Scbeme or are being cove~d at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MJN1STRY OF DEFENCE (SHRI 
ARUN SINGH): (a) and (b) The Scbeme 
l!as been in opelation since inception in the 
Districts of PatiaJa (Punjab), Na'D8ul 

. (HaryaDa), Jhur jhunu (Rajasthan), (Basti) 
(UP), KaIJgra (H.P.) and NOlth Areot 
(Tamil Nacu). In 1986-87, it has been 
extended to Aroritsar in PUIlj6 b , Bhiwani in 
Haryan8, Jaipur jn Raja!.than, Gazipur in 
Uttar Pradesh and HamirJ::ur in Himachal 
Pradesh. )t bas beeD introductd (or the 
first time in 1986-87 in tbe State of Kerala 
(disttict of TrivandJum) and tbe State of 
A~dbra Pradesh (district of Chittoor). It is 
also to be introduced for the first time in 
one District in Manipur in 1986-87 but the 
district is yet to be identified. 

(c) The number of Ex-servicemen 
trained till 31 st Mareh. 1986 in tbe districts 
where tbe Scheme bas been in operation 
since 1983, is given below state-wi4le : 

s. State District No. of ex
servicemen 

trained 
No. 

1. Punjab. 

2. Haryana 

3. Rajastban 

4. U.P. 

S. H.P. 

6. Tamil Nadu 

A target of training 12S Ex-servicemen 
has been laid down for each of tbe 
Districts where tbe Scbeme will be in 
operation in 1986-87. 

Deforestation la J aad " 

4~3'. PROF. SA~FUDPIN . SO~ ; 

PalUa 

Naroaul 

lbunjbunu 

Basti 

Kangra 

Nortb Arcot 

Total: 

396 

309 

249 

198 

222 

171 

1547 

Will the Minister of ENVIRONMENT 
AND FORESl S be pleased to sfate : 

(8) whether Jammu and Kashmir State 
bas suffered a great deal through defore
station; an~ 
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(b) whether Union Government propose 
to take specia I measures for raising 
coniferous Bnd otber fore'sts in J and K 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
The National Remote Sensing Agency 
analysis indicates tbat forest area 10 Jammu 
and Kashmir bas reduced by 35.7% duriDJZ 
th~ period 1972-75 to 1980-82. 

(b) Two centrally sponsored schemes 
of tbe Mi nistry of Environment and 
Forests, viz. Social Forestry including 
Rural Fuelwood PJantations, and Operation 
Soil Watch, are being implemented in 
Jammu and Kashmir to raise cOD,ferous 
and other forests. 

AmouDt Paid to Banwasj Seva Ashram, 
Mirzapor for Tree Plantation 

4632. SHRI RAM PY ARE PANIKA: 
Will the Minster of ENVIRONMENT 
AND FORESTS be pleased to state 

(8) tbe amount of' money paid to tbe 
BaDwasi Seva Asharam, Govindpur, dlstnct 
Mirzapur for tree plantation; 

(b) whether tbe affair., of tbe Banwasi 
Sova Ashram are under inquiry before the 
Kudal Comm~ssion of Inquiry; and 

(c) tbe re~sons for issuing the grant? 

THE MINISTER OF ST A TB IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SI-lRl Z.R. ANSARI): (a) 
The National Westelands Developmeot 
Board released a grant of Rs. 3 55 lakhs. 
durioS 1985-86 to tbe Ban wasi Seva 
Asbram, Govindpur, District Mirzapur. 

(b) Yes. Sir. 

Cc) Tbe grant was released 00 the basis 
of tbe decision of the projects Approval 
Committee of tlJe National We&telands 
Development Board which considered tbe 
proposal of Banwasi Seva A~hram. 

MYltery of Foreigo marked Weapons 
in Delhi 

4633. SHRI HAFIZ MOHO. 

SIDOIQ: Will the Minister of HOME 
AFFAIRS be p'Ieased to state: 

(a) whether any bead way bas been 
made in _solviog tbe mystery of findio8 
foreign marked weapons in New Delbi 
recently 00 roadside in a bush; aDd 

(b) if so, the details thereof#? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). 4 
self loacing rifles with Chinese marking 
along witb 1536 cartridges of 9 M.M 
(witbout marking) were found abandoned in 
the area of Police Station Defence Colony. 
The said arms and ammunition were seized 
and· case FIR No. 380 dated 13.11 .1986 
under Sections 25/54/59 Arms Act asb beon 
registerect. The case is still under investi
gation. 

Encroacbment into parts of KeraJa by 
Tamil Nadu 

4634. SHRI T. BASHEER : 
SHRI P.A. ANTONY 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government are aware that 
Tamil Nadu bas encroached upon and 
occupied parts of Kerala in the Anakatti 
Valley, Palgnal district and some parIs in 
Idukki .. district; 

(b) if so. the extent of encroachment and 
the reaction of Union Government in this 
regard; and 

(c) the steps being taken to settle tbe 
issue? 

THB MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PAN1GRAIll) : (a) to (c). 
Government of India ba\'c DO information 
regarding these encroachments. 

• 
Mathew and Venkataramaiah Commllslons 

Reports on Punjab and Hary.aB 

463S. SHRI cr. JANGA RBDDY : 
PR. A.K. PATEL: 
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Will the Ministor of HOME AFFAIRS 
be pleased to state :. 

. 
<a) tbe findings and recommendations 

of tbe reporls of tbe Mathew Commission 
and VeDkataramaiah Commission about 
tbe inler--state bouodry issue between 
Punjab and Har,ana; 

(bY wbether it is proposed to lay the 
reports OD tbo Table of the House; and 

(c) if Dot, tbe reasoDS tbereof 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFA1RS (SHRI 
P. CHIDAMBARAM) : (a) to (c). In its 
report submitted on 25.1.86 tbe Mathew 
Commission after identifying the Hindi
speaking villages and towns in the Fazilka
Abohar areas, bas not recommended their 
transfer to Haryana in lieu of Cbandigarh 
on account of tbe -criterion of contiguity 
Dot being satisfied. The Commission bas 
left it to the Government to take such 
suitable steps as it deems fit including the 
appointment of another Commission to 
determine tbe areas to be transferred to 
Haryana in lieu of Cbaodigarb. The 
Venkataramiab Commis9 ion, in its report 
submitted on 10.6.86. bas inter-alia recom
mended that an area of about 70,000 acres 
should be transferred from Punjab and 
Haryana in lieu of Chandigarb and that 
the ·Government may appoint anolher 
Commission to specify the territolies 
consistiog of about 70,000 acres which may 
be transferred in liue of Chandigarb. These 
reports have not been laid before Parliament 
so far as there is no statutory obligation 
for doipg so. 

Allotment of free boases to persoos 
Mllrat~d from Punjab 

4636. SHRI DHARAM PAL SIMGH 
MALIK: 
SRRI SUBHASH Y ADA V : 

Will tbe Minis1er of HOME AFFAIRS 
be pleased to state : 

<a) .wbetber tbere is any proposal under 
~onli~~r'tio~ of Union OovC!mq\9~' to allot 

free houses to tbe persons mi.rated from 
Punjab; and 

(b) if not, tbe reasons tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a> aad 
(b). The migrants from Punjab wbo had 
come to Delhi have heeD provided 
accwnmodatioD on temporary basis. There 
is no proposal to allot free houses to them 
as Government of India do Dot wish tbat 
they should settle dOWD iD Delbi 00 perma
nent basis. 

Guidelines for Settlemeat OB 

Wastelands 

4637. SHRI HARJHAR SOREN : Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have recently 
taken a decision to divert future locations 
of resettlement colonies/babitats to tbe 
wastelands; 

(b) if so, whether any scheme bas been 
prepared in this regard; 

(c) wbetber guidelioes bave beeo issued 
to the Stafe Governments; and 

(d) tbe steps taken in tbis regard? 

THE' MIN1STER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <8> No, 
Sir. 

(b) to (d). Does not arise. 

PlantatloD of Trees 

4638. DR. T. KALPANA ~ DEV}: Will 
the Minister of ENV)RONME~T AND 
FORESTS be pleased to state : 

<a) whether there is a scheme for 
multirle raw avenue plantation to provide 
shed to the~ travellers and also meet to a 
great extent, the requirements of tbe weaker 
sections of timber; aDd . 

(b) if not. t~e r~soo .. tbefCfor ? 
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THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : <a) 
and (b). Metfipte raw avenue plantations 
have been raised in tbe pa~t and tbis is 
beiog c(J8fi6ued. 000 of tbe decl~ions 
taken at ~ ftrst .meelil~g of the National 
Lana Use and Was&1ands Development 
Couneit- be1d on 6th Feb. 1986 wft tbat 
roard sides Must a4so be afforested, and at 
the co~t of tbe DepHtment concerned. 

These plantations otret some shade. and 
yield a vat"iety of produce used by various 
sections of the society, the requirements 
of tbe weaker sections are also met to some 
extent. 

All India Co-ordlnated Project on 
Selledaletl Caste and Baek"ard 

CI ... 

4639 SHR.IMATI D.K. BHANDARI: 
~·all the Minister of WELFARE be 
pleased to state: 

(a) wbether under An India Co-
ordinated Project on Scheduled Caste4J and 
Backward Communities 19 centres were 
establisbed in 16 States to .develop Inte
grated models to improved tbe socio
economic conditions of scheduled castes and 
(. ther backward communities; 

(b) if so when such a project was 
launched. the names of centres in each 
State; 8'Ild 

(c) names of otber State where 'JBch 
project~ are proposed to be undertaken in 
1986-87, 1987-88 and 1988-89? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR. GOMANGO) : (a) No such 
project hils been launched by tbe Ministry 
of We1tv"e. 

(b) and (c). Does no\ arise. 

IRcla.toa of Kol Tribe. 

4640. SHRI AMITABH BACHCHAN : 
Will tbe Minister of WELFARE be pleased 

~Q ~t'tc : 

(It) WhCttller ·Ke1· tribe balt been 
included in Scheduled Tribes tisf m Madhya 
Pradesh. Orissa. Mabarasbara and Bibar; 

(b) if so. whetlher it is alto a fact that 
the people of 'Ko.· ttibe iababitinl tho 
ctiftricts of Allabtl&atf. Mirapur and Banda 
etc. of Uttar Pradesh- are Dot included in 
tbe ca te.ory of Scheduled tribes; and 

(c) if so. wbelber Govena18ent propose 
to consider to enlist tbe -Kol· tribe of 
Uttar Pradesb allo in tbe catclory of 
Scbeduled Tribes? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF WELFARE (SHR. 
GIRIDHAR GOMANOO) : (8) Yes, 
Sir. 

(b) Yes. Sir. UKot" community. bow
ever, as been specified as Scbeduted Ca~tes 
tbrougbout tbe State of Uttar Pradesb in 
the extent Constitution (Scbechlled Caste) 
Order. 1950. 

(c) -The proposal to tresfer -Kol' from 
the list of Scbeduled Castes to tbat of 
Scheduled Tribes in Uttar Pradesb is beiDI 
considered alo08 with similar other 
prof'o9al. in tbe cofttext of tbe proposed 
comprehensive revision of tbe hst of 
Scbeduled Castes and Scheduled Tribes. 
Further, amendment in tbe existiOI lists of 
Scbeduled Castes aod Scheduled Tribfts can 
be done only througb an Act of Parliament 
in view of Articles 341 (2) ond 342 (2) of 
tbe Constitution. 

List of Schedule. C.stes ID RaJ •• tbaD 
and Delbl 

4641. SHRI BANWARI LAL BAIRWA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) tbe names or castes ;0 Rajastban 
and Delhi placed in tbe IISl of ScllrduJed 
ca8fel separately; and 

(b) wbetber solfte of tbe castos placed 
in tbe scbeduled castee list of Rajasthan 
have not beep inc1uded iD the' list in Delhi 
aod jf so. tbe realODS thereof ? 

THB DEPUTY MINISTER IN THE 
M{NISTRY Of WELFAR~ (SHa. 
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GIRIDH~R. OOMANGO): Ca> Tbe 
complete list of Scheduled Castes and 

• Scheduled Tribes State/Union Territor),-
wise ia liven in tbe MaDual of Election 
Laws, Nintb Edition brousb t out by tbe 
Ministry of Law and Justice. 

(b) AI required UD4er Articlo 341 of 
tbe Constitution list of Scheduled Castes. 
are prepared by State-w~lc or Union 
TerrMory-wise. Some of abe Castes in tbe 
list of Scheduled Castes of Rajastban are 
not included in tbe list of Scheduled Caste 
of the UnioD Turitory of Delhi beca'Use 
tbose castes do Dot satisfy tbe criteria for 
lucb inclusion in Delbi. 

Centre. for Electronic D.esIIDS aad 
TechnololY 

4642. SHRI RADHAKANTA DIGAL : 
Will tbe PRIME MINISTER be pleased to 

state: 

(a) wb~'ber DepartmeQ.t of Electronics 
bas set up centres for electrQllic design and 
tecbnololY in tbe country; 

(b) if 50, tb.e Joe.Hon of sucb centres; 

(c) whether tber~ is persistent demand 
to set up sucb a centre in Orissa and otber 
states; 

(d) if so, tbe steps taken t_o set up 
more sucb centres in tbe country; and 

(e) tbe details thereof '1 

THE MINiSTER OF STATE IN THE 
MINISTRY OF S~E AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENJS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONiCS AND SPACE (SYRI K R. 
NARAYANAN!: <a> Yes Sir. 

(b) Tbe Centro lor Electronics Desian 
and "Iecb.uolOU (CEDT) set up at 
Bengalore at Indi&D ~Q8tit~ 01 ScieDce 
campus is operatiol for tbe past teo 
years. 

CEDT, Srioaaar was set up in 1982 as 
a registered institution and construction of 
buUdiD8 i. jUlt complete. 

-
The tblrd CEDT bas been re8iltered 

in Auraogabad in September 1986 and 
buildiDI up of facilities is )et to be taken 
up. 

(c) to (e). Request for Iocati(.o of 
CEDTs in tbe eastern legion bave been 
received from Slates of Orissa, Weftt 
Beogal, Blbar, Uttar Pradesb and Mani
pur. 

The fourth instItution is to be set up in 
tbe eastern region in ImpbaJ. 

ScieDtific Rel.earcla fa bad •• 

4643. SHRI MANJK REDDY : Will 
the PRIME MINISTER be pleased to state : 

(a) whether scientific reStareb in Jndia 
is mediocre desolte tbe availability of over 

.113 lakh scientific 8Dd supporting staff; aDd 

(b) if so, corrective steps proposed span 
from sening up of Dew Tecbnolo8Y MiuioD ? 

THE MINISTER OF STATE IN THE 
MINIS1"RY OF SCIENCB AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE
LOPMENT, ATOMIC ENERGY, ELEC
TRONICS AND SPACE (SHRI K R. 
NARA Y ANAN) : (a) and (b). Scie.ptitic 
research in India is not mediocle. EveD 
tbough India is a developing ,"CUD'ry, India9s 
achievements in a number of Sand T areas 

• such as aaric~Jture, atomic eDersy and space 
eIC., are comparable to some of the dC\le.
loped countries. A comprehensive iofra
structure/base for .scie.t)tific research io ~ 
country bas beeD .et UP. Beside,. Jive 
TecbooloiY Missions a Dumber of S aod T 
Projects bas been identified for implementa
tion in mission mode. Further emphasis is 
being given to modernisation and excellence 
in Sand T activities so as to make India', 
contribution in selected thrust areas measur~ 
up to the froDt raok of scientific act.ivity. 
Various researcb programmes are reviewed 
from time to time aDd corrective measures, 
as oecessary. are taken. 

Huard. by Sand DUDes at MUDa ... ba .. 

4644. SHRI MULLAPPALLY RAMA
CHANDRAN: Will the PRIME MINISTER. 
be pleased to state; .. 
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<a) whetber any study has been made to 
ascertain tbe bazards posed by tbe sand 
dunes at Muoambam. Kerala; and 

(b) measures being adopted to over
come tbese bazards ? -

THB MINISTER OF STATE IN THE 
MINISTRY OF SCmNCB AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE
LOPMENT. ATOMIC ENERGY, ELEC
TRONICS AND SPACE (SURI K.R. 
NARAYANAN): <a) and (b). loformatlon 
is beinl collected and will be placed on the 
Table of tbe House. 

Fuel from Uranium Sand 

4645. SHRI H.B. PATIL: Win the 
PRIME MINISTER be pleased to state : 

<a) whether Government have taken 
steps for processing fuel from uranium sand 
duriol the last few years for the purpose of 
usinl it for devolopmeDt of atomic energy; 

(b) if so, tbe estimated deposits of 
uranium sand in our country; and 

(c) tbe steps taken for its development 
to make the country self-sufficient in tbis 
reprd ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE
LOPMENT. ATOMIC ENERGY, ELEC
TR.ONICS AND SPACE (SHR) K . .R. 
NAIlA Y ANAN) : (a) In addition to tbe 
uranium which occurs tn many parts of tbe 
country in different rock formulations such 
as the Singbbhum Tbrust Belt Area of tbe 
Bibar State, Uranium and Thorium are also 
.~ail.ble as by-product wben rare earths is 
extracted from monazite which is fouDd in 
tbe beach placers a1001 tbe coastal tracts of 
Keral.. Tamil Nadu, Orissa, Andbra 
Pradesb and Mabarashtra. 

(b) The estimated reserves of uraolum 
in different Irades of ore is 73,000 M. 
Tonnet and tbe estimated reserves of mona
zite are approximate1y 3,00,000 tonoes whicb 
cootaJD about 0.25% of Uraaium OXide. 

(c) The country is already self-sufficient 
in natural uranium fuel. Steps to develop 
new uranium mines aod new plans to 
process monazite are under consideration. 

NatioDal Parks aDd Gamel Saoctuarle8 10 
Mabarasbtr. 

4646. SHRI R.M. BHOYE: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the targets fixed by Union Govern
ment fot tbe better performance as well a8 
opening of National Parks and Wild Life 
Sanctuaries in the country during tbe Sixtb 
Five Year Plan; 

(b) tbe number of National Parks and 
game sanctuaries in the State of Maba-

• rashtra; and 

(c) whetber Union Government and the 
State Government have evolved any mecha
nism to monitor tbe results of tbe protec
tion efforts in tbe National Parks and game 
sanctuaries ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : (a) No 
such target was fixed by the Union Govern
ment. 

(b) Maharasbtra Government .has esta
blisbed four national parks aDd eleven wald
life sactuaries. 

(c) Yes, Sir. 

Denudation of Forests in West Beagal 

4647. SHRl BASUDEB ACHARIA : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether State Government of West 
Bengal have submitted a Scbeme to Union 
Government to cbeck larae scale dCDudatioD 
of Forests in Ayodbya Hill; 

(bJ wbether that scheme will belp about 
two tbousand landless families; and 

(c) if so. the steps Union Government 
havo takon ia this roaard , 
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THE MINISTER OF STATE IN THE 
MINISTR Y .oF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
State Government 'of West Beng~l have not 
submitted any exclusive scheme to check 
large scale denudation of forests in Ayodhya 
Hill. They have, however, submitted propo
sals for as&istance under the Centrally 
Sponsored Scheme of. 'Development of infra
structure for protection of. forests from 
biotic interference', in various parts of the 
State. 

(b) This illfofll1ation is not indicated in 
tbe proposal. 

(c) The Central Government bave 
approved an expenditure of Rs. 28 lakhs 
under the Scheme. r Tb~ amount 01 the 
Central assistance will be to the extent of' 
Rs. 14 lakbs. 

Protef'tion of Mangroves 

4648. SHRI DIGVJJAY SINH: Win 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the progress made after decision 
taken in 1984 to set up a Task Force for 
protecting and propagating mangrove 

re~ources; 

(b) whether relationship has been esta
blished with the Central Marine Fisheries 
Research Institute at Cochin to assess tbe 
co-relationship between mangroves and 
fisheries; and 

tc) steps taken to protect mangroves? 

THE MINISTER OF STATE IN THE 
MINISTRY; OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). A National Mangrove Conlmittee was 
set up in 1984 to advise the Government on 
conservation and management aspects of 
mangroves in the country. Research Schemes 
have ·been funded to the tuoe of 
Rs. 5,96,000. 

Coordination 1S sought to be established 
by associating experts and institutes in the 
various inter-disciplinary fiel-ds including 
fisheries, in tbe deliberariC'ns of the Com
mittee and in tbe Researcb proposals. 

Steps taken for protection of mangroves 
includes coverage in a National Park and 
Tiger Reserve (as in tbe case of tbe SUDder
bans) aDd Marine National .. Parks (Gujarat 
and Andaman and Nicobar Islands) and 
coverage as reserved/protected forests UDder 
tbe Indian Forests Act, 1927. 

Setting up of Task Force to s~op 
Poaching 

4649. SHRI DIGVIJAY SINH: Win 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether proposal was made in )984 
to set up a task force of ex-servicemen for 
arresting illegal killing of elepbants, musk 
deer and rhinos; and 

(b) if so, whether any action bas been 
taken to implement tbis ? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <a> Yes. 
Sir. 

(b) A new Centrally sponsored scheme 
has been started for control of poaching 
and illegal trade in wild life in which fioan
cial assistance is provided by the Central 
Government to the States for tbis purpose. 
The concerned States who would be imple
menting the scheme and recruiting tbe staff 
for the same, have been advised to ~ploy 
ex-servicemen to tbe ~xtent possibl-e. 

Use of Indira Gandhi A .rport by Clyll 
and Air Force Alrcrafts 

4650. SHRI DIGVJJAY SINH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether tbe tarmac of the Indira 
Gandhi Airport in Delbi is used both by the 
Civil and Air Force aircrafts; and 

(b) whether considering tbe growi1l8 
demand of commercial air ser.ices, Air Force 
propose to utilise the airfield of HiodoD or 
GurgaoD ., 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DBVELOPMENT IN THE 
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MINISTR.Y OF DEFENCE (SHRI ARUN 
SINGH): Ca> lAP bas its own separate 
tarmac at lodlra Gandhi Airport for eaclu
sive use of Air Force aheraft. 

(b) Hiodon is a leaular Air r orce base 
and is beiDg used extensively by Air Force 
aircraft. Tbere is DO proposal to utilise 
GurgaoD airfield wblch IS unusable ID its 
present state. 

Sardar: Sarovar Dam Call.ing 
EcologicallmbalaDce 

4651. DR. SUDHIR ROY: Will tbe 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) wbether Go_nameot are aw,re 
tbat despite tbe Indian Wild Liti: PJ'o~'io, 
Ac.t. poach iDS <4OD1inues u~he.ked; 

(b) whether tbe atteDtiOD of Govern
ment baS' beeD d,r,wn to tbe news paper 
reports that nearly 5000 musk deer are 
killed every year (or the strona ~lJ)ellins 

substance of musk; 

(c) Steps takeD to stop indiscriminate 
killing of wild life and protected animals; 
and 

(d) the details in tbis regard 1 
. 

THE MIr:-lISTER OF STATE IN THB 
MINJSTRY OF ENVIRONMENT AND 

(a) whetber the proposed Sardar' FOR2STS (SHRI Z R. ANSARI): (8) 
Sarovar Dam on the river Narmclda would Some reports of poacbing of wild animals 
severely affect the eco system of tbe have been received. 

regio!!; 

(b) wbether such dams will destroy 
the social and cultural life styles of 
thousands of people living in the area; 
and 

(c) if so, the steps proposed to be 
taken by Government in thb region? 

"THB MINISTER OF STATE IN THE 
MJNISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): <a> 
aDd (b). Tbe Sardar Satovar Project 
would submerge a total area of 39.J34 
ha. including 13:.744 ba. of forest land. Tbe 
submergence would displace 66,675 persons 
in 237 villages. The Project would bave 
considerable social and environmental 
impact. 

(c) A detailed Environmental 
Management PI~o for the Project is beiDg 
worked out with special emphasis 00 

Catchment Area Treatment, Commaod 
Area Develop.Dent. Rehabilitation. Com
pensatory Afforestation and otber rel,ted 
environmental issues. 

Killiog of Mu_ Deer 

4652. SHRIMA TI MADHUItEE 
SINGH: w,n tbe MiDlster of ENVIRON. 
ME'l r A~D FORESTS be pleased fo 

state: 

(b) Yes. Sir. 

(c) and (d). FoIJowin8 steps have been 
taken to proleet wild animals and control 
of their poacbing : 

(i) The Waldlife (Protection) Act, 
1972 has been suitably amended. 

(ii) More areas bave been brougbt 
under tbe protective net work of 
national park aod widlife sanc
tuaries. 

(iii) Staff is suitably being trained aod 
streogtbened 

(iv) States and Union Territories 
have been specially advised to 
establish new national parks and 
wildlife sanctuaries in mountain 
areas. including tbe babitat of the 
musk-deer and to better mansae 
tbe existing ones. 

(v) BobaDced financial assistance is 
beiDg provided 1o tbe Sta tea and 
U DioD Territoritts, under tbe 
centrally sponsored s~belDea for 
tbe conservation of wildlife. 

(vi) A ccotrally sponsored scbeme 
bas bee started for control of 
poaching of animals. witb equal 
COlt Jbarina between CeIJIr.e aad 
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State on DOD-recurri... items of 
expendittrre. 

(vii) Export poky OD wildlife bas 
been made more striqcnt. 

{T'an~/Qllon] 

Formulation of Blo-Sphere Rele"e 
Seheme to Cbeck the Spread or 

Deserts 

4653. SMal VJRDHI CHANDER 
JAIN: win the Minister of ENVIRON
MENl' AND FORESTS be pleased to 
state : 

(a) whether Union Government 
propose to formulate any scbeme for bio
spbere reservie in order to check tbe spread 
of deserts; 

(b) if so, tbe details tbereof; 

(c) whether tbe work of preparing 
this scheme has been entrusted to tbe 
Central Institute of Forest Research (Kajari) 
by tbe Central Government: and 

(d) tbe I'C"lioDS alongwitb the are 
tbereof to be covered under tbis scbeme 
and the expenditure involved therein? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SURI Z. R. ANSARI) : (8) and 
(b). Yes, Sir. An Expert Committee bas 
been constituted to prepare a project reJXlrt 
for setting up a Biosphere R~~rye in Thar 
Desert area in Rajasthao. with tbe obje~t 
of preserving the desert eco-system and tbe 
diversity of species. 

(c) No, Sir. 

(d) These details will be available 
only after the Expert CommiUeo submits 
its report aDd detailed action and manage
ment plans for tbe Biospt.cre Reserve 
become available. 

(Engli."] 

ServiC'e Condition of ExamlDers la M I. 
Dlree.orate 

4654 DR. G; S. RAJHANS: win t" Miai8ler of p£~~CB be "leased" to 

refer to the reply given to Uostarr,d 
Question No. 3236 on 1.3 August. 1985 
regaTdiDI revIsIon of pay-sea Its of 
Examiners in M. I. Directorate and state: 

<a> reasons for not taking any initia
tive to review their cadre to inlprove their 
service prospects since its inception in 
)949; 

" 

(b) 9ibetbtr bis Ministry is considering 
some immediate interim measures to improve 
service career prospects of Examiners in tbe 
M.I. Directorate pending.- submission 
of tbe Pay Commissioo·s R-eport; and 

(c) if Dot, reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): fa) to (c). The service 
conditions of tbe Examiners in MI Direc
torate were reviewed and selection ,rades 
created in the year 1981. 

Proposals for improvement in tbe pay 
scales of tbese Examiners were also refer
red to tbe Fourth Central Pay Commission 
who have already made recommendations 
upgrading their pay scales. These 
recommendations have since been accepted 
by the Government and given effect fo. 

Achievement of Afforestation Targets 

4655. SHRI 
SWARA RAO : 
ENVIRONMENT 
pleased to state : 

V. SOBHANADREE
Will the Minister of 
AND FORESTS be 

(a) wbether Government bave decided 
to afforest 5 million hectares of Jand per 
year; 

(b) whether out of 75 million bectares 
of laod with Forest Department. about 
40 million hectares are degraded; aDd 

(c) the .teps taken to supply required 
Dumber of saplings by wa) of Tissue 
culture? 

THE MINISTER OF StrATE IN THE 
MINISTRY OF ENVJRONMENT AND 
FORBSTS (SHRI Z.~. ANSARI) : (a) Yes, 
~i{. 
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(b) Even tbough tbe legally recorded 
"'forests areas is 74 87 million hectares, 

visual interpretation of LANDSAT 
data obta ined . in 1980-1982 has 
sbown tbat forest cover is only 46 35 
million h~tares, out of ",bicb open/ 
degraded forests is 10.06 minion bectares. 

(c> Application of tissue culture in 
afforestation of tree crops is still at labora
tory stage. Efforts are constantly going OD 

to intensify ibis work. 

[ Translation] 

Birds dying In National Zoological 
Park, N e. Delbi 

4656. SHRI KALI 
PANDEY: Will the 
ENVIRONMENT AND 
pleased to state : 

PRASAD 
Minister of 

FORESTS be 

(a> wbether bis attention has been 
dra\\ D to the news items appearing on the 
front page of the 'JansaHa' dated 10 
November, 1986 under the cal'tion "Mar 
Rahe Rain to Isliye ki Vaytba Bata Nahi 
Sakte"; 

(b) if so, whether any action bas been 
taken/proposed to be taken In near future 
to improve tbe situation keeping in view 
repidly dying the animals and birds in 
National Zoological Park, New Delhi and 
to maintain tbe adequate number or animal~ 
and birds, in the park; and 

(c) whether Government propo~e to 
conduct an enquiry by high level committee 
ioto tbe ir .. egularities{bung1,og committed in 
tbis park? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) and (c). The deaths tbat have 
occurred in tbe National Zoological Park, 
New DeIhl. are not unusually bigb. How
ever. an enquiry is being conducted in the 
matter. 

(Bngllsh] 

# Settiog lit' of Laad Degelopmeot 
Authorlly 

4657. PR. PHULRBNU GUHA : Will 

tbe Minister of ENVIRONMENT AND 
FO~ESTS be .pleased to state: 

(8) whether Union Gove.nmeot have 
suggestej to all the State Governments to 
set up land development authorities to 
ctlJise tbe wastelands for afforestation; 

(b) whether all tbe state Governments 
have set up such land development autho
rities; and 

(c) whether progress made by tbe States 
in the plantation of trees OD wasteland 
utilising rural unemployed workers? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): (n) The 
Gpvero1l"ent of India has suggested to tbe 
State/UT Governments to set up a Land 
Use and Wastelands Development Council/ 
Authority to act as a Nodal Agency for 
Coordination and implementation of 
afforestation and wastelands development 
programme. 

(b) According to information available 
such nodal agencies/nlechani~m~ have been 
set up in ~ome but.in all States/UTs 

(c) The total numher of trees planted in 
1985-86 in the country was 302 crores. 
Ac; afforestation is a labour inteo"ive 
activltv, the programme hac; considerable 
employment potential for the rural un
employed workers. 

Foreign Funds Received by SDRSI, 
Tirupati 

4658. SHRI KEYUR BHUSHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) tbe amount of foreign funds received 
by the Society for Development of Rural 
Sericulture Industry. Tirupati (SDRSI) from 
the B Z.E. West Germany during the last 
three years: aod 

(b) wbether any eveluation of tbe work 
by the society has been done ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GltlEVANCES AND PENSIONS ANP 
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MINIST:f!R OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARA~) : (a) Information 
is given in tbe statement below. 

(b) Bvaluation of work does not come 
under tbe purview of the Foreign Cantri
butioD (Regulation) Act. 

Statement 

Amount ollorelgn lunds rqorted under 
llorelgn Contribution Rel"/allon Act 
by society for development 0/ r"ral 
6prlculture Indu,try, Tir.patl ~DRS1) 
form E Z.E. We~1 Germany during the 

y~ar.198j, 1984 and 1985 

Amount of foreign funds received in (Rs.) 

1983 1984 1985 

-----------
3,40;320.86 77,847.36 27,36436 

Reclamation of Wastelaads 

4659. SHR1 PIYUS TIRAKY : Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(8) whether Government bave proposals 
for involving voluntary agencies in reclama
tion of wastelands in tbe country; 

(b) if so, details of tbe fuods sanctioned 
to such organisations for d~moD$trntion 
projects for nur&ery raising and block 
plantation on community land or on land 
belonging to rural poor including Scheduled 
Caste/Scheduled Tribe; and 

(c) criteria for selection of such volun
tary agencies? 

THB MINISTER OF STATE IN THE 
MINISTRY OF J;?NVIRONMENT AND 
FORBSTS \SHRI Z.R. ANSARI) : (8) Yes, 
Sir. 

<b~O far SI voluntary orManisations 
have D sanctioned IJI'8nts-io-aid to the 
tune of 3.68,61,61-9. These grants are 
generally rOJ: composite projects. including 
4e~9Pstra'ioD~ "\lfIOI')' raisin,. block 

. 
plantation aod awareness raisio.. Lands 
belonging to tbe rural poor including 
scheduled castes !lod scheduled tribes are 
given priority. 

(c) The selection is made by tbe Projects 
Approval CommiUee of tbe National 
Wastelands Development Board. wbich 
takes ioto conIJidcration the past recora and 
experience of tbe consioeration, as also tbe 
feasibility of the project for whicb lraota 
bad been requested. 

( Translation] 

Medical Herbs aDd Pushap Vlhar In 
Pithoragarh and Chamoli Df.trlct. 

or Uttar Pradesh 

4660. SHRI HARISH RAWAT: Will 
t~e Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether be is aware tbat many 
types of rare medicinal berbs and Pusbap 
Vihar are found in Pithoragarb and 
Chamoli districts of Uttar Pradesh; 

(b) if so. whether he is also aware that 
in the absence of any scientific exploitation 
of these medicinal herbs and in tbe' absence 
of any comprehensive scheme for their 
preservation and development, these 
medicinal herbs are on the verge of extinc
tions; and 

(c) if so, whether a proposal to set up 
an institute at any place in tbis al'ea for 
presefvation, reserch and development of 
tb~se medicinal herbs bas been considered 
by the Ministry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <a> Yes, 
Sir. -

(b) Unscientific exploitation will lead to 
tbe destruction of any natural resource 
including medicinal herbs. Rare aDd 
endangered species of mediciral plants are 
identified by the Botanical Survey of India 
and arrangements are made for tbeir 
preser"atioo/multiplication in tbeir botanical 
gardens." The Government or Uttar 
Pradesh bave imposed a complete ban 0" 
exploitation of some medicinal borba, 
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(c) Tbete is DO lucb proposal. 

[&,gIl.,"] 

JolDt TralnlDR Work.lao, lor Mlal.ters 
.ild Ollleen at Hyedr.bad 

4661. SRI{I SOMNATH RATH: 
Will tbe PRIMB MINISTBR be pleased to 
state: 

<a) wbetber a week-iool joint Train
iDa Worksbop for Union Ministers and 
oflicen took place iD Administrative Staff 
Collele of Jndia (ASCI), H,derabad; 

(b) if so. names of Ministen and 
otBcen wbo attended tbe workshop and 
tbe duration of tbe worksbop; aDd 

(c) tbe objective, programme and 
results of the workshop? 

THE DEPUTY MINJSTBR. IN THB 
MINISTR V OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SURI 
BRIBN SINGH ENOTI) : (a) Yes. Sir. A 

week 1001 (6 workill. da,s) workshop. 00 

Development Administration was beld at 
Administrative Staff Colleae of Iodia (ASCI), 
Hyderabad from September 1 to 6 ... 1986. 
wbich was jointly attended by 4 . Central 
Ministers. 8 Secretaries aod 8 Additional 
Secretaries. Ono more sucb workshop 
was beld at tbe saml Institute fron 25-30 
October, 1986. 

participatlDD _nd performance. Tbe work
.~~p allo SOUlbt to IOnlltl. the partici
pants to some important laues in maDaso .. 
ment of Government particularly perfor
mance aDd accouDtablllty, 

State.eat-I 

L'61 of Pa",'clp.",. ,,, ,,,_ Work."op Oil 

D~.~/opm'''' Ad"",,'s,ral'oll for 11 

1I1"'8,,.e. and CI.,I Serwz"I. al 'lie 
Adml"/sl,allve Staff Coil,.. 0/ 
India, Hyderablld from 1" 10 6,,, 

Sept~m6.r. 1986 

Mlalsten 

1. Shri Vasaot Sathe 
• Minist r of B_raY 

2. Mrs. Sheila Diksbit 
Minister of State in the Mi.istry of 
Parliamentary Affairs 

3. Sbri B.It. Oadbvi 
Minister of Stato in tbe Department 

• of Expenditure 

4. Sbri Ajit Panja 
Minister of S!ate in tbe Ministry of 
Plaooing 

eM. Sen_nls 

1. Sbri S.S. Sidhu (UP : 52) 
Secretary. Civil A viatioD 

(b) The names . or tbe participants in 2. 
tbe two workshops are given to' tbe 
.tatemeDIs I and II liven be low. The 

Smt. P.P. Trivedi (AM: 53) 
Secretary (Personnel) 

duration was ror a week. 3. 

(c) The objective of tbe worksbop was 
to provide a forum for discussion. explo- 4. 
ration and uodersaandiDI of eacb otber·s 
roles for effective team work and an 
underataodiDI of tbe interface between s. 
political executive and senior administrators 
tbrouah dilCussions •. case studies. ~bavi-
OIIraf exercises and .roup work. 6. 

Tbe woMop helped to establil h tbat 
it t. desirable. poJlible and praamatic to 7. 
brioa toaetber political esecutives aDd 
public administraton in a IoarDiol situatioD 
to enable· them 10 think toaetber and . 8. 
~'" .., _icaitq'ati~. cy~tUfO of 

Sbri R. Gopalaswamy (KL : 53) 
Secrelary, Youtb aDd Sports 

Sbri K.C. Pandey. (HP : 53) 
Secretary, ,Civil Supplies 

Sbri B.K. Rao (AP : 54) 
Secretary, Department of MioH 

Sbri D. Bandopadbyay (WB : ·SS) 
Secretary. Rural Development 

Sbri S. R. Vijayatar (GCS) 
Secretary. Department of Blectl'ODiq 

Sbri D .K. San .. 1 (ITSt 
~{et8l'f~ Te~9Q. 
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9. Sbri P.P. Kbanna (UP : 56) 
Addldooat Secretary. Department 
of IDdUitrial Development 

10. Sbri R.It. Gupta (leAS) 
AdditioDal Secretary. Department of 
Commerce 

if. Shri R. Rajam.Dj (AP : 59) 
AdditioDal Secretary. Cabinet 
Secretariat 

12. sbii G. Asvatbanarayan (KN : 59) 
AdditioDal Secretary, MiDistry 01 
Defeoce .. 

13. Sbri Virendra Prakab (UT : 59) 
Additional Secretary, Mioistry of 
proldmme ImltlemeotatioD 

14. Sbri S. Ramamoortby (MH : 59) 
Cbairman, Bombay Port Trult 

15. Dr. (Mn.) R. Tbamarajaksbi (lES) 
Adviser, PlaDniPI Commission 

16. Smt. Otima Bordi. (RJ : '7) 
Additional Secretary, PM Secre-
tariat 

StateDleDt-11 

LI8t 0/ participant. /11 'he Workshop 0" 
Development Adm'''' ,,. alion for 
Mi",.'er$ and Civil Servan', at 
tlte Ad,mlni6"tltl.e 81,,1/ Collpge 0/ 
India, Hydel'abad from 25 October. 

to 30 OClobe'. 1986 

Mlnlsten 

1 ... Sbri P.A. S8n8ma 
Minister of State of tbe Ministry of 
Labour 

2. Sbri M. Arunacbalam 
M ioistor ot· State in ,tbe DepartmeDt 
of Industrial Development 

3. Sbri Sbivraj Padl 
Minister of State in tbe MiDistry of 
Scienco aDd TecbDOloiY aDd in tbe 
Department of Ocean DevelopmeDt 
Atomic Ener.,. Blectronics and 
Space 

4. Kumari Saroj Kbaparcie 
Minister of State in tbe MiDistry of 
Health 

I. Sbri S.S. Verma (WB: 54) 
Secretary. MiDistry of Welfare 

2. Sbri D. Sankaragurus"amy (AP : 55) 
Secretary. Commission on CeDtral
State Relations (MBA) .. . 

3. Sbrj D.M. SukbtbaDkar (MH : 56) 
Special Secretary, Ministry of Urban 
Development 

4. Shri e.s. Sastry (AP : S6) 
Secretary. Departmoot of Agriculture 
aod Ceoperatiod 

S. Sbri A.N. Verma (MP : 56) 
'Secretary, Department of Coal 

6. Sbri M. VaradarejaD (UP: 56) 
Member Secretary, National Waste
land aDd Development Board 

7. Sbri Mabesbwar Dayal 
Secretary, Department of NOD-

CODventional EnerlY Sources 

8. Sbri T. U. Vijayasekbarao (OR : SS) 
Secretary, Department of Food 

9. Sbri Sbankar Saran (SB : 55) 
Additional Secretary" MiDistl')' of 
Communi cali ODS 

10. Sbri Anil Bordie (RJ : 51) 
Additional Secreta..,. Department of 
Education 

11. Sbri S.M. Kelkar (MH : 58) 
Additional Secretary (BaDkio&). 
MiDistry of Finance 

12. Sbri C.K. Tikku (IRS-IT) 
Member CDDT and Bx-officio Addi
tional Secretary. DepartmeDt of 
Revenue 

13. Sbri I.K. Rassotra (IRAS) 
Additional Secretary, Department of 
PeDsion and PeDsioDer·s Welfare 

14. Sbri Babadur Chand (CPBS) 
Member (Operation)· CEA and Ex
officio AdditioDal Secretary, Depart
lDeotofPowCl' 
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15. 8bri K.C. Sivaramakrisb080 (WB : 58) 
Project Director, CeDtral Ganga 
Autborit, and Additional Secretary .. 
Departmeot of Bnvironment 

Acilinelll •• of Tar.et. for AfforestatloD 

4662. SURI SOMNA TH RA TH : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(8) the target for afforestatioD and 
social forestry for tbe ~ears 1984 .. 8S. 1985. 
86 and 1986-87 and whether tbe targets 
have been achieved; • 

(b) tbe targets for Orissa, aod the 
details of assistance liven and tbe acbieve-

Year Target 

ments io tbis CODDectioD for 
tblCO years; and 

.. 
tbe above' 

(c) whether a~ specific prOVISIon 
bas been made to stop Podu ~ultivatiOD 
(shifting cultlvati\)o) iD tbe Hill area. and 
Forests? 

THB MINISTER. OF STATE IN THB 
MllilSTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
aod (b). The country's taraets bave been 
acbieved in 1984-85 aod 1985-116. There 
has been a slight shortfall in Orissa. The 
detdds are as under: 

Achievement 
(In million ba.) <10 million ha.) 

For the 
COUDtry 

For the 
State 

1984-8S 

1985-86 

1986-87 

1984-85 

1985-86 

1986-87 

1.25 

1.40 

1.71 

0.OS5 

0.107 

0.120 

Tbe assistance given to Orissa under 
tbe centrally sponsored schemes of Forest 
Department aod Rural Development 
Department has been as under: 

Year 

1984-85 

1985-86 

1986-87 1allocated) 

Assistance 
(Rs. in 
lakhs) 

28S 

763 

1094 

(c) Tbe iDfonDation is beiDI collected 
aDd will be laid 00 tbe Table of tbe 
House. 

1.32 

J.Sl 

1.32 (upto Oct.:86) 

0.053 

0.096 

0.088 (6pto Oct. '86) 

[ lrans/alion] 

"Plantation Along 1be Railway Line" 
between Na'npur and Pad. riganJ 

4663. SHRI M.L JHIKRAM : Will abe 
Minister of ENVIRONMBNT AND 
FORESTS be pleased to ltate : 

<a> tbe expenditure iDcurred OD 

plaotiol of trees iD Rocbe RaJauni in 
NaiDJ)ur South Eastern Railway (Darrow 
gauge), and tbe total Dumber of sapliDgS 
planted and tbe amount speDt for tbe pro
tection of eacb sapling: 

(b) whether trees bave been planted 
aloDI tbe railway line between NaiDpur 
and PadllripDj; 
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(c) if Sol. tbe expenditure iDcurred 00 

plantio8 of trees tbere; and 

(d) tbe number of saplings pldDted 
and the number of saplings stili alive? 

THE MINiStER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
to (d). The information IS being conected 
and will be laid 00 the Table of tbe 
House. 

[Engli~h] 

U S FT Tel:'bnology 

4664. SURf H.N. NANJE GOWDA: 
win the PRIME MINISTER be plea",ed to 
state : 

(a) whether the FT Technology. Inc. of 
the US bas decided to transfer two techno
logies to India as reported in Economic 
Times dated 25 September, 1986; 

(b) whether any agreement in this 
regard bas been signed; and 

(c) if so, what are the main features of 
tbe agreement and b, what timet tbe same is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRl K.R. NARAYANAN): (a) No 
Sir. We are not aware of any such deci
sions. However, it is learnt that Instru
mentation Ltd. is negotiating, with tbe 
company. 

(b) No Sir. No such agreement has 
been signed. 

(c) Does not arise. 

Loss of Policemen lives 00 VIP Security 
Duty 

4665. SHRIMA TI KISHORI SINHA: 
Will the.Minister of HOME AFFAIRS be 
pleased to ~tate : 

(a) tbe numb~r of Delhi policemen who 
lost their lives in VIP security duties during 
tbe period 1982-to October 1986; 

(b) tbe nature of a~sistance giveo by 
Government to help their families: and 

• 
(cl whether any official bas been ideoti-

fied in the Ministry who keep track of tbeir 
welfare? 

THE MINISTER OF STATE IN THB 
MINISTRY.OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINiStER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SURI 
P. CHIDAMBARAM) : (a) 1. 

(b) The following assistance bas beeD 
given to the family of the deceased : 

(i) Immedia(e relief of Rs. 15,000 as 
grant in aid from Delbi Police 
Mutual Benefit fund. 

(ii) Ex-gratia grant of Rs. 50,000, 

(iii) Cremation charges Rs. 1600 
from Delhi Police Mutual Benefit 
fund. 

(iv) Pension award Rs. 478 p m. 

(v) ,Relief in pension Ra. 407 p m. 

(vi) Rs. 20,000 under Compulsory 
Insurance Scheme. 

(vii) ¥ounaer brother of the deceased 
constable bas beeD employed as 
constable in Delbi Police OD 

compassionate 81-OUDd. 

(c) The assistance and otber welfare 
measures are monitored in tbe Police 
Headquarters by ~ Add), Commissioner of 
Police (Armed Police). 

Foreign Missionaries OpentlDg iD 
Proposed NatioDal Test Range 

Site in BaliiapalOrissa 

46b6. SHRI LAKSHMAN MALLICK : 
Will tbe Minister of HOME AFFAIRS be 
pleased to state: 

(3) wbether Union Government have 
received any reports from the State Qf 
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Orissa tbat certain rorei8n missionaries are 
operating in Baliapal area wbere the pro-a 
posed national lest raDle is expected to 
come up; 

(b) whether tbe activities of these 
Missionaries are not conducive to national 
interest as t'ley are reported to bave joined 
tbe agitation against tbe proposed Test 
range; aad 

(c) if so, tbe~ctioD taken or proposed 
by Government in tbis regard? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) to (c). No 
sucb report from tbe State Government bas 
been received in tbia relard. 

Special Status to Norlh-Eastero States 

4668. SHRI C. MADHA V REDDI: 
Will tbe Minister of HOMB AFFAIRS be 
pleased to state : 

<a) whether Government bad received 
any representation from tbe Associations of 
people or from the State Governments of 
North-Eastern States and Union Territories 
for conferrinl special status to protect 
ethnic ideotity and to maintain • tbe demo
Irapbic structure; and 

(b) if so, tbe reaction of Union Oo"ern~ 
ment in dealing with such demands? 

• 
THE MINISTER OF STAl'B IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGIlAHI) : <8> The 
Government of Assam have demaoded 
special status for Assam by insertion of 
suitable articles after article 371-B of tbe 
Constitution. The All Arunachal Pradesh 
Students· Union bave also requested for 
grant of special CGDStitutional safeguards in 
the event of Aruoacbal Pradesb beiolll'aDtcd 
statehood. 

(b) A ~ regards Assam. tbe Assam Accord 
does not make a mention of special status 
for A"am Dor bas the Central Government 
m~.Ie any com"Ditment in tbis regard. A. 
lucb tbe qUOSdOD of araalial special saatul 

to Assam does Dol arise. So rar .1 
-Aruaachal Pradesh Is conccrned. there is DO 

proposal to .rant _peela) status. 

. (TralJsIGlie,,) 

SettlDR up of NatioBa' Foflest Resea .. ch 
aad DeyeloPIDent In.tMute 

4669. SHRt HARISH RAWAT: Will 
tbe Minister of ENVIRONMENT AND 
FORESTS be p(t,ased to state : 

<a) whether Government propose to 
set up a National Forest Researcb and 
Development Institute;. and 

(b) if so. tbe time by wbicb tbis 
Institute will be set up and its details ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORBSTS (SURI Z.R. ANSARI): (a> No 
Institute called Nationsl Forest Research 
and Development Institute is proposed to be 
set up by tbe Government. 

(b) Do,?& not ariae. 

Disposal Method. of Radlo-Aetiye 
. Wastes 

4670. SHRI C. MADHA V REDDI: 
Will tbe PR.IMB MINISTER be pleased to 
state: 

(a> wbetber any study bas been made so 
far by tbe Indian Scientists reprdiDI tbe 
disposal of radio-active wastes;. and 

(b) if so, tbe details tbereof and the 
methods adopted in otber countries for 
disposal of radio-active wastes? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO
LOGY AND MINISTER OF' STATE IN 
-TH» DEPA&TMENTS ~ OF OCBAN 
DBVELOPMENT, ATOMIC ENERGY, 
BLBCfRONICS AND SPACE (SHRI K.R. 
NAR.A Y AN AN) : (a) Radioactive Waste 
Management bas been studied by BARe for 
over two decades and very .trolll capabilities 
have beea pDorated. 
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(b) Hilbl, radioactive waite il vitrified 
and tbe glta!s block, are "sealed . in 8ta~nle~s 
steel canisters. A plant for dOln. this IS 

alreadY operatio .. 1. Fixiol intermediate 
level waste in polymers and bitumen bas 
also been done. Only a few otber countries 
have t his capability and tbey allo use 
similar methods. An interim - storage 
facility il beiDg set up at Tarapur and 
possibilities of IIor81e in deep Icololical 
formation is Ul'der study. 

Air Cr •• bel Doe to Bird Hit. 

4671. SHRI BANWARI LAL PURO. 
HIT: Will tbe Minister of DEFBNCB be 
pleased to state : 

<a) wbether several accidents of defence 
aircraft have taken place because of tbe 
bird bits; 

(b) if so. tbe details of tbe steps beinl 
taken 10 prevent sucb accidents; and 

(c) whether Government propose to 
make special gadgets or make special pro
visions in tbe development and production 
of aircraft which can avoid accidents caused 
by bird hits ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB 
RESEARCH AND DEVELOPMENT 
IN THB MINISTRY OF DEFENCE 
(SHRI ARUN SINGH) : (8) Yes. Sir. 

(b) Government bave taken a number 
of steps as eD~merated below, to reduce 
accidents to lAP aircraft by bird bits : 

(i) In January, 1980, tbe Ministry of 
Home Affairs issqed directions to 
all State Governments for tbe 
establishment of Airfield Environ
ment Manalement Committees 
UDder tbe Chairmansbip of senior 
civil administrators. wherever tber" 
is a civil or Air For,\e airfield. 
Tbese Committees meet at reRular 
interval. to tate necessary steps 
to keep tbe environment around 
airfields safe for ftyiDI. 

(ii) A dotailed atu4y was carri~d out 
of bird hazards in four major 
,if8elds (Bomba)" A,ra, hla~ 

and AmbaJa). Its major recommen
dations were: 

(a) Replacement of Primitive 
slaughter bouses by modern 
hygienic abattoirs witb built 
in incinerators; 

(b) Settiog up of carcass proces
aing centres; 

(c) Setting up of incinerators 10 

dispose off edible sarbage; 
and 

(d) Plantin8 of dbub grass. 
pigeon proofing of buildings 
aod improviDI tbe drainago 
system with a view to pre
vent water-Iouing. 

Action is in hand to imple
ment tbese recommcmdatioDs 1n 
consultation with tbe concerned 
State Governments/Union Terri
tory Administrations. The lAP 
has already initiated action to 
implement these recommendations 
witbin IAF airfields. 

(iii) Government bas approved tbe 
setting up of five Bird HaZllrd 
Combat Teams on an experimental 
baSIS. Tbese teams aTe deployed 
in tbe approach funnel of tbe run
way to kill/scare away birds. Tbe 
results achieved' by tbese teams 
will become known after some 
time. 

(c) Yes. Sir. Flight Safety requirements 
win be kept in view wbile delliSDing Dew 
aircraft to be manufactured in India. 

Illegal Grabbing of Forest Land by 
Baa"aai Se". A~br.m iu Mirzapur 

(Uttar Pradesh) 

4672. SHRI RAM PYARE PANIKA : 
Will tbe Minister of ENVIRONMENT 
AND FORESTS be pleastd to state; 

<a> whether Banwasi S:va Ashram. 
Govindpur. district MiJzapur bas grabbed 
more tbaD 250 acres of forest/revenue land 
ia Dudbi ,ebsil of diauict Mirp~ut (U.P.); 
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(b) wbetber tbe land so grabbed includes 
tbe laod wbicb was allolted to the Adivasis 
and landless labourers; an4 

(c) whether tbe forests land is being 
misued affecting environment conditions and 
if so. the action Government propose to 
take to protect tbe environment and tbe 
forest land from illegal grabbing? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). Information is being collected' and 
will be placed on tbe table of the 
HOU9~. 

Public Sector Units Suffering Losses 

4613. SHRI MOOL CHAND DAGA : 
Will tbe Minister of PLANNING be pJeased 
to state: 

(a) whether attention of Government 
bas been drawn to the news item appearing 
in Financial Express dated 25 January. 
19~6 under caption CPlenty wrong to be 
rigbted-; 

(b) tbe names of these ten units giving 
details of tbeir working resulting in 'o~se~ 
and steps taken in the past to put tbem on 
right patb; 

(c) whether Plaoning Commission and 
f\.1inistry of Programme Implementation 
will coordinate to take up tbe ease of 
above ten units with their respective 
M inistries; ~ 

(d) if so_ tbe details about proposed 
action: and 

(e) if not, tbe reasons tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : (a) Yes. Sir A 

(b) The News item' under caption 
IJPlentry wrODI to be righted- appeared in 
Financial Express dated 25th Janua..!'y_ 1986A 
It refers to a seminar addressed by tbe then 
Union Minister of State of Planning. The 
ten units to which I he news item· presumably 
refers, are indicated in the statement .. I given 
below along with the details of profit earned 
or losses incurred by them during 1983-84 
and 1984-85 The steps taken to impro\e 
their working are indicated in statement-II 
given below. 

(c) to (e). The concerned Ministries are 
taking steps to improve .he ,""orking 
of the ten units referred to in the news 
item. 

Statement.1 

Ten Loss Making Ent,.rprises 

S1. Name of Enterprises 

No. 
-----;--------- - -

1 2 

1. Bbarat Coking Coal Ltd. 

2. Delbi Transport Corp". 

3. Eastern Coal Fields Ltd. 

4. Indian Iron and Steel Co. I.:td. 

s. Hindu5tao Fertiliser CorpD. Ltd. 

6., Rea vy EOlJincerioB Corpn. Ltd. 

-------

(Loss Rs. in Crores) 
198~-84 1984-85 

- ---
3 4 

191 89 90.J2 

]01.12 140.79 

127.88 ° 13.66 

24.06 81.60 

72.40 72.22 

51.90 53.92 
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1 2 3 4 

7. Fertilizers Corpn. of India Ltd. 83.16 44.54 

8. Kudremukb Iron Ore Co. Ltd. 69.69 5.39· 

9. Hindustan Copper Ltd. 6.78 3.14 

10. National Jute Manufacturers 32.67 32.96 
Company Ltd. 

* Profit 
Source: Public EDterpr1ses Survey 1984-8S (Volume 3. Part-I). 

Staetmeot-II 

Sipp. taken to Improve working often 
1016-maklng unit' 

t and 2. Dbarat Coking Coal Ltd. and 
Eal tern Coal Fields Ltd. 

Measures adopted to improve perfor
mance of both tbe coal companies include : 

<a) opening of new mines aod fuller 
utilisation of mininl capacity 
already created. 

(b) better and efficient maintenance of 
equipment. 

(c) stricter inventory and stores control 
and availability of scarce inputs 
like explosives. timbers etc. 

(d) Identification and reduction of 
surplus workers. redeployment 
after suitable tralning, by control
ling absenteeism and enforcing 
discipline. 

(e) reduction of pit-bead stocks by 
faster movement and more syste
matic distribution. 

(f) expeditious and timely completion 
of new projects. 

3. Delhi Traosport Corporatloo : 

(i) The losses are mainly due to bCavy 
intorest liability and cbarging of 
uneconomical rates. DTes pbysi
cal performance is comparable to 

well managed undertaklnll. Tho 
productivity of DTC was 187 kms. 
per bus per day in 1985-86 wbich II 
considered satisfactory. 

Oi) A committee is finalising capital 
restructinl of DTC. 

(iii) Increase of DYC fares in February, 
1986 may reduce losses by Ra. 45 
crores in a year. 

4. Iodian II'0n and Steel Co. Ltd. 
(lISCO, : 

(i) After taie over of the company a 
Plant Rehabilitation Scheme was 
launched. The scbeme iDcluded 
revamping of cranes and equipment 
of tbe coke oven bateries. 

(ii) Otber capital schemes sucb al 
rebuilding of blast furaces, 
installation and repairs of coke 
oven bateries were taken up. 
Present1y rebuilding of coke oven 
battery No.8 is in prosress. 

(iii) With all tbese measures, production 
performance of lISCO improved 
partially. Tho production of 
saleable steel rose from 444tb. 
tonnes (1983-84) to 500 thousand 
tonnes (1985-86) against tbe rated 
capacity of 800.000 tonnC8 of 
saleable seeel. 

. 
(iv) In tbe 7th Plan. possibilities of 

. tecbnological aDd finaDcial assis
tance from Japan from JICA 
(Japan IDtern"tiooa. Co-o.,..tio~ 
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Agency) an being explored. JICA is 
expected to prepare and submit a 
feasibility report by April, 1987. 

5. Hladustao Fertiliser Corporation Ltd. : 

(i) Planning Commission has suggested 
to carry opt a detailed economic 
analysis to find out economic cost 
or production with and without 
revampIng/renovation. This study 
would indicate '" hetber it would be 
economical to operate tbese plants 
or Dot. 

. 
Oi) PIB has ,iven first stage clearance 

fOJ _preparinl a Detailed Project 
Report for renewal/ mOdernisation 
of Durlapur, Barauni and Namrup 
J and II Plants ·Under this a 
study wouJd be taken up to find 
out how far the tecnhological 
deficiencies could be removed and 
performance improved. 

fi. Rea., EDglDeering Corporation: 

(i) Bxpert Committee on Public 
Enterprises (BCOPE)- Fazal 
Committee bad examined opera
tion. of HEC .aod suggested 
measures whicb were Implemented 
by tbe Government. HEC Plants 
are quite old aDd need modernisa
tion. Diesel Generating Sets were 
ipSlalled to impove power availa
bility. 

(ii) In the Seventb Plan, technology 
modernisation programme is bping 
t"keo up for its Foundry Forge
Plant and MIs. Hitachi. a Japanese 
firm has been enPled for consul
tatioo and induction of new 
technology. Tecbn~logy upgrada .. 
hon prOlramme for Heavy 
Machine Tool Building Plant is 
beioa taken up and new CNC 
machines will be installed. Produc
tion of bigber valuer added items 
Rucb as C.N.C.-Horizontal 
Bolini/Turning Centres would be 
takeo up. 

(iii) An outlay of Rs. 55 crores bas 
boeD allocated for SeveDtb Plan 
period. The BBC-Board bl, 

prepared a corporate Plan envisag
inl an expenditure of Rs. 5S crores 
for modernisation/ renewals and 
replacements and diversification 
schemes. 

7. Fertiliser Corporation of tad.a Ltd. : 

Ramagundam ana Talcher planis are 
the Jargest coal based fertiliser plants set up 
in tbe world. These plants could not 
operate at reasoDable capacities. A number 
of Expert Committees bave eXI mined and 
recommended tbe steps required to be taken 
to improve the performance of these plants • 
Recently a foreign consuJtant bas done a 
detailed stud) on rehabilitation of coal 
based fertiliser p1ants at Talcher and 
Ramaguodam. 

Fel has drawn up a proposal for 
renovation and upgradatioD of tecbnololY 
for Gorakhpur pJant. These proposals aTe 
presently under considerations or tbe 
Government. 

8. Kudremukh I ron Ore Co. Ltd : 

This company has been losing money 
because Iron bas not yet fuJfilled its 
commitment to start buying the concentrate. 
To improve tbe workIng resu1ts many other 
overseas buyers have been found and 
vigorous etTorts are being made to market 
Iron Ore concentrates and pellet! from this 
project to a larger extent. 

q Rlodustan Copper Ltd. 

<I) Schemes bave been prepared for 
modernisation and Debottlenecking 
of smelters and Refineries at 
Khetri Copper Complex and 
Indian Copper Complex including 
setting up of CONCAST and 
CONTOP smelter. 

(II) Feasibility study is in prolrese for 
Ma'aDjkband exploration 

(iii) Sbort term aod 10ng term cost 
reduction plans bave been prepar~d 
by tbe compaoy. 

(iv) Scbemes has beeD prepared for 
improvement of capacity utiJ.isation 
in mines, cODcentralors aod 
amellen. 
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(v) Pbasing out 01 economic mines and 
deveiopiD8 Dew ones. 

10. NatioDal Jute MaDufacturer. 
CorporatloD Ltd. : 

(i) Alter nationalisation, modernisa
tion' prosramme I costing Rs. 28.34 
crores was taken up and a total 
sum of Rs. 19.92 crores bas been 
alresdy spent. 

(ii) Capacity utilisation bas gODe up to 
78% (1985-86) from 64% (1981-
82). 

(iii) Production bas increased from 
111612 MT (1981-82) to 132686 
MT (1985-86). 

(iv) Financial reliefs have been granted 
to tbe company. Restructuring 
of equity base is being considered 
to reduce debt-equity ratio. 

Import of Chioe'se Colour Television 

4674. SHRI SHANT ARAM NAIK: 
Will the PRIME MINISIER be pleased to. 
state : 

(.a) whether tbe attention of Government 
has beel} drawn to tbe news item appearing 
in tbe 'Daily' dated 8 November, 1986 
under tbe caption "Cbina to sell colour 
T.Vs. to India"; and 

(b) if so. sbe reaction of Government in 
tbis regard ? 

THE l\tlINISTER OF STATE IN THE 
MINISTRY O~ SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
BLECtRONICS AND SPACE (SHRI K.R. 
NARAy ANAN): (a) Yes, Sir. 

(b) Government of India have no 
proposal to import Colour TV from 
China. 

-

Irrigation Scbemel of Andhra Pradesh 
Pendlog Clearanee u'oder Forest 

(CoDsenatloa) Act 

467S. SHRI V. rULSI RAM: Win 

tbe Minister of BNV1RONMBNT AND 
FORESTS be pleased to Itate : 

(a) tbe Dum~e, of i~rjptioD scbemes 
.. of Andhra Pradesh State received t; y 
Union Government uDder Forest ~ (Con
Ztervation) Act. 1980 uptil date. year-wise 
details thereof; 

(b) tbe number of cases on wbich 
objections bave been raised more tban 
once; 

(c) tbe Dumber of. cases 
tbe reasons for rejection; 

rejected aDd 
I 

(d) tbe number of caseg still "eodio8 
with reasolls therefor; 

(e) tbe number of cases In respect 
of wbich sanction issued and works started 
ttll date; aDd 

(f) tbe Dumber of schemes financed 
by World Bank and tbe work held up for 
want of clearance and if so. steps being 
taken to arrange clearance by Central 
Government 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
A statement is given below. 

(b) In no case any objection bas been 
raised. Where proposals lack.ed essential. 
information the same has been bOUght from 
tbe State Government. 

(c) No irrigation proposal from 
.Andhra Pradesh bas beeD ,ejected so 
far. 

(d) No irriaatioD proposal from 
Andbra Pradesh js pending - witb tbe 
Government of Iodia. However 13 pro
posals are being treated as closed on 
account of non-submis .. ion of essential 
informatioD asked for by tbe Central 
Governmeut froq). tbe State GovernmeDt. 

(e) Two irril&tioD Pl'Ojects of Andbra 
Pradesh. 

If) Tbr~ scbemes cODncncted witb 
Sriramsasar and one pertaioing 10 tbe 
Srisaila[\1 Right Bank Canal, are beiOS 
financed by tbe Wodd . BaDt. Decision 



215 Written AlI8Wers DBCBMBBll 3. 1986 Written Answers . 216 

uDder tbd Forest (Conservation) Act. 1980 
will be taken on receipt of lackiol infor
matioo from the State Government. 

Year 

1980 

1981 

1982 

1983 

1984 

1985 

1986 

I. 

1. 

1. 

1. 

StatemeDt 

Name of tho Proposal 

Vardarajaswami Gudi Project 
tt 

Motupslli 
Scheme 

Lift Irrigation 

Nagarjunasagar Left Canal
ProPosal for oDe canal 

Nil 

Nagarjunasagar u,ft Cana)s
Proposal I for 7 canals 

2. Telusu Ganga Project 

3. Srisailam Left bank. canal 

4. Yelleru Reservoir Project 

1. Srisailam rigbt bank caDal 

2. Upper Peooar Project 

3. Sriramsapr canal 

4. Bu_van Reservoir Scbeme 

1. N.aarjw.asalar Left Caoals
Proposals for 9 canals 

2. Distributory No. 27-Sriram
&apr Project 

3. Cbelamalavagu Project 

4. Palavaram Project Reservoir 

S. Distributory No. 2S-Sriram
sapr Project aDd Sanwati 
Canal 

[Translation] 

CleeolDI of Gaoge R1Yer 10 Uttar 
Pradesh 

4676. SHRI 
PANDE.Y Will 
ENVIRONMENT 
pleased to state : 

KALI 
tbe 

AND 

PR.ASAD 
Minist~r 01 
FORESTS be 

(8) the money proposed to be spellt 
00 Allababad, Kaopur. Varanasi and the 
area to tbe east 01 Varanasi for cleaning of 
tbe river Ganga; 

(b) tbe details of tbe expenditure and 
the progress of work in tbe above areas 
in regard to tbe proposed schemes of 
sewerage, drinking water, cleaning etc .• 
and 

. (c) the time scbedule for completiol 
tbe work in the above areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SURI Z R. ANSARI): (a) 
In tbe ~orks propamme approved by tbe 
Central Ganga Autbority. tbe provision 
for Allababad, Kanpur and Varanasi is 
Rs. 24.00 crorea, Rs. 29.30 crores and Rs. 
43.05 crores respectively. The provision 

'for Varanasi includes a scbeme for 
renovation of pumping station aDd sewale 
farm at Ramoagar, whicb is situated to 
tbe east of VarBnasi has been lanctioned 
and completed. 

(b) Till 15th November, 1986, io 
Kanpur 4 scbemes have been sanctioned 
at a cost of B.s. 2.42 crores and an amount 
of Rs. 1.30 crores bas been released for 
the execution of the schemes. In Allababad. 
B schemes have been sanctioned at a cost 
of Rs. 3.2B crores and aD amount of Rs. 
0.92 crore has been released aDd in Varaoasi 
25 schemes at a cost of Rs. 15.54 crores 
bave been sanctioned and an amoun.t of 
Rs. 2.96 crores have been released to tbe 
executing agenciea for the ftecutioo of tbe 
schemes. Execution of scbemes bas eom
mcnced. 

6. R.eservolr across 
Calva 

Dbera- (e) The schemes are expected to be 
completed duriol 7th Five Year Plan 
period. 
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(English] 

Unprovocked Firing by Pak Troops 

4677. SHal 0.8. BASAVARAlU : 
SHRI S. M. GURADDI : 

Will the Minister of DEFENCE be 
pJeased to state : 

~ (a) whether Pakistani Troops have 
started unprovocked firing at several places 
in the border district of PooDch; 

(b) if so, .whether tbe firing was 
resumed after a gap of two months on 7th 
NoveQlbor. 1986; 

(c) if so, wheth"r tbe continuous 
firing by Paki~tdni Troops at several places 
on the border di~trict of Poonch is causing 
anxiety to the Central Government; 

(d' the steps taken to meet the 
situation; and 

(e) tbe number of perSO(iS including 
civilians killed during the firing? 

THE MINISTER OF STATE IN THE 
DEPARTMENT O~ DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) to (c) I' There 
have been some cases of unprovoked 
firing by Pakistani troops along the Line 
of Control in Poonch district of Jammu a'ld 
Kashmir, during Novembe'r, 1986-. 

(d) Our Ar!Ded Forces are on cons
tant vigil to meet any tbreat to the security 
of the country. 

(e) Government have no reports 
about any loss of life due to these firing 
in4cidents in ~ovember, 1986. 

Joiot Research in tbe Arabian Sea 

4678. DR. B.L. SHAILESH: Will 
the PRIME MINISI"ER be plea"ied to 
state : 

(a) whether India is entering the 
second stage of deep sea studies in inter
national waters with West German Colla
boration; 

(b) whether FRO Scientists visited 
Inaia if so, tbe broad outlines of tbe plan 

for joint reasearcb in tbe Arabian Sea 
aboard· the research vessel 'Sagar Kanya'. 
and 

(c) the total expenditure incurred on 
the building of the ·Sagar" Kanya- in West 
Germany? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-

. LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA XANAN) : (a) and (b). Yes Sir. 
there is collaboration between India 
and PRO on some projects related to 
international waters. Tbe first cruise under 
this programme was undertaken in tbe FRG 
research vessel ·Sonne' during May-June 
1986. . The second cruise has been under
taken in November 1986 in tbe Indian 
Research Vessel 'Sagar Kanya" The broad 
outline of tbe programme is as follows : 

(i) To test the Rock Drill and 
collection or rock cores; 

(ii) Collection of deep sea cores 
for geochemical and stratigra
phical studies; and 

(iii) To study the tectonics and crus
tal structures. 

(c) The cost of the vessel is Dutsche 
Marks sixty two million and fifty tbousand. 

Officiating Command Allowance to Seoior 
Divisioa NCC Officers 

4679. SHRI SOMNATH RATH: 
Will the Minister of DEFENCB be pleased 
to state: 

(a) whether Senior Division Nee 
officers are entitled for officiafing command 
allowance of Rs. 300 p.m. io tbe rank of 
Major; 

(b) whether there is any proposal 
under Government·s consideration to 
enhance tbe above rates of officiatiDI 
command allowance; aDd 

(c) if Dot. tbe reasons for the same ? 



.. . 
219 Written Answer, DECEMBER 3. 1986 W,'tte" A nswe" 220 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT IN TBB 
MINISTRY OF DEFENCE (SHR) ARUN 
SINGH): (a> Yes,. Sir. 

(b) and (c). Tbe matter regarding the 
enhancement of allowance is being referred 
to the Nee Evaluation Committee, cons
tituted recently. 

[Tran,/alion] 

Recruihneot to Paramilitary Forces 

4680. SHRI RAJ KUMAR RAI: w.n 
tbe Minister of HOME AFFAIRS be "leased 
to state: 

(a) the number of additional companies 
of Central Reserve Police Force and Border 
Security Force proposed to be cODstitpted; 
and 

{b) when the cext recruitment in the 
aforesaid forces will start and the places 
where recrUitment is likely to be made? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 

.MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM
BARAM): (a) and (b). No Dew battahons 
are being raised in tbe Central Reserve 
Police presently. As for the Border 
Security Force, 49 additional battalions are 
to be raised during tbe period from 1987 
to 1991 as a part of tbe expansion plan of 
the asp wbicb was sanctioned by tbe 
Government in January, 1986.' Of these 
13 Bos. a,re expected to be raised during the 
year 1987-88. The recruitblent programme 
for raising these 13 Bns. will be carried out 
from January to March, 1987 and sball 
take place io almost all States of tbe 
country. Adequate advertisements are 
made in the leading National dailies as 
well as tbe radio when tbe recruitment is 

done. 

[Engli~h) 

S(!ience 80d 'f.eebDOlog), lopats for 
Socio EcoDomic De.elopmeat of 

And.maDI 

4681. SaRI MAHENDRA SINGH: 
SBRI SUBHASH YADAV : 

Will tbo PRIMB MINISTER be pleased 
to state: 

(a> wbel~r at a three day workshop 
held at th~ Council of Scientific and Indust
rial Researcb in New Delhi concluded on 22 
September, 1986, a proposal fo~ development 
of a helicopter and air taxi service between 
tbe Islands of Andam.1118 and Nicobar region 
bad been mooted; 

(b) if so, Government's reaction thereto; 
and 

(c) whether any other proposal for 
identification of science 8Qd technology 
inputs for tbe socio-economic development 
0{ Aodamans were also made at the work
shop, if so, the details tbereof and Govern
ment's reaction thereto? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENI:RGY, 
ELECTRONICS AND SPACE (SHRJ K..R. 
NARA Y ANAN) : <a) Yes, Sir. 

(b) Government have already apPJoved 
in principle a scheme to operate air taxi 
service in the country. A proposal for 
providing helicopter services to tbe ADda
mans and Nicobar Islands Administration is 
also under active consideratioD. 

(c) Many otber proposals io the 
following broad areas were also made in tbe 
workshop: 

(1) Forest and Wild Life. 

(2) Agriculture and Horticulture. 

(3) Marine resources development. 

(4) Water resources. 
.. 

(5) BuildiDgs and housing. 

(6) Water supply and saDitation. 

(7) Animals busbaodry and live 
stocks. 

(8) Shipping and transport. 

(9) EnerlY. 
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(10) Aerial survey. 

(II) Industries. 

(12) Tourism. 
:;. 

(13) Maapower development. 

(14) Sec total forecast. 

The recommendations 
made in this workshop are 
win be discussed with 
Andamans and Nicobar 
before finalisiog bis report 
it. 

aod suggestions 
provisional and 
the officials of 

Administration 
and submitting 

Hi-Tech for Tornadoes 

4682. SURI T. BASHEER: Win the 
PRIME MINISTER be pleased to state : 

(a) whether any Hi-tech bas been 
evolved to tackle tornadoes wbich have 
become a commOD reature in tbe country 
during the monsoon; 

(b) if so, tbe details thereof; 

(c) whether there is any proposal to 
undertake research work in tliis field in
dependently or under assistance from tbe 
developed countries; and 

(d) if S09 the details thereof ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : Ca) and (b). Tornadoes 
in India are not a common feature, the 
freq\lency of occurrence being one or two 
in a year compare.d 10 a few hundred in 
tbe North American Continent. No Hj· 
Tech system has so far been developed to 
predict tornadoes which are Jocal severe 
storms of sbort duration over relatively 
small areas. Detection aDd warning 
systems are generaJly very expensive and 
bave Dot been adopted in India. 

(c) and (d). No Sir. However. research 
on local severe storms (thunder-storms) 
whicb may give risc to tornadoes at times, 
i, bein, carried out in lodi •• 

Proposal to set up Public Sector 
Enterprises 10 RaJastban 

4681. SHRt BANW ARI LAL 
BAIItWA : "'ill the Minister of PLAN
NING be pleased to state: 

(a) Whether Government have decided 
to set up Central Public Sector Enterprises 
in Rajasthan during tbe Seventh Five Year 
Plan; 

(b) if so, the details thereof; aod 

(c) the Dumber --of unemployed educated 
persons likely to get employment in these 
eo terprises ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) : (a) and (b). A stat~ment 
in'Hicatiog tbe names of botb existing and 
new Central public Sector Enterprises in 
Rajasthan for wbich provision bas been 
made during the Seventh Five Year Plan is 
given below. 

(c) The number of unemployed educat
ed persons likely to get employment in 
these Enterprises has Dot b::en estimated. 

Statement 

Statement indicaU1'g rhe names of Public 
Sector Enter /)rl ses in Raja, than for 

which provision has been nlaile 

In the Seventh Plan 

1. Hindu.tan Zinc Limited. 
(various project). 

2. Hiodusta .. D Copper Limited 
(various project). 

3. Pyrites, Phosphates and Cbemicals 
Limited (various project). 

4 Instrumentation Limited (KOla). 

s. Hindustao Sa!ts Limited. 

6. HMT Limited (various project). 

7. IDPL Joint Venture 

8. Heavy Water Plant, Kota. 

9. Oas Turbine Project. Ant •• 
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lades: of IDdustrial Production Sioce 
JaDaary. 1985 

4684. SURI SYED SHAHABUDDIN : 
Will tbe Minister or PLANNING be pleased 
to state: 

<a> the index of industrial production 
every quarter since }anuary~ 1985; 

(b) wbether tbe index is computed 
on tbe basis of quantity or value of indust· 
rial production; 

(c) if calculated by value. tbe corrected 
indices at constant prices; and 

(d) tbe aDDual rate of rise of the 
corrected index at tbe beginning or every 
quarter since 1st January. 1985 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) Figures of quarterly 
avera Ie monthly Index of Industrial Pro-

duction for every quarter since January .. 
March 1985 upto April-June 1986 are 
shown In statement·I below. 

(b) Index is based, in 959(,. cases, on 
output data. in terms of quantities. Only 
for the machinery group (sugar machinery, 
textile machinery, cement machinery etc.) 
cooling towers, boilers, machine tools and a 
few other items, value of output data are 
utilised after necessary adjustments for 
price cbanges, with tbe belp of relevant 
price index series. 

(c) Output data in value terms are 
always corrected for price changes; 

(d) The index figure is calculated OD 

the production of eacb month. The annual 
Tate of growtb, by comparing the index for 
tbe month beginning a quarter \\ itb tbe 
corresponding month of tbe previous year, 
is shown in statement-II below. 

Statement-I 

Quarter 

January

Marcb 1985 

April
June 1985 

J111y

Sept. 1985 

Oct.

Dec. 1985 

Jan.
March 1986 

April

JUDe 1986 

Quarterly Average-o/ monthly Index o/Industr;al Production 

Manufacturing Mining Electrici ty General Index 

1990 275.4 2949 215.3 

182.S 222.0 292.8 196.5 

187.9 213.8 308.8 201.3 

195.5 249.3 31"3.1 211.6 

210.7 297.6 322.9 229.5 

190.2 236.3 323.4 206.9 
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Statement-II 

AnllUQI rille of6,otfltll o/llP (Gt-nero/) Qt 

tit" be6lnnin6 of every quarter ,Ince 
JanUQI y 1985 

Montb beginning 
tbe quarter 

January J985 

Apri1198S 

luly 1985 

Octobet 1985 

JaDuary 1986 

April 1986 

July 1986 

Percentage growth 
over tbe corres
ponding montb of 

previous year 

6.60 

.6.00 

5.60 

8.28 

5.96 , 

7.00 

5.S5 

RerommendatioD of CAARD 

4685. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

win tbe Minister of PLANNING be 
pleased to state : 

(a) tbe recommendations of tbe 
Committee on Administrative Arrangements 
for Rural Development (CAARD); 

(b) the comments 'b~reon from .various 
Slates aild Union Territories; 

(c) tbe steps taken to implement the 
recommendations; and 

(d) the likeJy impact OD tbe rural 
development programmes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKU RAM) : (a) A Statement containing 
tbe Summary of Committee's recommenda
tions bas all cady been furnislaed in reply to 
tbe Lok Sabba Unstarred Question No. 5965 
answered on April 9. 1986. Copies of the 
Report are also available in tbe Parliament 

309.24 R). 
Library (Indexed at - MS 

(b) Out of 31 States and U.Ts •• 
comments of 20 Sfates/U.Ts. on tbe 
CAARD Report have been received tUI 
now. There bas been a mixed reaction of 
States aod U. Ts. on tbe recommendations 
contained in this Report as revealed by tbe 
comments recei.ed till now. 

(c) and (d). After receipt of comments 
from all States/Unioo Territories, tbe matter 
sbaJl be examined and tben placed before 
tbe National l)evelopment Council, for 
furth~r consideratioDs. 

Unspent subsidy lying In Nalgonda 
District of Andhra Pradesh 

4686. SHRI H.A. DORA : Will the 
Minister of WELFARE be pleased to 
state: 

(a) whether it is a fact tbat Union 
Goyernment and State Governments 
envisaged any plan for tbe development of 
tribals under tbe modified area development 
agency (MADA) and DRDA; 

(b) jf so, bow much subsidy is extended 
by the Government and bow much amount 
bas to be obtained by a persons by way of 
loans; 

. (c) whether it is a fact tbat in Nalsonda 
district of Andhra Pradesh huge subsidy 
amounts are lying u~pent due to refusal 
of banks to extend loans; and 

(d) if so, the details thereof botb in 
respect of MADA a.od DRDA ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SURI 
GIRIDH"AR GOMANGO) : (a) and (b). 
Under the Tribal Sub-Plan stra'e8Y. a 
I)\,)rtion of Special Centra) Assistance is 
separareJy earmarked for various family 
beneficiary programmes under MA DA 
projects. Similar pr(.\grammes under IRDP 

• are implemented throul!h DRDA witb tbe 
Central Assi~t8~ce granted by the Depart
ment of Rural Development. The amouDt 
of subsidy varies from programme to 
programme. 

(c) aDd (d). The information bas bt'en 
caned for and will be laid op tbe Table of 
tbe Hous,?_ 
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V_I. caqlat P_daID. I. AD ..... 
••• Mleobar 1.1 •••• 

4686 ... A. SHR.I MANORANJAN 
BHAKTA: Will tbe Minister of HOME 
AFF AIRS be pleased to Itate : 

(a) tbe Dumber of foreiao vessell caulbt 
wbile poacbio8 in ADdamao and Nicobor 
.,la04. duriollbe lalt one year upto 31 
October, 1986; and 

(b) tbe details of present po,ilion 

vessel-wise? 

THB MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : Ca> aDd 
(b). InformatioD is beiDi collected aDd will 
be laid 00 tbr Table of tbe House. 

[Engll.'" 

SHRI BASUDEB ACHAR.IA 
(Bankura) : I bave liven a Callioa Atteo
tion. 

(Tr.".llItlolll 

MR. SPBAKER : We would look into 
it. There is DO. Deed to raise the 
qUestiOD of admissibility of CalliDg Atten
tioD bero. 

lEnwll.") 

SHRI BASUDEB ACHARJA : Sixteen 
bUDd red worker. are loinl to be retrencb-
ed. 

MR.. SPEAKER : I canot answer 
Catlin. attention berea I will CODsider it. 

SRRI BASUDBB ACHARIA : The 
Oovel1llDCDt have decided to close down 
one uait of tbe Fenilizer Corporation of 
lodia at Sindri. 

Mil. SPBAKER.: i caD a.sure you tbat 
I will COD. icier it. 

( Tr.,.,IG,'olI! 

SHRI BASUDEB ACHARIA : You 
. may admit for MODday or Tueaday. Tbe 
session bas been extended DOW. 

[E",Ii."1 

MR. SPEAKER : Have you lOt aDY 
point of order' 

SHR) S. JAIPAL llBDDY (Mabbub
D_r): No. Sir. 

MR. SPEAKBR: Thon. wbat il it ? 

SHRI S. JAIPAL RHDDY : I discussed 
witb you the question of PBRA violatioDs 
on tbe part of. 

MR. SPBAKBR : No. Tbere il Dotbi •• 
like tbat. Not .allowed. 

(lnler,u'tlo~)· 

MR. SPEAKBR : Notbi •• doioa. 

Clnler,.upllo". ). 

MR. SPBAKER : I bav: liven bim 
tbe answer. I bave decided. My rullios is 
tbere. 

PROF. MADHU DANDAVATE 
(Raja pur) : He bas been waitiD, for a loog 
time. 

MR. SPEAKER : I bave Ilvett my 
ruUn.. Professor Sabib. you koow, wbat 

.1 say, I say. I have liveD my IUIiQl. If 
tbere is anytbin8 more, I will alain consider 
it. 

SHRI S. JAIPAL RBDDY : You bave 
Dot -.iven tbo rullio •. 

Mil. SPEAKER. : Mr. ruliq ia tbat 
I did Dot allow. 

SHRllNDllAJIT GUPTA (Baajrbat) : 
Rae tbe Member not lOt a "aha to kDUW 

wbat tbe Finance MiaillfY ia la) iDa in reply 
to tbe ModoG be bal tabled ? 

MR. SPBAKBR : I cODlidered that and 
I allowed that. 
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SRRI INDRAJIT GUPTA : Has be. 
DO rilbt to know wbat tbe Pin.ace Minlatry 
bal to _, 10 reply 7 

... 

MR. SPBAICBR : I did Dot tell bim 
tbat I will oot. I told bim tbat be can. 

SRRI S. JAIPAL REDDY: You told 
me Sir. tbat the Fiaanee Mini.ter bas not 
liveD you anytbiDI in wricial. 

('"t.rruptlolll) 

SHRI BBRAHIM SULEMAN SAlT 
(Manjeri): About tbo Babri Mosque ••• 

MR. SPEAKER : Tbat subject, tbe 
Home Minister bas uid it is sub Jutlice: 
they will la ke it up later on. 

SHRI BBRAHIM SULBMAN SAlT : 
We want to know wbat action bas been 
taken. 

(Tran8/tlllon) 

MR. SPBAKBR: I have said tbat tbe 
matter is sub Judice. 

(Eng/I,ll] 

Only tbe Minister can do it. 
SbababuddiDji, tbe Minister caD do it. 

[Tr tlll8latlon] 

SHRI SYBO SHAHABUDDIN 
(KisbaDgaoj): You should ask bim to say 
sometbiDI on tbe matter. 

MR. SPEAKER : I bave asked bim, 
but the matter is sub judice. 

(English) 

Tbe case il sub Judice. He will do 
it. 

PI\OP. MADHU DANDAVATB: All 
tbat Sbababuddin il sayinl il. tbe Minister 
bas promised a Itatemeat OD tbe sensitive 
issue. Therefore, let bim make a state
meDt. 

Ma. SPBAICBR: I have .. ked bim. 

Now it i. for bim to take aDY lurtbel' step 
ia tbe matter. 

SHRI SYSD SHAHABUDDIN: You 
kindly alk bim "once .pia. 

MR. SPBAKER: Tbat is wbat I have 
said. 

[Tran.IQllo"] 

Now it is for him to take any action. 

(Engli,h) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): The Member bas liven Dotice. 

MR. SPEAKER: Which one ? 

SHRI SOMNATH CHATTBRJBB: 
Tbe matter is fully discussed ia tbe 
Press. 

MR. SPBAKER : J said. I am satisfied 
witbtbe answer provided to me. So, I do Dot 
allow. 

( Tar""t1llo1l] 

You may see it. I caD sbow you the 
answer. 

(1,,'err.p.'Dft8) 

I have said that I can sbow )'ou tbe 
aoswer provided to me. You can see 
it. 

[E""I$"] 

SHR.I S. JAIPAL REDDY: You said. 
tbe Finance Minister bas Dot 10 far liveD 
you aDY reply iD writ"". 

MR. spEAKER : I have also talked to 
the Financc Minister. 

[ Tran,/alto,,] 

I bave Dot batted you. I bave talked 
to tbe PinaDCC !Aioistor. Y GO can see tbe 
aDSwer provided to me. Tbcre is DO 
dispute about it. 
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PAPB~S LAID ON THB TABLB 

Terrorist and Disruptive Activities 
(Prevention) Rules l l986 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : I beg to lay on tbe 
Table a copy of the Terrorist and Disruptive 
Activities (Prevention) Rules, 1986 (Hindi 
and Bnglish versions) publisbed in Notifica
tion No G.S.R. 1200 in Gazette of India 
dated tbe 13th November, 1986, under 
section 21 of tbe Terrorist and Disruptive 
Activities (Prevention) Act, t 985. 
(Placed 10 Library. See No. LT-3423/861 

Environment (Protection) Rules, 1986 

THE MINISTER OP ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): 
I beg to lay on tbe Table a copy of the 
Environment (Protection) Rules 1986 (Hindi 
aDd Bnglish versions) published in Notifica
tion No. S.O. 844 (B) in Gazette of India 
dated the 19tH November, 1986 under 
section 26 of the Environment (Protection) 
Act. 1986 .. 
(Placed in Library. See. No. LT-3-124/86J 

Notl8cations under Cantonment Act, 1984 
aDd Statements for delay in laying these 

Notifi~ations etc •. 

THB MINISTBR OF STATE IN THE 
DEPARTMENT OF DEF~CE 
RBSBARCH AND DEVELOPMENT IN 
THB MINISTRY OF DEFENCE (SHRI 
AR.UN SINGH) : I beg to lay on the 
Table: 

(1) A copy each of the foJlowiog 
Notifications (Hindi and English 
versions) under sub-sectioD (3) of 
Section 281 of ·tbe Cantonment 
Act, 1984 : 

(1) The Subathu cantonment 
Board (Division into wards) 
Rules, 1985, published in 
Notification No. S.R.O. 42 in 
Gazette of India dated tbe 
9th February, 1985. 
{Placed in Library. See No. 
LT.3425/86] 

(ii) The Roorkee CanlOment 
(DivisioD iDto wards) Rules 
1986, published iD Notifica
tiOD No. S.R.O. 75 iD 
Gazette of India dated tbe 
1 It March. 1986. 
(Placed In Library. See No. 
LT .34Z6/86J 

(iii) The Badamibagb Cantonment 
(Division into Wards) Rules, 
1986, publisbed in Notifica
tion No S.R.O. 76 in 
Gazette of India dated the 
J 5t March, 1986. 

rPlaced la Library. See NO'. 
LT .3427/86] 

(iv) The Jammu CaDtonment 
(Division into Wards) Rules, 
1986, publisbed in Notifica
tion No. S R .. O. 77 in 
Gazette of India dated tbe 
1st March, 1986. 
fPlaced in Library. See No . 

. LT-3418/86) 
~ 

(v) The Pacbmarhi Cantonment 
(Division into Wards) Amend
ment Rules, 1986, published 
in Notification No. S.R.O 
99 in Gazette of India dated 
tbe 8tb Marcb. 1986. 
[Placed in Library. See No. 
34Z9/86] 

(vi) The Clement Town CantOD
ment (DivisioD into Wards) 
Rules 1985, publisbed in 
Notification No. S.R.O. 213 
in Gazette of lodia dated tbe 
28th September, 1985. 

fPlaceiJ 10 Library. See No. 
L T .3430/86) 

(vii) The R.anikhet Cantonment 
(Division into Wards) Rules' 
1985. publisbed in Notifica
tion No. S.R..O. 228 iD 

Gazette of India dated tbe 
2nd November, 1985. 
[Placed 10 Library. See No. 
LT.3431/S') 

(viii) The Ahmedabad Cantonment 
(DivisioD into Wards) Rules 
1986, published iD Notiflca-
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tion S.R.O. 229, in Gazette 
of India dated the 2nd 
November, 1985. 
rPlaced in Library. See No. 
LT-343~/86] 

Ox) The Fatehgarh Cantonment 
(Division into Wards) Rules 
1986, pub1i~hed in Notifica· 
tlon No. S.R.O. 336 in 
Gazette of India dated the 
220d November, 1986. 

. rpla~ed in Library. See No. 
LT .. 3433/86] 

(2) Eight Staternents (Hindi and 
English versions) showing rea~ODS 

for dr-lay in l.lying the NOllfication~ 
mentioned at {I> to (viii) of item 
(1) above. 

, (Placed in Library. See No. LT-
3433/86] 

(3) A coyy of the Navy Leave 
{Amendment) Regulation. 1986 
(Hindi and E[jgh~h versions) 
puhlished in Notifkation No. 
S.R.O. ~40 in Gazette of India 
dated tbe 22nd November 1986, 
undersection 185 of the Navy Act, 
1957. 
[Placed in Library. See No. LT-
3434/86] ~ 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the ln~ titute for Defence 
Studie~ and Analysis, New 
Delhi for the year 1985-86 
along with Accounts and 
Aduit Report thereon. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the 
Institute for Defence Studies 
and Analysis, New Delhi, for 
the year 1985-86. 

(Placed in Library. See No. 
LT-3435/86] 

Notifications under Central Excise Rule., 
1944 and Customs Act, 1962 

~ 

'tHE MINISTER OF STATE IN THE 
MINISTRY OF F1NANCE (SURI 

JANARDHANA POOJARY): I beg to lay 
OD tbe Table: 

(I) A copy each of tbe rollowing 
Notifications (Hindi and English 
versions) issued under the Central 
Excise R.ules. 1944 : 

(I) G.S.R. 1215 published in 
Gazette of I ndia dated tbe 
20th November, 1986 together 
with an explanatory memo
randum making certain 
amendment to Notification 
No. 225/86-CE dated the 
3rd April, 1986 so as to 
ind ,cate tbe correct cla~sifica

tion of guar-gum in the 
Central Excise Tariff. 

(Ii) 

(iii) 

G.S.R. 1216 published -in 
Gazette of India dated to 20th 
November, 1986 together witb 
an explanatory memorandum 
fixin& effective rates of excise 
duty for raiJ~ay DCEMU 
coacbes, passenger coaches 
and wagons. 

G.S R. 1219 (E) publisbed in 
Gazette of India dated the 
21st November, 1986 together 
witb an explaDatory memo
randum making certain 
amendments to Notification 
No. 122/86-CE dated tbe 1st 
March, 1986 so as to make 
certain changes in tbe 
description of certain 
ingredients specified therein. 
[Placed in Library. See No. 
LT -3436t86] 

(2) A copy each of the followioa 
Notifications (Hindi and Engli§h 
versions) under section. 159 of the 
Customs Act, 1962 : 

(i) O.S.R. 1220 publisbed in 
Gaze tte of India dated tbe 
21st November, 1986 together 
with an explanatory memo
randum. 

(ii) G .S.R. 1221 publisbed in 
Gazette of India dated the 

.. 21st November, 1986 tosetber 
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with aD explanatory memo
raDdum. 
(Placed 10 Library. See No. 
LT -3437/86) 

ADDual RepOl"t8 and Re.iews 08 tbe work
fnll of Regional COBIpater Centre. 
C •• Ddigar. for 1985-86. Indian 
I DlfUute of Geomagnetism, Bombay 
for 1985-86, Iud ian Institute of Tropi
cal Meter9logy. Pone for 1985.86 etc. 

etc. 
\ 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCIE~CE AND TECHNO
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, _ ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
R.R. NARAYANAN) : I beg to lay on the 
Table: 

(I) (i) A copy of tbe Annual 
Report (Hindi and BUllish 
versions) of tbe Regiooal 
Computer Centre. CbaDdi
garb, for tbe year 1985-86 
aloDg with Audited Accounts. 

(ii) A statement (Hindi aod 
English versions) regarding 
Review by tbe Government 
on tbe working of tbe 
Regional Computer Centre. 
Cbandigarh. for tbe year 
1985-86. 
(Placed In Library. See No. 
LT-3138/861 

(2) (i) A copy of the Annual Repoot 
(Hindi aDd English versions) 
of tbe Indian Institute of 
Geomaanetism. Bombay. for 
tbe year 1985-86 - alonl with 
Audited Accounts. 

(ii) A statement (Hindi and 
English versions) r_,dina 
Review by tbe Government 
on the working of tbe Indian 
Institute of Geomaaoetism. 
Bombay. for tbe year 
10 8S-86. 

(Placed In Llbrar,. See 
No. LT-3439/86] 

(3) (i) A copy of tbe ADDuai . 
Report (Hlbdi aad Eaalilb. 

"niODI) of tbe Indian Insti
lute of Tropical MetreorolOlY. 
PUDe. for tbe year 19'5-86. 

(ii) A statemeot (Hiodi and 
BOllisb versions) relardiDI 
Review by tbe Government 
OD tbe workinl of tho. Indian 
Institute of Tropical Meteo
rololY, Pune. for tbe year 
198'-86. 
(PJ.ced In Library. See 
No. LT-34*»/86J 

(4) A copy 9f the AODua) Accounts 
(Hindi and Boalisb versions) of 
the Indian Institute -of Tropical. 
Meteorology, Pune, f. r the year 
1985-86 together witb Auidt 
Report tbereoD. 

. 

(Placed la Library. See No. LT-
3440186] 

(5) (i) A copy of tbe AnDual Report 
(Hindi aDd Eoglish versions) 
of tbe National Remote 
Sensing Alcncy. for tbe 
year 1985-86 alool witb 
Audited Accounts. 

(ii) A statement (Hindi and 
Englisb versions) regarding 
Review by the Government 
OD tbe working of tbe 
National Remote· Sensiol 
Agency. for the year 1985-
86. 

[Placed In Library. See No. 
LT-3441/86] 

(6) 0) A col'Y of tbe ADDual Report 
(Hindi and EOllisb versioDs) 
of tbe CouDcll of Scientific 
aDd Industrial Research. New 
Delhi, for tbe year 1984-85. 

(ii) A cop), of the ADDua. 
ACCOUDts of the Council of 
Scientific aDd lodustrial 
Research, New Delhi for tbe 
year • 1984-85 tOletber witb 
AudU Report tbereon. 

(iii) A cop)' of tbe statement 
(Hindi aDd BDIlish venloDs) 
reprdiDI Review by tbo· 
OovemmeDt OD tbe workin. 
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of tbo Council of Sc:ieDtific 
aDd Industrial Researcb, 
New Delbi, for tbe year 
1 984-8S. 
[Placed In Llbrar,. See No. 
LT.3·42/86.] 

(7) A copy of the followiDI paper. 
(Hindi and BDIlish versioos) uDder 
sub-section (1) of tbo section 
619A of tbe Companiel Act, 
1956 : 

(i) Statement reprdiol Review 
by tbe Government 00 tbe 
workinl of tbe ElectioDics 
Corporation of India Limited. 
Hyderabad, for tbe year 
1985 ... 86. 

(ii) Annual Report of the 
Electronics Corporation of 
lodia Limited, Hyderabad. 
for tbe year 1985 .. 86 alonl 
witb Audited Accounts and 
tbe comments of tbe Com
ptroller and Auditor General 
tbereon. 
[Placed In Llbrar,. See No. 
LT -3443/86] 

Revle" OD the w.orklag 01 Hlndu.taD 
Zinc Ltd. Udaipur for 1985-86 and 
Noti8catioDs uDder Mines aDd 
MIDerals (Regulatioa aDd DegelopDleDt) 

Act, 1951 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINBS 
(SHRIMATI RAM DULARI SINIIA) : 
I beg to lay 00 tbe Table: 

(I) A copy each of tbe followinl 
papers (Hindi and ED8lisb 
versions) undor sub-sectiou (I) 
of Section 619A of tbo Companies 
Act, 1956. 

(i) Review by tbe Government 
on the workinl of tho 
Hindus'an Zinc Limited, 

. Udaipur, for tbe year 
1985-86. 

(ii) AnDual Report of tbe 
Hiodust8D Zioc Limited. 
V"-i~ur. for t~o fear ~9'S-8~ 

alODI witb tbe Audited 
Accounts. and tbe . comments 
of the Comptroller and 
Auditor General thereoD." 
(Placed lD Llbrar,. See No. 
LT -3444/86) 

(2, A copy each of the following 
Notifications (Hindi and Enllish 
venioDs) under sub-section (I) 
of section 28 of the Mines aod 
Minorals (Replation and Develop
ment) Act, 1957 : 

(i)' Tbe MiDeral Concession 
(Amendment) Rules, publi
shed in Notification No. 
G.S.R. 888 in Gazette of 
India dated tbe 18th 
October, 1986. 
[Placed 'a Library. See No. 
LT -3445/861 

(ii) S.O. 1880 publisbed in 
Gazette of Iodia dated tbe 
10th May, 1986. 

(Placed In Library. See No. 
LT .. 3446/861 • 

Reyle". OD the working of aDd ADnual 
Reports of Dbarat DYDamirs Ltd., 
H)'derabad for 1895-86 alPd HiDdultaa 

Ae rODautlel Lad. Baagalore for 
IS 85-86 

THE MINISTER OF STATE IN 
THE MINJSTR.Y PARLIAMENTRY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : On bebalf of Shri Shivraj 
Pat ii, I beg· to lay on tbe 
Table a copy each of the folloWilll papers 
(Hindi aDd EOliisb versions) under sub
section (1) of section 619A of tbe Companies 
Act, 1956 : 

(1) (i) A statement regarding R.eview 
by tbe Government 00 tbe 
working of Dbarat DyoaDlics 
Limited, Hydera bad, 'or tbe 
year 1985-86. . 

(ii) Annua) Report of tbe Bbarat 
D)D.mics Limited, Hydera
bad, for tbe year 1985-86 
aJoDS with ~ the Audited 
Accounts and tbe comments 
of tbe Comptroller and 
Auditor Genera) tbereoD. 
[Placed In Library. See Nq. 
~ T -3447/8f.l 



239 Papers Laid DECEMBER 3. 1986 Papers Laid 240 

(2) (i) 

(ii) 

A statement regarding 
Review by t.he Government 
on the working of the 
Hindustan Aeron8 utics 
Limited. Bangalore, for the 
year 1985-86. 

AnDual RepQrt of the 
Hindustan Aerouautics 
Limited J Baoga1ore, for 
the year 1985-86 along 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. 
(Placed in Library. See No. 
LT-3448/86] 

ADDual Report and Review 00 tbe work
lag or Society for Promotion of 
WastelaDds Developmeot, New Delbi 
for 1985-86, Aooual Report or Padma)a 
Naldo Himalayan Zoological Park, 
Darjt'eliog for 1984-85. Review on the 
workiDg of and Annual Report of 
Aodamao aod N'cobar Islands Forest 

• and Plantation Development Corpora
tion Ltd., Port Blair for 1985-86 

THE MINISTER OF STATE IN THE 
MINISTRY OF ~VIRONMENT AND 
FORESTS (SI-IRI Z.R. ANSARI) : I beg to 
lay on tbe Table: 

(1) (i) A copy of tbe Annual Report 
(Hindj and English ver'\ions) 
of tbe Society for Promotion 
of Weste lands Development, 
New Delhi, for the year 
1985-86 along with Audited 
Accounts. 

(ii) A copy of tbe Review (Hindi 
and English ver~ions) by 
tbe Government on the 
working of tbe Society. for 
Promotion of Wastelands 
Development, New Delhi, 
(or tbe year J985·86. 
fPlaced in Library. See No. 
LT·3449 I R6] 

(2) A copy of tbe Anoual Report 
(Hindi and English versions) of 
Padmaja Naidu Himalayan 
Zoolosical Park. Darjeeliol. for 

the year 1984-85 aloog with 
Audited Accounts. 
rPlaced in Library. See No. L'r .. 
3450/86] 

(3) A copy each of the following 
papers (HindI" and English versions) 
under section 6' 9A of tbe Com
panies Act, 1956 : 

(i) Review by tbe Government 
on the working of the Anda .. 
man and Nicobar I~laDds 

Forests and Plantation 
Development Corporation 
Limlted. Port Blair, for the 
year 1985-86 •. 

(ii) Annual Report of tbe 
ADdaman and Nicobar Islands 
Forest and Plantation 
D~velopment Corporation 
Limited. Port Blair, for the 
year 1985-86 along witb the 
Audited Accounts aDd the 
comments of tbe Comptroller 
and Auditor Gen~ral 
thereoD. 
rPlaced in Library. See No. 
1. .. T -345) /86) 

Maharashtra J\dministrativf' Tribunal 
(Sa!aries nnd Allow&nces and Condi
tions of Sen'ice or Chairman, Vic('
Chairman and I\ie-mbers) Rule4i, 1986, 
Annual Re-port and Review on the 
wor"ing of Indian In~titutc of Public 

Adminl~tn'tion, New Delhi for 
1985-86 

THE DEPUTY MINISTER IN THI 
MINISTRY OF PERSO~NEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BRIEN SINGH ENGTI): I beg to lay 
on the Table: 

(1) A copy of the Maharasbtra 
Admini ... tratlvc Tribunal (Salaricl\ 
and Allowances a.nd Conditions 
of Service of Chairman, Vice 
Chairman and MeJllber~) RuJeb" 
1986 (HIndi and Englisb versions), 
published in Notification No. 
G.S R J 157 (E) in Gazette of 
India da~ed the 21 st October" 
1986, under sub-section (1) 
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(2) 

section 37 01 tbe AdmiDistrative 
Tribunals Act, 1985. 
rPlaced 10 Library. See No. LT-
3452/86] 

(I) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Institute of 
Public AdministratioD, New 
Delhi, for tbe year 1985- 86 
alonl with Audited AccouDts. 

(ii) A copy of tbe Review (Hindi 
and EOI1i!lh versions) by tbe 
Government on tbe working 
of the Indian Institute of 
Public Administration, New 
Delbi for tbe year 1985-86. 
r Pia eed In Library. See No. 
LT .3453/86] 

[English] 

SHR) S. JAIPAL REDDY (Mabbub
nagar): You allow tbe House to discu!os 
it Sir ... 

MR. SPEAKER: I have already dis
cussed it. Without &ometbing, I cannot 
allow a discussion. I cannot allow a tblng 
which bas no basis. This is my decision. 
That is all. 

(Intl'r'uption~) 

MR. SPEAKER: If you behave hke 
this., I will ask you to withdraw from the 
Hou~e 

(/nlerruptlonl) 

MR. SPEAKER: All right, witbdraw 

MR. SPEAKER: I bave bad eoou.b 
of it. Wby are you dOiol it ? 

PROF. MADHU DANDAVATB 
(Rajapur) : Let him have tbe benefit of 
whatever reply you have got. 

MR SPEAKER : How maoy times 
bave I to tell him that I will sbow him 
tbe reply? I am satisfied myself. 

(Intel ruptlon.) 

MR. SPEAKER : Mr. Saifuddin. I 
have sati5fied myselr aDd I baw given my 
ruling. I keep it. I do not budge from my 
ruling. 

MR. SPEAKER: It is all rilbt. Do 
not try to browbeat me. 

MR. SPEAKER : I have already 
told him. There is nothing. If there is 
anything, I will snow. No problem. 

(Interruptions) 

MR. SPEAKER : Mr. Sai(uddio. if 
someth IDg goes against you unfOUnded I 
will not allow tbat too. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): If I am Dot wrong, I want a 
diSCUSSion on this. (InterJ'uptions) 

MR. SPEAKER: Wbat is tbe dis
cussion? There should be a.me facts 
about it. 

(ln/~r,upt;ons)·· 

from tbe House. MR. SPEAKER: Not allowed. 

(Interruption.) 

MR. SPEAKER: Do not misbehave. 
) have told you that I will show you 
whatever I bave got. If still you are not 
satisfied, I win again look into it. But tbis 
is Dot the way to bebave. I am not soil'lg 
to be browbeaten like this. So simple It 
is. 

-
(lllt~rruptions ) 

MR. SPEAKER: Do not 
bro\\-beat me lake tbat. I do 
that. 

(lnt~r'uptionj ) 

try to 
not like 

MR. SPEAKER: 1 have Biven my 
ruUng. And I can consider it if you like. 
Do not try to misbebave with me. 



MR. SPBAKER : Please resume yeur 
..... WhY tare yoo _baml like ."al. 
(Engl1611] 

I take ca .... of my"'. Do not over
ride )'OUrTial,.. I am telliall you Mr. 
Reddy tbat I have lOt all the hODour and 
respect for you. But I do not want to be 
belaboured like tbat. 

"SHRI S. JAIPAL REDDY: I do not 
waat Member'S ri8bt to be Ctlrbed. 

MR. SPEAKER: I bave told you 
tbat tbis is my rilbt aDd I have exercised 
my riabt Ami.. Ionl as I have tbat 
riabt. I will exercise it. 

AN HON. MBMBBR: You ..... in 
tbe Chair and you listen to us .•. 
(Interruptions) 

MR. SPEAKER: Yes. J am here in 
tbis Chair. Do not tty to object ... 
(Intert"IJptlons) 51t dowD. That Is all1 rigbt. I 
bave to adjudge accordin& to wbat tbe rules 
are. ADd I bave to use my discretion. 
Tbat is all. If ),OU do Dot WaDt me. tbrow 
me away then. I do Dot waDt to sit 
berc. Tbls is' the way tbey· are bebaviq? 
Professor. )'ou are tbe leader of Ibis (troop 

.. aDd .y are misbeba\l4lJ&. I caDDot under-
8.aDd tbis. 

PROF.MADHU DANDAVATR:lam 
.... tina to you-tbat it the Minister has 
.i.eo .. ,tbiDa. be should be shown 
abate 

MR. SPEAKER: That is wbat I am 
teniD •• 

PIlOP. MA_DHU DANDA VATS : Tbat 
is 811 riabt. (lnt~rrllptlons) 

Mil. SPEAKER : Wby caD you Dot 

take it like tbat' 

(I"t~""p,'o,u) 

MR.. SP~K.I!R.: Do DOt try to mis
\te",~e w~da 8ae. 

~(",err"f'lolU~ 
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'Ma. M'BACBll: LOo1t Wre. J mUlt 
tell you IOmeflrfnl. T .... It fa your pocket 
add in ,.,... ortad. I .•• GOt to shield 
anybody. I will shield GIl" tbe trutb. 
And I -:ill Buard tbe trulb. 

(/,,'err.'IOIU) 

MR.. SPBAKSa.. "'beo I am ape_kiD&. 
you do Dot have tbe deceocy eveo to sit 
down. Plea. sit dOWD. I waot to i.y 
somelbiDI. I will Dot ·ibield anybody. 
whosoever be miabt be. I shall 10 by tbe 
facts. "'there are tact.. I will allow. 
I will satisfy your lead. alio. No problem 
on tbat. But do not trr to misbehave with 
me. I do Dot waGt to be 'belaboured like 
that. I am your elected representative bere 
and if you do not wllot die. tbrow me out. 
But do Dot mil...... witb me like 
this. 

(Interruptions) 

MR. SPEAKER: Alain you .re 
shouting. Profeuor.' am Dot loin. to 
take it )yin. down like ltaat. I "ye told 
you M. Reddy tlU11 I wftl _ow you tbe 
repry. I Dever tried to sbield that. There 
is DO problem on tbat. 

12.08 Jara. 

COMMITTEE ON PRIVATB MEMBERS' 
BILLS AND RESOLUTIONS 

(E"gU.h] 

TlreDly-e'_latb Report 

SHRI NAND LAL CHOUDHAR.Y 
(S.pt): I be. 10 preiebt tbe Twenty
eilbtb Report (Hindi aDd "Iish vonioas) 
of the Committee on Private Members· 
Balls aDd R.eso1utjoos. 

ESTIMA TRS COMMJITEB 

1Mblrt)'-.lxl. llelM»r, 

PROP. MADHU DANDAVATB 
(l\.~apur) : I ~ to ~r ... qt u.. ~".S~t~ 
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LegislatiDn 
Report (Hiadl and ED.Usb Yenions) of tbe 
Estimates CommIttee on AcdoD Taken by 
GOyernment ora the recommendatioDs 
contained in", Nia.eteenc_ ,e'port of tbe 
Committee (8tb Lok Sabba) 00 tbe Ministry 
of Traosport-Border Roads. 

COMMlnEE ON THE WBLFARE OF 
SCHEDULBD CASTES AND 

SCftEDULBD TRIBES 

{EnglIsh] 

Report. or &t •• , Toan 

SHRI K.D. SUliTANPURI (Sbim'a): 
I bel to lay on tbe Table a copy eacb of 
the followiqa Reports (Hindi aod EOllisb 
versions) of tbe Study Tours of tbe 
Committco OD the # Welf.re of Scheduled 
Castes and Scbeduled Tribes : 

(i) Report of tbe Study Group I of 
tbe Committee OD its visit to 
Guwahati. Sbilloa& Calcutta, 
'p:wbtl aod Ca~ptta duriDS 
SePtelD~r·~~ober, 19116. 

(ii) Report of tbe Study Tour of 
Study Group II. of tbe Committee 
on its visit to Hardwar, Dehradun 
Paonta Sabib. Shiml., Mandl, 
Manali apld aa...,siprb duriog 
ScptolD.f-Oc'~"r. 19156. 

11.10 hra. 

COMMI:fTEB ON SUBORDINATB 
LBOI8LA"I'lGN 

(Eng/1M] 

-r .... Report 

SHRI MOOL CHAND DAGA (Pali): 
I bel to prescot die Ywellcb Jt.eport (Hindi 
a~d BDllisb ver6ioDs) of tbe Committee 00 
Subordinate Leaislatioo. 

Grants (G). 1984-85 ._ 
(English] 

SHRI S. JAIPAL -R.EDDY (~abbu.b
naaar) : J waDt the Dote from tbe Pia.aCe 
Mi,ialeU" to be lbowa. 

MR. SPEAKER: Wbat i, ~ 1l~1I8QQe 
Minister to do witb it? I am latisfied. 
If you are Dot satisfied, tMD let me kIlow ••. 

(1"'."lIpllo"8) 

MR. SPEAKER : '1bat ill wIIaI. I _va 
told. Mr. Amal. dOD" you rcaUse dlat I 
have told you so lIu,oy times '1 Tben .Iay 
does be do like tbis? He is misbebavjDl .. ~ 

(/,,'er,upt,o".) 

MR. SPEAKER : I will Dame you if 
yoU do like tbat. Don't take me to ,bat 
position. I will name YOU if you do u,,, 
tbat. Don', override. It i. OPt bke , ... 
bebaviour of ~D boo. Member of tbis Houae 
and I am goiDg to D'~ ,~U. 

SHRI S. JAIPAL REDDY: If tbat i. 
your pleasure. I will take it ••• (lnter,."pllons) 

MR. SPEAKER: Prof. Daodava&e ji 
take care of your Member •.. 

(1IIIerruption& ) 

MR. SPEAKER : I will name you if 
lOU do like tbat •.. 

(l"te"8ptlons) 

MR. SPEAKER: Stari V.,~ 
Pratap Sinab. 

11.11 hra. 

DEMANDS FOR. EXCBSS GR.ANTS 
(GBNERAL). 1984-85 

[Engll."] 

THE MINISTER OF STAm IN DtB 
MINISTR.Y OF FINANCE (SHRI 
JANARDHAN~ POO1ARY): Sir, OD 

bebalf of Sbri VisbwaDatb Pra tap SiDab, I 
bel to present a statement (Hindi and 
Enllish versions) "bowiDa· I>em8ods . for 
Excess Grants in .respect of tbe Budaet 
(Genoral) fqt: 1~14-85. 
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(lnte""]Jlion6) 

[English] 

SHRI EBRAHIM SULAIMAN SAlT: 
Sir, about the Babri Mosque •••••• 
(IlIterruptioM ). 

MR. SPEAKER: I had told you tbat 
tbe bon. Mioister will discuss it with you. 
I can do little io tbis matter as it is sub
judice. I cannot allow it. 

(Interruptions) 

(En,lIsh] 

PROF. MADHU DANDAVATE: SIC, 
do we take it tbat 00 tbls sensillve issue, 
before tbe close of the session, some stale
ment will be made? Do 1 take it tbat tbe 
Home Minister will clarify that? 

(illterr"ptionl) 

SHRI SAIFUDDIN CHOWDHARY: 
Sit', may I ask ooe pertinent question? 
(Interruptions) Bather the Minister said 
something. 

MR. SPEAKER: I never dwell into a 
subject which is subjudice. 

PROF. MADHU DANDAVATE: Sir, 
)'ou bave already ruled tbat tbe Home 
-Minister will ••. (Interruptions) 

MR. SPEAKER: They should talk to 
themselves because tbe Home Minister 
~uuested to tbem tbat day and DOW they 
Ihould talk about it themselves outside. 

(l"terrllption. ) 

MR.. SPEAKER : I do Dot like: tbis 
type of bebaviour in tbis House. It bas 
burt me today. I do DOt like it at all. I 
bave atrOD8objcctioo to tbis. 

, 
SHill S. JAIPAL REDDY: I am 

lorry, Sir. you bave made tbis observatioD. 

MR.. SPEAKER: If you are sorry. tbeD 
it II all riaht. 

SHit) S. JAIPAL REDDY: ) am 
lOrry. Sir. I have a fceliol. Sir. tbat the 

issues raised are not beiDI allowed to be 
discussed. 

MR. SPEAKER: Everytbing can be 
tolerated .•• 

(/nte,ruptions) 

SHRI S. JAIPAL REDDY: I bave a 
feeliog that tbe issues we waDt to raise are 
Dot beiDg allowed to be discussed. 

MR. SPEAKER: Nobody 00 tbis eartb 
can say tbat I bave oot allowed any issue 
to be raised and discussed on tbe floor of 
the House. 

SHRI S. JAIPAL REDDY: I have 
tbat feelioa uofortunately. 

MR. SPEAKER: If you are tbe only 
perSOD, I do oot know. but I thiok I ~an 

swear to Ood under oatb that I have 
allowed it, and every discussion bas takep 
place on tbe floor of tbe House. You bave 
misbebaved today and if you have felt sorry, 
tben I am bappy. But you should beha~e 
properly. 

( Translation] 

SHRI . SULTAN SAL4HUDDIN 
OW AISI : The Home Minister sbould give 
an assurance ..,-ore tbe close of tbis 
se&sioo. 

(Eng/I'h1 

MR. SPEAKER : I cannot force any
body. -Mr. Owaisi. I bave told you wbatever 
I had to tell you. The Home Minister 
made a statement suo motu. I did Dot ask 
bim tbat day. You cao talk to bim. You 
have already listeoed to it. 

SHRI INDR.~JIT GUPTA (Basirbat): 
Sir. this matter was discuucd iD the Natio
nal lotegration Council. Tbe Prime 
Mioister said tbe other da, tbat actioD will 
be taken on tbeae matten 00 which tbere 
was a CODsensus io tbe National lotearation 
CouDcil. 

(I "terruptloll8) 
, 

MR. SPBAKER : No, Dot allowed .•• 

(Interruption.) 
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MR. SPEAKER: I cannot take this 
subject which is subjudice. It is only out&ide 
you can bave parleys. 

SHRI SAIFUDDIN CHOWDHAR Y : 
You kindly tell thtt Government, Sir. 

MR. SPEAKER: 
told •.• 

I have already 

(Interrupt i n \) 

SHRf SURESH I{URUP (Kvtta}am): 
I have ao entirely dlff~rent nlatter, Sir 
regardlog Calling Attc;!otion ... (Illterruptiol,s) 

(Translallo/c J 

SHRI SUL1AN SALAH UDDIN 
OW A lSI : If a &tatement is not made; If 
our Cdlhog Att~ntloD n0tl~e IS not admitted 

We dre stablng a walk out 10 prot_st. 

(Shri Sultan Soll..sbuddin OWclisi then left 
tbe Hnuse J 

12.15 brs. 

[Engli~"J 

MR. SPEAKER: Whatever bas beeo 
said without my permission wilJ not form 
part of tbe record ... 

(/llterruptloIU) 

SHRI MULLAPPALLY RAl\-tA-
CHANDRAN (Cannaoole): Mr. Speaker, 
SIr, it is a very senous matter. It affects 
the lives and properties of hundreds of 
Malayalees Jiving in tbe Coorg district of 
Karnataka. Unfortunately, the Govern
ment of Karoataka is actIng as a 'SiI~nt 

spectator. Malayalee'S are being attacked 

MR. SPEAKER : This is a State 
subject I cannot oandle it 

SHRI MULLAPPALL Y RAMA-
CHA~ DRAN : DOD·t say it IS a State 
subject. It IS an inter-State subject ... 
(/nt~rrupll(}n6) 

MR. SPEAKER: You can give it to 
the Home Minister ... 

(lnterrup'ion,) 

SHRI SURESH KURUP: I bave given 
notice. 

MR. SPEAKER: This is Dot a Dew one. 
I will tell you. I have got all the facts. 
You come to me. 

SURI SURESH KURUP: It is not 
correct. 

MR. SPEAKER: You come to me. I 
have got all the facts. I have got an anner 
for that. You come to me. 

SHRI SURESH KURUP: I got tbe 
answer. It is factually not correct. The 
Central schools ... 

(Interruptions) 

MR. SPEAKER: Not beret Not 
allowed. 

{/nterruptionl)·· 
I 

MR. SPEAKER : It is Dot a new 
thing. They have not issued something 
new. 

(Interruption.)·· 

MR. SPEAKER: There is a Consti
tution. There is elected legislative body. 
The Home Ministry is there. No, I am Dot 
gOing to allow. 

(/"terruptions)·· 

MR. SPEAKER: Mr. Kurup, DO, I 
cannot. 

SHRI SURESH KURUP : It is factually 
not correct because the Central scbool 
students were allo\\ed to answer ••• 

(Inte rrupl I Dns) 

MR. SPEAKER: If you come 10 me 
if you can convince me, if you come and 
convince me tbat this is Dot correct, tben I 
wi\) check it uP. 

SHRI SU&ESH KURUP: People are 
supplying wrong information. This is a very 
serious tbing. 

MR. SPEAKER: Come to me. 

MR. SPEAKER: Iv(r. Kurup, vou SHRf SURESH KURUP: This is a 
can come to me. I hav~ looked loto it. very serious thiog . 

• ·Not recorded. 
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MR. $PBAKER : Come to me and ir 
you convince me tbat it is Dot correct, tben 
we wUlloot ioto it. 

. 
SURI CHINTAMANI lENA (8alasore) : 

For the last three weeks I have been giving 
Calling Attention notice relardina National 
Test Range but unfortunately my name· bas 
not come in t~e ballot. Tbis project .•• 

(lnte"upl;o"s) 

MR. SPEAKER : I cannot belp you 
Mr. lena. This is not in my power. I 
would not try a thinl which i9 Dot in my 
power. I koow your sentiments. But I 
canoot do anythiog. Tbere is DO precedent. 
I cannot create a· new one to open tbe 
flood sates. So simple it is. 

SURI CHINTAMANI-JENA: I may 
be permitted to put one or two questions 
for the sake of clari6cation after all tbe 
Members in tbe ballot have spoken. 

MR. SPEAKER: I cannot It is 
beyond my po~er. As Mr. Amar Roy bas 
said, 1 am Dot a dictator. I am not goins to 
be 00" ! 

12.19 Itrs. 

CALLING A TTBNTION TO MA TIER 
OF URGENT PUBLIC 

IMPORTANCE 

[Engll,h) 

SIItt.Uon arising Obi of settia. up of a 
Natlon.1 Test R.Dle I. Ba.tapal aDd 

Bbograi area of Or',,, 

PROF. MADHU DAN DAVAT B 
(Rajapur): I call tbe attention of tbe 
Minister of Defence to tbe followio8 matter 
of urgent public importaDce aDd I request 
tbat be may make a statement thereon : 

Situalion uilio. out of ICttina up 
of • National Test RaDle in Baliapal .-
and Bbograi area of Orissa and the 
Iteps takeD by tbe Government in reprd 
therelD. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEfENCE 
llBSBAR.CH AND DBVBLOPMBNT IN 

THB MINISTEIt. OF DI!PBNCB (SHRI 
ARUM SINGH): Mr. Speaker. Sir, aD 

iDstrumented flipt test raD,e is an essential 
requiremeat for tat.aa rooko"... ..silea 
nnd simiJa.r syl.tOlQs as well aa for lauocbiDl 
satellites. In Nov. 1978. Government bad 
CODStit4l&ed a Committee 10 examine tbe 
setting up of an instrumented test raDIO .s 
a National Facility. 

2. An exped body luad .Iseued tbe 
div.sifted teat needs of various users aDd 
had examiDed/survcyed a larae Dumber of 
sites in desert areas, offsbore islands and 
coastal areas both on the East and West 
coasts takiog iato cODsidel'atioD tbe tecbni
cal, operational and salcty rOQuircmeota; 
aDd allO tbe ecoJoay and population aspects, 
Tbe sites examined include inter-alia 
Sunderbans in West Bengal" Kanyaak'umari 
area. Salbbaya in district Cuttack (Orilsa). 
Andaman and N icobor Islands and Balasore 
coastal area io Orissa. Tbe main aspects of 
these sites are given below: 

3.1. Suaderb.as Area: 

(i) This site is Qot suitable for locating 
opfo-electrooic trackioa iDstru-
ments aloDI tbe co •• t. 

(ii) InterfereDce-free firio. of sbort 
aod medium raDle vebicles is oot 
possible. 

(iii) Tbe area hal oil/Datural 18S poten
tial. 

(iv) Adequate commuDication liaks by 
rail/road are not available. 

3.2. "a.yak ••• r. Area : 

(i) The site offers very little useful 
coaatline ror toeatiDI opto-e"tro
Die tracki~. iaatrulDOnti. 

(ii) No down raDp iastrumeatalioD 
.ite il available. 

(iii)" The recovery of Biabt vebjclea is 
difficult. 

3.3, Satbll,.., Orf ... : 

(i) AD adcqu_ fir1q zone. witb tbe 
required raDle .. rety. i. Dot avail
able. 

(ii) Tbe lite Js DOt suitable for locatiQl 
opto-electroaic t ... u.a illl&l"e"'Di. 
aloal the GOUt. 
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(iii) 

(Iw) 

(vi) 

A IriGtl would ..... ..,r Paradeep 
t»Ort instalkti .... Md ibips. 

Firtogs woulcl interfere witb lea 
roUtes. 

The reccwery of flipt vebicle. is 
very difficult. 

The ecotolical balance would be 
disturbed sigoificaDt I,. 

12.11 IIrl. 

(MR. DsPUTY SPBAllsa 1ft lite Chairi 

3.4. A_daman aDd Nlco ..... aI •• da : 

(i) 

(ii) 

No sites are available for dOWD 
range instrumentation, 

The IslaDds bave a larle number of 
rainy/cloudy d'ay. (292 in a year) 
rendering opto-electroDic trackiog 
instrumentatioD DoD-operational 
and tbull Umltiol tbe usefulness of 
the range to less tban 75 days io a 
year. 

(iii) Tbe recovery of ft;abt vemcles is 
very diffie.lt. 

(iv) Heavy logIstic problems and very 
bigb coasts of constructioo and 
operation. 

(v) The elefence of sucb vilal ioslalla
tions woutd ereate more problems. 

(vi) The ecoleaical. balance would be 
disturbed sign ifiCaDt Iy • 

3 5. Bal •• ore CO.lt : 

(i) A coast line of more tban 100 
kilometers in a crescent shape 
facilitates tbe deployment of opto
electroBic trackina instruments. 

J 

(ii) The crescent sba-pe offers protec
lioo to air/sea routes for day to 
day sbort and medium raDae 
&riDtlS. 

(iii) A hii. feature (Nilqiri bills) offers 
areat advaat..- in locatinl 
trackiBl and surveillance .... rs. 

(iY) Tbe aite off.r. a clear firiDI zone 
to , 'alto d\S'-DCe i~ ttle lO\lthefP 

(v) 

direction with tbe required raUle 
~afety parameters and is suitable 
for launching satenites in polar 
orbits. 

Very good down range instrumen
tation aite.is available. 

4. In 1979. tbe tbeD SA to RM had 
beld discussioDs with tbe tben GoverDor 
aDd tbe tben Chief MiDister, Orissa Stale 
for locating tbe raoae 00 BaJaaore Coalt. 

Tbe tbeo C. M. had agreed in pri~pJe. 

s. Based OD tbe recommeadatioDs of 
tbe Committee it bas been decided to iet 
up an instrumented rest range, as a National 
Facility for testing missiles, rockets aad 
olber similar systems by the Defence aDd 
for launcbing of sateJJites by Deptt. of 
Space. This ranle will also be uaed for 
otber civil applications like eartb-rclources 
studies, rocket launching for scientific 
studies etc. The original requjrement of 
land area at tbe range bead aDd salety zone 
(in 1979) was about 39600 acres involving 
displacement 01 about 11600 famllJes (about 
701 00 persons). 

6. 10 early 1986, a critical re-exami
nation of the lay-out of range facilities was 
carried out with the objective of reducing 
tbe displacement of population to tbe mini, 
mum without compromising safft, require .. 
menta. 1t was decided to shift certain 
facilities elsewhere; to set-up only tbe basic 
essential testing faCilities at tbe Baliapal 
site and a revised layout was evolved 
accordiosly. As a result of Ibis exercise 
the original requirement of land bas DOW 

been reduced by almost a tbird. II is now 
proposed to acquire about J 6,800 acres of 
area in Baliapal r~gion for setting uP' tbe 
main range bead facilities and about 9200 
acres of land in Bhogral region as tbe 
Safely Zone. Certain pockets of lana at 8 

Dumber of sites. with a total area of about 
690 acres, win be required for selting up 
faDle support facilities and for locatiog 
instrumeotation. Tbere is no cbange in the 
requirement of certain ar~as of land natu
rally reclaimed from fh~ Sf'a over the past 
decades. Sucb areas include 2700 acres of 
swampy land near the Safety Zone and a 
strip of land of width varying from half to 
one "m. alolll the coast in tbe JaDle brad 
,re(l. 9ut of tb9 t9'81 ~ ... ~ to be ac~~h~d 
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(Sbri Arun Singh) 

for the ranse. about 48 per cent is Govern

ment laod. 

7. Orissa State Government has COD
S
-

dueled a survey during first half of J 98 
of tbe atfected villages. As per tbis survey, 
about 5,,600 families (about 3S,000 ~er~ons) 
Uving in 41 villages of Baliapal regton and 
about 900 families (about 6,000 pelso?s) 
living in 13 villages of Bhogral (oeglOn 
would bave to be displaced and sUitably 

rebabiUtated. 

The families dicplaced from the 
Safe~; Zone (Bbolrs1) will be ano~e'~. to 

1 • t tbe land even after it~ acqulsltlOn, 
~hne , . 
00 lease basis. subject to certalo regula~ory 

e- FOISbing in Subarnrekha flver meaSUT OIl. d 
mouth aod in tbe sea, win also be all owe 
subject to similar regulatory measur~s. 

9. Adf'quate compensation will be paid 
r tbe laud acquired and for an assets 
s~:ndjDg thereon. In tbe case of e.ncrC'acb:d 
Gov~rnmeDt land, compensation WIn be pald 
f llr all tbe temporary assets such as h~ts, 
betel vine. tank and orchard 'S~andltlg 
on tbe encroached land. At the time ° of 
taking possession of la.nd~ co~pens~tlon 
will be paid for tbe standtng crop. If an}. 

10. All di~placed families would fbe 
resettled in model villages to be set up or 
tbis purpose. Each disp\ared fam~\y wc,u\J 
be provided with about 10 deCimals of 
homestead land and a built up house; bot~ 
free. of cost. Witb tbis scheme, all faml· 
lies inc\uding those who do not have 
homestead land. would become owners. 

11. All Model villages will be pr~vided 
°tb civic amenities like roads, draInage. 

I W~equate water supply, street Ii~hting etc. 
~tber social and co~munitY ~nfrastructure 
like schoois, dispensaries, vetermary cen~res. 
community centres., youth centres. hospital. 
training institutes, post offices. bank". 
paocbayat buildings, village tanks . would 

al be created for tbe~e ModeJ Villages. 
SO • • d 

The cost of an the above amen't1e~ an 
infrastructure win be met by the Central 

Government. 

12. A number of industriat" and other 
projects are being set up as pa.rl .of the 

.rebabilitation plan. with the objective of 
proyicSiDf job opportunities to about (Joe 

person from each displaced family. Some 
schemes have already been identified Includ
ing a textile complex~ oil mill, vanaspati 
plant, leather complex and 8Q agricultural 
implement factory. Families like fishermen 
and landless labourers, would be provided 
special assistance and rehabilitated in self
employment schemes like' prawn culture, 
fishing, dairy and rural transportation. In 
addition, a few hundred jobs would be 
available to the displaced people in the 
National Range project. 

J3. )0 addition to makiog payment 
for compensation for land and assets, tbe 
Government of India \\' ill provide seed 
money to the SCate Government for setting 
up reha bilitation schemes to provide jobs 
to drsplaced familjes and also meet the 
cost of setting up model villages With asso
ciated infra~ttucture. An initial pa~ ment 
of Rs. 13,925 crores has already been 
made to Governme.nt of Orissa for these 
scbeme~. ThoUllh these scbemes will be 
implemented by the State Government, rheir 
progress win be continuou~1y monitored by 
the Central Government. A high leve) task 
force ccrr.prisirl! of officials from State aDd 
Central Governments bas alreadY been 
constituted for this purpose. 

14. Expeditious steps are being taken 
by the Onssa Governrr.ent to start work. on 
rehabilitation and resettlement schemes. 
The sites for rehabilitation projects have 
been identified and the work on these 
projects is in hand. The Central Govern
ment has already released fund!li for cons
truction of the first model village for about 
800 fi~hermen fami\ie~, a 50· bed hospita1, 
an industrial training in~titute, improvement 
of roads and financial grants to existing 
colleges in 'he area for improvement ot 
f acilit ies. 

15. An apex level Rehabilitation Com
mittee with members from Slate and 
Central Governments has been constituted 
under the ChairmanshIp of tbe Chief 
Secretary Orissa, to pJan and monitor implc~ 
mentation of tbe resettlement and rehabili
tation schemes. A full time Rehabilitation 
Commissioner with support staff haf' alfeady 
taken over charge of 'he task. A 3-tier 
struclure. having representatives of Central 
Government at each level, bas been evolved 
for planning, supervising and executins the 
schemes. 
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16. The Central and Orissa State 
Governments are taking all necessary 
8teps to implement the schemes and to see 
that the displaced families are looked after 
we)) and rehabilitated prope~ly. 

PROF. MADHU DANDAVATE : It il 
a sensitive problem on wbich. a 10t of agita
tion is going on. You look at the state
ment. Jt is unduly big statement. I am very 
bappy about it. But looking at tbe length 
of the statement, clarifications to be sought 

17. In conchtsioD. I would lake to should be commensurate with the statemeot. 
reiterate before tbe House the basic logic ... I must do full justice to tbe statement. 
for setting up tbe National Range This 
is a project not just of tbe State and Central 
Governments but of tbe~ entire natioD. This 
range, will belp India to acbieve self .. 
reliance and self-sufficiency in missiles, 
rockets and space vehicles tbat can launch 
satellites in p01ar orbits. These are not 
easy tecbnologies to master without sufficient 
testing and proving, nor can \\'e hope .for a 
reliaJ,le aDd adequate supply of these 
systems from abroad. Today, we do not 
have some of these essential rockets and 
missiles in our inventory and indigenous 
deve10pment will not be possibJe without a 
range facility. The National Range thue; 
represents a move towards self-reliance in 
a vital sector. 

.... .18. Any sucb project involves some 
disruption but the "'Nation's requirement 
muqt take precedence over other considera
tions. What we a re attempting is to 
minimise the difficulties caused by tbe project 
to those affected, and to provide significant 
opportunities for their rehabilitation. The 
appropriate aod optimal location of the 
National Range should be viewed not 
as a narrrow political issue. not 
evt.n as an 'issue effectin~ a particular loca
tion, but as a national mission that ~haJJ 

make our country trulv self"r~liant in criti
cal technologies and systems. I shall 
thererore be gra1eful to the Honourable 
Member~ for all tbe support they can pro
vide for the ~peedy e¥clltion of this 
project. 

MR. DEPUTY 
Madhu Dandavat:. 
minutes. 

.. 
SPEAKER Prof. 
Please be brief- 10 

PROF. MADHU DANDAVATE: I 
win take time proportionate to the state
ment of tbe Minister. 

PROF. N.G. RANOA: He was facing 
against tbe time while reading. 

\ 

SHRt S. JAIPAL REDDY: Sir. it is a, 
volupdlloys .totomoat-pot lQlllipO\l'!. 

MR. DEPUTY SPEAKER: In order to 
give all the information, he bas given a biB 
statement. He bas provided all tbe infor
mation. Therefore. if there are any ques
tion~~ you put tbem. 

PROF. MADHU DANDAVATE : 
NormaJly, I do Dot come in can-attentioD. 
I do not give call-attention. But tbis subject 
is very important. 

At tbe outset, let me make it clear 
through you to the hOD. Minister that all or 
us in the Opposition side bave put forward 
one point of view regarding the site. We 
waDt to make it clear tbat aD)tbing tbat 
belps the defeD~'C of the country. ary inno
vation and any project which belps tbe 
defence', \\e are not only not opposed to it 
but we totally suppert any project that will 
strengthen our deffnce and any innovation 
that strengthens our defence. 

. 
The question is. and tbe clarification 10 

be sought i~ only regarding the choice of an 
appropriate site. I "ould Hke to know 
whether is it not a fact tbat this particular 
site which is cbo~en at BaHaral and BbOllal 
regions in the Balasor~ district of Orissa 
State is tbe greenpst belt iD the backward 
Orisc;a region. For in~tance" I Vtou1d Jike to 
know from the bon. Minister is it net a fact 
that thi~ particular belt in Orissa is like an 
oasis in a desert. In Ihie; particular spot, 
we are grnwing coconut. betel leaves. cashew. 
jute, oilseec1~, rice, paddy, mat straws etc. 
and lot of fore;,n excbange is also secured • 
Lot of comnfodities from this area go 
throughout the country_ Is it. therefore, 
not a fact that peop1e are very much agitated 
against the choice of this particular site and 
they are ~uggestil"g. you have tbis project 
but not in the greenest belt of Orissa? 
Already Oris~a is a backward Slate and in 
tbat backward State. if the greenest belt tbat 
they have got is disturbed. is it not a fact 
that thousands of p~ople ,,';ill be ,displaced ? 
The bon .. Minister bas fortunatel), admitted 
in bis stalcmoDt ~ 
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SHRI ARUN SINOH Tbere is DO 

que9tion of admission. It is known all alona 
from 191'. 

PROF. MADHU DANDA VA TE : Tbat 
is aU riaht. You can have a little more 
time t~ tbink over tbe problell'. 

Is it Dot a fact tbat it will displace 
tbousands of persoDs aod even tbe economy 
of that particular regioll will be very 
adversely Ilft'~cted '1 

I would like to know from tbe hOD. 

Minister of State : Is it not a fact tbat on 
20th Marcb. 1986 some of tbe ex-MPs and 
tbe present MPs and maoy leaders from 
Orissa met tbe Prime Minister? 

Fortuoat~Jy in our Houqe we have per
SODS like Sbri H.M. Patel who has been 
Defence Secretary for a long time. We can 
take aJvantage of his expert advice. We 
can also take advantage of maoy otber 
eXP,.erts on Defence matters and then we can 
propose certain sites. 

TbeD. is it Dot a fact that Prime Mini§ter 
in that meeting had calegoricqUy told us
I will reproduce the words-like this. I 
quote: "AU right. You discuss among your
selves. Yout COD~ult experts, discuss the 
matter with the Minister of State, Shri A run 
Singb aod. after that, I will go through tbe 
problem." . 

The Prime Minister in DO uDcerta1n 
terms assured us that "I f necessary, I will 
myself visit tbe site." Th .. t is wbat the 
Prime Minister said. 

After that, is it Dot a fact that OD J61h 
Apr", 1986 the bon. Minister of State had 
convened a meeting of a number of person '1 
Shri Biju Patoaik and otbers were there and, 
there tbey discussed tbe problems, mainly 
of rebabilitation aod they sidetracked the 
problem of alternative site. that were 
suaaested. Our representatives who attended 
slJIIestcd a Dumber of alternative sites. 

Shri Nilamaoi R4lutray's leeter and note 
seot 10 tbe Prime Minister give us full infor
mation about the similar exptriments tried 
in different parts of tbe world. 

I would like the ben. Minister specifi
~nf 'Q tfI~ mo wlletber ~e be. car~(u)Jf 

noticed and scrutiDised that Dote and wbat 
.. is bis specific reaction. 

Is it Dot a fact tbat iii five countries like 
USA. Great Britain, France, USSR and 
Cbina, similar centres were actually set UP. 
the national test raDIO .projects for missiles 
and rockets were set up ? 

Is it Dot a fact tbat tbey also came 
flcross a similar dilemma: how to recoDci~ 
tbe interests of tbe people witb the interests 
of tbe nation, how to prevent larle-scale 
displacement or tbe people aod, at tbe same 
time, try to satisfy tbe defeDce needs of tbe 
country? 

For instance. will tbe bOD. Minister tell 
us, in USA Cape Kennedy io the State of 
Florida on Atlantic Coalt was selected 
because Dot a single perSOD was to be dis
placed as a result of tbat CeDtre ? 

I would like to know furtber from tbe 
hon. Minister ... is it Dot a lact tbat initially 
wben Great Britain undertook a slmiJar 
location of the Centre, the testing centre was 
in Soutb Australia in tbe vicinity of Victoria 
desert so that tbere will be DO displacement 
of tbe perscaos and DO disturbance to tbe 
economy. 

Is it not a fact t bat in tbe case of France 
also. deliberate selection of testing centres at 
places far away from human babitatioD, 
sandy deserts, lonely uninhabited islands and 
marsby regions were deUberately selected? 

Is it not a fact tbat even tbe French 
Government did tbis after alarie-scale 
agitation that was undertaken tbere by tbe, 
people ? They bowed down before the people 
and said: ··it is true tbat the defence needs 
are of supreme Vnpoltance but at tbe same 
time tbe interests of buman-beiDgs must Qot 
be subordinated". There they eveD selected 
deserts and mar.hy lands. In tbe case of 
USSR, w it not a fact tbat S.beria which is a 
desert place was deliberately ~t.lc:,-'ed so tllat 
bardly aDY person stays, for instance. it bas 
been brought to my Dotice that bardly one 
person stays in one sq. mile. Tbat is tbe 
position of Siberia. Is it Dot a fact tbat as 
a resul' of tbat, tbat became acceptable to 
all and finally in Cbina, Central China in 
tbe mOUD ta in-belt, tbey set up tbe ceRtre 
Wbic~ w,-s D()t qt for hU1D.,q ~abit"lt9P, 
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Gobi desert in Central ChiDa was selected 
beCause DO displacement would have taken 
place. In tbe ligbt of all tbese five instanccs 
from five countries tbat arc sUlgested to tbe 
bon. Minister. will be revile bis carl ier 
decision aDd try to shift tbe site to " suit
able place. Is it Dot a fact tbat-tbough wbat 
be bas stated earlier-Shri J.B. Patnaik 
who is tbe Cbief Minister of OriRsa is 
insistent 00 tbat particular site will be there 
and is it not a fact that he bas assured tbe 
Prime Minister tbat be bimself will go rouod 
and persuade tbe people? Three times he 
announced that be will visit the site. H~ 
was not able to visit tbe site. There were 
very larlo demonstrations. Tbe peasanta aod 
fishermen came, there. Even barricades 
were actually built up for the buge meetiog. 
He could not go tbere and as a result of 
that", tbis situation developed. I would like' 
to know from the bon. Minister whether be 
is aware of the fact tbat an Opposition 
Party delegation· visited the site; they went 
round tbe areas; tbey met the people; tbey 
met tbe representatives ot the agriculturists; 
they met the fisbermen; they "met a number 
of officials and tbey also bad recommended 
tbat alternate site should be there. 

SHRI BASUDED ACHARIA (Bankura): 
There was a big rally ••• 

PROF. MADHU DANDAVATE: 
There was a big rally which was 

attended be 60000 to 70000 peopJe and even 
those people who are ruling party, were 
hostile to the decision. They bave published 
photographs of tbe fisbermen wjth their 
kids COining to tbeir meeting. 60000 to 
70000 people were walking aJi aloDg 10 
miles; J 2-. miles attendinl that rally and 
registering tbear stroDI protest against tbe 
decision. Earlier. on some other occasions, 
I had raised the question. It is not included 
in the reply today. One of the reaSCDS tbat 
he- bad poioted out was. we have suggested 
a number of alternate sites-Andaman aod 
Nicobar. Sagar Island. Dwarka, Laksbad
""eep and sOlne otbers which bas already 
been mentioned. Is it not a fact tbat be has 
said tbat if ADdaman aod Nicobar is select
ed, there are no stones. DO bricks and the 
expenditure will be very higb and climatic 
conditions are Dot proper 1 But. Sir. if be 
tries to selected tbe prescot site in the 
Dalasore district of ·Orissa. is it DOt a fact 
that a very beavy compeosatiOD will have to 

be paid? A lot of rehabilitation bas to be 
done and io comparison to tbe compensation 
tbat will be required to be paid to all tbose 
from tbe Balasore distri~t. jf be chooses 
Andaman and Nicobarsite. only on tbe 
Bround tbat thero are not adequate bricks 
and stones, even tbat expenditure that bal 
to be incurred will be far less thaD wbat we 
have to spend by way of rehabilitation. 

'Sagar Isialld is another site; Dwarka is 
another site; Lal(shadweep is another site. 
Every timo he says, last time be said tbat 
tbis is marshy. tbis cannot be selected at 
all. La~t time he said that the§e are tbe 
marshy places; they are not suitable. I 
would like to know from him is it not a 
fact that in the five countries which are 
mentioned, some places are deserts? 

SHRI ARUN 
Baliapal is marshy. 

SINGH Half of 

PROF. MAOHU DANDAVATE : Last 
time, it was said in the debate. 10 tbe 
debate you can go througb it, Therefore. 
let me try to point out that on this flimsy 
ground we should not reject tbe sites which 
wele SU8losted. We should once again 80 
througb them. We are prepared to 
discuss tbe matter. If we discuss tbo 
matter, some via media can be found out. 
In tbe recent Indo-Soviet Agreement. tbose 
ten points have been mentioned-tbey are 
summarised-and ooe of tbe points is tbat 
both tbe countries WIH respect tbe 
supremacy o'f man. We are happy tbat 
tbere is a reference to the dign i ty and 
supremacy of mao. I would make a 
suggestion bere. Leave aside the Opposi
tion PaIties~ you can pick up Members of 
tbe ruling Party and we are prepared to 
accompany them once again. Let us go 
to tbat area and let us try to find out 
whether we have tried to wbip an artiOca' 
opposition to cbange of site or genuioely 
tbe people wbo are liviDI in tbat area 
are feeling, tbe fisherman and agriculturists 
and large sections of wOlDen-in tbose 
60,000 or 70,000 people who bad assembled 
for demonstratioD and protest meetins. balf 
of them bappened to be women. Shrimati 
Geeta Mukherjee'had addressed them and 
sbe would bave communicated to )OU tbe 
feelings of those women. Tberefort', I 
would positively aod concretely suglest 10 
the bon. Minister to accept our propo5a". 
Let tbere be an all Party Deleaatioa 
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cooaiad~ of Members of all Parties. 
iaciudiOS lbe mliDa Party. and if aD all 
p-J Doles.lioll &oes there and meets 
people. eUoUDes tho probl~ms and also· 
.. amide. tbe various sites whicb we havo 
alreacly SUlaested~ i.. tbat e.ventuaiity will 
be be prepared to change tbe site as it 
bas been daQe in five .. cODntries. Let him 
ctaaQSO a site wbere the least human 
habitatioD is tbere, and if tbat is done, we 
eao recoDcile the claims of human needs 
in this country with tbe reqoirements of 
D.fence. Let me make it clear. while 
seekiog an these clarifications, tbat w" aTe 
completely one witb the Government. as 

.. a larao Dumbet of peoPle-bayo to be abi;-te4 
from tbat area and it is ' .. red that tile 4S~Qp 
economic structur.o may te brokeD down 
in 400 sq. kilometre ar. cooltjtutio8' over 
100 villaaes. Tbe very plan of fe_.bilita
ti~n shows tbat a ~lJO number of people
~ver a lakb-will be affected for tbe U;ttiD8 
~£ of tbis RaDIC at Baliapal. At tbe sarno 
time tbe otber aspect of tho, rehabilitatioo 
plan is sueb that it causes rescntment of 
the people. This pl..- of r.chabilitaUon 
is sucb tba t it al80 has raised some 
suspicion by its beiDI so large about the 
implt(l1cotaUoD of the' entire plan 

fal' as tbe project is concerned. But you 
have it at any suitable site. We are not 
opposed to tbe projec~J but at tbe same 
time wo are insisting tbat an alternative sito 
should be selected. Let bim clarify tbe 
points I ba ve raised aDd let him ao:ept. 
tile proposal for aq all Par?y Delegation to 
ao tbere. 

SHRI R.P. DAS (ltrisboagar): Sir, 
mucla has been said about tbe National 
Test Ranae, but I would like to polot out 
at the very outset tbat tbe very basic 
reason for setting up a National Test Range 
is sell-defcctina for acbieving self-sufficiency 
and ac.f -rolianee in rea-I'd to testing of 
missiles. rockets, space vebicles, etc. Tbe need 
is tbere-tbere i. DO doubt about it-for 
aucb a National Test Range in tbe country. 
But we· do DOt know whetber sucb a Range 
0IUl be set·up at tbe site DOW suggested. 
Baliapal aDd Bbogral. For tbis I would 
draw tho boo.. Minister's attentiOD to pale 
4. of.. stateolent in which he bas scaled 
dowD tlae requiremCllt from 39,600 acros # 

to 16.,800 acres of area iD Baliapal region 
aad 9.200 acres of laud in Bbosral 
-.ion .... 

SHRI ARUN SINGH: The total now 
~ 1027.700 acres. 

SHRI R..P. DAS : I am sorry. tbe area 
.... beeo lCaled dowa to ooe-thll'd of tbe 
total tbat. be oriaioally said. would be 
required. It i • .really self-defoatiDS; 80 to 
.. ~ wrbavo IOCD 10 mao), roporW in tbe 
pns~ aQd statements tbat thi... Ran .. 
requires a very wide area for ju own 

. tCSlin, aDd lor tbe safety relioo, for wbich 

by tbe State~ Government and 
also by tbe CeDtral Governmeot. 
There is a arave suspicioD about 
tbe intention, about tbe capacity, about 
tbe ability of tire State Government and 
also tbe Central Government.' t 

. · You take tbe case of Dandakaraoya. 
Hlrakud and also Talcber Coal- Fields, etc., 
tbere also tbe . displaced people 
could not be rehabilitated in the areas 
as was intended by tbe State 
G~verDmeDt. In tbis case of rebabilitatioD 
als.o. you fiod tbat there is a very big plan. 
It IS not so easy to rebabilitate all tbese 
people in different places of different 
professions. Ttle people of' Baliapal 
constitute rich and well-to-do farmers down 
to . the landless labour and people of 
other professions. They bave raised a 
doubt tbat tbey would not be rehabilitated 
in tbe' maDDer that baa beeD planned. 
00 tbe otber band. tbe entire area is 
such, as Prof. Madbu Dandavate bas 
already explained, that it is a Ileeocry of 
Orissa. It is a place wbere people with 
ten decimal of land could very well 
maintain a family 01 five. It is sucb a 
beautifpl place that the paddy and otber 
crops could be Irown there witbout an, 
fertilizer. There is very 100d climate and 
tbe weatber is such tbat people can easily 
afford tbeir family with a small piece of 
land. If tboy are sblfted to otber places 
whicb are a110 taot available at tbe same 
time to rebabilitate tlU these ~ople, 
it woold be impossible for tbem to maintain 
a family of Bve witb teo decimal of' laDd 
elsewbere • 

The rebabilitatioa plan indicates t •• 
some people will, be accommodated in the 
factories or iD olber tDatMutiool tb~.t it will 
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set up. The plan also indicates that one 
maD from one family would be provided 
a job •. A family. particularly from tbe 
middle class wtao are baving good land and 
good income woul:i not like to accept tbis 
plan. All tbese people just denied such 
aD offer and tbey do not like to have their 
&OOS put in factories in lieu of their 
present occupation. It is because all these 
people are living In ~uch a manner tbat 
tbey do not fceL tbat they would require 
a job in factorieS like leather factory 
etc. 

On the other side Sir, those who are 
in the lower strata, tbose who are landless, 
could also DOl be rebab'lftated at all. 
They are nei'ber prOVided with. a job oor 
with a piece of land. This plan says that 
they will have th":lc scl(-empl",ymeot. They 
may have so.ne sort of vinage trdu~portatioD 
or shoe making busines~ and fishery, like 
that. It is just impracticable to provide 
Jobs to all -of tbem. These people .cannot 
be rebabalitated in that manner. Farmers 
can be rehabilitated only. in the farming 
and cultivable land. If there is a scbeme 
for land for J&lnd as has been suggested by 
the ex- Chief MiDI~ter Sbri Hare Krisbna 
Mebtab. it is good. Of course, out ex-Chief 
Ministet has snmething in h;s mind. He 
wants to oust other people who want to 
&etlle there coming from West Bengal and 
Bangladesh. He waDts t\lat tbose people 
should be ousted from there and the people 
of BaJiapal could be r~habililated. That was 
the plan concerning land for land but I would. 
suggest 'hat land ceiling could be lowered 
in the Orissa S~te and land could be 
acquired from the zamindars and 00 

this cultivable land farmers could be 
settled. 

I n conclusion I would say we need one 
testing range in our country but it should 
be a t a place where less or no people are 
dislodged from tbat area Therefore, I 
would suggest that alternate site sbould be 
found out aD~ .Goveroment should re
consider about this testing range. 

SHRIMATI BIDHA O"HOSH 
GOSWAMI (Nabadwip) : At the outset 
I also want to point out clear Iy tbat my 
party is not at aU alainst tbe testing range. 
rf we need a testiog rallge, well. we need 
it aDd we are all fer it. My plea is regard
iDa the selection of tbis particular lito wbic!l 

will briog disaster to nearly one latll people 
wbo are direcUy and indirectly dePeodeDt 
for tbem living in Baliapal and BbC)8fai area. 
Mj plea is to avoid tbis incalcu!able human 
suffering aad misery and shift the site even 
thougb it entans teo:=(otd or fifteen-fold 
expenditure. 

I visited the Baliapal area. I W.I 

saddeDed and reminded of my own personal 
experience 39 years back of a similar 
incalculable human misery when my.family 
rbad to Jea ve its healtb and bome situated 
in a similar lush green area of coconut and 
betel-nui groves and betel wines and paddy 
fields where even an inch of land is not 
barrett. Tbat was in East Beolal wbere 
we were never to return again. 

I personally know that tbousands of 
Eclst Bengal refugees are 'still prac«cally OD 

tbe.. &treets. Thousands of womeo
mothers, wives aDd daulbters-bad to 
bc:&ome commodities in tbe flesb market to 
feed their Children. tbeil' family and their 
parents. T.he trauma of displacement 
langerb still and at BaUapal lookins at tbe 
eagre worried faces of thousands of my 
sisters crowding around I must cODfess I waa 
very mucb disturbed emotionally. 

I was told by very small peasants aod 
landless labour tbat Government will give 
bome-steads 10 decimals of land. Ybey 
also told me tbat at Baliapal jf they &J'OW 

betel leaves on teo decimals of land and 
if tbe whole fam\iy just labouls on it tbey 
can feed themselves very well .and it will 
fetch a gross amount of Rs. 40,000 a year. 
They are afraid aDd ti-cir fear is justified 
because tb.:y think once the, leave tbeir 
lands tbey will never be rebabilitatacl 
again. 

It pains me that somewhere ... re baa 
been total dis-resard and contempt for 
human suffering. The local Congress (I) 
MLA came to me at JaJesbwar Dak BUD.low 
wbere I was Stllt'Jog aod be told me tb. t 
be is against tbis test iDS projea i9 
Baliapal and BbOarai and be is witb tbe 
peo~1e4 That is ~bat he told me. Even tbe 
fo))o\\ers of tbe ruling party in Baliapal area 
are there in the Kbepooastra Gbati V.roclb 
Committee. In fact. I was told by one 
very old Congress maa tbat be feels tbat 
tblS has become a prestige f'''U~ 
for thi Cbief MiDis'. of Ori... Tha, II 
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(Sbrimati Bibb. Ghosb GOIwami] to some of lheir WOlDeD. . .Most of Jbem are 
wbat I was told. His belief is tbat tho illiterate people. i sbudder to tbink wbere 
Prime. MitJistec. is Dot beina ioformed their women and cbildreu are loiDS to 
properly by tbe people who are incbarae." liYo. 

. Their demand and appeal is tbat tbe 
Prime Minister should vi"iit tbe area, .. 
as be bad earlier said, be would, and 
only after that tbere sbould be a fioal 
decisioD. 

I do Dot want to go ioto much details. 
I would only hke to h41ve some clarifica
tions. 00 page 4 of tbe stalemeDt, it baa 
been said that DOW tbe total area of tbe 
ranBe bas been reduced and some facilities 
bave beeu taken elsewhere. 

I saw the map in tbe room of tbe 
Headmaster of a high school wbicb was 
establishtl just after Independence and their 
apprehension was that even 1 hougb the. 
total area bas beeD curtailed, that tbe coast 
canal is tbe natural bouncaey and they will 
get back tbe wbole of tbe ·area today or 
tomorrow and tbe wbole area would have 
to be debabitated. 

I would like to know tbe number of 
the families wbo are settled tbere on tbe 
Government land wbicb is 48 per cent of 
tbe total area. They will also have to be 
displaced. 

saRI ARUN SINOH 
iocluded. 

That is also 

saRIMATI BIBHA GHOSH 
GOSW AM I : Further, in view of all cbat 
bas been said, i, the Government goiog to 
take a fresh look even at tbis staIC and try 
witb a will to find out a bumane sol ctiOD of 
this Problem. 

Secondly. will the Prime Minister visit 
tbe area iD respouse to tbe appeal made by 
tbe people to him, before a filial decisioD 
is taken ? 

Purlber, as Prof. Madbu Dandavate 
said, will tbe MIDister •• ree.to ao all-party 
Parliamentary delelAtioD lOinl 10 tbe area, 
Yisiti.,. tbe people, tbe fisbermcD and tb~ 
other people tbere? There are tweDt, 
thousand fishermen wbose families are 

, outside tbe test raoge area, but wbose 
livelihood is witlHa tbe area. Tbeir J lives 
woulti also be in jeopardy. They are Dot 

iJKludCd io tbele familia. I baye talked· 

13.00 ..... 

saRI AJOY BISWAS (Tripura West) : 
Sir, tbe maiD issue involved is tbe pligbt of 
tbe people liviog ,n Ihat area. Tbe Minister 
~as stated in bis state~nt tltat the project 
IS "eeded to streoBtbeo our d,,{eoce require
ments. We bave no differeoce of opiOroD 
about strenltheoiol up of our derences. We 
share the same view. But tbe problems 
lies elsewhere. ADd tbe Minister in his 
statement bas tried to put a lid on tbe 
misery of tbe people ·of tbat area. 

Prof. Madbu Dandavate has already 
said lbat this area is tbe Ira nary of Orissa 
aDd tbe main crops are paddy, betel-out 
and so 00. You bave memjooed tbat only 
41.000 people will be evicted from that area. 
But actually, directly or indirectly, about 
one lakh people will be evicted. M~mbers 
of Parliament Who bave visited tbat area 
and discussed various issues witb tbe people 
of tbat area. are of this view. 

13.01 br •. 

(SHRI ZAINUL BASHER in the Chair) 

10.000 fisbermen will be evict~d from 
tbat ar~a. You bave chalked out a plan to 
rehabilitate tbem. But I find tbat your 
programme or plan for reba.bilitalion is ooly 
a boax. 10,000 fisbermen win be evicted 
and tbey will be taken to the model 
villap. But what about tbeir earniD,s? 
How will they maintain their families 7, You 
bave Dot speir out aoythiDI. 

S~RI ARUN SINGH: Please refer to 
palO 4, para 8. 

SHR.I .. AJOY BISWAS: You have 
referred to opeDiol of a Iraininl iDstitute 
aDd all tbose tbin... Tbat il.all. 

.sHRI AR.UN SINGH: Tbey will 
cootiDue to fish in tbe Subaraa R.ekb. river 
mouth aDd tbe sea. 

SHRI AJOY BISWAS: 10,000 &aber
meo' 

SHRI.ARUN SINGH! Yes. 10,000 
fitbermcD. 
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PROF. MADHU DANDAVATB: Are 
tbey prepared to 10 there? 

SHRI ARQN SINGH: Tbey are tbere 
at tbe moment. 

(''''err"pllon.) 

SHRI AJOY BISWAS: We ourselves 
. are ioterested in tbis type of projects and 

tbese projects should bave been implemented 
earlier. But my question is ooly tbis. 
lodia is a very vast country. Wby are you 
interested in selectiDg tbat particular area '1 -
Wby ale you making it such a prestiae 
issue? 

SHRI AR.UN SINGH : Ob I Come OD 

now t 

SHRI AJOY BISWAS: Yes. You aro 
maki08 it a prestige issue. All tbe Opposi
tion MPs met tbe Prime Miaister. Several 
discussions were beld and tbe Prime 
Minister categorically assured tbat if ao, 
otber area would be selected in CODlultation 
witb tbe experts. be would bave no· objec
tioo. But in spite of tbat. you are aticking 
to tbat particular area ooly. Till now, tbe 
Cbief Minister of Orissa is DOt able to visit 
that area. 

PROF. MADHU DANDAVATE: He 
will Dot go in his lifetime 
go. 

He dare. Dot 

SHRI AJOY BISWAS: There is a 
great reshtaDce frQm tbe people of tb., 
area because it is a yery important area aDd 
the land is very fertile. So. people w in Dol 
like to leave it and 10 to some otber ~rea. 

We the oppo.silion members would 
like to support you aDd belp )'OU. But 
unfortuDately, we canDot convince the 
people of tbat area. So. my suggestion is 
tbe same as tbat of. Prof. Madbu Daoda
vate. I would su.est ,bat a parliamentary 
committee may be constituted co}1lprisiDg 
members from an political parties. Let 
tbat Committee visit the area and if tbe 
Committee still for sugests that tbat area is 
suitable. tben you accept tbat aile. Other
wise. aherDalive areas whicb have been 
proposed by some Members of Parliament 
may be explored and you may select ODe" of 
tbose sitO!. Please do not "'0 apinst tbe 
will of tlie people aod do not act apinat 
'tie i .. ~~ of t~ ~p14 or tbi, OOQ~trl. 

You may please select aD alternate aile 
instead of tbis area. 

THE MINISTER. OF STATE IN THB 
DBPALTMBNT OF DBFENCE 
B.ESBAR.CH AND DEVELOPMENT IN 
THB MINISTRY OF DEFENCB (SHRJ 
ARUN SINGH): Mr. Chairman. Sir. it 
does Dot bebove me, nor tbe dilDity of tbis 
House to even s~aest that patriotism ef 
Members from ~tbe Opposition bencbes can 
be questioned: 

Similarly. I do believe and I pot it to 
you, tbrough you. to tbe Members tbat 
does not behove them to question my 
bumanit, .. 

Sir, tbis is an eXITaordinary project, 
started in 1978, wben Babu Jagjivan Ram 
was tbe Defence Mioister. The Committe-e 
recommending its finding to tbe Ministry of 
Defence. r«:ommended them to Mr. C. 
Subramaniam, who was tbe Defence Minister 
and tbe go abead for the project was finally 
given by tbe late Mrs. Indira Gandhi, wben 
sbe was tbe Prime Minister. If any project 
can be said 40 be an all party project, J put 
it to tbis House tbat tbis ba6pens to be ODe. 

All tbe boo. Members have said, and as I 
said, I tak., it at its face value, tbat they Jlre 
in fun support of any project that helps 
tbe defence ot"' tbe country. The problem 
about sometbing )ike a test ranse concept . 
is tbat tbis is limited by possibly at 8ny 
point or time. there broad parameters. 

First is tbe scientific and technological 
parameter tbat must apply. 

Second is the economic paralJ)cter, tltat 
mllst apply. And tbe tbird is tbe bumani
tarian parameter tbat must .apply. 1 would 
accept aoy blame~ or indeed Iny 5u@gestioD. 
if I were to put forwlIrd a thesis thaI we are 
proposioa to off-set 'he humanitarian 
parameter with the economic parameter. 1 
would be prepared to say tbat tbe Govern
meot \\ bich stood up and ~ said tbat we 
cannot do acts because it will cost too much 
money in the race of causing bUDlan misery 
would not be doing its job. 

Prof. Da04avate in his dissertation 
made a reference to vadous meeriogs tb., 
bad been held in bis usual inimitable S1)1e; 

he destroyed some of tbe basic efforts lbat 
,we bad IIlade. He fefencd '9 U.. "liD, 
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of 16th April, where various leaders came to 
(be Mtol'try of Dde_ce. and di"cussed tbi~ 
,problem. He dismlased at by sayi_og tbat 
!be poSSibility 8f alternate' sites was side 
tracted. I eate.,ricatly state here that this 
i. DOt true._ 

PROF. MADHU DANDAVATE: My 
secood iotenuptioo. Originally wben you 
sent tbe letter actually you iD~k:ated tbis 
meeting was" to consider tbe rehabilitation. . 

saRI ARUN SINGH: Do not inter
rupt me.' When I finish, ) ou can Say 
whatever you waDt to say. 

PROF. MADHU DANDAVATE :. You 
did interrupt me. I replied to you also. 

SHRI ARUN SINGH : ODly to belp 
• ,OU. 

PROF. MADnU DANDAVATE: We 
wanted to b~1:P you. Origir.ally you wanted 
retiabilitation to be discussed. I ta Iked to 
you over the telephone, you said 'yes', even 
tbat problem of alternate sites can be 
raised. Tbanks that you allowed it to be 
raised. 

SHRI ARUN SINGH: It was raised. 
and it was discussed. It was not side-
tracked. 

PROF. MADHU DANDAVATE: I 
myself said it was discussed .and rejected. 

SHRI ARUN SINGH: With tbe con
cept tbat Prof. Daodavate referred to-the 
problem-aod in 'act the problem was 
raised by aU Members- we are in full 
agreement. The-problem bas notbing to do 
with this concept of a National Te~t .Range; 
tbe problem bas tQ do witb tbe humanitarian 
aspects. tbe people wbo wiU be di~placed' 
at a result of the' National Test Range. 
Pror. Madbo Dand,vate said _that the 
Soviet Union bas a Bite in Siberia; France 
has • aite in ~rcncb Guyana, t here was 
Cape Kennedy in Florida, and that Loch 
Nor w •• tbe Chinese site. If Mr. Danda
vate is iD • position to live ut a site in· 
Siberill. we He perfectly ..,repared to accept 
it: if he i. prepared to give UI a sit: in tbe 
Gobi desert .•. (1"terruption8) May , be 
.,...~ 10. coat~., ~if 1 

) knew wbat the tenor of this discus
sion would be. ) have in fact, in my 
statement, listed a number of sites on the 
ea~t coast and the island territorrie5. I bdve 
attempted to list why they were discussed, 
what were the problems in relation to those 
siles-and wby Balasore ? 

Prof. Daodavate mentioned Dwaraka. 
Withoul going into any unoeceS$ary details, 
may I say tbat for all strateaic aod tactical 
reasons, Dwaraka is not a site. There is, 
in fact, no suitable site 00 tbe west coast. 
10 the discussion tbat we have been baving 
with senior leaders of Orissa, tbey always 
come back to tbe Andamao and Nicobar 
Islands,oD tbe basis tbat tbey a~ isJand 
territories: and artet' all, you can happily 
destroy a few island territories, because tbe 
number of people affected would be small. 
We accept the logic, insofar as the numbers 
are toncerned. We accept that there are 
less people in Andaman and .Nicobaar Islands 
who will be displaced. 

The problem is very simple : we cannot, 
today or in any foreseeable future. in any 
form or fashion. control· the weather" over 
the Andaman and Nicobar Islands. We 
cannot set up a national facility ~hicb will 
operate f9r between 70 and 8S days a year. 
We do not have tbat kind of a resource; it 
is Dot a viable concept at 'aJl, under any 
circumstances. J state tbat categorically. 

Members have stated that we are pur
suing this project at this particular location, 
as a prestige issue. A~ I started saying ... 

SHRIMATI BIBHA GHOSH 
GOSWAMI: You are querying ... 
(Interruption., ) 

SHRI ARUN SINGH: I am not 
Querying. (Interruption) May I be per
mitted to continue. Sir 1" (Interruption) 
Wrong Itdvice to the Prime Minister-that 
illJ what you said. (Interruption) No; please 
rerer to the tecord. You said, "\Vrong 
advice to tbe p.,ime Minister." 

SHRIMATJ BIDRA '\GHOSH 
GOSW AMI: I "Said ••• (lnl,rrupt;ons) 

$HRI ARUN SINGJI: Not by fiat
separately. I am sorry; tbe record will 
bear me out. (Interruption}. I am Dot in a 
positiOll bore to discuis; I am not ~ a 
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position to discoss tbe Chief Minister. or 
what be does. or wbat he does not do. 
Wbat I am 10 a position to stato is tbat as 
rar as we are concerned. it is no prestige 
issue. T bere is ooly ooe prestige issue: 
India must bave a National Test Ranlo. 
Tbe problem is that DO matter wbat Prof. 
Dandavate may la1. I put it to you tbat 
Prof.. Dandavate knows tbat th.,-e is 00 

alternative. Tbis is ao accideot of geography. 
You caD write it ofF as aD aecideot of Fate. 

.. You cao put it down and say tbat it is 
most unfortunate, which indeed it is. 
(Interruption) I am sorry tbe factual posi
tioo is tbat tbere is DO alternative, possible 
site. 

PROF. MADHU DANDAVATB: It 
means tbat if there bad been DO Balasore, 
tbere would bave been no Defence project 
at all. Is that the conclusion ? 

SHRI ARUN SINGH: Tbat is Yery 
close to tbe coDclusion. 

t>ROF. MADHU DANDAVATB: If 
tbere is DO Bala.ore in India. we1l9 tbere 
would Dot have been defencc prepared
ness. 

SHltl ARUN SINGH: I am Dot saying 
tbat at all. J am .alkiDI about a National 
Test Rangec I am not talkinl about defence 
preparedness. 

. 
PROP. MADHU DANDAVATE: 

Thank God. Balasore is in India. Otb~r
wise, we would Dot bave lot aoy raoge 
project at all. 

SHRI ARUN SINGH: Precisely. It 
is a very sttange comment that I am making 
but. nonetheless. tbere is no place in India 
whicb is 00 tbe nortb soutb axis aod you 
cannot pull a launcb witbout north-soutb 
launch. Bad luck. 

PROF. MADHU DANDAVATE : You 
mean to' say that if Balasore had not been 
there. tbis project would not bave been 
taken up in lodia at .all. 

SHRI ARUN SINGH: Tbere are two 
points from wbich tbis tblol is po~sibJe; 
both bulges· or India-one on the east 
Balasore bu11e and one on tbe west 
Dwarka bulle; botb fire Dortb-south. 
VoCaltunateti. 4ue lQ 8tratotic .ouqd and 

tecboical reasoos. I win not 10 ioto it iD tbi. 
House; but it di;tates tbat Owafka i. not a 
site because of tbe simple reaSOD or poten
tial interference in aU parameteR oC opera
tiOD. Therefore. regrettabl,· and unrortu
nately J tbe only possibility is on tbe otber 
side. 

... 
SHit) AJOY BISW AS: What about 

Sribari Kota ? 

SHaI A)\UN SINGH: Tbis is tbe 
whole point wbich we are tryin8 to make; 
tbis is tbe point wbich was made in J 978. 
which was repeated in 1979. "bicb was 
repeated in 1981; end I am talkiDI about 
Dot by 'A· government, not by CA· party in 
power; it wa§ started dr wben Mr. Morarji 
Desai was tbe Prime Minister; it weDt 
tbrougb tbe ~riod wben Mr. Cbuan SID"" 
was tbe Prime Minister; it went tbroulh the 
period wben Mrs. Gandhi was tbe Prima 
Minister. Tbis is a fact tbat Sbark unfortu
nately is Dot suItable for Dortb-soutll 
launch. You win fire into Madras. But 
true; and tbis site unfortunately happens to 
be a site where ISRO win launch a polar 
satellite from tbere. (Interruptions) We 
discussed it earlier and I am a.yin. tbat I 
am DQt querying tbem; we all 881'eed. 10 
fact, every sing1e member said. "es. we 
understand tbe requiremeot of the National 
Test Range. 

. PROF. MADHU DANDAVATB: For 
tbe sake of onc Gandbi. you have totally 
rejected the old Gandhi. Tbat is tbe trasedy. 
(In te rrllptions) 

SHRI ARUN SINGH: In fact."1 am 
able to quote even you. You said some
tbing to the effect tbat aoy project that 
belps defence. we in tbe opposition. will 
totally support. I am sayiog tbe same thiDa 
as you said. 

PROF. MADHU DANDAVATB: 
Don-t separate it; doo·t misquote. I am 
not opposed to the project. but it is tbo 
site I ba ve quoted S countries where tbey 
deliberately chose the desert land because 
buman beiDg was supremo there. Stra .... 
in the land of Gandhi. buman beina is Dot 
supreme .. 

SHRI ARUM SINGH: I sU8leSted to 
you tbat you may like to indicate me a 
desert near Balasore an" I woqlcl '" ye~ 
bapPl to 40 10, 
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PROP. MADKU DANDAVATB: 
M .... 7 land, w., bad disc:pssod here. 

SMRI ARUN SINGH : Hall or this site . 
is .... .-shr land. 

,R.OF. MADHU DANDl\VATB: 
la.J~.d of de$ert 1.00, •• 6Ua .... ed ma .. hy 
laod. 

SHRINATI BIBHA GHOSH 
GOSWAMI : S.tbbai is marsby land. 

• 
SKal ARUM SINGH : I bave aiveD a 

f,,11 wri'" lIP on S_mob.. There are 
corlain technolol~al pafametcrs t'ibicb I 
caDDet cbaop; I .caDnot cbaop the lC<>gra
pJw of Jndia. 
• 

SHRI AJOY BISWAS : In die name of 
tccbnolop. you cannot do away "ilb all 
these tbitlls. 

PROP. MADHU DANDAVATE: In 
this country. techoology has to be plaooed 
abd ac1juste4 amoDa the human beings. 
(IIJterAiptionrl 10 lbe whole tbJOI, you bave 
forgotten tbe o1d Gandhi. Tbat.' tbe 
trqedy. 

SHRI ARUN SINGH: Y"u please 
ride with 11lY .auurqptiOD aad _i"e me the 
beMfit of .doubt for a IIlOmCnt. If I say to 
,_ tlaat in faet thore is 00 other site... will 
members kindly tell me should we Mv. a 
National Test Range or Dot ? 

NtOF. MADHU DANDAVATB 
Ant, we challenge your premise. 

SHItI AltUN SINGH: You plNse 
80 witb my premise. for a moment. I am 
not asking you to .rant me anything. 
You Just 10 with my Premise 'tit a moment and tben live me 
aD answer on lbat. 

PROF. MADHU DANDAVATE : You 
dillY .. me a Premise. If tbere is 00 

_tie. wiR ,00 .. Ho ... the people to die? 

(Interruptions) 

SHllt IdtUN SINGH : The factual 
pMIIi_ t"'.d'ure IS tUat tbe dilemma 
""~ "rqf. Q~v~to ,.- ID ,ivi... .... 

a direct answer to my direct qtlntioo i. 
in fact oxactly the dilemma tbat we face ia 
government. Tbe' factual position is dlat 
tbere is no otber site. 

SHltl AJOY BISW AS : It is OD tIMt 
part ~I IOvcrotlleot to decide. 

SHRI B..P. DAS (ICtilbnaliri):'t is 
on tile ."art of die Govemment to decide 
wbetber there are ••• 

(Inter,.,.tloltS ) 

MR. CHAIRMAN No cOIIHBOIItary 
please. You have said wbat yoU have to 
say. 

(Interruptions) 

SHRI R P. DAS : Goveromeot surely bas 
tbis ltind of information. Dot tbe iodividual 
Member. 'ndivid ••• Members caoDot have 
all the data, all tbe expert opioion and 
everytbing like tbe Minister. 

(Interruptions) 

SHRI ARUN SI~GH: Sir, tbe 
problem, tbeiefore, is very simple and it 
.s a problem which, by iofereoccr is the 
ooe meDtioQ~d by Prof. Dandavate. Tbe 
diff~rence is between being io Government 
and beln, in Opposition. And may I say 
to the credit of Pro!. Dandavate, altbough 
I am in no position to give him tbat credit 
for bis opinions. tbat were I in bis sboes I 
may bave done tbe same tblol? But 
there is a difference in beioa.. io Government 
and in being in the Opposition, Sir, Unfor
tunately. in the Government we have to 
take the decision and unfortuDatoly, para
meters being what tbey are, both geogra
phical aod climatical, the fae. being tbat 
there is no other lite; we are forced, 
therefore, to locate this site. 

The problem tbat we need to resolve 
and in tbe resolution of wbich we have as 

4 , 

Government. repeatedly Biked for advice 
or suggestioDs. Tbe probleM thaI we have 
to resolve is tbc problem or re-settlement 
and rebabitit.tion aDd for tbat problem we 
must be able to find a solution 
because mODey does Dot maUtr, and 
that problem i. . tbe problem that I was 
boping 9Ie would address ounelves today 
becau4Ie we could be told tbat ·,our idea 
9f tbi. ~iDd of. vlU .. "' • .._ ~ ~iO« of 
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• facility lor-..... or .....,._, etc. is DO 

10od" Y.o. m.et II •• , a wl'_ like dais 
or ,eMIr hi .. tUC ..... 1IMm abotJId get 
boa. of tlli. si_ aM lbi. shape is Dot a 
lodd idea tlJat. boat. sbould be bke tbis, 
or lila .... aboul4 not.. tbi. bia or tbat 
bil • y.., ..... the problema .Jacre 
we deed belp add th&efore. I am lori., tbat 
,be entire CaUieg Attentio. OD thie subject 
bas boUed doWD to... (Interruptions) 
Tbe eotl". discussion 00 the national To:;t 
Rilule, 8ir. bas boiled dew.a to what I may 
des~r~ • ..-a very luperficial statemeat of 
proble,.. with DO -.eati008 for solution. 

PROP. MADHU DANDAVATE: Sir. 
wheo be bas taken locb a riaid stand, all 
that we ~ clp is, we cao 001, record our 
protest in the most parliamentary form by 
ooly stagi-a a pleatut walk. out. Notbing 
more caD be ".00. 

13.22 bra. .. 
(At tb.is slage, Prof. l\fadbo Dand.,ate 

aPd seaa.e oillel' bOD. Members 
left 'lie Hoa.e) 

MR. CHAIRMAN 
under Rule 3n. 

13.23 hra. 

Now~ Matters 

MATTERS UNDE& RULE 377 

(I) Need to protect tbe i Dteresls of 
HDPE l1alts in the QOUDtr), iB case 
.Jute pu"'a ill ~e ...... ,ory 

SHRt RANJIT SINGH GASKWAD 
(Baroda): A Committee for working out 
mandatory use of jute bIas has been 
appointed to prote~t 52 working Jute Mills. 
situated in West BeDgal manufacturing 15 
lakh tonnes or I)atkgiflg material and COD

trolled by maoppoty bouses. In case Jute 
packing becomes mandatory, Government 
should take action to prot~1:t tbe interests 
of : 

(b) 508 HOPE Oaits scattered all 
over \be oeoatr, ."d cODttdlled 
lNlittly bf MDali enlrepreneqrs, 
maoafaGturioa bardly 60,000 
tODDCI o,..HDPB woveD bap for 

(b) 

paoldal .... .,. I • ..wztlft. aDd 
.... h quentit, (jf-cc ...... 

MillioDS of ~ultivaton wbo Ole 
and store fertilizers without 
repacking and consumers of 
cemeol who' pI more quaotity of 
cement wbich otb.er"ip is 10it in 
traosit. 

( Tron.'alloll] 

(ii) Need to undertake eODJprelten.fye 
survey of water Te.oarees - In 

Kanpur 

SHR. JAODfSH AWASTHI (Bit ..... ) : 
Mr. Cbairman, Sir u'b4 ... &uCe 377, I .-ot 
~ raise lbe fOllowinl important .. tter 
in the House. 

Kaupur. tbe illduslnal city of Uttar 
Pr~de,8b is gOIOg to face an unprece4,c.aced 
drloklng water CtiSii. The I)Jatrict 
Administration bas submittefi a ~beme to 
solve this problem by pum,pIDf. the Gaqaes 
water at Bithur. But tbe r.iver Gaoaes .. js 
chaDaioa its course and is movi.D& a.way 
from K.aopur every year. Besides. ,_ 
Ganga Dam Project is also D()t bei ... im
plelllentcd. 

Every day, 70 millioD litrea of drintina 
water is supplied to the city tbroUlh 41 
tubewelJs io tbe cit)'. Most 01 the 
tubewells in tbe city bave been dl'iIJdd upto 
a depth of 400 metres and in tbe absence 
of survey by the· aco-bydrolo&ists, 10 
tubewells have failed within a. short IJeriod 
and tbe quantum of .ater from otlter tube
wells bas also gone down and tbere is a Ifllr 
of their becoming inoperative in tbe deal 
few years • 

According to several aealo.· 'I. .....
ground water in the form of deep wells is 
.. wilablo in am,*, qUMItity as. dept" of 
2(d) to SOOG'metres ill Gao... "uiu. but 
tbe e~pe.I1. of U.P. W Kw.m aDd Water 
Institute of Uttar Pradesh have expreascd 
tbe vicw that" aodWpoatkl ... ler 
sources io· Kaopur ok, are .llIter d"iuI or 
tbey ate 8010& to dry up ia the IICf8t Ibtute. 
But fa mCKIKD ... of ...,puters aDd 
science tbis aoudtl. iaottldlbl.. ~ 
it Ii n ..... ry in tbe pabItc iSletat tbat ..; 
Centre. if! cooperation witb tile .. lfd8bd 
w.t.r oouDCiI of n.... State, aebJ a IbtW)' 

conducted tlarouab tho Geo-pbysieal 8DCI 
RCIIlot ... AIi .... , ..... 
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(HI) Need to allow far.en to tbresb 
tllel!' paddy aDd dem.ad for 
opeDI.B purchase· ceDtrea te. 
ptlrc.ase their paddy at a reasoa-

able price 

SHR.I RAM PUJAN.._PATBL (Pbulpur) : 
Mr. Chairman, Sir, today. due to contribution 
of lb. farmers and tbe aaro-scientists.. tbe 
natiOn bas become sclf dependent in tbe 
field of food araio.!' and as a result of tbat 
toda, we are in a position to expor! wheat 
aDd rice to other countries. Even tben, 
re&tru:tioDs have been imposed on tbe 
IDOvement of food grains witbin tbe country. 
This is cocouraain& coauptlOD and creatiog 
a sense of resentment amons tbe 
people. 

10 most parts of tbe couotry the 
harvesuog of paddy bas started. Tbe 
farmer can produce paddy. but be canDot 
pouad it. The Uttar Pradesb Government 
in particular bas pot a ban 00 tbe milling 
of paddl. as a result of which tbe farmers 
ClUJ milf '''eir paddy after bribing tbe 
corrupt employees of tbe Food Department 
and tbe police. I. therer ore. request tbe 
Government of lodia tbat it should ask tbe 
State Governments to remove such 
restrictions to protect tbe interests of the 
farmors 80 tbat the farmers ma]!' mill the 
paddy if tbey 80 desire aod tbus sell tbe 
rice at a romUDerative pri~e. 

I bope tbat tbe Government of India 
would live a serious tbought to tbis matter 
aDd allow tbe farmers iD the country to 
mill tbeir paddy aDd aJso make arranle
ments for openiDI of porcbase centres so 
tbat tbe farmn-s may sell ~bejr paddy at 
a remuoeratiye price. 

(Iy) Need to let up ••• 11 scale ladu.~ 
trle. I. Balla aDd Azamtarb 

... trla. of Uttar Prade ... 
. 

SHaI RAJ ~UMAR RAf (Gbosi) 
Mr. Chairman. Sir. Eastern Uttar Pradesh 

.. lacks ~VY ioc1uatriea and in future also 
tborc 81"0 bleak ~baDces due to lack of 
facilities of traDsport aoc.t~elecommunication 
8eI'ViceI. Cooaideriu8 tbe seograpbical 
aituatfoo aDd availab!lity of labour in tbe 
...... imall ICIlle indD8trie8 caD be set up 

tbere. Tbe Central Government and the 
, State GaverDmeot of Uttar Pradesh bad 
approved a programme for starting small 
Beale industries under the Khedi Oramo
dyo8 CommissioD at Ratanpura iD Ban. 
district aod at Dobrilbat. Jeanpor Latgbat 
and KopagaDj of Azamprb district. Some 
work was initiated i!l tbis direction. but 
it was stopped after sometime. There was 
.d80 a scheme to provido incentive to 
weavers for producing cheap Janata saree at 
Mau in Aamgarb. but no proper actioD 
was taken in tbis regard. The Govern
ment of India should take Immediato actiop 
in tbis relard. 

(v) OemaDd .for a Nayodaya School In 
PaIR .... t district of Kerala 

·SURf V.S. VIJAYARAGHAVAN 
(Palgnat): Sir, tbe CeDtra1 Government bas ._ 
taken a decision to open Navodaya Scbools 
io differeDt States. The decision to start 4 
sucb schools in Kerala is welcome. 

However, most of tbese schools are soiog 
to be set up in educatioDaMy advanced 
districts. 10 fact. tbe Navadaya Schools 
sbould be ~t up mostly in edocationally 
backward districts. Palgbat district of Kerata 
is aD educationally backward district. Since 
it was a part of tbe erstwbile Madras State. 
Palgbat did not get sufficient opportunities 
for development like otber districts in 
Kerale. Palshat bas a very large Adivasi 
population. There was a strong demand 
for a Navodaya school in this district. But 
tbe GoverDment bas Dot ao:epted it. 

Therefore. I request tbat keeping io view 
tbe backwardness of Palibat district; a 
Navodaya School may ~ started bere durio. 
the academic year itself. 

(yl) DelDaad for conversion of 8 ........ )
Aza .. S ....... M.u-B.U. Dletre, g8U •• 

IIDe I Dto broad aaage Ji.e 

SHRI SANTOSH KUMAR. SINGH 
(Azamgarb) : The survey reS8rdiDI coover .... 
,ion of Sbabaaoj Azamaarb-Mau-B8lia 
metre gauge line toto broad .. usc line was 
completed lOBI back aDd it baa been pen
diDS with tbe PiaoniD8 Commission for 
,uite a lopa time. There is Do broad· saule 

• 

~The apoedl was oriaiDall1 delivered iD Itfala,alam. 
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line in tbi, area, wbich ba. resulted in tbe 
backwardness in tbis'" area. Tbis area bad 
made a great contribution in attaining tbe 
independence, but even after 39 years of 
independence this area remaiDs undeveloped. 

Tberefore, I request tbe PlanniDS 
Commission and tbe Ministry of Railways 
tbat tbe work regarding conversion of tbe 
ShabgaDj Azamgarb-Mau-Balla metre gauge 
lin" into broad gauge line may be started 
wit\1out furtber delay. 

[Englls") 

(vii) Need to • .aDction aD amount of Ra. 
80 crore. for eODstru~tioD of MaD
khurd-Belapur Rallwa, Line in Bomay 

DR. DATTA SAMANT (Bombay South 
Central) : Vasbi and New Bombay bave 
been developed during tbe last five years. 
More thaD five lakb people reside in New 
Bombay. Hundreds or new big and small 
factories are located in tbis area. Lcngbt of 
tbe Mankburd Belapur Railway Line Pro
ject is 17 KM aod it includes 2 KM long 
railway bridge at Vasbi. Railway Ministry 
approved tbis Project in 1983·84 and tbe 
present estimated cost of this project is 
Rs. 160 crores. R.ailway Ministry have so 

. far provided Rs. 3.75,00,000 during thc 
lai! tbree years. 

The slfl: Government bave agreed tbat 
funds of tbe order of Rs. 80 crores for tbe 
Project would be raised tbrouab debentures 
beiog 80ated by CIPCO and tbe remaining 
amount would be provided by Railways. 
Tbe contribution of Mabarasbtra Govern
ment will be relcased in five years in a 
pbased manner. I, tberefore, appeal to 
R.ailway Ministry to-sanction an amount of 
Rs. 80 crores in a pbased maDDer in five 
yean. This Railway line will be so econo-

. mical that the money invested by Railways 
over tbis Project will be recovered in five 
years time. 

13.33 h .... 

DISCUSSION RE! NEED TO PRESERVE 
THB SANCflTY AND DIGNITY OF 

THB NATIONAL SYMBOLS-Contd. 

(Engll.h) 

Ma. CHAIRMAN: Tbo BOUIO will DOW 

take up furtber dlscussiOD. under Rule 193, 
on the need to preserve sanctity aDd 
digoity of tbe Nation~1 Symbols. 

Sbri Aziz Quresbi. 

[Tran.lat;on) 

SHRI AZIZ QURESHI (SaIDa): Mr_ 
Chairman, Sit, tbe national flag or tbe 
bational anthem of any nation are tbe 
symbols of the oational honour, uoity and 
integrity of that country. Mr. Chairman, 
Sir, I heartily welcome the statement of tbe 
Prime Minister made in tbe House yesterday 
in this regard and I bope, tbat it would 
rFmQve doubts, if any, created in- the minds 
of tbe people. Actually tbe aim behind 
raising tbis controversy and showing disres
pect to tbe national fiag and the national 
anthem is to barm tbe uoity and the in
tegrity of tbe couotry. Tbese are tbe people 
who do not have tbe courage to speak 
openly that tbe unity and tbe integrity of 
tbe couotry should be harmed. Instead they 
attack our national fiag and anthem and 
tbus raise a controversy • Yesterday. 0)1 
celleague Sbri Jaipal R.eddy and some others 
wanted to know wby tbe Congressmen used 
the Tricolour aod wby tbe Congress Party 
held its meetings under tbe Tricolour. Such 
people neither know tbe history of tbis 
nation nor are tbey aware of the freedom 
struggle, otberwise tbey would not have 
stated sucb a tbing. The ~ople who firsl 
visualised tbe national tlag were noDe other 
than tbe Congressmen. Tbe Conaressmen 
unfurled tbe flag "for tbe very 
first time as for back. as 7th -August 
1906 at Parsi Bagan Square aDd it w~ 
unfurled tbe second time iD Paris in 1907 
wben madam camB and her followers were 
deported. Dr. Annie Besant and Shri Tilak 
unfurled tbis Bag in 1912 tbe tbird time but 
all the tbree times tbe form of tbis Bag was 
not like tbe one 'f'(bich we have at present. 
How strange it is tbat Shri Jaipal Reddy is 
Dot aware of this bistorical fact that when 
tlto sCfsion of Coogress Party was heJd iD 
19J2 in Andbra Pradesbi tbe bome State of 
Sbri Jaipal Reddy. a youDlman for tbe 
first time presented and unfurled this 88g_ 
Tbereafter. Mahatma Gandhi improved it 
and i~luded wbite colour and· spinning 
wheel in tbe Bag. Thereafter. the tricolour 
Ba. was adopted as the flaa of the Congre"s 
Part,. Tben in 1931. duriDl tbe ~a" of 
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A I.e c., the Congress Party. passed a 
resolution and adopted tbis tricolour- 6 .. as 
the flag of the party and used it duriog the 
national freedom movement. At fhat time, 
it was vowed that the conlJ'eS9 would conti
Due its struggle for freedom under tbis-
tricolour. Since then, we have thi~ tricolour. 
UDder this very tricolour we fought tbe 
foreign powers and tbrew tb~m out of the' 
country. 

On 220d July, 194;, the tricolour was 
adopted as tbe national flag afrer passing a. 
re$oJutioo in tbe Constituent Assembly in 
th~ adjlce.nt h.lll in this building and 00 the 
first dawn of tbe iodepenaeot IndJa it was 
dedicated to tbe natioD. Tb~rerore, in my 
view it is not proper to use derogatory 
language· for this flclg or towards tbe 
organisation a~sociate<1 witb it. I want to 
quote the words of Maulaoa Azad befl)re 
YOU regarding this flag whrch he had ut
tered in 1947, when tbere was mass scaJe 
exodus from Pakistan and vice versa. At 
tbat time thousands of people had gatb~ced 
in Jama Masjid aod were ready to leave 
India. At tbat tiOle Maulana ADd bad 
made a bistorica 1 speech tbere aod bad 
said : 

Loot, tbere tbe tricolour is flying bigh 
with full honour and dignity on tbe r8inparts 
of the Red Fort. Tbis is tbe same fias 
which was derided by the arrogant rulers. 

Du' wbore are tbose- people today? Tbey 
are DO more but our tricolour is still flying 
hiab witb tbe same honeur and dignity. We 
bave to live under its sbadow. 

Mr. Chairman" Sir, I would lik. to say 
that we should Dot tolerate any derogatary 
remarks regarding tbe aational :fl81 or 
nationa-i anthem or any disrespect towards 
tbem bocauae tbey are Dot just~a Baa or a , . 
sOOl. Actually tbese are th~ sambols of tbe 
sacrifices made by thousands of people wbo 
sacrificed their Jives to keep it aloft. t"be 
rbythm of this 8008 resounds witb the 
sacrifices of \he motl\ers who lost tbeir 8008, 

tbe wives who lost their busbaods and 
tbou.aods of m3rtyrs 00 account of whicb 
we are ~njoyiDg independence. 

anthem was meDtioned bere. Actually I .since 
tbe begiooill8 of t~e sessioD, I was makiol 
efforts tbat tbe 08 tioDal anthem sbould be 
discussed in tbe House either in tbe for~ 
or a submissiol'l or under rule 377 , ~ut I 
was always told that as tbe matter was 
sub j"dice ia tbe Supreme Court, tberefore 
it could BOt be dJsc:ussed in tbe House. 
I was successful in the ballot also. But I 
am bapdy tbat today we are having a 
discussion on this matter. 

.. 
Wben tbe Supreme Court delivered its 

judgement regarding this matter. there was 
a great reaction against it throUlhout tbe 
couotry. A persons raised his voi~e against 
tbis judgem"Dt and today we must pay 
telbutes to him. The person was Shri 
Mohammad Yunus. wbo is the Cbairman 
of tbe Trade Fair Authority of India. He 
bad said that whosoever insults tb" natiooa] 
anthem or makes delogatory remarks, 
does not deserve to be called aD Indian 
DGr does be deserye to bold any post in 'be 
CouDtry. He soould leave this country. 
Shf'i Muhammad Yonul is a person \fbo 
bad left Pesbawar and had opted to seule 
in Ind.a after partitioo, leaving behind his 
ancostral property. family, relatives aDd his 
owo native place. He did so, because be 
w8I1led to uphold the idea of nMionalism 
and secularism. And tbat is why be raised 
bis voice against tbe Supremo Courts·.' 
Judgement. I congratulate be--and I tbink 
tbe whole House will uDanimously support 
me in this relard. We welcome him. but as 
8000 as Sbri Muhamma.d Yuous made bis 
statem';Dt, actioD was takoD against bim 
and be was dragged to the court. I want 
tbat our Government sbo\lld grant 
protectiOD to sucb a person, who bas 
sacrificed everythiol for tbe sake of tbis 
couotry and if it ooDsiderl necessary it 
sbould amend tbe law accordingly. At 
present, be is being barassed .. aod 
pressurised by dral.io8 bim to tbo COUlt. 

We 6bould provide protection to flim and be 
should be saved from harassment. 

• Mr. Chairman, Sir, several misleadins 
tbiols are said about our National. Antbcm. 
Sometimes. it is said tbat Tagor. bad 
Wrltlon tbis aotbcm iD bonour of Geo, .. 
IV or V. I would like to clarify for tbe 
benefit of suc:b people lbat 6Jaoa lana mana' 
wal sunl for the first time duriol the 
.Cooarel. Session in 1911 id Calcutta. and Me Cbairman, Sir, the judaement of 

tbe Supteme Court reaard1oa- die D.&ieaal . tileD • dl8iaioD was t&tiea tba& ia llaould be 
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accorded tbe status 01 National Antbem of 
India. It was also decided at the same 
place tbat Bantdm Cbandra Chatterjee's 
''Sande Ml(taram', which is a ramoUs soog 
of tbe novel 'Anaodmatb', would also 
reCflve equal bonour, and would be 
accepted aC) tbe National SODg of lndia. 
Even tben if it is said tbat Tagore bad 
written our National Antbem In bonour of 
King George IV or V of England, then 
DotbiDg caD be more 8lisleadina than 

ber.. This is a unaolmous deCISion ta~en 
" by us, by tbe peopJe.of tbis country, and 

we, the citizen') of India liviDI from 
• Kashmir fo Kan-,akumari take a pledge to 

lay down, our lives to safeguard tbe 
honour of our National Flag and tbat of 
our National Antbem. 

tbis. 

Mr. Cbairman. Sir, ). would like to 
m_ke ooe tbing absolutely clear tbat jf any 
persoD insults our National Flag. National 
Anthem or eut Nationa' Emblem, tben be 
bas DO ritht to );,yo in tbis cquntry and if 
the words or deeds of aoy persoo. 
t.nt_mount to sucb 8S insult. be sbould have 
no risbt to live in tbe country 

Sir, it is unfortunate that sometimes in 
the name of Khalistan aod sometimes in the 
name of Pakistan, flags of other countries 
are hoisted in this country. I would say 
that, tbose who do i~ are tbe worst traitors 
of thi!l country. Tbey are neither Sikhs, 
oor M usl ims. nor H indus, because if tbey 
sincerely belie,·c in any religion, tbey canDot 
fly flags of other countries; and if aDyone 
does so. tbere sbould be DO place for bim 
or her in Ibis country. Tbe people of this 
country bave alre1)dy takelr' a decisioD in 

this regard. 

Sir, I want to submit tbat tbe people 
sbould be made aware of tbe significance 
of the National Flag and· dae National 
Anthem. Tbe Government sbould frame 
-a code fot the National Anthem, as it has 
framed for tbe National Flag, outlining 
guidelines fot the people to sbow honour 
and re~pect to it. 1 want tbat the said' 
code he framed at tbe earliest, so tbat 
controversies are Dot created at any time in 

tbis regard. 

Mt. CbaiTman, Sir. I once asain 
support . the- views of tbe Hon. Prime 
Minister and reiterate tbat tbe National 
Antbem. National Flag and tbe National 
Embl.!m sbould not be insulted at any cost. 
If any persoo, or any II'0Up btloDling to 
any patticular section, religion, region, or 
lanl\1a~e dee. it. then it will not be 
tolerated at aU. and tbe people of tb;s 
~OUDtry win Dot anow i\Wl\ ~le~Dt. '0 live 

(Eng/i.h] 

KUMAR) MAMATA BANERJEE 
(Jadavpur) : Sir, ) am thankful to you for 
liYing me tbis opportunity to participate in 
this discussion. But before I come to tbe 
subject, I would like to take permission 
from yeu-! have given notice-to give 
some Bengali quotations; p1ease allow me 
to quote. 

The National Flag, the Nationa) Antbem 
and tbe National Emblem are· tbe three 
symbo.ls of independence, identity aDd 
sovereIgnty of the nation and as sucb, tbey 
must collHtlaod the spontanecus respect 
and loyalty from every· citizen of tbis 
country. It is a fact tbat we are DOW 

passing through very cruciaf times froGA tbe 
integration point of view because sometimes 
we ~ear tbat a copy of tbe Constitution of 
India has been burnt. sometimes it is Jearnt 
tbat our National Flag bas been burnt by 
some one. We were really very much 
concerned when we beard the judgelJlcot 
of tbe Supreme Court on the National 
Anthem. We are very much concerned 
about it. Without tb national feelings 
witbout the respect for the nationai 
~ymbol, hQw can anyone call himself a 
citizen 01 India? We are really grateful 
tbat bon. Speaker bas allowed a di~cussioD 

in this august House. We know 
that . this House bas &ome 
dignity and respect. We know' lbat 
we, Members of tbis august House. may 
co~e aDd 10, but this august House will 
~o o? for ever bearing tbe unity and 
Uilegrlty of tbls country. I sa} this from 
my heart tbat Vie are ready to die, we are 
ready to lay down our. Jives making 
sacrifice for the country. but we cannot 
tolerate ~ny citizen of India refusing to sing 
our Nal~onal A ntbem or refusing to rec;pect 
our Nat~on81 Flag C'r refllsing to r~pect 
~ur Nattonal Emblem. Nobody can rrfuse 
It. 

The national sy'm~1 is above all h I .e 
reliJions. It is not a p'ft~"n matter an4 
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I tbink tbe wbole House will unitedly aDd· 
unanimously pass a resolution or take a 
decision tbat oobody can disrespect tbese.
national symbols. I am really surDrised to 
bear some voice or some of tbe opPo5itiOD 
members yesterday. I must congratulate 
Madbav Raddiji because be bas liven some 
constructive suggestions. 

in the Constituent Assembly od tbe subj~t 
and tbe slatecueDt was accePted unani
mously. 

N'!w Ibis situation came up only 
beeauSJ' of 'be Supreme Court judgemen. 
I must congratulate the Prime Minitter 
b~cause he bas liven a bold statement 
yesterday that our Govemmeot will Dot 
accept tbe Supreme Court verdict. 

But I was surprised to bear Mr. Jaipal 
Reddy aDd Mr. Soresh Kurup who took 
it as a ligbt tbing aDd have stated like a 
joke or a teasiq thing. 

We bave to think aboot what our Prime 
Minister bas sta ted in tbis House. He 
said united we stand and divided we fall. 
We ha",e to figbt against poverty, we have 
to filht agaillt racism, we bave to figbt 
alainst provincialism aod we have to fisbt 
against parochialism to make our country 
stroD. aod to make our Dati~D stroDI. 
It is a fact tbat seme commuoal forces and 
some fissipafous forces ar~ trying to. 
destabilise our "" couotry. We are really 
snrprised whea we beard that there is a 
cllospiracy to below.up tbe Parliament. 

We have already lost our great mother 
Smt. Indira Gandbi. we bave lost GeD. 
Vaidya. we bave lost Lalit Maken and 80 

many peace loving people. We have to 
ask tbis august House wbetber terrorism is 
more powerful or tbe unity aod tbe integrity 
of India is more powerful. ·We have to ask 
tbis august House wbetber terrorism is more 
powerful or tbe peace loving people's 
attitude is more Poweorfu1. We have to 
sort out this matter because otherwise some 
people within tbe country and outside 
the country will try t()~ disintegrate our 
COUlltry. 

C'Jana GaDa Mana ... " by poet Rabiodra 
Nath Talole was adopted as tbe National 
Antbem by Constituent Assembly of India 
00 24tb of lanuar1.. 1950 by way of a 
statement made by tbe President of tbe 
Assembly to tbis effect. 

The _President Dr. Rajendra Prasad 
durioa tbe .course of bis statement said 
that the Government il empowered to make 
such alterations io the words as it deems 
necessary keeping in view the demaods of 
,"C O~iOD. lbor4? .. qQ fur\ber deb,,, 

1~.48 .r8. 

ISHRI SHARAD DIGHS in the Chair) 

Somebody may criticize tbis. But tbe 
p~ple of India ar" proud of Rabindra 
Natb Talore. He has lot hi. Nolte) Prize for 
Geetanjali. At tbe time of Banga Bhanga in 
Bengal between 1905 and 1906 tbe first man 
who tied a Rokhey to Hindus and Muslims 
was Rabindra Nath Tagore. He said ..• 

Banglar maatl Banglar /01. Bang/ar vayu 
banglar fol pU"ya hauk 1Iel Bhagavan. 

In 1919 after Jaliaowala Bagb incident 
it was Rabindra Nalb Tagore who gave up 
bis knighthood in protest against the 
Jalianwala Bash incident. His outlook 
was based OD universal trutb, bis outlook 
was based cosmopolitan outlook. He was a 
man of dut,. He was a lover of Datural 
beauty and peace Joving people. His 
tradition was emotion of love for tbe 
humanity. I would like to lell tbe people 
wbo criticize tbat Rabindra Natb Taaore· 
categorically denied and said : 

" "I should ooly inlult m~sclr if I 
cared to answer those wbo consider me 
capable of su.:b unbounded stupidity as 
to sing in praise of George abe Fourth 
or Georae ·tbe 'Fifth as t e ~terDal 
Cbarioteer leadins tbe pilgrims on tbeir 
j uroey through countless ages of ahe 
timells bistory of mankind". 

I would like to quote a BeOlali potm about 
Rabindra Nath Talore. 

I mUlt collaratulale tbe Vice CbaoceJlor 
of Visbwa Bbarati because tbey ha vo 
already taken a decisiOB tbat tbey are 10iD. 
to publisb lOme of TalOre·s collectioDs in 
all re.ional lanp.ps I would al. like 
to request our Miaister to plea Ie educate 
'b,! ~pple of IQ41~ about Taaore'. ideol~ 
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ati4I bis pbilosOll1l7. Tb.aiOo1y die pe<mle , 
w.illAJDdemltaod -.hat MPMt"I"&Piodra :tHat .. 
·'I" .... e:· ~Str, Rabia4r. Ma,h, , Taaera :,_,,9' 
very much 'c_roed··About.a.~e::.Mtpati~n-"m~ 
om country. His outlook' was a broad
mi.nde4 ollllookJ,and "'0' ·blt.,mote~' / this 
ip,oa,tl*o b&._i&c, hn}86 f Sindbu,,' GiI}Ittvn:. 
Mara"(:l.MJ,,"; lJtbiI:;iMlIga''t. He: ·was 
&!poet\'"o~tBeDjaLt".~.~ DGt~j IBantiODOd 
~t BGftIJ.t firJlt'. .Qe;:;tibd· meotioood 1M 
~,of p.,jab~.bIw;a""'''': __ -.j}oQllQOiG·:W4S 

blead .. tpinded. Be-:dtnewcrthe 'fClings of 
ladia .. , ... ·H6-·~kfte...,._dudiaDS-.1id ·'J,~dia 
is ou.c,tlIotliitd4od~: ]JJJiiIi i._'bear'. aad 
IIldia:.:'\G(U' soul .... ~.·:a.t tbe~.:,time of"~'BaD8a
Bbaal. >~io~;,'1,t'-";~c_ :,1905~l<906 ·B.abiadra 
Nat ... T.gore·,~aid •. :~-: 

~ ~ , 

, "I!f~rq~to~r. ,bfs/Klic(le, ~.pYI4~;: 
, :'. :"'11"'01. ra~p..RtJI~i ' 
" 'l'umi "f,'.lotJ~r, ~J,(I';III:karlaeh9,. 

IMInI.kl bb __ wa/o . .), .. 

Second Sir, 'be said : 

.... ··ile, ~.:.f'. lir'(~·(l. pl!r~Q', ~hj,!~o J(lg~re. d_h/~e. ~ 
. ael BlJarote"'_.mQha-7'lia';ol?~ B.ogllr ti':t!. 

). _ ,........... ~ ... ~ .... f! • ..' -. :J -, ' • 

1- qttoii Sit~ .. · be s~f(f" -.about the freedom 
figliters ·to pr~ise.:· them 'a~d-' to re'fuind the' 
new generation': '--. " _.' ·:.f '.... _ . 

BiTer e raklo-s"ole. maala, e ashru:JI,'a':;' 
e; Jato, "'./yo •. se k i . 

dkii,o;-d1iu/ai hribe 'sQa"~ ?' 

He mentioned the~' qu~tatloDs fjn "fav'oUf of 
our freedom fighte·rs,·l. our -youtb, o~r stu-
de?~s .. ~nd" ,~~~; . j)e~pl~ w~~ :,!)~~e. foug~, 
ror ~o~~p~~~eDR~_ ~"ia,,' sa9~lficed. t)leir lives. 
I . wp~ul~ '. ':-, ~I~o~:: ~1ike·. to . ,q.~Qte. ~etaji 
!:~:~s~: Cb.:aDd~~ ,~QSC',' 'h~ ~as. ~ur gr~a~ 

'.,~~~:~~ '·~~~a~~r~:.~~,e ~s1i·~.~', ,' .. , '. 
IJllaJo-(Jaslno.' Qomra .wQjatl!~~ blia_lp 
ba~i"a, taa; QQmro kori gTlha-'bibad"~ 

. IQal aqmat!er mod"~y JQnm~, Mir:zafa,. 
i 1 ~. O:;'lrc~~,,~; _ !Q!!~a .aii(o' ~of!1il ,," ~ :" > ',' 

,-"" '~dfItl~r b~";;"iii ",{tldAJ 'peye claoiechhe. 
,. 1 ~ , 

It is a tra~t, t~is. ''1pe "<sf' "" if:' ~"r: ~Dd 
lfrmi'f!banb are'-fiiW~asjlt~:_tiaY by day. 'So;' 
v.e are fac:mg'~tt{1s:'ptb9tebt§:f'~~"':~i:;"; (,., ..... ,t: .: 

We M.etlll.i·lp~ 'die Preventiob 
or Inaults;~i:rMltioldft~lHdti06t Act 1971 
"llicb pro •• "'t . t 

. "'Yboever I friM.~p.tdh"t'{~~ 
the sioling. or tbe Iridian' ~atiOD8i 

'(1fnib'em ""'eause*:' f'disttl1;tilrice,~!itO'l an', 
:: .. ' assen1tf1y !tiltg~led~lD '.c1l' '~.DIi08 ; IMtB 

·~be ;, ."urilshed,tt '·~ .. ltft· j,~ :,tMlffi~ 
. 'meftt fot-<a·· ·terM ¥Jhieb1i itilay: ~ ei.'H!Dd',1ltlt 
. tliI'ee : i ·ye.ws., :-pt' .-.rttr~ . ftwe., ~ r ,*':<cWtfft 
··t.othu ' 

Sir.tbis Seetion (3)rds-:fh')t eeou~, o...~ 
ment must,al11fSd:",llhoJ'law,alld· bimg':-Iibout 
some-'-' sh'obg :iamendas ..... ~_ toJ;PJfOteCt·.'~bfi 
unity .M14 ~jDte"it)' ·.:cf o~r 8OUd"~, 

. '_'~;l: 7::· :.-. . ,. .;..~. ~.~ : ,;".:. ;' "i··~· 
.. ; ,I,.wou14. 1ike. i.o~djaw 'vaul_' atf'ent·,·~;,· :,6'11' 
J r,. . .!fl:,. yO," ~r-~~, ~ ~ .::!.*& ~:.,...?#~.,. !~_,. 'f;_ !.Y1"PJM';.'''~ 

gO ~t~!;~.~gb,t~C1 ~;~~t\J.~a,~~.,p~ ~.ia.~.~ 
~cf~e OJ,! .ta'~;;9.f ~8ia~ .~: ~",~"d;.~ 

_ n~~lq~~' a,n~l;lem .~~S~re< T,?~_:, . ,lftl,> ¥ "-L.~~!~ 
• - .. t>. .I.~ ... ..,.,,. $~. ~ "' 

and.,,~';I(Jna<q-91;UJ ~tUIf'.' '; , _.t i'r~\:'h~ _t!~' 
'~f eV~O'OD~. why n.~Jonal .iJP~CCD '.as ~ot 
89DI. "'1. k~o.~~ : tb"~! SO~., .;>!.~s ~i~~~;~ 
IQ.1?~1. W~ ~~.a"e .• gr~t ,~ct".,;~~f 'b~~ 
lie wrote tbls SODg before Independeoce,bu& 
after ,hat he we was a great admji~~' of 
ft,at.istan .. : . We, always ~espe~, JIJ~~~QR. but 
~hY in Asian game~ tb_is SODg w~ ~.~ 

, Instead of tbe National Anthem. " 

~.9~e .~,p~~~~~,_ t~i -.. _'~o"_ ~fu,se ~ :;,~~ _;dn8 
- ~atloJ;l_a_1 Anthem :,od t~~pect the, 'natiOnal 

flag. Even s~me·. people 'jiave .to~q'·. ;~'><~~ies 
of Ibe Constitution. What stePs have 'been 
1.keD'! b'i ilbo -.6oyornmeat . '·10 : punisla '.-.aIb 
p8l'8ons';aod ~ow .1Da"', .. b, !:..persons .!"_ 
been ._:punishe4 so -faa? -':If ~ou.·, ........ 
implemeRt this Act.-·~tbeB> ~ bow.· ~"..Ie ., will 
know about- :._.CJle, ~ -atitl ·ft:8p_t;..~ 
N.1io~1 -Anthem. ·;TtMn ._ollld: bo'i~~DO'i 
partisan ,outlook IOD: this" :,-Utr "'m; tinr 
H01l80.: Membecs from beth.sRI ......... oited. 
os 'Ibis· matter •. Wehare~ gretttf.t_ .. t.·a.w. 
.tllat a di9CtUssioB' bas'·been allowed. 

, ~)o,!lPDciUSio~:Xwo~" ~iI:~ to lilt, <;:.~~ 
~~.~t;.ready t9: ,dl~ ... "~ we~_~~t'" d,~Y!D_~~~R~ 
hves, ~or t~e,_* J)~.~~~~~, .o.~1 t-~'! .$?q~~\p':,-.~~ 
t~ ~rot~c'~~ ~ tbe.;~~~t~.!" ao,\ ,iDJ~~ .~ 
o,:\r. _c'?'!~tFY. "I).d t~ < i·lP,ye, FP~r .~~~ -J.o 
t"~ "Dat!·9q~ts~ol~;, ~~~ ~ .C!JP:'i~~i.i 
the natlon.al symbols. 

, SHR,I AMAR ROYPRADHAN {Cooch 
~"btlrl~' t Mr:l. Cbairman·,t.~1r: \~he~ ca'Db6\ be 
b.,PPY't6~~~e~ ,t"e'~u~ftoD o;'n'ti~ ~jiti~' 
bo1s :alYe-i tliit.Y!kii'Oe ~eatS' dt ;jlid~Lllr. Be.!' 

'. 1Ll ' ~ • ""JJ"'IiOD • It I~ 'a maui!r'uf "!l,",~ tt1r~.u 'il-r~;of {'~~t~l 
~iWeft:itito.f~cb .'CbDtfQ~~.l-··iJ f4Y.~' 00 .. 1' 
the" ~ :n~fio(;a\t. -~lDt&ediC 1; "Dd) _.: til';, ~~i\L ! ~ 
~;,' ' ....• ,. 
T .... .,~~4! 
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I fully sbare tbe views and tbe seoti
meatt expressed bY' Shri Madhav Reddi 
wbo is tbe mover of this motioD. I may 
differ with the Prime Minister on so many 
political points. but at least on ·this point, 
I funy agree -with bim that we cannot 
accept tbe Supreme Court·s verdict on 
National Anthem. We bave been forced 

;If 

to enter ioto tbis debate on account of tbe 
Supreme Court judpment. It bas I'aised 
so many questions in the public mind. The 
Supreme Court bas beld clearly tbat sucb 
compulsioDs of singing National Antbe-m 
would clearly contravene tbe rights guaran
teed under Articles 19 (1) and 2S (I) of tbe 
Constitution of India. I am Dot a consti
tutional pundit or even a lawyer. Bot I 
in my own humble opinioo would like to 
express my views in tbis matter that I do 
Dot agree with the Supreme COUTt 

verdict. 

Tbe Supreme Court in its observation 
has said: 

a'No person can be forced io the 
singing of N!ltional Anthem if he bas 
genui~e conscientious. religious 
objections .•• 

I have lot serious objections to tbe words 
-,eouine conscientious, religious 
ohjection-. It is also a fact tbat 11'0 

maoy questioll8 have beeD raised in tbe 
public minds after ,he Supreme Court 
verdict. Fintl,. wh~tber this poem. ~ur 
National Antbem is against the modality 
of a particular religion or against general 
CODscientious. and secondly, when on the 
one band,. we are observinl tbe 12Stb 
birthday of RabiodraDatb Tagore, some 
people have raised voice that this parti~ular 
ooem. our NatioD91 Antbem, was .. ntten 
;0 connection witb tbe visit of J{iog George, 
1M Vtb of U.K. to India. Furtber. some 
people also say tbat in this panicular poem, .. 
tbe National Anthem_ all tbe States were 
also oot meofioDed. 

Before I deal wjtb these qUestioDs. we 
most appreciate wbat was Rabindraoath 
TallOre and what was tbe political eDviroD
ment or our country at tbat time. Further. 
wo must uodentand the involvement 
of Rabindtanath Tagore in tbe political 

l1Iove~~' -..4 .' ••• tlabindraoalt\ 

Tagore in the eyes of the 
British imperialists in tbose days 
particularly round about .911· wben 
this particular poem was written. 

We should Dot forlet tbat it is 
Rabiodraoath TalOn whom Gandbiji 
resp~cted as· Gutudeva; we should not 
forget tbat it is Rablndranatb Tagore who 
80t love and affection for Neeroji and 
Indiraji and encouraged tbem. We should 
Dot forget tbat it is Rabindranath 
Tagore who first came forward to welcome 
aod cODgratulate Netaji Subbash Chandra 
Bose when be quit National Congress in 
1939. We should also nM .. forget tbat it 
was Rabindraoatb Taaore who gave up 
his knigbthood title in prot,.st of the 
Jalianwalabagb massacre by tbe Britisbers. 
We should Dot forget tbat it was Ilabindra
natb Tagore who first spoke loudly about 
socialism in Russia and said Russia Dekhe 
Elam. 

We should not see Kabiluru 
Rabindranath Tagore in such a manner 
that he was 8 poet of· Bengal only. Yes. 
he was born in Bengal ••. (Interruptions) 
Some people have said that BII tbe States" 
were not mentioned in the National Antbem. 

1400 bra. 

J t is also true that be wrote : 

"Db amar sonar Bangia 
Amo Tomay Dhalabasin 

This ·Sonar Bangia' is tbe National Anthem 
of Bangladesh. Rabiodranath Tagore is not 
a poet of Bengal alone. He is tbe poet of 
India. In his CBbarat Tirtba" be wrote-

.CHe more chitta PUD)'. tirtbe 
Jalare dbire, Ei Dbarater mabamaoaber 
sagar-tire" 

In fact I should stress that R abiodranath 
Tagole is a poet of tbe world. He wrote 
asainst colooialism aDd imperialism. And 
be raised hi. voice so loudiy loog Ion. 
back. by writina -Afrie.-. In tbis be 
depicted imperialists in tbis way : 

"Elo Ai MaDusdbarar dal 
Nakh Jader Tikshoa 
Tom.r Net,.-,r C~J~" 
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··Tbo imperialists came tC1' Afriea
tbey are ferocious and tbeir nails are 
Ibarper "than tbo paWl of tbe wild lions 
of Africa.·· 

Rablodranatb was a mao of great 
visioD. He was very humane and be 
was tbe greatest lover of mankind. So 
he wrote: 

UAmi kabi lata Akbyat jaDer 
Nirbak enancr" 

He was a poet of those who are unknown. 
who are neglected and those who cannot 
express their minds. So he wrote : 

uMore nam ai bole kbyata hok 
Ami tomaderi Lok" 

"Let his name be. popular . in such 
a manner tbat be is tbe man of common ~ 
people." 

Now let us studrtbat particular period 
when be wrote tbis particular poem IBbarat 
Bidbata· in which our National Anthem is 
included. It was arouod tbe year 1911. 
Wbat was the poUiical atmospbere in our 
country at tbat time? Wbat was the role 
of RabindraDatb Tagore in tbose days? 
Wbat was be in tbe eyes of tbe British 
Imperialists? I am not giving here my 
own opinion. With your permission I 
would like to quote the great historian 
Jadunath Sirkar from his book ·India 
Tbrough Ages· 00 page 96, be wrote about 
a Case Diary of 1910 at Jorasenka Police 
Station, Calcutta wbere a constable 
reported: 

TiD Nambar Dagi-Rabindranatb 
Tagorc kal rat ko gbar pa~ba" 

This was bow the Britisbers treated 
Rabiodraoatb Tagore. You. see furtber 
more. Rabiodraoath Taaore was amoog 
23 public and promineot persoos wbo were 
named in 1909 by tbe police iotelliaeoce. 
Tbese prrsons·were Cl)oDccted with tbe politi
cal agitation in Benp) and a close watch was 
ordend by F C. Daly, DIG Special Brancb, 
Calcutfa by Circular No.6 SB .• dated 27th 
lui, 1~9. The list included Sureodranath 
Banerjee, Motilal Gbosh. A. RasDl. 
Brajendra Kisbore Roycbowdbari. aDd so 
00. Rabiadranatb's Dame was found at 
al. No. 20 in tbe list. _.. 

-Home Political PROS Deposit' Novem
ber 1909 report. : 

-"Saba RabiodraDatb as a frieDd 
of Arabinda Gbosh. was tbe aristocrat 
champion of tbe Party." 

So, tbe great revolutionary., Arabinda 
Gbosh was bis frieod. 

In aoother diary eotitled ·Political 
Trouble in India 1909 to 1911'. it i. 
observed: 

··Sir Games Campbell Kerr, tbe 
Private Secretary to sbe Cbief of 
Indian Intelligence also refers to Tagore's 
poem ·Suprabbat' as tbo interpretation 
of -Geeta' favoured by AUI'obindo 
Ghosh and revolutionaries of Manittala 
Bomb Case." 

I sball DOW refer to tbe Biography of 
Gokhale by Dr. B.R •. NaDda. At paaes 
400-401, it is mentioned: 

UWbeo Calcutta Univeraity proposed 
to confer aD. Lilt. Degree OD 

Tagore io 1913, it appears tbat tbe 
Governor General .bad to overrule the 
police objection .•• •• 

I do not caTe whether the criminal eumi
nation will give bim a bad cbaracter or 
Dot. (Lord Hardioge to Lord Carmicbael) 
After all if anybody like to sa, that 
Rablodra Natb Tagore . was tbe apot of 
tbe Britisbers, it is a sbame to our natioD. 
We all should be ashamed of it. 

Sir. DOW let us come to the poem itself 
fo"r whicb 80 many debatea bave tatea 
place. 

Jalla-gana.ma"a-adllllla,aka, /aya Ite 
~ara'a~6agya-YldiGta 

Punjab.Slndha-Gujaral-Maratlul. 
Droplda- Utkal-Ballga 

AN HON. MEMBER: Doo't recite 
tbe full poem. 

SHRI AMAR ROYPllADHAN: I do 
not like read 'be eDtire poem. Only. 
few lines for reference. It is' the tranl. • 
lation of Rabiodranatb Taaore himself. 
Wbat be wrote? What is tbo meaDiDl of 
this., 



49i 1Hs. "' : N'Rd to present! 
Stmctity and Dignity 0/ 

. (8bn rMnw~R»YpracUMld.) . t 

Tbou art tbe ruler of tbe minds of all 
peoQie.1 di_,*""- of India' .. destiny. ... . 

11~9t it '1 Is there llo7tbiqs · missioa in it ? 
You go tbrough tbo otber lines of tbe 
.... ..pQetry .bjda .. is. not in OIlr oatiooal 
anthem. some words may be there" tbea 
you will know what is tbere in our national 
lrDtbeM. . . 

PaIQ,,-abhuya daya bandhur, panflta 
,. Yuga yuga dhablta yaIr; 

Hay chl,. ... 1I111i. ,,1Iba rw,ha chak,.a 
mllkha ~"a pllllla dtnra,rl 

Sit. tbis tbe eata;oal cbarioteer aDd tbe 
poet him6elf wrote it. It is the glory of 
........ } cbariotecr who 8uides human 
travellers tbrougb tbe ages. Tbey were 
saying tbat tbe religioos people cannot 
support tlUe poem. I do· Dot believe in 
God. ·Tbero ~ are so .. any people who 
believe in God. wb.tbcr it. is Hindu or 
Muslim or Cbristian. At least they should 
kaow .atBetbiotl fro_ the words. So tbey 
,.bould~be- proud of tbis poem.. This poem 
.. never meant for tbe oarlogy of:tbe King 
Oeot .. ·V -tbe _peri.liM. 

So at last. r must echo tbe voice of 
odicI' mem_a aod joiD' the Hoo. Speaker 
of tb. HOUle, ""'0 said a few days befQl'e. 
..... sPaaliaDleat sbould make a law in sueb 
• ...... ao dial uD8io8 of Na\ioaal 
6ua111r be made CODlpaJaoiy for us all. I 
., UJC)pod it. 

Tbea _in I muat say don't mingle up "'08& .usla,tbe OOMCptiGa of nationality. 
_", iale&lity aM aoMl'Cigoty. Religious 
freedom is one aod .. tion·s bonour is the .. 
otber. So we should bOilour tbc national 
......._ We _ouJd. boOOUt' tb. "national 
IODS. We .boUld· 1Io00lH' tbe national 
ant ..... 

SHR.I BRAJAMOHAN MOHANTY 
(tturft: Mr:Chairb6atr, Sir. the! problem 

. created by 1bi'! judgement is manifold. It 
bas almost opened the Pandora's box. It 
bas'credtWa1 ~ar. political and legai~ crises 
to tile" COUIlt't;. 

-
Sfj far '''~be judpm~Dt II ~ concerned, I 

would'· 0id7 "lace "'before you ,: ... t tbls 
JudIemeot bad a aumber of Wotmities a.a4 

-tbe OGurts"of IDdia er.IJlGt ~~d 9.' tbis 
jtadgellkmt. '#q a '1DJItter -of ,fact, tile e ...... 
Go_"'meot~ bat c .... ;Aadlnd • Marlj.· · -eaae 
as a question of Articles 25 and 26. Whit:b 
were never deliberated. saYipg, tbat w,s not 
applicable because" Anand Marlis bad want
ed to have Tandavll dance on tbis. Tbat 
was a cas.= and ·besides tbat tbere was a 
larger case. 

Tbne judps'wero ~lJ'\#otvod in that case • 
And this was the ju.aemcnt where two 
judges were involved. So. tbFY are bound 
by .that decision, otherwise. tbey would bave 
referred it to tbe full Betnch or to a larger 
Bench. But without doing tbat tbey 
distinguisbed this case b7 .ayio& . that tbis 
case just crept io,o the earlier case. So, my 
submission would be that in that back
Ir.ound. tbis iudaemeot is ,pot bindiD8 OD 

tbe courts of India; and tbe Home. Minister 
sbould address bimself to examining this 
decision. and the Law Minister also sbould 
do $0. 

Now about ArtiCle 25. It Is subject to 
public morality and beartb. The court dlH 
not address itself to it. ~h.e coort bas n01 
adjudicated on tbat pOint. My submission 
is Ihat ~e freedom of cotlscience is subject 
to public order, pabfic lliocality and puillic 
bealtb. So. in tbat bactaround, tbat is ~Dot 
avail~ble to tbem. If tbat becomes availa
ble. then 'those wbo ~lieve ill lantra, tbe 
Rajoeesb grodp aDd tbe Sabaja group will 
have tbe right to free'dom or conscience, 
and tbey would bave the rreedOlb to "to
pagate it In public. That is • subject of 
controversy. 

The next point is tbis: so far as Articre 
19(4) is·coaoeroecillbo GOutt's observation 
is tbat tbo c.cutiw- ordu baa net been 
giYen statutory coverage.. So. it can Dot 
over-ride fndamental .bts. Is it pOIIible 
to &i¥e statutCFY cov.reao to" everythiug? 
Suppose a' teachea; enter. a claM. and the 
students do Dot aet vp, or tbey are moviq 
M'OlI8d aad do Dot ait dOWD. 00 'be 
CODtn."~ they claim tbe rigbt ·of ·movemeDt 
whicb i ... fuDdameDlM siabt. Wbat would 
be the aituatioo tbe. 7 How can you .coYer 
tift, ? It.. tbo natural riabt of tbe 
teacher and tbd paRDIS, to control dUd, •. 
No statutory co.erqe i. DeCeIIary in aUdb 
cases. 

Mr. Madbav Reddl .ald that we should 
improve the statute. I '.1 that tbe .. tatut. 
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~tbat Is to dperatitJ"d Is a_uilk. "aDd .. lIfBCfedt Frankforter in 1'49, aud tbe other is dlat 
to answer tbis problem My question i"-: of Mr. Jackson in 1943. They have follow-. 
Itow •• ty,_,aiNe tbaqw. ce¥C)fU' ~ the ed tbe subsequent judgement; but I say tbat 
teacher·, riabts. S,uPj)Q" thA te.acber is they bave blindly rolfowed it. witbout 
aivinl dic;tatioo_ llu~ some .bident js. knitlinM taking ioto consideration tbe~ special features 
sweaters. What i, the aO""j:r to it? WJ11 or tbe Indian Constitution. 
tbere bo statutory c::<»'e ... ae for this 'I To 
what e~leDt..caD you 80 .... on .doiq. s~b 
things? Should you give a ,18tuto1Y 
covemge for tbe .practice of . lantra... SahoJa 
aQd otber tbiop, to these people wbd believe 
in them? 

We are landigg ourselves io a very 
difficult situation by tbis judgement. Tbis 
j'Udgemeot 'bas absolutoly no saBetaty and it 
should go, It sbould be tbrown into tbe 
dustbiR of history by the natioo. 

Now about Article 51 (a). I am only 
quotio8 SuptClDC Court cases. 'l'be editor-" 
commentary will perhaps .. be quite releyant 
here. He has sbown bow tbe floodgates 
of fi 'CODtroversy have been opened. He 
said: 

"I\. tligDllicarat aspect or tbe matter 
is tbat facts tbe court found tbat tbe 
conscieotiBtls objections did Dot Offend 
tbe Pundamental Duty under Article 
SIA(a) to respect tbe National Anthem. 
A futuret case ma, involve a conflict 
betWdm the objection based OD COb

science and tbe Fundamental Duties 
upon _ citizen. In Iba t respect the 
Constitution 'of India differs from tbe 
U.S. CC)nstitatioD. CaD a member of 
the Jebovab·s Witnesses refuse! to take 
tbe Form of Oath or Affirmation 
prescribed iD tbe Tblrd Scb~dule to 
tbe CODstitution jf required 10 do 
501" 

Naturally. tbc.y 1.l.YC, followed USA's 
precedent. You know. nowadays tb" 
frontiers c:Jf JucJlclal review hl\Pe I1eetJ un
reasooablyexteoded. You know tbat tbe 
Constitution-rramer.. bad decided Dot to 
allow tbe cofrcept of -due prbceSs" in our 
Constitution '1 Now we aie bliodly foJlow
iog tbe Americao, precedeJl'" aod importing 
'due process'. Ultimately, tbe frontiers 
have beeo "iel')' IlJUcla e_ad,dV' 

There a,e. two judgements of tho United 
States .hic;b have been t"efceHed to- iu tbis 
jud.cmcot. 000 case i8 alia' of' Mr. 

Mr~ Madhav Reddi said thJtt there is 
some iD8'dcKluacy in the .. tute. So fa~ as 
ptev!btioD of insult to Natiooa1 HODour 
Act. is concerned SectiOD 3 is qu ite ad
quate. Somebody sa,s. prevents. W'bat is 
prevention? Jf I do oot do, tbe otbers 
win not bo persuaded not to do; tbat in
directly prevents -Se, tbat co~tety 
eomes in.. Sb, within tho statute itself, 
tbe case is eoveted. He says, somebody 
stood up. He bas sbown fall respect to 
tbe national antbem. But tbat is Dot the 
point. 

I woold place before you the otber side 
of the matter; tbat means whether Rabiodta 
Natb wrote a sonl addressing George V or 
George IV. So, that point bad beeD 
answered. If anybody goes through that 
poem, the wbole of it bas not been accepted 
as a natio081 anthem; part of it has ben 
accepted as a national antl1em. If be says, 
tbe mampulator of the destiny of Ind'ia to 
wbom ~aD respouds, to whom Vindbya
responds, to wbom Himalayas respond, can 
there be some human beinas or Ceftaio 
olbe-r force to whom the Nature rnpoods? 
So, it is above NatUTe. So, you can imagiwe 
what is tbat force. I do not want to define 
it. Thank you. 

SHRIMATI OEETA MUKHERJEE 
(Panskura): The sanctity of tbe National 
Symbols, be it our National FIllS, be it our 
favourite and inspiring National 8001, I 
thiqk it is the duty of all lodiaus to defend 
tbat sanctity. I a1so think that aU sbould 
be taught in that spirit. While saying tbat. 
I would like to make a few obSfrvatiODs in 
tbis CODl)cction. 

.. 
Yesterday. 1he question -of a National 

Antbem-wbe~r tbat remains br Dot-was 
raised by M1'. lodrajit Gupta. Now, wby 
at 811' As 'YOU know, for quIte some time 

. our Inspiring National Aothem, tbey were 
aftackiol in different garbs. Once It was 
said tbat it was written for the British 
Princess; then tbat died dowD. Then there 
Wag a question of Reo .... pbieat -eDti') : 
wlletber all have beeD ~ _to Ie 

3>r'0( 
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Dr not. So. if y\>u see from time to tilpe 
there was ao attack from interested quarters 

· on the great Natiooal Song. I believe that, 
all of u§. irrespective of any ideas we may 
have, will defend tbis. 

In tbis coooecffon, I th:nk. surely our 
State aod t'Jational Flag is a symbol of the 
State as a wbole aod also &bould be defend
ed for tbe integrity of tbe country. 

It is good. for all of us to defend it in 
tbe most Bowerly language at our command; 
surely that is necessary. But I beliel'e tbe 
time bas come to defend the national 
Integrity and the National Symbols by action 
and not only by profession. 

I am coming from tbe old India Peace 
March. dedicated to tbe cause of tbe world 
peace as well as to tbe integrity of our 
nation. There were about two lakhs of 
people despite all the disturbances in tbe 
city toda,; they were marching. I am just 
coming from tbere; irrespective of political 
parties. irrespective of aoy otber opinions. 
tbey were saying that tbey were 
for world peace, for the integrity of 
our country; and in that demonstrUion you 
will be bappy to know that there was a 
contingent from the disturbed Punjab. They 
were just behind us They were shouting 
all the time. 

Na Hindu Raj. Na Khalulan 
Jug Jug Jiye Htndu,Ian 

I call tbis defence of oationa! integrity, I 
call this defence of national symbols. Not 
only speechifying. I am Dot saying tbat 
anybody -is sp~ecbifying. That is not my 
point. But tbe point is, one bas to defend 
by action. 

Secondly, I would like to make a little 
observation on tbe point wbich was raised 
by our young Prime Minister yesterday. I 
do not know, wbat was the background, 
wby suddenly while defending tbese symbol:l, 
correctly no doubt, be suddenly said tbat 
India is against any foreign ideology be 
tbat from America, from Japan or from 
Sovjet Union. 

SHRI SHANTARAM NAIK (PaDaji): 
Tbis is exactly ~ause in tbi. jud,elDent 

National Symbols 300 

Amuican judgemeDt bave been referred 
to. 

SHRIMATI GBSTA MUKHERJEE: 
Just a minute •• Tbaok you very much for tbe 
prompting. l.know. I knew also. I am 
also glad tbat it bas been raised, that it is 
because in tbe judgement the question of 
some people in America observing certain 
tbings have been raised, I quite understand 
tbat. That could bave been said. Japan, 
America. Soviet Union all bave tbe same 
kind of ideololY. I belive. But on the 
question of foreign ideology, all ideolog ies 
have '0 be ju~ged 00 merits. 

Religious ideologies for example. I 
have nothing for religious ideologies. Even 
tbeD, I would like to say tbat -Gautama 
Buddha·s relialous ideology. that was b'Jrn in 
India, it bas spread to China across tbe 
borders. It is in that context we have to see, 
it was at tba t time. 

For example, I believe in the Mar"ist 
ideology, C·.)mmuoist ideology. Is it of any 
country? I would like to say, tbe question 
of ending oppression, exploitation of mao 
by man. t bis concept ii an eternal concept, 
it bas to b., acc",pted by every 
c\luntry b.lt to b~ applied in tba t specific 
condition. One ca nnot say it is foreign 
because Karl Marx was a German or be
cause tbis Grea.t Revo lution. triumphed in 
the Soviet Union for tbe first time. What 
I would like to say is India has al\Vays 
,bOWD uoity in diversity. India, therefore. 
als\) 'Sbould reject and accept the id~ologjes 

00 tbe basis of merits. Surely, we shall 
not accept any imperialist ideology. doubt
lessly; Not because it comes from America 
but because its content is totally reactionary. 
Tberefore, I have no objection to tbis 
wheo .•• 

(/ n/~r'IIp'1 on). 

PROF. P.l. KURIBN (Idduki) : Madam, 
tbat is wbat is exa~tly said. We will not 
accept aD idoolOIY iimply because it is 
comiog from tbere. We will judge on tbe 
merits of it. .. 

(Inter"uption) 

SHRIMATI GBBTA MUKHBR.JEE.: In 
this cODtext, it is Dot because. it comes from 
an imperialist country or a socia1ist c(\unty 
it would be bracketed for any thinl! I say_ 
(Interrupt ion) 
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PROF. P.l. KURIBN: We will judge • 
it on merits and dtclde and accept It. 

SHRIMATI OESTA MUKHERJ~B: 
In any case, ) would like to a.ain say tbat 
we have to defend our national symbols 
tbrough our actions, and action mainly, 
that js the bomage which we bave to pay 
towards our national symbols. 

• SHR) SHANTARAM NAIK (Paoaji): 
In fact, lb~ Supreme COUI bas so far given 
several judgements aod some of thrm or most .. 
of them have beeD very illuminatiog. But 
11 th August, 1986. J would say, was tbe 
daf'k day in tbe history 01 the Supreme 
Court, because on this. day, tbe Supreme 
Court, despite tbe provisions in tbe Cons
titution and tbe law, failed to bonour and 
resp~t the dignity of our National Antbem. 
00 13th AUlust it was reported in The 
Times of India and on the same day, I 
was one of tbe first persons to raise it 
during Zero Hour. And in this very 
session I bave even moved a Private 
Member's Bill to amend tbe Prevention of 
In suIts to National Honours Act, 1971. 
The question is wbether Prevention of 
In~ults to National Honours Act. 1971 is 
required to be amended or Dot. I !hlnk. 
it is not necessary. But I have moved tbe 
Bill as a measure of abundant caution. in 
case it is necessary. In my humble sub
mission. as Prime Minister bas said. 
Section 3 of the Prevention of IDsults to 
National Honours Act. J971 must be read 
with Article 51 A of the Cons.iluticn 
This the Supreme Ceult lias failed to 
JeCOfDise. 10 fact, as and when tbe 
Supreme CCJurt required, it had stretched 
tbe articl~s and sections of various legisla
tions ~everal times. In fact, it bas gone 
to the extent of asking executive "meers 
or engineers even to pro~ide funds in a 
budget. I t has created public intcre,t 
litigations by stretching tbe law wben tbere 
i. DO provision for the same. ) I bad 
found out after several years that tbere 
is what is known as the basic structure of 
the Constitution. - Por years we did not 
know that there existed tbe basic structure 
of tbe Constitution. It said tbat these and 
tbest" were tbe things which constitut~d the 
basic structure or the Constitution and the 
same ~ould not be amended. Take the 
case of reservatioD. Today io eacb reSE'r
".,ion matter it h.. 6xed perceatap .. 

Who bas giveD thi; power to it? It is the 
power of the legislature (0 fix any percen
tage,. good or bad. Tbe Supreme Court 
bas gone to tbat extent. When the Supreme 
Court bas strenched the Jaw in this manner 
from time to time, could it not stretch it in 
this case to protect bur National Anthem, 
¥tional bonour and national dignity? 
Tbis is ~bat I am submitting. If it had 
only said tbat tber-e was no provision, then 
it could baye be.:n understood. Even tbese 
circular~ which bave been referred to - by 
the judgement of tbe Supreme Court. of 
that particular institution under tbe beadiol 
'Patriotism' !tay : 

"Environment should be created in 
tbe school to develop the rigbt kind of 
P!'triotism in the children Neither 
reJision, nor party nor anything of 
tbis kind should stand against one·s 
love of tbe country." 

... 
This circular. it says. is not 6inding 
because it was not statutory But the very 
circular it quot~d in anether a~pect b'y say
jng tbat it veTY rightly ctTpi'lasised tbe 
importance of religious tolerance. )t Qoo1ed 
a portion of the circular ~ bicb ~ajd· tbat 
an religions should be f'qua))y respected. 
Tbis part of the circular reJied and quoted. 
But it did not reco~nise or re~pect tbat 
portion of tbe circular which .Epeaks of 
patriotism. 

Further 1 be "he Ie @tcurd he,C' is this 
t"8t it (ZCfS "gairst tt e reJijllrU4\ 1eret~. 
Ri,hl fl('lm the 1 f'J.'jrrpr~~ it4iO aprJ(';}ch is 
very canous. 11 referred to tbe patit;C'rer 
S8l irg fbat : • 

'·Until July, 19851' ~ h~n sorre 
patriotjc gentlemaD look notice,. the 
gentleman thought it was unpatriotic of 
tbe children not to sing tbe NationaL 
Anthem. He bappened to be the 
Member of the Legislative A~sembly." 

This is the way tbe petitioner has been 
referred to as one gentleman. Is tbis tbe 
way to refer a person, wbo \s to approach 
tbe Supreme Court on R patriotic i~sue ? 
Could bis desiRo8tion not h(\\'t'" bef'n referred 
to witb dignity" R igbt from the begining, 
tile approach bere is ycry callous. Mav I 
go to page 620 of tbe judgement. Hert: the 
entire base is on reJjgil~uS ~rouDds. TI~~ 

Qourt saftl : 
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"Tbe. students wbo are Witnesses, 
do not sina the National Antbem 'thougb 
they stand up on such ocxasions to sbbW 
Ibei~ respecf to tbe National . Anthema 
Tbey desist from actual singing otiJf 
because of tbetr honest bellef and 
conviction tbat tbeir religion d~ 
Dot permi t tbem to join any ti tuals 
eacept it at tbe same time, 01 tbeir 
pnyers to Jebovaba, their God." 

Is our nation subservient to any reli.iou! 
practice or religious people? Who said so , 
OD the contra ty, there is every provision 
to ref,lricl any Fundamental Rigbt rn tbe 
interest of our nation. or the broad 
principles as I have stated. Nowhere .it can 
be seen fJ'OlD any ansle that religjon comes 
above it. But sometimes tbe courts and 
judges interpret in various ways. You 
know for twenty years DOW we have tbat 
judpmeot -on scbools wberein 1bey halve 
.aid tbat minorities b1l'Ye got specilc .-iPt 
witb .. espect to the management of ttbeir 
0"0 scbools. We know this Jaw for tile 
last twenty yea... Nothing could .be done. 
But today .fter 20 years, one fino morning 
tbey sa)" no. even minorities CaIIDat sus
pend or dismiss teachers ia tl1eir own 
fadlioD. Only DOW .alter twenty yean 
they lIave realised this 80, for twenty 
years tbey were laying down some dttferrllt 
law. Therefore, I would say that tbe 
sense or patriotism should come first and 
foremost. The Prime Mini'5ter bas said 
tbat as per tbe e"istins law itself we bave 
to approach the Suprc:me Court and get 
the interpretation wbich is In our bonour. 
but in case 'be :;upreme Court does Dot 
bODour, tben we have to amend the law 
aDd make 4 the singing of National Anthem 
compuJ.-ory f.or all citizens of India • 
• 
[T,a"~/,!llon] 

SURI KALI PRASAD PANDEY: 
(OopaJganj) : Mr. Chairman, Sir, yesterday, 
tbe atmosphere in tbe House was such that 
every Member regardless of the regiO(l to 
wbich be belonged, welcomed whole 
beartedly the Pnme Minister's statement to 
the effect tbat the honour of the National 
S~bols would be protected at all costs. 
1 am also grateful to bim for tbe statement 
,bat tee ha. made in the House, eS~l1si, 

NtIIloM'Symbols 3CM 

tile 'fau~,.tIle D~O"l .. ~ paitJ "Dd intNrity, 
for wbicb ,,"yory CKiztll of' 1bis CQuatry is 
praising him today. 

.So far ••• e Supreme Coart's Judge .. 
nacot .... COJIQWmad I sban Dot 10 ioto ita 
loatl .aspect. as.1 t am &lOt a 1ep1 CXipCrt .. 

But wbateA40r liuJe ialell(gcace J bave, I 
shan certainly., dlat nee. QUr 
Constitution was framed. it ought to Jiave 
been -clearlY...,POWidftl tbat no one could 
apl'roadl the BiBb Court or 1be Supnme 
eourt .. in conneotion willi mattcft reiatiDI 
10 "()ur .Ha.tk1ea1 Edlblem, Natiobal Flal 
ot ~ OUt" National Anthem. W"," is .fIlis 
i.De beic1g raised in the Hduse today" 
It .. beq ra.ise4t after 36 ~earl of 
in*pendence. Wb, wuo't it raised 
eariie. 7 The issue -was cbaUenaed iD the 
Hfab Couttt MId ..-supreme Ctlurt. Oa the 
one band, tbeN is .abe' Puuja issue and 
en the otber and t_e .t"e problema 
relade. to other States as well. BeMa.,., 
tfwl!e is a conspiYacy to endanger aur 
Dlttional uaity add Intepity. 

Again \1\re have reed Tasoro's biography 
and M.a.batma Gandhi also acceptrA him as 
G J'iJ Dev. T~e is lIolbiog in 0 ,- "Jan. 
Gua Mana' whicb miabt be against aoy 
particular religion, caste or community. 
Tberefore;. 'his lBust be k~pt in. view while 
b,:illsing JU),Y B.n in tbis s,.e,gard in 'be 
Parliament. 1 do DOt want to go ioto 
detaiJJI in tbe SuPl'~me COU,,'8 Jodgetnent, 
but I m.\lst say tbat if our -national unity 
a~ iotqdty \s jcopar4ised b)' any 
j.pdgemcnt .. we shall never accept it. MaJJY r ,. 

I)oople. )tave stood under 'tae National 
Flag and sung thf! National Anthem. Every 
ionocent child of this country is familiar 
with aJaoa GaDa Mana' and knows tbat it 
is suDS on ~e occasions of our Republi~ 
Day and tbe ipdepeDdencc Day_ Every 
citizen of tbis c;;oubtry tbints it to be .he 
symbol of our couQtry~ and OUt Tf~~lour 
fiq.shows tbat we arc liviDg in ao bldepeo
dcult country. 

t-

With these w~).l·d., '8uPPQrt dae s&at.e-
ment of tbe hqa. rdme Minister, 

SHItI KBYUll. BaUSHAN. (Raipur) : 
Mr. Cbair~. Sir. the 4;scussion goiog on 
at ~teseM is .loa I t~&ard to 0\11' National 
Anthepl .nd OllT Nalional Emblem Whicb 
a)'D.\b9~'I' ~urs ""tionaJ unit, an4 int_il'it 
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In the discussion being beld here for the 
last two days-whether on terrorism in 
Punjab, security at tbo bordets or due 
respect to our National Flag and National 
Emblem, tbo underlying moot point is to see 
how our citizens are reacting to it. B\'ery 
patriot,. every citizen shows due honour to 
the country, the National Anthem, and tbe 
National Emblem and tbere i8 no contro
versy about it. If a person does not 
accept the above, it would Imply tbat be 
is Dot an Indian. It would mean tbat he 
does Dot bave tbe feelings wbicb a citizen 
should have for his country. If we 
consider this, it would become clear to us 
tbat tbere are certain elements which do 
not accept tbe nation and tbint certain 
otber tbings to be greater than the nation. 
The reason behind tbe emergence of such 
line of thinking tbese days is. certain forces 
do Dot want India to become a strong and 
powerful nation. Tbis is not an ordinary 
thing. It is not so tbat certain little 
cbildren have felt or tbat tbeir guardians 
have felt or a particular religious group 
has felt tbat it would be a sacrilege to 
sing tbe National Anthem. Wby should 
reI igion come into it? It is a premeditated 
anti-oational conspiracy and such efforts 
are made time and again. Wby are we 
not allowed to emerge as a strong nation? 
The entire nation will bave to dell ate tbe 
issue. 

It is clear that our national tbinking 
is the offsboot of tbe culture of the world. 
Shrimati Geeta bas just now said tbat tbe 
philosophy of Marx is for the entire 
world aod tbe philosophy of Buddba is 
for the entire universe. Our philosophy 
bas been the philosophy of tbe universe. 
Our religion, our tbinking, and our cultllre 
are not restricted to one particular place. 
These are the result of tbinking of our 
nation aDd culture based -on the entire 
environment. We have not tbougbt of 
ourselves in isolation, we have considered 
the entire world as one family and have 
made advancement in tbat way. All 
religions are covered under tbat tbinking. 
In 'Jaoa Gaoa Mana· wbicb is our national 
anthem, tbe same ideology bas been reco
snised. I want to come once again to tbe 
same tbiol tbat this conspiracy began tbe 
day we lot our freedom. The imperialist 
powers of tbe world knew tbat India wilt 
",aio freedom aQd would .trive for world. 

peace; tbey also know tbat it would herald 
tbe end of the imperialist forces and tbey 
\1 ill not succeed again in enslaving. the 
world. Therefore, tbey raised tbe question 
of religion aDd dismembered India 10 tbat 
tbe apostle of peace may Dot marcb 
forward. Therefore, tbey used religion as 
a' tool in tbis conspiracy but tbey could 
divide tbe land and not tbe hearts. because 
at that time Gandbiji was alive. At tbat time 
tbose powers wanted to divide the meD 
also, because theyapprebended tbat the two 
countries might unite once again. Tbough 
the two lands have Dot united, yet our 
hearts are one. Therefore, tbey continued 
to conspire and til] date they are busy 10 
their nasty designs. Their efforts are 
continuing and it is they who are USIDa 
religion to complicate tbe Punjab problem. 
Efforts are be ng made to create disaffection 
in the State in tbe name of relilion, 
wbereas tbe people of Punjab are brimmln. 
with the feeling of patriotism for lodia. 
Howsoever grave tbe conspiracy ma, be, 
I am sure, tbere is Dot even a siolle viliale, 
out of tbe 12,800 villages of tbe State, 
where communal riots have taken place. 
The people of tbe State are ready to 
embrace each other and are tryinl to fipt 
unitedly the present crisis. Tho more we 
take this into consideration, the atroopr 
will be our nation. 

I would like to submit alain tbat tbe 
effort to insult tbe National Flag. Constitu
tion and to destroy national integrity are 
a part of the same conspiracy. We shall 
have to figbt it with tbe same spirit with 
whicb we fougbt during freedom movemeDI 
of our country. We sball not let tbe 
dignity and pride of our flag be compro
mised, even if we have to sacrifice 
ourselves. The national anthem we siOIl 
now bas been the symbol of national unity 
during tbe national struggle for freedom. 
We bad taken a pledge at tbat time tbat 
we shall Dot tolerate insult to our Bas eVCD 

at tbe cost of our Jives. There is need 
to inculcate tbe same spirit in tbe people 
now and it is tbis spirit whicb will (u181 
tbe spirit of tbe anthem. These separatist 
elements are using relilioo as a plo)' to 
disintegrate the country. It is definite tbat 
a deep study of religioD, briDal you Dearer 
human values of Datiooalism. You may 
study anJ relilion5 you will find the _me 
tbing. The deS9ri~ioo of tbe reliliol' \)y 
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Slarimati OUa is correct but presenlly tbo 
pe.aplo in tho aama of relilion are trying 
to take us to destruction. The relilioU8 
... r .... are pre .. tmg a distorted picture of 
relilioD OD account of voated interest.. But 
if you try to searcb tbe 'eeliDB of UQi versal 
bro'laedlood is tho relilloa, the feeliog 
wi&b wbich tb. lNmaQ beinlS feel tbomselves 
bound w"ab eacb odler, you will not bo 
cJilappaiotcd. We ".vo to inculcato in lbe 
people- tho apirit af aecularism aDd goodwill 
towar. aU tbe reliaion.. Wo bavo to find 
out a place whero we all caD pray t0lether 
and lba' place i. undu tIlo natiooal flas. 
TberuQ_, I waot to say tbat we sbould 
IDar. &owarda tbat path and strengthen tbe 
CCMDIDOD mao. It ia tbe separatiat forces 
wIIioIl ant tr,iDI to iD8Ult tbe national 
aatbem aad dillin __ ratAI the country. We 
are. cad_voarilll to ItHDltboo tile efforts 
of daose peoplo iu tbo world who want to 
live ia poaco. bat tho imperialiat powers 
waot to dismember Gur country. There
fore. we i1avo to faco them in a wen 
pJanaed manner. 

DR. O.S. RAJHANS (Jbaojbarpur): 
Mr, Chairman, Sir. most of the things 
which I waDted to say on tbe subject ba ve 
aJready been said by tbe other bon. 
Members. It is the misfortune of the last 
speaker that be cauDot say new things. 
Even then I would like to draw your 
attention towards two or three inportant 
points. 

Some of the boo. Members have 
quoted eenain examples of America in 
conDection with tbe judgement on National 
Antbem. I want to ask whether we are 
gainl to copy America in everytbing. Our 
friend Shrt Cbidambaram knows that in 
all tbe American universities, there is a 
stranp system tbat tbe students keep their 
legs on tile desks and no one stands up 
when their professor enters tbe classroom. 
It we fo11ow their cotture, you can very 
weft fmqine tbe rate of tbis country. 

Wldle talking 01 imitatml tbe foreiRD 
couatdes. I would Ii_ 10 ast,~ wby ahould 
we not Jean 8000 t .. iDlS from them? So 
far- .. I kllOW, iD Japeu ia every factory or 
compay. nado_1 anthem is sun. and 
MIionai ft .. II saIotat before starlin. the 
~ fof .... de)'. 001, aftor tbat aDJ 

work is staned. In certain couDtrieS .... 
there are sucb traditions. BveD if we bave 
to imitate, wby should we Dot imitate Japan 
instead of clumsy imitation 01 America. 

I feol surprised wbeR I 18 e people 
criticising hero even tbe gnat poet liko 
Rabindra Nath Talore. That man saeri· 
ftoed his entire life in me service of tbe 
Dation for wbicb each and every perSOD of 
tbls country is grateful to him. DUriDI 
the days when Mabatma Oandlli wu 
feeling demoraliled he had writtco a Jetter 
to him. in wbicb be bad said : 

Yadi loma' dak $une kayo no Qsse 
tumi ekla chalo re. 
Yadi kayo katha no ko, kayo na .ang 
aQ ye, 
tuml eklo chal9 re. 

Whicb means 

(English] 

If nobody responds to 
march alone. 

[l,anslalion] 

your call. you 

Mahatma Gandbi himself bas conceded 
tbat nothing bas gi yeo bim more strength 
than these words of Rabindra Nath Tagore. 
These words gave Oandbiji immenae 
strenath and insplratioD. Rather Gandbiji 
at that tim~ was drifting away from Guru 
Dev Rabindra Nath Tagore. He asked 
what to do. TheD Guru Dev replied tbat 
'ekla cbalo re'. 

The way tbe Himalyu have been a part 
of tbis country and sban always remain so 
tbe way the Ganga baa been flowing since 
time immemorial aDd shall 10 on flowiog. 
similarly 'lana GaDa Mana' bas remained 
OUI national antbem and shall remain 10 

whether anyone likes it or Dot. On tbis 
issue we are Dot ready to compromise with 
anyone. Tile jud&es sittina is the air
COIIditlooed rooms caonot feel tbe pulse of 
the millions of the common peOple. We. 
the people's repreaontativoa can understand 
their feolio.. aod tbe Prime Mioister 
yesterday expresled the feelinas of all of us. 
when be laid : 

[English] 

"Tbis judFIll_ ,. ROt accept.b~ '0 
1JI,'. 
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Yoa will naeU that two or throe yean 
back at ebe eod of eacIl film sbow, oatiODal 
aldbem w .. pla,yod ill overy tbea tre. ] do 
Dot kaw wlay tWa pracliee baa DOW been 
discOD'~ued I wisb tbat tbe system of 
siuliDi national anthem at the ond of film 
sbows sbotald be r __ ned. Apart from 
this, I would al90 liko to submit tbat a 
law should be enaoted UDder wbich every 
ptlrdian.tad child wiU have to aive aft 
undertakiol tt.at wbe:aever a child goes to 
the school, be will sinl the national 
anthem. There is DO Deed to 80 ioto tbe 
great history behind the national anthem and 
tbe national flaB. 

Sir, it is now time when we should tell 
tbe people that tbe re can be no compromise 
regarding the National Antbem. Just as 
our ctluntry and ber integrity are eternal, so 
is ber National Anthem and tbe Constitution 
and there caD be DO compromise in tbis 
respect. 

[Eng-Ilah-] 

THE MINISTBIT OF STATE IN THE 
MfNlSTIl Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHItI 
P. CHIDA\4BARAM): Mr. Chairman, 
I am grateful to bOD. Members aDd to tbe 
whole House for extending tb~ir unanimous 
and wbolehearted support to tbe mover of 
tlUs motion au to die ItGSition taken IDy the 
Prime Minister duriag his brief iDterventioo 
in tbis debate. 

I t is a matter of arem sa&iltaction tbat 
tbere bas been no voice of discord or 
dissonance ia this debate. We aD feel 
alike and, therefore, we have spoken in one 
voice. 

There are three dates, just before and 
after our ind.odcoco, wlricb are etched in 
our memory_ Tbese 8t'e tbe dates wben we 
gave to ourselves tbe symbols of OUT 

nationhood wllicb we bad rediscovered after 
several centuries and wbich we bad per
fected during maoy dtreades of service. 
struggle and sacritice. 

Tie first ef these dat. is, 2Zml July, 

1947 wbcu PaDdit JawalaarW Nebr.a.pmeDt
ed the tricolour 81 the national flal. 

On the 12tb May, 1949 we adopted oar 
national emblem. 

On tbe 24th Janaa", 1950 tbe lut 
solemn act of the Constitutent Assembly, 
sitting in tbe other Hall, was to -ccet1t a 
statement read by fbe President cJf tbe 
Assembty, Babu Rajendra Prasad 'Who a few 
minutes later was elected as tbe First 
President of India tbat Jana Gana Mana 
composed by Gurudev RabindraDatb Tagore 
would be the national antbem of India. 
Tbat song is part of our history. It is part 
of our freedom struggle. It was a song; 
which was first sung in a Congress Session 
in 191 t and r am sure it WD sUDI esrlier 
and later in other places also. It wa~, fike 
Vande Mataram, a song wbiC'b moved 
millions of ordinary men and womec to 
great and heroic deeds. It was on the lips 
of our people when tbey spun the Clartila, 
when they braved buHets aDd lathis and den 
tbey offered Satyagraba. Verify, ) may say, lr 
W'dS a tune to wbicb this namon marcbe" aD 
its onward joorney to freedom. WIIat is 
the sODg? In Garucfev ltabiDdranatll 
Tagore's own words: 

Uk was .. .,,-a_ eI the etcmat 
daaTio1eCr Ie .... , .. pilpiml •• lbeir 
journey *0." CDDDaJas _a 01 ... 
"'kss bistor, of _nilMl." 

T_ 5011& aces Det _ ..... fa I ... age. .. 
belong to tile- _ole- WOEhL J.ea g. .. 
Mna is a ... wbicaemb ......... N,i_ ... 
yet does not lleloug to any GIle rdlioa. 
Ita call is to peopIt: ef • fait. aad all 
leads. It ia a h,_. in praile of _ ... y 
rdilioa or God but fIl a ... evpRIIDC ....... . 
ot mao. It ia • cruel .. sa d ilDB, tllK 
our secular ea .... tiaa alMlu1d ... -.0 ..... 
by a Co.t to su"-"i ....... I.r _ ..... 
a religious claim. 

Sir, the I'skDa Miais_ baa ..... for 
tIM naUQo, for tile ,.0". Tllu'e..... 
time whea cor.taill aaitsui4cd ..... 
queatioo&d the parpoae of the .... GO~S
eel by G_udev. I wam juaa to eo 8. 
rClCO£d the answer llivea by Gurufilev lO .. 
GO the r~r.d- Q{ til. bon. H.... I ..... 
it: "I sbaU GIlly illaJit IBJ'IIDII if J cue &a' 
answer a.1iose wbo c:oDlidu .. _'able .r 
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such unbounded stupidity as to sing in 
praise of George-IV or George-Vas the Bter
Dal Cbarioteer leading the pilgrims on their 
journey tbough countless ages of the timo
leu of tbe bistory of mank ind." 

There are still people who do not 
understand. I say this is more out of 
sorrow tban of anger, but say I must. These 
people do Dot under"tand nor do tbey share 
the enormous efforts and tbe great burden 
of building a nation. From tbeir seats of 
wealth or learning or piety, tbey look down 
upon tbe resolve the determination of 
bumble men and women to preserve our 
nation-bood aod unity. They debunk tbe 
concept of nation-hood. mock at our 
values. Tbey ask: Shan we salute our 
national flag -z Shall we sing our national 
anthem? Hon. Members will share my 
anguish at this sorry pass. What is our 
flal if it is not saluted and what is our 
antbem if it is not sung. It is said that 
tbose wbo stand but do Dot sing, respect 
tbe national antbem. I fear the day when 
it will be said by some one equally wise 
tbat tbose who sing but do not stand, also 
respect the national antbem. I hope sucb a 
day will never come. There are two Acts 
wbicb we have made-not because law 
sbould ask Iodiaos, law sbould ask citizens 
to do something whicb tbey sbould otherwise 
do naturally and as part of their belonging 
to tho nation. We have two Acts in punish 
an, one who deliberately insults our 
national emblems. One of tbem is tbe 
P.reveotion of Insults to National Honour 
Act 1971. Tbat punishes or penalises any 
inlult to tbe national anthem or to the 
Constitution of India. Tbe other Act is tbe 
Emblems and Names (Prevention of Impro
per Use) Act, 1950 which pcnalises anyone 
wbo improperly uses or otherwise contra
veoos tbe provisions of tbe Act regarding 
tbe emblem and tbe flag. 

Let me take just ODe minute to speak 
about the philosophy of law. Law and 
Leais'atioD are not to be made day after day 
to require people to do sometbing wbich 
tbey should do naturally. Honouring the 
Constitution. bonourinl tbe national flag, 
.sfOliDI the Dation&J aDthem are oot matters 
for wbicb there should be a law. That is 
pert of the responsibility of citizenship. 
That ia part of our daty as Indiao citizens. 

15.00 hr •• 

But if anybody deliberately insults, deliber
ately does an act of dishonour, be sbould 
be punisbed. While dishonour and insult 
sbould be punished, honour and respect 
should be a natural act of mao. That is 
wby wo tbink tbat .the law does not require 
an amendment. All that it requires is tbat 
those who are cbarged with interpretation 
of the law should do so in tbe true spirit 
of tbe law and oot import ideologies and 
arguments to understand tbe Indian value 
system and tbe Indian Constitution, tbe 
Indian emblems and tbe Indian symbols. 

Recently we witnessed in one State an 
organized attempt to burn a part of tbe 
Indian Constitution. It is a very sorry 
event. What happcod thereafter is a 
matter of even greater sorrow. I do not 
wish to enter into the debate except tbat I 
want to say tbac those who sow the wind 
will reap the wbirlwind. We cannot, by 
deed or word, encourage or endorse any 
one wbo indulges in such an act, namely, 
burning of a part of tbe CODstiCution, 
however strong one may feel about tbe issue. 
Members bere have said tbat they feel 
strongly about certain parts of tbe 
Constitution. But tbat does not give aoy 
one tbe right to bum a part of the Consti
tution. 

SHRI PIYUS TIRAKY (Alipurduars): 
But you did not dare say tbat it was anti
national. 

SHRI P. CBIDAMBARAM: Let us 
not get into tbat debate oow. 

I was yery bappy to see Members on 
that side, particularly tbose wbo make tbe 
Left Front in a competitive spirit of praise 
for Rabindranath Tagore. We sbare it. 

Tbere is really no need f"r me to make 
a loog speech. The Prime Minister bas 
spoken. But I want to say this. The 
judgement of the Supreme Court was deli
vered on tbe 11 tb August, 1986. WitbiD 
18 days, on the 29th August. 1986, tbe 
Attorney-General filed a writ petition under 
Article 32 of tbe Constitution requeatiDI 
tbat tbe Court sbould sta te tbe correct lelal 
position. We do not accept tbe judgement 
of tbe Supreme Court and we never will. 
We believe tbat tbe true position will be 
stated before tho year is over aDd WbOD tbe 
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new year dawns, it will dawo witb our tri
colour flaa f1yln. biBb and oar National 
Anthem beiDl sunl tbroulbou' tbe length and 
breadth of this country. Now, what is tbe 
true position? The true position is tbat 
e~ry man, woman and cbild sball salute 
tbe Na.tioDal Flal and every man. woman 
and child sball siDI tbe Natiooal Anthem 
when it is required to be SUDI. Neither 
law nor dialectics shall deflect us from tbis 
path. This is tbe will of tbe people. A 
Fundamental Duty has been enshrined 
under article SlA of tbe Constitution to 
respect the National Flag aod tbe National 
Anthem. I believe, tbe wbole House 
representiog tbe will of tbe Pf'ople 
will endorse and support Government's 
determination to ensure' implicit obedience 
to this Fundamental Duty. I once alain 
tbank all hone Members. 

SHRI AZIZ QURESHI (Satna) : I parti
cularly mentioned in my speecb regarding 
Mr. Mohammad Yunus, a veteran freedom
fishter and Chairman of the Trade Fair 
Autbority of India, who, for expressina 
his views on tbe National Anthem after 
Supreme Court judaement, bas been forced 
to stand 00 tbe dock on a deramation 
case in the Supreme Court. I would like 
to know whether the Government will 
initiate action to save him from any 
barassmeot. 

SHRI P. CHIDAMBARAM: Sbri 
Mobammad YUDUS is adequately represented 
in the court and I have no doubt that 
no harm will come to him. 

(SHRI ZAINUI" BASHER. in the Chai,] 

15.05 brB. 

CHILD LABOUR (PROHIBITION AND 
REGULATION), BILL, 1986 

As passed by RaJ,a Sabha 

[English] 

THE MINISTER OF STATB OF THB 
MINISTRY OF LABOUR (SHR) P.A. 
SANGMA) : Sir, I beg to move: 

IIThat tbe Bill to Prohibit tbe 
enplement of children in certain 
emplO)'IDcDts and to reaulate the 

conditions of work of children in 
certain otber employments, as passed by 
Rajya Sabba, be taken iota considera
tion" 

According to tbe Planning Commission's 
estimates made in March 1985, cbild iVorkers 
number approximately 17.58 million. Most 
of tbese cbildren moreover work in tbe 
unorganised sector wbere few labour laws 
are applicable. This bas been causing tbe 
Government a great deal of concern. In 
In~ia, as in many otber developing 
countries. children belonging to 
tbe poorest families contribute in 
subslaoUiat measure to tbe income of 
their families. ] n these circumstances, 
it would neither be desirable nor possible 
to impose a total ban on all child labour. 
On the otber band, tbere can be no two 
opinions on tbe point that in certain 
employments/industries, tbe employment 
of cbildren is hazardous in tbe extreme and 
sbould, on no account, be allowed. 

As or today, the employment of 
children in certain industries/occupations 
is probibited under tbe law. The Cons
titution of India stipulates tbat children 
below tbe age of 14 years sbould not be 
employed in any factory, mine or bazar
dous employment. Labour laws, like tbe 
Factories Act and tbe Mines Act, probibit 
the employment of children below a certain 
age in factories and mines. The Employ
ment of Children Act prohibits the omploy
ment of cbildren in certain industrial occu
pations and processes. In otber Acts also, 
like tbe Plantations Labour Act. tbe Mer
cbant Shipping Act, tbe Motor Transport 
Workers Act, and the State Shops and 
Establishments Act tbe employment of 
children below a certain ale is prohibited. 
However, tbere is DO uniformity in these 
Act, nor is there any procedure laid down 
for deciding the employments from which 
child labour !bould be banned. 

In most of the areas where child Jabour 
today is not banned by law, children· work 
without tbe benefit of protection of labour 
laws. Tbere are no maximum working 
bours, no periods of rest, and no bolidays 
prescribed for tbese children. Consequently, 
many children work under conditions of 
exploitation. 

One of tbe reasons for the existiDa 
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r.8trict iOM 00 cbild labour DOt beiDI 
effective is tbat the penalties prescribed in 
tbo different Acts are not stringent eft()'t)gh. 
They are also not uniform. Several GlllPlo .. 
ycrs who ba ve boon found &I:lihy of employ
iog cilildreo in vi&lalion of the provisd.OJlS 
of differeDt Acts, havQ. tbocefo(e, got otf 
with ligbt sentences. To ensure that tho 
penalties have a more d8&erreot effect 00 
c.I.llployers, tbe EmploYlXleot of Childree 
Act, 1938, was amended in December, 
1985. enban~iol both tbe fin" and the 
imprisonment prescribed. It is felt. 
bowever, tbat the offence of employing tile 
exploitini child labour is an extremely_ 
secious one aDd therefore the penalties 
should be further enbanced. 

It is to tllk;! car~ of these aspects tbat 
tb~ present BiH bas been introduced. The 
Bill seeks to do primarily three things: 
(a) ban th~ employment of children below 
14 years from employment in certain 
sp~cifi~j o;cupations aod processes consi
dcreJ h~zardoui and set up a procedure 
for identification of employments/occupa
tions waich Jlrc haz \ldoUi for c;hildren and 
where their employment needs to be 
banned. (b) regulbte the working condi
tions of children in areas which are Dot 
hazardous and where their employment is 
not banned by law, in sucb a manner tbat 
child workers cannot be exploited. (c) 
enhance tbe penalties for violations of the 
provisions relating to child labour to make 
tbem suffi~ient)y deterrent. The penalty 
for tbe first offence. now prop..osed. is 
imprisonment from 3 montbs to one year 
or fioe from Rs. lO,OCO to Rs. 20,000, or 
both, and for a second offence, mandatory 
imprisonment for a term of Dot leJS thaI) 
6 montbs and upto a period of two 
years .. 

Central and State Governments win be 
ompowered to frame rules pertaining to tbe 
safety and bea11b of cb.il<ken WOlklna in 
any cstabUabuaent. Tbe r.we. wouJ4 pa;taia 
to matters like drinkiog w.at_. sately of 
buildings and machinery, dult aDd fum .. 
Ji&btiDl etc. 

We are aware that the existe~ or 8 

law prohibiting and regulating child labour 
will not in itself solve tbe problem of cbild 
labour. Child workers are amODa tbe 

DIIOIt 6ipriWMI ___ .f 0" lQCiDt" aad 
•• aItIIIl uable to got ac,*, to .. ci ..... 
like "'_d~ ... Ith care. \lGc.Uonal 
baioiol etc. POI' thi. purpose. concerted 
....n plan poaIina t.... resources of.lI 
ooaarncd MiniatrtCS in tho Central aad 
State Gov .... eDts is -Ill drawn up in 
OGeIUltatiOD witb the coacorneti Ministries. 
This plan is e'llM'cted te be fina.lisa4 
SOOD. 

I request tbat tho Bill as passed by tbe 
Rejya Sabha be taken up for considera
tion. 

MR. CHAIRMAN: Motion moved: 

UTba t the Bill to prohibit the 
engagement of children in certain 
omployments aod to regulate tbe 
conditions of work or children in 
certain otbor employments, as p8.ssed 
by Rajya Sabha, be taken into consi
deration.u 

DR. T. KALPANA DEYI (Warangal): 
M!f. Cttairmao, I welcome this Cbild 
Labeur (Prohibition and Regulation) Bill. 
1986. I am tltlbappy as tbe BiH prOhibits 
oasa,ement of ehifdTeo only in certaIn 
emple,lBOIlts- like bazardotts industries. 
Ie mealbJ tbe Geveroment is 
DOt baeoiog tbe cb itd labour com pletely. 
This leads to child labour ir.. some estabU
shments and thus will create competition 
in children employment and tbe child 
wot:kers of urban areas and those wbo are 
working in tbe prohibited indDstries are 
compelled to go on the streets for begging 
as OcMeIDOlCGt bel DOt C["'_' any etber 
alternative for their livelihood or to meet 
their basic needs. 

Complete abolition of tbe child labcur 
is tbe cherisbed goal of a civilized society. 
I tWnk it is Rot dilMdt to reaoh that goal 
if awareoen is Qlleated.; if lrowtb process is 
based on the development of citizens 
beginoing with tbe childhood and goins 
rigbt tbrough life. 

Futtber. 1 would. like tQ say that- lhere 
is Dotbioa. DOW iI:a Ibis Bill. Articlo 24 of 
the Constitution says tbat no child below 
tbe age of 14 years sball be employed to 
work iD aD), factory 0.£ miDe or oBg.sed in 
any otber hazardous employment. We have 
Dot bce.o able to iJupJomeJ1t this all tbc8~ 
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yea.... No otller ~ltitution-DOt "Oft 

United NatiOfts C6nsdtution-prGbibltl 
child labour in such unequhroeal term •. 
Inspite of that India has tbe largest child 
labour fcrce. Acc()rdinl to World Bank 
estimate children in India account for 23 
per cent of tbe total family income. That 
is why wo. are oot achieving 'amify pladning 
targets both in rural areas .nd slums as 
addition of another child Is ad asset to tbe 
family as tbey start earn iog by their fifth 
year and supplement the family income. 

According to 1971 census there are 
10.74 million child work.n in tbe country. 
namely. 4.66 per cent of the total child 
population and 5.95 per cent of tbe total 
luboDr force. Out of tbis figure 7.9 
mi])ions are boys and 2.8 millions are 
girls. According to national samp1e 
survey tbe number of children as 00 Marcb 
1973 is 16 3 million, tbat is. ooc-third of 
the world child labour population. By 
1986 tbe child labour population might bave 
further multiplied. I would like to sa)' 
ibat just like so many otber laws by limpIe 
legislation existin. on tbe paper without 
efficient implemeDtatioQ. will be of DO Ule. 

Tbis law a180 can be flouted just like 10 

maay other laws without enjoyins tbe 
benefits of the taw by child labour. 

One of the reasons why tbe par-:ots 
send their children at thi::l tender ago to 
work in establishments.. mines aod 
hazardous industries is poverty. Poverty 
is tbe principal cause for several social 
evils in a developing society. Due to 
certain inherent factors in the existing 
situa'ion, cbild labour il prererred in 
certain sectors to adult workers. 

Child labour is one of the cause for 
adult unemployment. The eotraoce of the 
cbiJd labour into industries reduces tbe 
volume of adult labour. CbUd labour is 
paid extremely low wales even though they 
are made to work in exploitative conditions 
in wbich their physical and mental health 
is aff~ted. As Jong a. poverty elIiIfs it is 
practically diftic:ult to baa lite obild 
labour. 

Coming to ,be Btll it intead& to ban 
tbe employment of children who have not 
completed their 14th year iD sPKified 
occupation and processes. The Govern
",eot is. therefore. eaev ...... aQd ,,'owin, 

tbe children. \ ho are belbW tbe age of 14 
years. to work in certain establishments 
like tea stalli. There is no age limit 
lpeoifically at which tbey can work in an 
H&ablishmoot. That bas not been speci
fiG.II, mentioned in tbe Bill. 

According to the survey of tbe Institute 
of Social Understandinl, about tb,e4 
million children are working for 12 to 
14 hours in all types of jobs in metropoli
tan cities. Most of them are engaged in 
tea shops, sboe-polisbing and motor repair 
shops etc. ID the capital city of 
Delhi itself, about twenty thousand children 
are engaged in shoe polishing. milk dis .. 
tribution and newspaper vEnding. Under 
what Act will these children be covered and 
how the law would be enforced by the 
Government? Has tbe Government ever 
tbought of these children? I VI. ould like 
to know tbat from the bon. Minister. 

Purther. some cbildren have been made 
crippled and tbese handicapped cblldreb 
were made prores"ional bessars in some 
big cities like Bombay.. Calcutta etc. How 
are you going to take care of tbem? 
How are you soing to punis.h the ~op1e 
responsible for mak ing these children as 
beggars. 

In part III reprding regutatioD of con
ditions of work of chUdren, tbe period 
of work on each day shall be so fixed tbat 
no period shall exceed three hours and 
no cbild shan work for more tbaD three 
hours before be has bad an interval for 
rest for at least one hour. How are tbe 
working hours monitored ? Secondly, what 
are tbe amenities provided to the cbild 
labour in their rest bours? Are there 
any specific instructions to tbe establish
ments in tbis respect? Tbirdly, if they 
are left like tbat after their working hours 
without any other altern at j"e mea~ures like 
educa tioD facility, or some other recreation 
and jf tbey are not kept busy they 
may become problem to tbe SOCiety 
especially in tbe metropolitan cities. 

Tben, there is DO .IDention of any 
welfare measures to chiJd labour in the 
Bm, such as education facilities in tbeH' 
red hours., skill development tnlining 
centres, transport facility. compulsory 
mO'dical obeck-op, ecoaomic: dcveloPQleQ~ 
bf fiaiDl tM w .... .to, 
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Another fact is that the cbild workers 
are igDorant or their rigbts and privileges. 
Tbe children, therefore, must be made 
aware of tbe facts regarding their wages, 
workirg hours and tbe minimun facilities 
to be provided by tbe establishments. 
'Parents should also be discouraged by 
educating them, by creating awareness 
regarding tbe bealth bazards" and by 
creating income generating resources, 
tbereby decreasing the child labour and 
this will lead to creating opporunities for 
adult labourers. If tbe cbild labour is 
banned completely, about 17 to 20 million 
adult workers would get employment, aod 
tbereby tbe family income would be 
raised. 

Lastly, the Government sbould help 
tbese children by providing basic needs to 
tbem like education, food and clotbing, 
and unless cbat is done, it is impossible 
to control tbe cbild labour with legislation 
only. As many as 73 per cent o~ boys 
and 80 per cent of girls drop out in 
primary and middle schools. The drop 
out percentage is much higber in slums 
and drougbt-prone viJJages and marginal 
fam!Iies. In order to minimise the drop 
outs, tbe income of tbe parents sbould be 
raised by creating income generating sour
ces like small scale industries in rural 
areas. 

With the cooperation and coordination 
of other Ministries like EducatioD, Women 
Welfare, Social Welfare, a comprehensive 
infrastructure shou1d be made to bring up 
children as useful citizens. 

There sbould be a total ban on begging 
in our country. The Government should 
also ban child labour completely. so tbat 
we enter into the 21st century with 
educated and healthy citizens. 

(Tranl/atlon] 

SHRI MOOL CHAND DAGA (PaU): 
Mr. Cbairman, Sir, in our country, tbe life 
of a poor labourer is worth a dime. In our 
country 310 lakb people are doing this sort 
of job for whom our efficient aDd alert 
Minister for labour has introduced tbis piece 
of legislation in tbe House. It appears to 
me tbat be bas done a verbatim copying of 
tbe law of 1938. You sbQQ1~ stQd7 ,bat ~W 

thoroughly. You also posseaa tbo data of 
tbe whole country and otber iDformation. 
The Article 24 says that : 

UNo cbild below the ale of 
fourteen years sball be employed to work 
in factory or mine or engaged in aoy 
other hazardous employment.-' 

[Tran3Iatloll] 

On the otber band tbe. part B of tbo 
Article 39 says tbat : 

[Engli8'] 

"Tbe health aDd strength of 
w.orkers, men aod women, and tbe teDder 
age of children are not abused and that 
citizens are not forced by economic 
necessity to eoter avocations unsuited to 
their age or strength". 

[ Translation] 

You can very well understand tbe spirit 
of our Constitution by studyhll these two 
Articles. I do not understand wby you live 
false assurances to the poor of the country. 
Wbenever you introduce a legislation, you 
always say tbat you have done or you are 
loing to do sucb aDd sucb tbiDg for tbe 
welfare of tbe worker, but you please tell me 
tbe number of perSODS who have been 
punished so far under the Act of 1938. 
Every time you give an assurance to the 
people tbat whosoever violates tbe law sball 
be severely punisbed. Here, I waot to draw 
your attention towards tbe IS November 
issue of tbe Economics and Politics weekly, 
in wbicb tbe subject of cbild labour hal 
been discussed at length. Mr. Cbairman. 
Sir" I shall not take mucb of your time, I 
know tbat you will press tbe bell immedia
tely, but sometimes you sbould kindly do 
some favour to us. 

Today, tbe Bill which we have been 
discus.iDg bere i, regarding tbe cbildren and. 
through this we wish to improve tbeir 
condition. It bas been mentioned in tbe 
EcoDomics and Politics weekly tbat; 

[English] 

~'" ~ ~ '~i~ll.ll~tio,-,·· 
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It is obvious tbat you want to make a 
farcical lelislatioD. You may call it a joke 
or aoytbiDI else. What leaislation have you 
framed: 

• Now those Industries which are 
known to be extremely hazardous to the 
healtb of small children sucb as Slate 
pencil and glass industries can continue 
to legally employ children." 

[Translation] 

So far as tbe que.tlon of Pirozabad of 
Uttar Pradesh is concerned, cbildron in large 
number are working in tbe factories wbere 
the temperature of rutna~. is as biph as 
1400 .. rees centigrade. Tbe children work 
barefoot in tbe beat, wbicb is so tntense 
even tbat it is not possi ble to see it with 
naked eye. You have .. Iso given permiS6ion 
to employ children tbet'o wbose lives are 
always in daoger. On tbe other hand we say 
tbat these children are national •• sets and 
tbe future of India depends on them. Do 
you want these cbildren to fall victim to 
tuberculosis by working in tbe mines of slate 
and pencils. Tbe same situation is prevalent 
in Sivakasi wbere children of 3 to 1 S years 
of age have to work for twelve hours each 
day. You can very well ims8ine tbe meaning 
of working for twelve hours continuously. 
If we bave (0 sit in Parliament for 7 hours, 
we take tea thrice. But this is tbe situation 
io Sivakasi aod in tbe Patna case, the 
children were beaten mercilessly and the 
Supreme Court and Higb Court bave ordered. 
tbat they be released. More tban one lakh 
children work iD the diamond industry in 
Surat. Sir. I want to say that wherever you 
see, tbe cbildren are being maltreated. J 5,000 
children are working in Bbiwandi. Has our 
boo. Minister ever visited Sivakasi. Bbiwandi 
and Firozabad and seen the sad pUsht of 
tbe children workios there io factories. Have 
you ever seen children workio. in tbe bidi 
industry. they all are suffering from 
tuberculosis. Durios tbe SAARC cooference 
to our country YOll bad taken a decisioD to 
frame a law for tbe welfare of the children 
of the ooUDtl7. but I am aurprised tbat you 
have Dot 10 far iotroduced a cemprebeosive 
Bill in tbis rep.-d. You shol1ld 10 throulb 
~bil Bill, Wbat i~ ynitte~ i, i" 

MR. CHAIRMAN: Mr. Da... ".. 
coDclude within two-tbree miDutes. 

SHRI MOOL CHAND DAGA: I 
would like to draw tbe attention of the boo. 
Minister towards clau. 3, iD wlaicb it baa 
been stated : 

(Eng/I,,,] 

·'No cbild shall be emplO7fM) or 
permitted to work in say 01 tile 
occupatioDs set fortb ia Part A 01 tile 
Schedule or iD aDY worksbop wherein 
aoy of the procoaes _t-fortb ia pari B 
of tbe Schedule i. carried on : 

Provided lbat ootbinl in thie 
section sball apply to any workshop 
wherein any process is carried on by tlle 
occupier with tbe aid of bis 'amily or to 
any scbool establisbed by. or recelVJD8 
assistance or recognition from Govern
ment." 

[Tranl/Gllo"] 

They have stated that this law shall DOl 
apply if anybody works in bi, bouse. 

Mr. ChairmaD. Sir, ,OU are not oRly 
handsome but kindhearted also. What lort 
of law you have framed wbicb allows tbe 
cbildren employed in tbe bouses to die .... 

SHRI VIR SEN (Kburja): D_ji. I 
admire your cboice. 

SHRI MOOL CHAND DAGA: You 
bave provided it. Sir. tbis proviso .boulel be 
withdrawn. What a law you have framed. 
A child sban DOt work for more 1ban lix 
bours a day. 

(English] 

,cNo child shall be requited or 
permitted to work in any estabJisbment 
in excess of sucb Dumber of boun as 
may be prescribed for sucb estabUlla
ment or class of establiabmeeta.·' 

Because of shortaae of time aDd you 
are also in burry 1 am loiDl to clause 9. 

(Tronsllllion) 

6, 7 and 8 aDd _in )'0" bave iocluded 
a proviso tQ clause 9-

[En8lis"] 

'~otbiD8 iD sectiooa 7.", .ball 
• .,plf to aOf OIt,bU'",ODt wbe~ 8DJ' 
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process is carried on by tbe occupier 
with tbe aid of his family or to any 
scbool establisbed by. or recelvlDI 
assistance or recogDition rrom. Govern
ment." 

[Tran.latloll] 

00 tbe ODe band clause (9) provides tbat 
cbildren caD work for aD), Dumber of bours 
in tbe bouses aDd tbey may work eveD upto 
12 bourse On the otber hand Article 45 
apeaks of education of cbildreo upto tbe age 
of 11 years. Tbere is contradiction between 
this provision and tbe Bill presented by )OU. 

It is an illegal Bill as it is against tbe spirit 
ot the Constitution. I bope tbat al1 the 
Member. will uDaDimous)y oppose this Bill 
and ask tbe Minisfer to withdraw it and 
introduce a new comprehensive Bill contaio
ing tbe provision tbat a minor child upto tbe 
aae of 14 years shall not be employed in this 
trade. Wbether tbe ad\ ice of the couDcil i. 
taken ioto cODsideration or not is a separate 
thio~, but I bave tak~n your valuable time, 
as it is tbe question of tbe chitdr~n and it 
is completely a wrong Bill. 

You ask the boo. Mioi~ter to wJtbdraw 
tbis Bill gracefully. Otberwise, the bon. 
Members will declare it ultra vires of the 
CoostitutioDS. I urge you to accept my 
amendment and I will Dot move tbe amend
ment. 

[Eng/is"] 

PROF. N.G. RANOA (GuDtur): Mr. 
Cbairman. Sir: I canDot make any 
comments upon tbe very learned suggestion 
made by my bOD. friend Mr. Mool Chand 
Daga. He studies these Bills much more 
carefully than most other Members. 
Tberefore, it is quite possible that he is 
rilbt in bis comments. except tbat 09 one 
poiot I would like to offer an observation 
about bi. remarks. I do Dot think aDY 
barm will be done by tbis piece of legis
latioD. It may not be enougb. Certainly 
it is not enough. And indeed I personally 
apolOlize on bebalf of tbe people of my 
age group. aod also on bebalf of tbose 
people who were responsible for tbe formu
lation or our Constitution, for oor failure 
as a nation to come to tbe rescue of our 
QIlilcjroa till DOW. But tben.. we bave '0 

apologize fot very many otber tbin .. -also. 
iD regard to tbe Directive Principles whicb 
we have Dot been able to fulfil so far. even 
to a minimum extent. The difficulty lies 
in our geDeral poverty. as also tbe careless 
manner in wbich we control our Police 
forces. and lead tbem 00. 

We find cbildren. even in tbis metro
politan city, in the broad ways just as cars 
move up aDd dOWD along witb scooters and 
several other more dangerous vehicles. 
trying to sen the afternoon papers and some 
other papers as well. taking a terrible risk 
of losiDg their lives. We also see so maoy 
childreD, as Kalpana Ji just mentioDed. 
who have been maimed purposely. eitber by 
tbeir parcnts or by others wbo have stolen 
tbem. or bave purcbased tbem from their 
parents, cbildren wbo do not find aoy 
solace at all from their so-called guardians 
or owners. On tbe contrary. tbey are 
badly treated for their failure to bring, or to 
collect. enousb money by tbe evenin,. i e. 
when they return for their meals. So many 
borrors are happening; and tbe :poli~e who 
are there, do not act. That is tbe kind of 
Police force that we have. Now, so many 
of these Bill are beinl passed by us. 

How are tbey to be implemented 1 It 
is because the Government of India Ond it 
not possible to implement them sincerely. 
tbis Bill now seeks authority 10 give advice 
to tbe State Government. Wbat is it tbe 
poor State Government caD do when tbe 
Government of India itselr is not in a 
position to do. Nevertheless. it is a move 
in the right direction, right directioo in tbe 
sense that we realised our failure; we see 
evils; we recognise sucb and such evils; we 
want to deal with them. This is the manner 
in which we find it possible today to come 
forward before this House with this kind of 
a Bill. It is not at all enough; it is not 
even an effective effort even tf) offer aD 
apology. Nevertheless, I am prepared to 
accept this apologia in the name or the 
government aDd on bebalf or government I 
offer my apology also tbe nation for baving 
failed till DOW botb myself as w~1I as the 
Dation as a wbolc to etTort minimum possi
ble protection (or our cbildren. 

DR. SUDHIR ROY (Burdw8D): Mr. 
Cbairman, I oppose tbis Bill with al1 the 
foroe at my commaQ4. Tbe ,overnmet", 
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is tryin, to lime wasb tho ugly reality wbicb 
vitia'. India because it loes alainst tbe 
provision of tbe ILO, provisions of Indian 
Constitution, provisions of tbe UN Cbart~r. 
The ILO always pleaded that tbere should 
be a total prohibition of child labour. The 
ON Charter on children says : 

r 

··'Tbe cbild sball enjoy special 
protection aod shall be liven opportu
nities and facilities. by Jaw and otber 
means, to enable bim to develop 
physically, mentally, spiritually and 
socially in a bealtby and normal manner 
and in conditions of freedom and 
dignity. The cbild shall be protected 
agaiost all forms of neglect, cruelly and 
exploitation. He sball not be tbe 
subject of traffic in any forms." 

Then we find our Constitution also 
tries to protect child from all sorts of 
exploitation. Article IS .. clause (3) cate
gorically says that tbere may be special 
provisions for children. ArticJe 23 Jays 
down tbat tbere must Dot be aoy traffic in 
human beings and tbere must Dot be aoy 
·begar'. Article 24 prohibits etnployment 
of children below 14 in mines and dangerous 
factories or in any otber hazardous occu
pation. Then Article 39, Article 42 aod 
Article 45 clearly say tbat cbildren are tbe 
treasure of the nation; tbey sbould be given 
protection; tbere sbould be compulsory 
education for tbem and tbey must be saved 
from any dangerous and hazardous occu
pation; But tbis Bill seeks to defend the 
status-quo. 

What is the present reality ? We find 
tbat throughout tbe whole world. according 
to World Bank estimates tbere are more 
tban 52 million cbild labour. Out of whom 
17 85 million child labour work jn Iodia. 
90 per ceot of them work in agricultural 
establisbment; minions of tbem work as 
domestic bands. Tbere are lakhs of child
ren wOIking in ractories. In the carpet 
and sbawl weaving factories of Mirzapur 
and Srinagar and in tbe Match-Box and 
fire workS factories at Sivakasi lakbs of 
children work. 

Then as our learned friend. Shri Dag. 
c!:>scrved tbat in the IIas8 factories in 
Ferozabad, in ,be fire work factories of Siva
kasi, tbere are lakhs of cbildren who are 
workins in abominable conditions. In the 

.Jass work. cbildreD bave to work in 1400 
degree celsius Sir. already tbere are 13 Acta. 
But these Act. are honoured more iD 
breacb ratber tban in observaoce. There are 
so many Acta wbich have been passed .fter 
independence- Factory Act. MiDe8 Act. 
Plantation Act, etc. 

Bu~ we must remember tbat 90 per cent 
of tbe cbild labourers work in the unorga
nised sector, tbey work as farm hands. 
they work as beedi worken, and even tbe 
factory inspectors know it very well. But 
most of tbe inspectors Qre bribed, they are 
hoodwinked. Of course, some of tbem 
think that jf tbey give adverse reports tbese 
children would starve because they will be 
thrown out of employment. That is tbe 
reality. Tben, wbat is the necessity for 
tbis piece of legislation ? 

Sir, we find tbat already tbe cbild 
labourers who are working in India do not 
get tbe prescribed minimum wages. Tbey 
work from 12 to 14 bours a da, and we 
find tbat from tbe age of tbree tbey are 
compelled to work. Hence 1 do Dot find 
any validity in this Bin. It tries to defeDd 
the status-quo only. There is a pious 
platitude tbat within ten yean cbild labour 
will be abolished. Sir, such pious platitudes 
from the Government are meant for the 
CODSUD'1plion of 'be people. for the volerl. 

. So our contention is that t his Bill sbould be 
witbdrawn and instead, ,}Jere sbould be 
free and compulsory educatioD for cbildres 
below tbe ale of 14. There should be • 
political will to intIoduce free and ccmpul· 
sory education. the ICDS services should 
cover all children living in rural areas. IivjDI 
in slum areas. They are DOW c()mpelJed to 
earn their livelihood at a very early 8ge of 
tbeir cbildbood. Not only tbis; all school 
going children ~b()uJd be provided witb free 
meals, free uniforms, and free text-books. 
etc. An sucb facilities sbould be tbere if 
tbe children do not become tbe victims of 
exploitation. Witb these words. I COD

elude. 

SHRI SOMNATH RATH (Asia) : I rise 
to support tbe Bill. It is alleaed tbat tbis 
Bill is a blatant violation of Article 24 aDd 
a retired Judge of tbe Supreme Court bas 
observed tbal tbis Bill has lepJised child 
labour. 

Sir, despite Article 24 aDd many lawl 
prohibitiol cbild labour. in 0\11' coUDlr, it 
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i. atil ~tillli because of tbo economic 
ouadtdoo of our people aDd to otber 
teuonI. Children are beiol employed 
ia lad.tn., botels, and various otller 
places. such al carpet-weaviDa. match aDd 
firo work W\der health hazardous cODdi
doOl. 

I would like to say tbat this BiU bas 
JPade an bonest attempt to ratioDalis~ tbis 
situation and to clearly defiDe tbe areas 
where the cbild labour will be prohibited 
.Dd where aDd bow it can be regulated 00 

the basis of a scientific survey to be done 
by a sta\utory committee called the Cbild 
Labour Technical Advisory Committee. It 
is Dot a comprebeDsive BiU. Tbe aims of 
tbe Bill are not goins to be fulfined by this 
Bill a10.0. But. certaiDly. it is aD bonest 
beBinDiDl. It is also intended to associate 
voiootary apocies aDd to create awareoess 
•• 001 tbe people. What is stated in tbis 
BiD is dial there will be timo gap in between 
two wOfldoI bOllTl. While framing tbe 
ruI .. , it mase be seeD that a meal is pro
YIded to the claildreo duriog tbat leisure 
..... Suflicieot education sbould be 
.wea to the chil .... s ~ tbat after a few 
,oars. wben they leave tbe factory. tbey 
wiD IKVO tile COUDtt)' u mOD of leamiog. 
aot au they will be workins as labour 
tIarotIIIIeUl their IivCI. Tbis Pleasure 
llbeukl be pro'rielod iu tbe rules. Inspectors. 
who arc to inspect theso factOJ'iea or wbere 
tM Gildrea. 81'0 allowed to work, abould 
ofteo aee tbat the prOYisioDS of Bill are 
bpJemeaCed. The la", are tbere to 
IMobibit cbUcilaboor in locb areas. BIlt in 
fact. the parcots of theIe children are 
uvial udentandiDI with tho employe .... 
10 tbat ill spite of tlae laws elliBtiDa in tbe 
oouatf1. the cbild labour do exist. To earn 
abe lWeIihoo6 of tbe lamB, it hal becolDe 
lIKe •• .., tbat tile cbildren should work. 
So, it is liated wida tIae ecoaomic condition 
of Dot tbe child labour but tbe parODta. 
...... 1IoIIl. be cakea to lee tbat the 
pare_ arc aJeo rehabilitated, espccialJy 
... womca iabOdr .. wbo is DO otber tban 
tU aaotber of tho child labour. Women 
labour. who are equally victimitcd as tbe 
child labour. aDd tbey ,bouJd be takeD 
care of also. Uoleis social condition of 
thele people Is intprowd. tbo intention of 
Ita ......... ti ... ID aet work. 

In our country 90 per cent of tbe 
worken ate in tbe uaorpDised aecttn'. I 
just invite your attentiOD to tbo speecb 
made by our Prime MiDiS1er in ILO fa 
1985 and I quote: 

"The livinl and workin. eondi
tions of labour bave improved signi
ficantly. But we are atlU only talk.iDI 
about tbOlO woo are employed. Wbat 
about tbe unemployed '1 Wbat about 
tbose who are unorpoised, as tbe vast 
majority of worker. in developing 
countries are 7 90 per ceot of all 
Indian. earn less tbaD oraaoised 
workers. ThOle are tbe mjJlioDs 
spread over our country.ide wbo work 
as landless labour or as contract 
labour on buildiDS lites, in quarryin8. 
road construction and in service trades, 
all at low income levels. 10 additioD, 
tbere are millioDs wbo caa fiod DO work 
or wbo are &rossly uoder employed." 

This is what tbe Prime Minister hu said 
in ILO in 1985. 

Our oew 20 Point programme iucludes pay
ment of mioimum wages to agricultural and 
iDdustrial workers in unorgaoised sector. Tbis 
uoorgaoised sector of child labour reqoires 
specific attention of tbe Government. It is 
Dot sufficient tbat we should pass a Bill 
and convert it into an Act, but it must be 
strictly implemented. Of course, tbe hon. 
Minister of labour has started some 
programme. In fact. by way 01 a Pilot 
project at Sivakasl, aD attempt bas been 
made to see that tbe parents of tbe child 
labour are rmabUiqted. Tben is a pro
aramDJe for aoother area also. It il Dot 
lufBcicnt that lucb 8D oqanieatioo sbould 
be Itarted ooly at Il'lrtk;ular places, it must 
be ltarted tbroUlbout the country.. In 
wbichever industry cbildren work, they 
.boul4 be Biven sufficient IOOPC for 
leaming, bealtb care aDd food. 

SHRI SHYAM LAL YADAV 
(VaraQUi): Mr. Cbairman, Sir,) would 
like to eatend my support to tbe Bill to 
tbe exteot to which an attempt bas beeD 
made to reduce employment of children 81 

far as poufb.... AltbouP we know tbat 
more tbaD a de ... I.... have beep enacted 
by abe Perliamaat on tbi. subject but sliU 
the evil is tJaero. Wbr do chil4rea aet 
iBID die job. , A Itud, b, tho Bomba, 
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rClioDal ccDtro of tbe Icssa OD utbaD 
child l.boDr, •• qaot.. by Dr. S.C. Jaia. 
Bead of tbe Departmenl of a.a. Studies. 
Soutb Ou';'rat Uni ... it" roveaJed that 
88 po, c:eat of tIae cbildrca .me to work 
duo to "overt,. thr. per ceo, 
due to DClllect of pateDts aDel four per 
ceDt due to pareotl' compulsions. Tbe5e 
figures relaUd to tbe urban work force 
sampled in Bombay. 1 tbink the same is 
tbe factual position in respect of otber 
metropolitan towns. Furtber, in a paper 
presented some time aao to a seminar 00 

child labour in India organised jointly by 
tb., Gandhi Labour Institute, Ahmedabad 
and tbe Antar Bbarati, Dr. Jain said Jhat 
40 per ceot of parents, who wanted to 
educate their children but could not. feared 
tbat lbey would be trapped into delinquency 
if not put to work. Employers prefer 
children because tbey are agile and oimhle. 
more amenable to discipline. consume less 
food aDd do Dot uniooise. Tbe problem 
is high torn over and vulnerability to moods. 
The last. however. is tackled by harsh 
disciplinary actioo. Tbis GaDdbi Labour 
Institute prcsco ted anotber paper saying 
tbat cbildren labour because tbey must. 
It is both aD economic practice aDd a social 
evil. Givins a blatorlo perspective tile)' found 
that cbild labour was S08lbt in tbe country 
since tbe mid'" of tbe 19th century wbeD 
factories fint start .. as a me8D1 to lower 
overbeada and illClW88e proftts. 

So, these studies do reveal a very 
dismal picture. Tberefore attempt i, beioI 
made to pr(lvide disincentives. to provide 
punishment for tbose employers wbo are 
tempted to ep»plqy cbildr.eD to work in 
tbeir factories. or where children are 
employed in UDorgaDised sectors. It is furtber 
said bow we caD combat tbis evil. I thiDk 
we bave flOored It for a IOUI period aDd 
today cbild labour i. DO lonler a medium 
of economic exploitatioD it 18 oecessitated 
by the eeonomic computalolil of the parents 
and in man, cales tbat of the child bim
self. They work because tbey must, for 
tbeir own sarvival aDd tbat of tbeir families. 
Therefore, any attempt tbrouab lealal.lion 
will not be successful ullle.. -= provide 
somefhfl)l for these children, proYide for 
their education first. Wbat i. the pOSition 
aDd tbe fate of eduCttioa for tbose cbl1dren 
below rOdrteeD years? We bave lIlenlioned 
ill our CODttitutiOD tbat we allan provldo 

them 'rcc aDd compulsory education, bul 
aa Prof.. Raop just a few minutes before 
said aDd offered his apololies also. we 
bave not been able to provide free and 
compulsory education. 10 fact, tbe primary 
educatioD is becomiog more and more 
costlier. Pllmary edueatioD institutions 
run by the State Governments are bot 
functioning propelly. Tbere are DO build
ings. no furniture. There are no teacbers. 
Boys do not know wbere to go. Therefore, 
parents put them to work. Thus. the 
Committee tbat was appointed by the 
Labour Ministers in ) 983-tbo Scnat 
Mebta! Committee, bas made a very 
valuable suggestion aDd tbey call for a 
prosramme in an acceptable time frame. 
for the gradual elimination of cbild labour 
covering legislation and welfare arraole
ments including education and economic 
development. 

UMere attempts at enforcemeDt of 
tbe existing laws or enactment of new 
laws will Dot yield tbe desired results 
aDd tbat milbt result in loss of employ· 
ment of these YOUDIl persons witboot 
corresponding increase io tbe level of 
adult employment and economic 
development. IS 

Tberefore, these bardships are to be 
avoided. I bope tbe Government wilt liM 
due conald.eradoll and provide some welfare 
activities also. 

Before 1 conclude. 1 would lib 10", 
about tbe hazardous GCCupatioDl tbat bave 
beop PJovided in the proposed Bill. TboIe 
are prescribed in Schedule A aDd B and 
there are DO doubt many bazardous occupa
tjon~ i. nicb children below t. aae of 
fourteen years should Dot be employed. 
But Carpet Weaviog Industry bas also been 
inolwlod in Sc'_'ole B. Carpet iDdustf)' is 
an export oriented iDdust.., pd caport bas 
always been increasing from R.a. 41.3 crorn 
duri!)8 1975·76 it ba$ IDpe to Ra. 160 
crores dudos 1985-86. 

The carpet industry to-day i. faciog ve,., keen competition in the world market 
Crom many other couDtries like China, 

cPakistan. Iran. etc. This is a Cottaae . 
induat1')' 01' tlte cal'pet weaviOS is done 
mostly in vinales ill tbe bouse by tbe 
families and tD the families some people arC' 
doiDa alricultUN aIIo and part job is 
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weaving also and in tbat family cbildren 
also work. The family takes tbe wool yarn 
and otber raw materials from tbe traders 
aod dealers, exporters. Tbey weave the carpet 
in their bouses and tben give it back to 
tbose traders and dealers and exporters. 
Tbey sell it out. The Senat Mehta 
Committee went into this question. Tbey 
visited Varanasi and Mirzapur. These 
districts 'Ire tbe headquarters and mostly in 
these distracts the carpet weaving industry 
is prospering. It was represented to tbem. 
I think the hon. Minister may be aware 
and it is submitted that this carpet weaving 
industry is not a hazardous occupation. 
There is a zero rate of accident in tbe 
industry. There is no cbaoee of accident 
and tbis ccupet weaving. I think tbe 
Government will agree cannot be bracketed 
with industry like match, fire-works, glass 
and bangles. cement, tobacco, etc. The 
quality of inputs used in tbe carpet weaving 
IS mostly mill spun woollen yarn i.e. 
about 95% min SPUD woollen yarn which is 
used in carpet weaving. This is free from 
dust. There is DO sbort wool fibre also 
which can go in the lungs of tbe children 
and the general health of tbe children I 
think we have seen is in no way 
inferior. 

SHRI SYED SHAHABUDDIN 
(Kisbaoganj): Wbat about tbe eyes and 
tbe back? I have seen children working 
in tbis carpet weaving factory not only in 
Mirzapur but also in Kasbmir. I know tbe 
children lose their eyes witbin a few 
years. 

SHRI SHY AM LAL Y ADA V: In 
our parts it is Dot like tbat. 

SHRI SOMNATH CHATTERJEE: 
Is it different in Mirzapur? 

saRI SIIY AM LAL Y ADA V : In 
Kashmir they are weaving finer quality. 
(Interruptions) Tbis can be regulated. I 
tbink employment of children in thi. 
carpet industry should be regulated. If it 
is there, so I would like to make some 
sugaestions whenever tbey are allowed to 
work on It)oms they sbould be allowed for 
five or six hoors and they sbould be given 
recess in between. Aod tbey should be 

16.00 .r .. 
provided witb Dutritious food. luncb etc. 
Tbey sbould be paid proper wages· and 
tbey sbould Dot be allowed to work in tbe 
nlgbt or more than 5-6 hours at a stretch. 
and tbey should be provided with free 
medical facilities and free medica) belp also. 
and tbey sbould be given proper education 
also. Tbis is tbe situation. It is oasy to ••• 

MR. CHAIRMAN: Mr. Yadav .. you 
will continue tomorrow. Now, tbe Financo 
Minister may move his motion. 

16.01 hr •• 

MOTION RB : GENERAL ECONOMIC 
SITUATION IN THE COUNTRY 

(Engli&h) 

THB MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH) : 
Sir, I beg to movo : 

"That tbis House do consider tbe 
general economic situation in tbe 
COUDtry. " 

I welcome tbis occasioD to have a 
discussion in tbe House 00 tbe general 
economic situation in the coup try • 
I would like to take tbis opportunity to 
share witb tbe House my perception of 
our economic acbievements as welJ as the 
problems we race and the solutions that we 
must jointly endeavour to find. 

16.02 hrl. 

[SHRI VAKKOM PURUSHOTHAMAN 
In 'he Chair] 

The present economic situation is 
characterised by several favourable factors. 
As tbe House is aware, tbe momentum of 
economic growtb is beiDg maintained. It 
is a matter of particular satisfaction that 
in tbe first two years of tbe Seventh Plan 
we have been able to finance over 40 
per cent of tbe Central PlaD tarset in real 
terma at 1984-8S prices. This i8 unprece
dented. We bave substantially stepped up 
programmes for tbe poor and takeD Dew 
initiatives for tbe benefit of the workers. 
The infrastructure sectors of tbe economy 
are performing very well.. Tbe price situa
tiOD is UDder control. New ilsues in tbe 
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capital market have reacbed record levels. 
Tax revenues, particularly penoDal income 
tax revenues, coetioue to display remark
able buoyancy and our foreilln excbange 
reserves are at a comfortable level. 

At tbe same time it i. important to 
anticiJ)ate tbe problems abead so tbat we 
can find appropriate solutions well in time 
witbout jeopardisiog our economic develop
ment. There are two major areas of 
economic concern, namely, tbe balance of 
payments and tbe rapid growth of Govern
ment expenditure, mainly on account of 
implementation of Pay Commission 
recommendations, increase in subsidies, and 
outlays on account of natur,al calamities, 
etc. In tbese areas of concern, we must act 
decisively, and I would like to take a few 
minutes to elaborate tbese point. 

It is important to appreciate tbat tbe 
Indian economy loday is on a new growtb 
path. The economy srew at over 5 per cent 
a year duriag tbe Sixth five year Plan and 
tbe current estimate of growtb in 1985-86 is 
also about S per ceot. Tbat meaDS that over 
tbe past 6 years tbe economy bas grown at 
S% or bigber, in sbarp contrast to Ibe 
preceding 10DI term trend growth rate of 
3.5 per cent. Tbe monsoon this year bas 
been far from satisractory. Nevertbeless, 
because of investments made in irrigation. 
fertilizers and propagation of higb-yielding 
varieties of seeds, agricultural production is 
likely to show some increase tbis year and it 
is expected tbat national inco~e will also 
&how a healtby growth. As J mentioned 
earlier, despite otber pressure, on tbe budget. 
we have been able to maintain the tempo of 
plan investment and in the first t\\ 0 years of 
the Plan, over 40 per cent of tbe Central 
Plan target would bave been met in real 
terms. Alleviation of poverty is tbe central 
goal of a1l our planning. I am glad to inform 
tbe House that anti-poverty programmes. 
particularly NRBP and IRDP and tbe 
programme for distribution of food in tribal 
areas, are progressing well. and outlays in 
tbe current year on these programm~s will 
reach record levels. This year the Govern
ment has also launched a new scheme for 
the urbaD poor. whicb will promote selr 
employment opportunities for the poor 
living in our urban areas. 

In the past, infrastructural bottlenecks 
Ilavo ort~q plapod tbe la~i~D ~QO~f ~ 1110 

performance tbis year has been very good; 
iD some cases a bigber growth in the first 
few months of this )ear has folJo\\'ed a sood 
performance last )ear. This is L- flUin. 
testimony to tbe vital contributjon of tbe 
public sector to our economy. Electricity 
seneratioD in April-September, 1986 is 
nearly 10% bigber than tbe corresponding 
period of 1985. This year's plant load factor 
(PLF) in thermal power plants at 5J.5% is 
tbe bighest in 7 years. Tbe 9.2% increase in 
tbe volume of revenue earning railway freight 
recorded in 1985-86 bas been foHowed ty 
another impressive '% growth in April
September, 1986 over April-September, 1985. 
The production of crude petroleum in 
April-August, 1986 has jncreased by 8% over 
tbo corresponding period of J985, as 
compared to a growth of 4.1% in 1985-86. 
Coal production in April-August, 1986 is up 
by 7.2% and is also substantially higber tban 
tbe increase of 4.7% recorded in 1985-86. 

We should also take particular pride in 
the fact that our economic growtb in recent 
years bas been achieved in the context of 
relative price stability. In the past 5 years, 
inflation. as measured by tbe Wbolesale 
Price lodex (WPJ). has averaged about 6% a 
year. This compares well witb ttae average 
inflation in an developing economies of OVer 
30% a year over t"e same period. The 
increase in tbe wholesale price index during 
tbis financial year upto the week el ded 1st 

. November, 1986 was 6.4%. A part of tbis 
increase represents Ibe seasoDal increase in 
the prices of several commodities and is 
likely to reverse itself during tbe post-harvest 
period. In line witb tbe downwards seasonal 
trend, the wholesale price index bas declined 
by 0.5% in the two weeks prior fo 1st 
November. 

It is also important to appreciate tbat a 
substantial part of the increa~e in the 
wholesale prices in tbe current financial year 
is attributable to oil seeds and edible oils. 
This increase in tbe price of oilseeds and 
edible oils is a part of our deliberate stratt"(!y 
of increasing price incentives to indigenous 
producers and tbus reducing our dependence 
on edibJe oils imports. The slrate-gy for self
sufficiency appears to be workirg as imports 
of edible oils this year aTe likely to be 
lower by over 5&)(, in value terms as 
compared to 1984-85. In order to ensure 
remunerative prices to our farmers, the 
Ooyern~,pt ·is f91lowiDf .. ~oDtrfl~1clictit 
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pOlicy of low releases of edible oi" der" 
the harvest period so that domestic oils are 
purchased in greater qoantities, and bisber 
.. leases duriDl tbe lean period. 

PROF. N.G. RANOA 
Tbrouab State eBort or what Y 

(Iootw) : 

SHaI VISHWANATH PRATAP 
SINGH : Yes, tbis is tbrouah State effort. 
The farmer bas been the bub of our 
eoooomy and of our strategy of self-reliance. 
Tbe food stocks at 28 million tonDeS 00 1st 
July, 1986 also testify to the productivity of 
our farmers aDd tbe wisdom of our aaricul
tural matea,. They also constitute invaluable 
insurance .piDst bad weather and poor 
harvests. 

Sa .. t is aaotber crop in wbicb our 
farme ... have clearly demonstrated tbat wben 
tboy ale offered remunerative prices aDd a 
stable environment, they win respond 
mqoificeDtiy. You will recall tbat last year 
follow ina a marked .bortf.1I in suaar 
prodUt:tioD aDd rescltiog dopeodelHlC 00 

imports. we announced a 2-year sugar policy. 
We bave followed tbis up by RQently 
aonouncing a rurther increase Rs. 18 por 
quintal of tbe Statutory Minimum price of 
slIIarcaDe well in advance for tbe sowin. of 
tbe next crop. As a result of these measures, 
our need for suaar imports is estidlated to 
have been brougbt dOWD by about 75% tbis 
year as compared to 1984-8S. Tberefore. 
given the riabt support we can rely upon our 
farmers for our deliv .... nce from imports of 
edible oil whicb is a heavy drain on our 
scarce foreign .xchaol&' resourcea. 

As tbe House is aware, more than balf 
tbe weight in the wholesale price index aDd 
even more in tb. ooosumer price index is 
that of aacicultural aDd .... o-based cam
modities. Tbis reflects tbe prime place of 
agricultul'e io oUt' economy and tbe 
important coDtribution of our farmef. to tile 
Dational product. Not surprisingly. therefore. 
overall price bebaviour is dopeadeo. on 
propu manqomcot of dan.ad aad IUl'J)ly 
or aldealtural commodities. production 
incentives aDd relative prices in tbe altlcuJ
tural sector. The Government baa recently 
come fDrward witb aD importaat paj)er 
providiDI a long-term perspective en 
.ar;cultural prices whicb aoeks to provide an 
p'S\lr.q~ to f.~ of "~ll.tiy. ~rice. 

ia an eDviroomollt of atMilky. TIM Govern
moot is sure &Ut &lae ..... en wiD r .. poad 
positively as abey bave alwa,. done is the 
PIlIt 10 ensure self -sufficieacy in tbe 
agricu Itural scotor • 

Thi. Heuse will recall Iha& the Govern
meat undertook. Dumber of loiti.tWos in 
iodultrial policy laet year 10 accelerate 
arowlb or output ad empio),Dlent in 
i.dualry. The abU'P iDcreaeo in capital il8ue8 

approved ia 1985· 86 to • record level of 
Ils. ].695 oror •• a. compared to Rs. 2,000 
crores ia 1984-85 testifi.. to industry'. 
roapGaM to the .. initiative •. By October. 
1986 oear).y Ra. 3,400 crores of capital issues 
ave booD approved in tbe pNlent financial 
y.r ... g.tiD. ,bat tbe total for tbe full 
financial y881' is likely to exceed last ye.r~s 
record amoun. by • Mry substaDtiel 
marlin. 

On die fiscal froot. tbe contiDued 
"uGyaocy 01 tax revenues testifies to tbe 
8ouodaess of tbe far-reachio8 Tax policy 
Mforms tbat we lIave undertaken in tbe 
coorse of I .. , 20 IDODtb9. The principal 
objective of tbese "'orms bas been to 
simplify tbe ta. structure. moye to a regime 
of reasooabie tu rates combined witb better 
administration and eDforcement to improve 
compliaoce and raise revenues, foster a 
stable aDd predictable 'ax policy enviroD
ment aDd make tile tex structure more 
con4t1Ciw to tlrGWtb and eq"ty. After 
reoordlDtl an unprecedented ioerease of 4S% 
in 1985-86. persooa' ioeome tax eol1eetioo in 
April-September. 1986 rose by another 26" 
over tbo same period of 1985. Total Central 
Goyernme~t tax rcyenues. wbich bad 
increaled by 24% in 198'·86 have risen by 
19% ia tbe first 6 mOfttbs of this financial 
year as compared witb tbe .,nt 6 months of 
tbe previous year. This iDcrease bas taken 
place despite a significant lall in tbe oil 
sector·s contribution to corporate t8'( 

receipts. 

Thus far I laave dwelt OD tbe quantifiable 
accomplisbments of our economic perfor
manco. I will make bold to say tbat a more 
qualitative. but importaDI characteristic of 
our ecoDomio performance baa beeo our 
ability to tI!Iticlpate elDeraiDa ecoaomic 
problems and take corrective actiOD' wen in 
time. Lookiog abead, I believe tbat tbere 
are two aNal fa wbldt we mus. pedevere 
"I~ boleJ aIId .'" ____ ia ofd.r ~ 
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check emeraing problems. These relate to 
tbe balance of payments and tbe rapid 
powth of Government expenditures. As is 
well-knowD to tbe House. tbe trade deficit 
was high in 1985-86. In tbe course of tbe 
past year or so, tbe Government bas un.jer
taken a series of measures to boost import 
substitotjon and accelerate tho growtb of 
exports. I have already alluded to the 
successful steps taken to increase indigenous 
production of sugar and edible oils. A large 
increase in fertiliser production is also 
anticipated. On tbe export front we bave 
put in place a new and more liberal Casb 
Compensatory Scheme (CCS) effective 1st 
July, 1986. The Duty Drawback Scheme 
for exports has also been revamped. Interest 
rates on pre and post-shipment credit for 
exports w~re substantially reduced in August 
tbis year. Tbe income-tax concession to 
exporters was greatly enbanced by an 
amendment passed in the last session of 
Parliament. Tbe Internatiooal Price 
Reimbursement Scheme for steel used in 
export is being extended to cover all types 
of steel and a similar scheme bas been 
worked out for aluminium. 

These are some of the important 
measures that have already been taken to 
contain tbe trade deficit. These measures have 
begun to yield results and trade deficit in 
the first six montbs of tbe current year is 
estimated to be substantially lower tban last 
year. Exports are also showing a faster 
increase. I can assure tbe House that the 
Government win take all oecessary measures 
to ensure tbat our self-reliance is not 
compromised by eJ[cessive dependence on 
foreign borrowings of tbe kind resorted 
to by some other countries. 

Despite our enviable record in collecting 
more revenues. tbe Central Government 
Budget continues to be under heavy pressure 
because of rapid growtb of expendltures. 
especially on Don-Plan account. I need not 
elaborate on the compulsions of tbe geo
political situation which bas made tbe 
increase in defence expenditure inescapable. 
Nevertheless. we are to ensure that the 
Seventb Plan is to be funded in a noo
inOatlonary mann~r. it is essential to curb 
tbe growtb of overall non-Plan expenditures. 
At tbe .. me time, to maintain tbe 
momentum of investmeDt aDd .rowtb and 
,peuR adequate vlan allocations for social 

and anti-poverty programmn. It is at.oiutely 
Decessary to increase tbe efficiency of and 
surplus generation by public sector .·~lter
prises, in whicb tbe nation bas invested 
tbousands of crores of scarce savings. Tbe 
Government is undertaking a tborougb 
review of expenditure of the Centre witb a 
view to pruning Don-essentia) and low
priority expenditure. and bas already taken 
a number of decisions in tbis directiOD. 
These include: a tborough review of 
subsidies to reduce overheads and confine 
tbe benefits to really needs groups of society; 
containing esta blishment expenditure at 
1986-87 levels. making allowance for tbe 
impact of decisions of the Pay Commission·. 
recommendations; reducing non-esaential 
and low priority expenditure; iocreasinl 
revenues .. through greater efficiency. pro
ductivity and reduction of costs: and settiD8 
specific targets for generation of internal 
resources of public lIector eDterprises and 
reduction of their unit costs of production. 

I am sure. tbe Government has the full 
support and cooperation of all sections of 
tbis House in meeting tbe cballenges tbat lie 
abead. 

MR. CHAIRMAN : Motion moved : 

ClThat tbis House do cODsider tbe 
general economic situation in tbe 
country.'· 

Shri Madhav Reddi. 

SHRI C. MADHAV RBDDI (Adila
bad): Mr. Chairman. Sir. I am really 
surprised to see some of the figures given by 
tbe Finance Minister and really we are at a 
loss to understand because of throwing 
figures at us and non-supplying tbe support
ing data. When a Budget is presented. a 
lot of information is given to us. Now, 
we bave some sort of mid· year budget 
projections which are before us and tbe 
Finance Minister gave a very long statement. 
I do not kDOW 00 what basis 
tbese projections bad been made. I do not 
know OD wbat basis tbe boo. 
Finance Minister bad made tbe statement 
with regard to several matters sucb as the 
national income. its growtb and so OD and 
so fortb. Usually, wben a budlet Is 
presented, tbe economic survey report is 
given to us and tbat lives us tbe basic data 
based 00 wbjcb \¥e ma~e oyr own .~ •. 
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tions. But, we bave Dot been given atleast 
a mid-year economic survey to study and 
know as to what is tbe actual healtb of tbe 
economy today. 

Wllat we have lot wtth us is only infor
mation published here and thero. Of course, 
1:JMicaJly we bave tbe report of tbe Reserve 
Bent of India. I do not know wbether tbe 
Reserve Bank of India'. report is Dot consi
dered authentic or .. 01 by tile Government. 
Tbe R.eserve BaM of India's report publish
ed receMly-it is a& anDual report-says 
tftat the estimated Irowtb rate in real in
come doriD8 1985-86 is around 4 per ceot 
8ftd others estimated only 1.9 per ceDt 
whicb means that for tlte second year in suc
cession-I.e. this )ear-of the Seventh Flye 
Year Plaa, the rate is well below S pc r cent. 
This is the Reaerve Baak of lodia's Report. 
When fle says tbat we bave Md a lI'owtb 
rate of five per cent d orinl 1M lact two 
years. I am really surprised because we 
Bever acbieved any quantum jump from 3.S 
to 5 per cent. For a long time it was 3.S 
per ceDt, aod tbat is the reason why econo
mists call it a 'Hindu growth rate'. I Deed 
Dot repeat that. The pbrase was coined ~y 
Prof. Raj Krishna who is DO )()oger there. 
In the Rt'owtll rate, we acbieved a certain 
breaktMotllh. But what is tbe growth? It is 
only balf a per cent and that remains so. 
Tbis is tbe information which is available. 
Toe Centre for monitori .. of l.,dian econo
my bad given a let of information on this. 
The R.eserve Bank of India Report is tbere 
aDd many other RepOl'ts are there on tbis 
aspect. Our growth rate is a,ouod four 
Per ceot: to be exact, it is 3 9" per cent. 

10 tbe projectioDS siYeo by lite boo. 
Finance Minister, there are twe disturbing 
factors which I would like to mention. One 
is the deficit finance to the tune or Rs. 5,000 
crore! a' against Rs. 3,650 c.ores estkDated 
rast year. or eoone. it will so up by tbe 
time tbe fin1lDcial year .. 10iAl to close. 
Also we do not know what is the net R 81 . . 
credit to tbe Government. Tbat IS more 
importaot. 'What is t~ RBI credit to 
Government 85 Oft date? Tbat is 
the real deficit. I 8111 sure. this is certainly 
80ing to pusb up tbe prices further. Tbe 
otber factor wbich is 4isturbtnl is 
the expansion in the DOIl-Plan 
os petf4h" ro. .ovetamoM •• peod~ 

which hatl beeD projected. The DOIl-PIt.D 

expend iture has bee.. projected as Rs. 
38.4S0 crores as alainst R.I. 31.767 crores 
fot 1986-87. ADd tlris amount of Rs. 
31.767 crores is lOin. to be iuereased. Thae 
is well kDOWn to us because we haft 
already passed two batches of SupplemtR
tary Demands for Grants in which 1fe had 
atready sanctioned tbe expenditure OD 

account of tbe recommendation.. of tbe 
Pay Commission, etc. We bave also to 
accept tbe recommeJldations of the Pay 
Comminion with regard to pensionary 
benefits. Tbat bas Dot yet heeD done. but 
tbe commitment is already tbere. In other 
words, tbe Don-PlaD expenditure tbis yea-r 
would be around R.s. 36,000 crores. This 
win he tbe level of noD-PIan expeoditure. 
Tbe Finance Minister has said tbat it is a 
very alarmiol feature, tbat it sbould be 
reduced and tbat certaiD stept are beiDI 
taten by the Government. I am very 
bappy about It. But wbat are the steps? 
All tbe st~ps enumerated are not 80iol to 
cut tbe non-Plaa expenditure. I was t01d 
tbat you have proposed a eut of five per 
cent in expenditure in 811 Departments. J 
do nol know whether tbe otber Ministries 
have accepted this. I hope tbey have 
accepted tbis, and if so, I want to koow 
what type of cut is goin. to be there. Unless 
you give tbe guidehnes tbat this is tbe type 
of expenditure which is to be cut, what win 
happen is tbis. Under non-Plan expendi .. 
ture, also there is certain productive ex
rtenditure. What is going to happen when 
you say five per cent cut, is, 1hat tbe pro
duci ive eKpendifure in tbe DOn-Plan is goiq 
to be cut first, and the Apna Utsov type of 
expenditure will SO up. That is wbat is 
going to happen. So, when the FinaDce 
Minister is going to suggest a cut in the 
npenditure, be bas to specify that this is 
the type of expenditure which is to be cut. 
Not only' that, every departmeDt aod ever,. 
ministry must prepare a report aDd submit 
to tbe Finance Ministry that this is our 
proposal fOI" culting tbe expenditure. Un
less you take sucb prOJ'K)l81 'I , from tbe 
Ministries. I am sore that S% ~ut is not 
going to be of any u~e as far as the overall 
development is concerned. 

I r_lIy appreciate and I record my 
hish reprd and appreciation for the efforts 
the Finance Minister bad beeD making for 

'''' last two-thfee , •• r. to increaso .". 
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" .. VODUC co~iOQJ. Tbe ~~ of increase 
io IlK reveoue. CQl1cctioQ iJ ~ng m.aimai.o.ed., 
J am V,,", hAPPY about it. Notwitbstand
ipa th~ fact tpt aom.etiBlCs we feel that 
• 1001 witla tile D4Rc/Q yeu are also usill8 
tbe carrot. I like YO\lI' t/Qllda. but Dot your 
carrot. 

AN HON. MEMBER: Why are you 
used to dallda? Either you like both or 
dop·, )ike any. 

SHRI C. MADHA V REDOI: If you 
use your dallda aDd tbe carrot, what happ
ens is tbat before the danda is used, tbe 
carrot win be eater. and tbe danda will not 
be tb!re. Tbe point is tbat, the Amnesty 
Scheme and several otber schemes ultimately 
are going to result into some sort of a 
cullusion between tbe departments, between 
the officers of tbe departments and tbe 
dishonest busines!'meD. Many tbings wiH 
not come to the notice of tbe Finance 
Minister .. t his level. What goes OD, you 
will Dever be knowing. 

Reoently there were raids after a very 
long interval of about two-three months, 
after Mr. Tbapar was arrested. Only a 
few days ago there were raids in Bombay. 
About 24 premises of tbe Formica India 
Limited, etc. bad been raided. It is vel y 
good. The reports go to say that tbey 
found incriminating evidence aad it was 
possible for them to proceed further and 
then take very stroDg action But suddenly 
there is a stoppage. I don't know. it is a 
rumour. 

SHRt 
SINGH: 
ing' 

VISHWANATH PRATAP 
Which raid are you mention-

SHR) C. MADHAV REDDI: Formica 
India Limited. 

SHRI 
SINGH: 

VtSHWANA1H PRATAP 
No, DO. There is no stoppage. 

DR. CK-INTA MOHAN: Ooe officer 
frem Aodlva Pt.adcsll fai4ed ODe in8ustl'ial 
house in Bombay. Tile' o&icer was imme
diately tr~er~. 

SHRI c. MA~A V R.EPOI: It is 
OK. What I Olean to sa.y is tla;lt tlilae 
taiop may aot ~ to yOUr aoaee 
even. 

SHill VJSHWANATH PaATAP 
SINGH: J will ~t,iaJ)' ~ iQto it. If 
at SOlDO letICl IQPlethiD8 bad happened; 
please wins to my lIotWe aod I will look 
into it • 

SHRI C. MADRA V RBI)DI: COfRi. 
to tbe growth ralC, ..... I don't qree with 
tbe...Fioa.ace M.inisccr that the beeHb I>f ,be 
economy is verN 8eod aod the tempO Qf' 
development is beiDa mailJJleMacd. I feel tbat 
the tempo is beioa 8Jl4.lw.d 40wp bcQ\)8e of 
certain factors. 

The warning siloaJs are allere, tbe 
Finance Minister bimself has said, in twe 
or three sectors tbere are reaSons for 
concern. But there are maoy more scclof. 
in whtcb there are waroiol sisoats. 
Wbat a re these , On export froot certeinly 
we ba ve to do a lot of eft"orts. OR 
other fronts such as the agricultwal 
front, tbe industrial front, what is OUI' 

growth rate? lospite or tiberal-isatioe I 
find tbe industrial sector is failittl fIIi8 
country. Tbat is my very bonest opiaioo. 
But tbe Prime Minister had been tetIiaB 
against the big business wbeae¥cr he IOe& 
out to a foreign country from tbe foreign soil 
also, be had been decrying lite biB husioess. 
Tbe niceties of it, I leave. Wilen the 
Prime Minister said it, is OK. that was.. 
fact and it bad Co be accepted. He saki 
this OD foreisn soil an" it makes little diffe
rence. Ther-e is a case for tatinl ftl')' stfellB 
action. Tbe point is iospite of 
giviol severa) liberal cooeessioas wllM is 
tbe growth rate itt tbis fNlrticu1ar sector. 
Wbat is the rate which was taf'leted for tile 
Seventh Five Year Plan' k ".. 8 per 
cent. What is tile rate today 'I We ..... ted 
with 2 per cent minus in the erst yeaI' .f 
lbe SeveRtb Plan. Durioa April-Septem_r 
tbe growth rate was only 5.8 JIK ceot as 
asainst 6.2 per cellt in 1915--86. TlloSewotb 
Plan taqet is about 8 PCI' oeDt. 'Ale 
manufacturioB sector bas so far rec:.orded 
ooly 6.1 per cent. or course. there is 
srowtb io certain sectors. In tbe case of 
items of elitist qQasumption tbere is 
certainly morc arowtb rate t,hu whet we 
bad planned in tbe Seventb Plan. tbat is. 
eJcctrc;m.ks. TV seta, etc. 

AN HON .. MBMeBR J WiD IbM not 
ae&ePte ClDp~ymeat t 
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SHill C. MADHAV REDDI: True but 
that is not a priority sector. What 1 said 
was that in the case of items of 
elitist consumption there is certainly 
Irowth but in the vast industrial sector for 
items of mass consumptioD there is 
stalDatioD. The boo. Minister was pointing 
out tbat tbere is actually an improvement 
in tbe generation of electricity. Tbe figures 
sbow tbat tbe main shortfall is only in 
tbis sector. The arowtb rate is less. In 
coal sector the growth rate is much less than 
targeted. 

As regards the agricultural sector the 
boo. Minister starled 00 an optiolistic note 
tbat inspite of floods and drougbt we are 
aoing to have a very good crop tbis year. 
Tbat is not my information aDd that is not 
in tbe reports being published. In tbe 
asricultural sector tbe agricultural produc
tion bas actually reached tbe peak in 
1983-84. Tbereafter tbere is no growth. 
All calculations sbow tbat after 1983-84 
there bad been a minus growtb rate. In 
1984-85 it is minus 0.9 per cent. Again 
there is minus growth in 1985-86, that is, 
I per ceot less. 

The production of 148 million tonnes 
will Dot be achieved again. Tbis year tbe 
qriculture is very bad. We never bad 
such a bad drought. The spectre of 
drougbt is haunting this country. There 
were serious floods particularly in States 
like Andhra. The State Governmcnts bad 
been tryinB bard to see that this is made 
up by iocrcasiq the second crop, namely, 
rabi crop. Tbe arrivals of kbarif crop 
clearly indicate tbat there is going to be 
a shortfall in the production of kharif 
crop. Wo are also not very mucb hopeful 
about rabi because of tbe drought condi
tions. That being so how can we say tbere 
is lOins to be any Sfowtb in the agricultural 
sector wbon it is already staloating. 

Since aariculture is tbe major item 
wbioh coDtributes to tbe national income, 
bow are you soin. to maintain tbis 4 per 
ceDt arowtb rate of tbe economy'll am 
really unable to understand this. 

Now I come to tbe most important 
sector wbere tbe Finance Minister bas also 
agreed tbat it is causing concern. That is 
'be DOD-PlaD expenditure. I bad already 

mentioned about it, but tbe nOD-Plan 
expenditure had been alarmingly increasing 
year after year so much so tbat today 
we have almost 60 per cent of our income 
spent on non productive purpose neutralized 
in some way or tbe other. 

Now, I come to tbe prices. That is 
another sector wbere tbe Finance Minister 
said that tbe position is very stable and 
we are able to maintain the price level. 

Tbe wbolesale prices in October 1986, 
according to my calculations, have increased 
by 6.6 per cent as against 5 per ceot during 
the last year for the same period and you 
have also agreed. In tbe wholesale price 
tbere is already aD increase of 1 per cent. 
During tbe first six months in 1986-87 it 
increased by 6.8 per cent as against 4.1 per 
cent in 1985-86. 

About tbe vegetable oils, the Finance 
Minister, said that deliberately Government 
wanted tbe oil prices to go up because we 
wanted tbat tbe people should purchaso 
indigenous oil. I am not talking of the 
hydrogenated or the refined oil, whose 
prices bad gone up terribly Dot only 
because of the prise rise but because of the 
excise duty, but tbe ordinary oil. like 
groundnut oil is selling today at Rs. 30 per 
kg. The price rise in tbe oils and in tbe 
pulses is phenomenal. It is more tban 
45 per cent when compared to last year. 

The items whicb are having a 52% 
weigbtage in the price index sucb as food 
items, vegetable oils and so maoy other 
items. All tbese items have risen at a 
very high rate. The rise is too sharp in 
consumer prices. 

The all India CODsumer price index for 
industrial workcrs rose for the balf year 
upto August 1986 by 8.7 per cent as 
aaainst S.S per cent last year for tbe 
corresponding period. The RBI report 
expressed concern about it. but our 
Finance Minister has Dot expressed aDY 
concern. He said tbat it was under 
control. Fruits and velctables in the 
consumer market went up by 21.8 per cont, 
sugar by 23 per cent and coal by 13.8 per 
cent. And these are Jjkely to increase 
furtber after tbe increase of tbe nOD-Plan 
expenditure due to tbe revision of salaries 
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of tbe Government employees as a result 
of tbe Fourth Pay Commi •• ioD. 

Wby is it tbat our ecoDomy is not 
Sfowinl and wby is it stagnant 'I What is 
wroDI witb us? Tbe main reason is higb 
cost economy tbat we bave built in tbis 
country over tbe yean. What i. the extent 
of this bigb cost economy? During tbe 
last fifteen years, if you take from 197 J , 
tbe coal prices bave increased eigbt times. 
petroleum products seven times, and 
electricity cbarges six times. The power 
tariff in tbis country is tbe highest in tbe 
wbole world. All otber inputs-raw 
material, labour, energy, transport-every 
tbiog is going up. All your products 
manufactured in tbis country are not 
acceptable to tbe foreign market. Wbat 
is acceptable to tbem is only your raw 
material or your processed foods sucb as 
mangos, wbich tbey do not have. They will 
accept such tbings. whatever be the price. 
But your otber products are bighly non
competitive. You canDot sell your products 
in foreign markets. 

AN HON. MEMBER : They are sub
standard t 

SHR) C. MADHAV REDDY : Their 
being sub-standard is altogetber a different 
tbiog. Here I am talking about tbe cost 
only. You bave establisbed foreign market 
for yourselves for certain products. 
But now all tbose markets are lost. You 
have Jost tbe foreign market for tyres and 
tubes for steel tubes. for project experts. 
We used to export a lot of things. But we 
do Dot do so any lonler. We bave lost tbe 
market for several items of engineering 
goods. What is tbe use of decrying tbat 
big business or any business is failing us or 
tbey have failed U8 and so on? The wbole 
economy bas failed U8. 

SHR.I VISHWANATR PRATAP 
SINGH : Tbe whole country can fail 
but tbey have to survive 1 Is tbat tbe 
idea 'I 

SHRI C. MADRA V RBDDI: No. I 
do Dot meao that. Wbether big or small all 

failed. 

MR.. CHAIRMAN : Please conclude. 
You bave alread, tak.cn a lot of timo. 

saRI C. MADHA V REDDI : I 
propose one tbiDg. We are now going to 
take up balf an bour discussion. So can 
we, Dot postpone tbe discussion for 
tomorrow. 

MR. CHAIRMAN : We bave to 
complete it today. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Our economy bas a future Sir! 
Let us do it tomorrow also. 

SHRI VISHWANATH PRATAP 
SINGH: Now there is so mucb of non
plan expenditure as regards time, on tbat 
side! 

MR. CHAIRMAN : Yes Mr. Reddi. 
You please conclude. 

SORI C. MADHA V REDDI : Speaking 
about non-plan expenditure. You pro
mised a White Paper OD tbe Non-Plan 
expenditure. You bave said tbat during 
tbis session you are going to give it. But 
we are yet to receive it. 

Sir, coming to resources for tbe 
Seventh Plan, tbe projected statement 
regarding resources for tbe next Anoual 
Plan reaus Jik e tbis. Projected figures in 
tbe Central Budget for plan for 1987-88 is 
Rs. 21,700 crores, as against tbe estimated 
figure of Ra. 21,095 crores for this financial 
year. Assistance to States-is Ra. 7900 
crores. For natural calamities you bave 
provided Its. SOD crores, in tbe plan 
expenditure. I am r:al1y surprised to see 
tbis. Because earlier tbe allotment witb 
rogard to natural caJamities was not a part 
of tbe Plan and now you have brougbt tbat 
also into tbe Plan. Tbon tbere is Central 
Plan the size of whicb is Rs. 13,300 crores. 
FUDds to be raised additioDally by tbe 
public sector Its. 10,700 crores. I do not 
know, I am really not aware bow tbey caD 
raise- tbese funds. Of course, tbey are 
floating the public sector bonds aod tbey 
migbt have already raised a tbousands 
crores of rupees. You are willing to give 
tbem permission. As a matter of fact, you 
are very liberal to give permission and] am 
very bappy about it. But you must also 
know as to wbore tbe money is going. 
Suppose tbe money is Dot loiDs to be spent 
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for productive purposes, or ew:o after 
raising Rs. 10,700 crores, public &ector is 
Dot going to give any profits to tbe nation. 
tben tbis would be a wasto. It would 
ultimately end in a sort of debt-trap in 
which we will be caught aDd it will be very 
difficult for us to come out of it. 

SHRI Y.S. MAHAJAN (Jalgaon): Mr. 
Chairman, Sir, I share the optimism of the 
Finance Minister that our economy is in a 
new growth patb. The Sixth Plan could 
achieve the target of 5 per cent rate of 
growth and the first two years of tb.e 
Seventh Plan are like)y to achieve the ex
pected growth rate of S per ccot. 

The accent of the plan is on the aboli
tion or alleviation of poverty i.e. by raisiD& 
tbe standard of living of millions of small 
farmers, workers and people liviol io bill 
areas and city slums with meagre resources. 
Through various scbemes, such as IRDP. 
NREP, HiJl Area DevelopfJ1CDt Programme. 
Special Component Plans for Scheduled 
Castes aod Special Sub-Plans for tbe 
Scheduled Tribes. a vast machinery has been 
created to achieve tb'e main aDd ultimate 
objective of the Plan. 

Latest investigations have. bowey,cr 
shown tbat benefit received by tbe target 
groups is much less than what is indicated 
by tbe Government expenditure. Leakaaes 
developed by the system must be plUUed 
fortbwith. otherwise the result will be 
lailure, di~appoiDtment aad bitt.ef'D~SS. 

Sir, tbe Seventh Plan bas beeD framed 
on sound lines and its objectives and 
priorities are in keepinl with tbe reqoire
ments of our economic deveJoproent. Tbe 
immediate obj~ctives. viz. (1) iDcrcase i.o 
foodgrains productioD. (2) enlarging o'ppor
tunities of aainful employment aDd (3) 
productivity. I think these objective. caouot 
be faulted, thougb I think it would I¥lve 
been in the fitness of tbinas to accord tbe 
same priority. It should have been regarded 
as tbe fourtb immediato objective of tbe 
Seventb Plan. 

In view of the appalling conditions of 
h('u~j"lg and the dirt, disease, squalor in tbe 
slum areas, I tbink housiol shoold bave 
been siveD dte same priority as food aDd 
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....,Jpy.CGt oppGltpQitiea. J\pJrt from 
increasio8 bOMlfD8 fa~iJitie.. it would ba_ 
enlarled the employment potential of tbe 
Sevemb Plaa, pr.omGkd efficiency of I. bour 
and decent IlD4I civilised coodUioDS olliviDI 
fOl' multitudes of our peeple. 

At proseat. we rely on cooperative 
60cictics as an instruDlent for development 
of bousiaS facJUties. This is an extremely 
dilatory. time consumins and inefficient 
metbod of dev.e)opmcnt. I bave known 
cases. where acquisition of land has takcn 
)0 to 12 Y~'. wbere tbe promotcr has 
committed fraud and indulged in bla",k
maJ'keting. ) SU8&Cst therefore that we 
should set up housing agencies in all the 
States whose fUDCtion will be to acquire 
laoct, build dwellioss (0 suit different income 
groups aod &ell them to people who later on 
caB fOlm cooperative 50cieties for further 
maintenance of common facilities. This 
will nct oDly meet the immediate BDd 

wecot need 01 the people expeditiously 
but allo economise the use of scarce re
sources. 

The Goyernment b4ls set tbe goal of 
providing sbelter for aU by 2000 ~.D. Tbis 
goal will remain a distaDt dream if highe6t 
priOl'ity is not accorded to housing and 
\lrbaD deve)opments. Tbe Planning Commis
sion itself bas warned that lOS million 
dweUio8 units would have to be added to 
wipe out the current backlog of 2S million 
houses to meet tbe future reguirements by 
the turD of tbe centu ry. 

Sir, in spite of inadequate rainfall or 
drought conditions in some States the 
prospects of agricultural production are 
lood. 

Foodlrains production wbicb was 146 2 
millioo toooes in J984-85, increased to 
about 149 millioD toones in 1985-86. and 
is cs,ti.mated at ISO miUion tonnes in 1986-
87. 

10 the agJicukural sector, the ,'rakaY 
adopted in tbe past few years has yielded 
major saiDs sucb as self-sufficiency in 
foodar.iDS, reflected in sizeable stocks witb 
the public 6iltritKltion system. This IWwtb 
in total output is bowever cbaracterized by 
regional and crop imbalances. Attempts 
haft heeD made to iXlrrect bie imbalance. 
tbroullt special ooaceatioa. or Ilyio. 
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remunerative prices to ... owen of some 
products. Our coeceDtratioo on irrigation 
of land. sopply of bi&h-yietding wried.s of 
seeds. Pesticides etc. has resulted in lack of 
sufticient attention to dry-laod farming .. 
Seventy per cent of farmers depend 00 dry 
land i e. rain-fed areas. Tbey constitute 
72% of tbe arable land. Even .fter utiliz
iog all possible facilities of irr •• tioo.. 5-2" 
of our land would still remaio dependent 
on the monsoons. Today, tbe dry lands 
contribute about 40% of foodgrains to tbe 
national food basket, aDd about 7S" of 
pulses and oilseeds. 

Efforts have heen made by Gove.nmeDt 
to improve dry-l aDd farmiDg. by belpinl tbe 
smaH and marginal farmer., and ,broulb 
attempts to save as much raio water as 
possible for purposes of cultivation and by 
liberalised credit facilitie!' 10 tbe farmers. 
But .reater efforts ale necessary to make 
possible the adoption of better metbods of 
cultiyation. and improve tbe lot of t.he 
ovelwhelmiog majority of farmers. 

In this connection, J would like to say 
tbat tbe system of crop insurance adopted 
by us should be widened in scope, and 
changed so as to make it a genuine form 
of insurance against bad weatber and poor 
harvests. 

The 7th Plan projects a .towe .. rate of 
our population at I 8%. The 6th Plan also 
h:.d also estimated the populatien growth 
at this rate. pt'r annDlD. In fact, the l1'owtb 
rate was 2.2% during the 6tb Plan. The 
rate of growth bas fallen tdigbtly in recent 
times, and this tendency is likely to conti. 
nue in future. But by the time tbe 
population growth . rate comes 
down to 1%. or the two-child norm 
becomes universally ac«pted. tbe sitoafion 
would bave become explosive. Tmmoil 
and breach of law would f'e COlUft'1OIl. and 
administration would Mcome impossible. 
What matters is Dot so much tbe faning ,.te 
of growth. as tbe absolute growth in the 
number. which fakes place every yea.,. which 
is about IS mrllion. 

What we ba .. e to do is not 1IICI'C17 to 
integrate family piaonto. with beallh. 
nutrition etc. but also fee chat our ..,ticJ 
combines 3 proper mix tff etro.,. iDceatiw:! 
and disincenti.et. It Is esaeDtlai to introduce 
""cb ecopomic seactiottl II ~ ~ 

peopJe from baving more tbaD (\fio cbildr(D. 
Nobody can claim a datera) or constitu
tional right to reproduce to an un limited ex
tent at tbe risk of society, or cf t"mootb 
economic proqress. 

Tbere il another matter of fundamental 
importance which is a long-term parameter 
of economic growtb. to which I would like 
to refer, viz. our ecological balance. Our 
Government bas been very conscious of it. 
We have started a Ministry for it. Tbey 
have taken a number of measures to protect 
our environment, I. e. our natural resources 
sucb as air. wate" land and forests. It is 
upon tbe exploitation of these resources 
tbat economic development depends. 

"Tbe State of India's Environment, 
1984" published recently by tb~ C~Dtre for 
Science and Environment, has a crucial 
message for our countrymen. viz. tbat .•. 

The Report says as folJowa : 

"India is becoming a vast waste 
land with an environmental CriSIS 

engulfing it. The rapid destruction of 
forests poses the most serious and 
imminent tbreat. It has reduced tbe 
rain fan in most areas and is likely to 
ruin our agricul. ure in the near 
future. 

Immediate steps should be taken to 
provide alternative empJo)ment to 
people in tbe hilly areas \\ bose Jiving 
depends Ort the destruction of forest 
wealth.. To depend on laws to protect 
the forests is not enougb, siner fbey 
cannot effectively be enforced. Even if 
they could be enforced properly they 
would hav~ to be suppJemented with 
vigorous and positive effort to increase 
the area under (orests. The position is 
so serious that these renledial rnea~ures 
brook no deJay." 

The bon. members on tbe other side said 
that our industry is not contributing suffi
ciently to tbe national growth. It is ad
mined .hat during the last seveD months 
industrial growtb has been ahout 6 per cent 
whereas we pr(\jected. according to the 8th 
PIau. it should be 8 per cent rer aonum. 
We ba\e undertaken a number of measulelt! 
of liberalization 8f1d (0 be ctrective= th~y ";I~ 
reqnire at least about two.) f'ars. 1 berefoTe 
1 ~litve ""t 01M;C ~ ~.,~ ,tTef;tive, .~ 
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industry will expand and will react to tbe 
measures we adopted and tbe growth rate 
win increase. 

SHRI BHOLA NATH SEN (Calcutta 
Soutb): Actually, tbere are only few points 
wbich I would like to make. There is no 
Economic Review bere. So, it is difficult 
to make any accurate submission with 
regard to economic problems. But certain 
problems have been raised in this regard. 
Witb regard to two economic factors. Damely. 
(1) Pay Commission Report wbich is bein. 
implemented aDd tbe otber to my mind is 
tbe rapid growth of expenditure 00 account 
of increase in subsidy. So far as tbe Pay 
CommissioD Report is concerned. it is being 
implemented. but. at the same time. it 
occurs to me tbat before the Pay Commis
sion what is presented is the pay scale and 
tbe system tbat we are followinl in this 
country, namely, the more senior you be
come automatically you get a promotioD. 
This is a tbing whicb I cannot agree myself 
personally because if a man becomes older, 
be does not become automatically entitled 
to a promotion. Nobody bas a rigbt to a 
promotion; prllmotioD will depend on his 
ability, his effi~iency and all that. 

Now, if this is Dot insisted upon, tbe 
·work culture' will Dot be there; and if tbe 
word 'culture' is Dot tbere. we would not 
get an increase in production. Productivity 
wilt never increase unless and until the 
workers, apart from capital and land aspect, 
find it worthwhile to work. Whetber tbey 
.rew old; whether they grow infirm; 
wbetber tbey do work or not tbey will get 
higber pay automatically. If they get any 
in an assured manner promotion to tbe next 
post, theD, I think, we shall never never be 
able to have tbe ·work culture' in our 
country. 

The otber tbiDS is about tbe increasios 
subsidy. We find subsidy here, subsidy 
tbere, but it really fans Dot on1y on the 
excbequer but OD tbe peopJe in tbe country. 
Subsidy in one sector if it relates to CODSU

mer aoods; it is bound to affect aU the 
people of tbe country. Thererore, tbe 

17.00 hr •• 

subsidy bas to be lreatly curtailed. Tbe 
9thCf dal, I "' .. "carin, tho '\lbsid~ in t~, 

agriculture sector i. loins up. You have 
given tbem power, water. fertilizer aDd all 
kinds of tbiDII. Now. in spite of tbat. tbe 
support prices .re also alvon-aU kinds 
of tbiD88 you bave liven. Who pays for 
it , 

PIlOF. N.G. RANOA: All tbe salaried 
and working people. 

SHa) BHOLANATH SBN : Everybody 
Pal's, tbe clerks bave to pay tbough tbe 
Pay Commission has not increased their 
salary to that extent. 

Now, the other aspect of tbo matter is, 
I feel it, tbe railway rare and freisbts bave 
been increased aDd it is mentioned. I have 
notbios to say, the fare bas been mention
ed. 

Now. cominl to tbe question or power. 
S 1.57 is tbe plant load factor in some States. 
Thermal power is a source of enorgy and 
power in India. We must Dot forget it. 
Why should it be 51.57 only" Wby should 
plant load factor be only SI.S7 only wben 
in the Central Government plants it is 70 
per cent and in some States it is only S I.S7 
while in some otbers it is much less. Why? 
Tbis is the capital or the country. Witbout 
power you cannot make any progress. Just 
as in monSOODS many people are affected. 
and tbe flood damages crops, similarly the 
load sheddiDI can damage the industry. 
This is tbe first item on which we should 
make a reautar researcb and see tba t the 
power generation comes up mucb more 
tban it is beiDg now generated in some 
States. 

I was very surprised yesterday. to hear 
sometbing about tbe public sector, wbicb is 
coming up, and almost to a position of 
commanding height. These public sector 
uaits, wbat are tbey doiog? Wby? Wby 
caD they not get tbeir balanco sbeets passed 
at the appropriate. time? Wby not ? The 
public sector some times sboWI utter 
inefficiency. This public sector. on tbat we 
depend, we depend on the production of 
the public soctor. We depend on Heavy 
BDgiDeet'iq. Heavy Electricals-all these 
public sector units are there. Bverytbing. 
big and not 10 big jobs are done by tbe 
public sector. Wby caD tbey Dot produce 
tbinp in time? Wby can tboy not supply 

'~i. to t~ ot~~ CD.aof~ren t~ bel\) 
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production 7 Why does it take seven years 
til start a power plant? Is it because tbey 
cannot supply in time? This gestation 
period is a great waste of mODey and is 
costing the exchequer. This waste must be 
stopped, at aoy rate aDd if necessary tbere 
can be more small power plants, instead of 
the targe ones. Wby Dot bave four smaner 
power plants, instead of one big one 7 If 
the large power plant goes out of order a 
whole State is plUDged into darkness. But 
instead of one biB plant if six small power 
plants are tbere even if one goes out of 
order suddenly, tbe remaining small plaots, 
five of tbem can continue to work. This 
idea of baving very very bi. power plants, 
I think, bas to be reconsidered once again 
in the context of our country's progress. 
We are still a nascent nation and we bave 
got many many hurdles to cross. 

Wbat a1)out aluminium 7 It requires 
power as raw material. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Lot of raw material. 

SHRI BHOLANATH SEN: Yes. Now, 
I find that in tbe Indian Aluminium Corpo
ration they have ftoat~d shares or boods, 
worth crores and crores of rupees. They 
want to export. How are you going to 
export unless you produce more? I do 
not understand tbis. Anyway. we are 
spending tons of money. We are also 
giving to the States. This money is for 
putting up one after another power plant. 
and so on. H:lw many industries will 
produce tbe aluminium products? How 
many years are tbey going to take 7 

How many years arc people going to 
wait 'I Productioo' of power bas to be 
given a higb priority. It has to be seen 
tbat the machines do tbe work in our plant, 
tbey should make tbe machines work. 
Make tbe macbines supply power; make tbe 
macbines do their job and make tbe men do 
tbeir job. Then only the country will 
progress and not otherwise. 

The otber aspect of the matter is tbat 
we arc tbioking of agricultural produce. We 
are probably one of tbe few ~ouDtries whose 
application of fertilisers is much less than 
tbe quantum tbat is used per acre in other 
countries. Tbere are a number of countries . 
wlaicll u~ Ql9l'C fc"'lis~~ t .. an "" do aDd i~ 

bas been proved tbat by application of more 
fertiliser you can let more production. It is 
a sad story tbat two fertiliser concerns, one 
in Sindri and the otber in Haldi., are closed. 
About Baldia, oewspapers reported tbat tbi. 
factory bas stopped production after spend
ing Rs. 600 crores and only payment of 
salary is beiDg made. Wbat a tremendoua 
waste? Tbis amouDt of Rs. 600 crores bas 
been spent over 80 maoy yean. And 
throughout tbe time, tbe value of tbe mODe,. 
is eroding. Now tbis Rs. 600 crores in the 
proper sense would be Rs. J 200 crores DOW. 

Wby notbing shou1d be done to ruD tbeae 
factories? Remove tbe present set up If 
D~ssary and start .frcab. 

I know tbat contracts bave to be liven. 
CODtracts are issued and work is .tarted. 
Take for example Hoogly Bridle. It wu 
started in 1972. It is Itill Dot complete. 
Escalation loes 00. Who pays the escaJlltion , 
But nothing bal Men taken into account in 
cost structure except absorbing a few yean 
of escalatioD in tbe figuring. Delay in 
passinl. dela, in approving. administrative 
delays, tbese are tbe causes wbicb increase 
tbe cost or the project. T::!:e underaround 
railway. It was to be completed about seven 
years back. But because of certain tbinp it 
could not. Why do you not foresee tbings 
before you give the contract 7 Kindly 
foresee tbings so tbat tbis waste of time now 
can be avoided. 

I have said all tbese things not to 
oppose the Finance Minister. 10 fact, I wisb 
to say tbat tdke tbese facts into account. I 
have no doubt in my mind tbat if you do 
so. tbe growtb rate will be mucb more. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Our elegant Finance Minister 
pleases in working with aplomb aDd finesse. 
He bas come before this House with this 
resolution on economic situation so tbat be 
will get from his party very laudatory 
references, eulogies and of course. full 
throated support from the Iips-wbether 
from bead or btart I do not koow. 

We periodically discu. the economic 
situation in the country eitber 00 our 
efforts or on the invitation of tbe Finance 
Minister. But we do Dot know what effect all 
these discussions bave 00 tbe GoverDment 
because we fiod tbat it revels iD m.k~· 
believ, 8ituatioqs tb.~ t~~in~ at tbe \NIrcJ 
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reality of tM preseat position. We fiod 
that Ibis Gowrnment is overtaken by 
iDBOitiea aDd sbibboIetbs. And tbey talk·. 
of eradicatiGD or poverty. but because of 
thefr policy, today tbe straDalcboJd of 
IJIODOPOIiste and bi. capitalists is entrenched. 
Tlaey talk of teehDOlegy aDd productivity but 
tbey wialt to acbieve tbem at the expenses of 
tile iacliseao.s iadasuy. Sir., tbe concepts "f 
.. 1f-reUanco and tile public sector occupyioa 
tbe COllJlDelldia8lleiabta of our ecoDomy-
I am quotinIJ Jawabarlal Nebru--seem to 
bave become taboos iu tbis cOUDtry, if Dot 
an anatbemer. We fiod that our Finance 
Minister believes in an open system. He 
wants very wide particIPation of tbe people, 
01 the Members of Parliament, even in tbe 
exerci~ of budaet .. utatdnl of b\1d1Jetary 
process. We haft been supplied witb bls 
long-tenb &seal poIict, adtnidlstered price 
pdliCJ, the qricultaral "rlco pOlicy, aDd 
direct taxatian "'_,lIc,. He bas been kiod 
enouatl to try to in<fo)ve the peo~le in tbese 
matters and be bas invited sug08Iioo •• 
What he wants is -an OpeD debate OD 

Government's fiscal policies relating to 
raisinl of resodtces as well as tbeir 
aftocatloo of various expenditure'. 

As I said, be works with finesse. He 
ba1I to iMloYate. Wilbout innovation ooe 
cannot act in tbe manner be wishes to do. 
Bot, Sir, his iODovation must be tuned to 
an orchestra and tbat orchestra we know 
is tbe orcbeslra to suit tbe whims and 
fancies of a very powerful indiv,duaJ in tbis 
country. Tberefore, we lIear of modernisa
tion, we bear of privatisatlon, we bear of 
quality. we bear of productwity and what 
DOt. But wbat you are achieving in 
absolute terms, tbat remains. as Mr. 
Madhav Reddy has correctly said, submerg
ed tiD be jUl81ery of figures. They are 
DOt beiDa experienced by the people of tbis 
country. His OpeD system of budgetary 
e&erci80 baa really opened our whole 
economic system to the vagaries of steep 
inflation, buge trade deficit, galloping be'" deficka. aod a •• rault. we find tbat 
tbe wbole eooaomic system of our country 
is GO dID verae of colI • .,.. And who are 
•• WcIim& 1 A. usual. the victims are 
tile OOIBIDOO .. 061 the poor people of this 
CIMlMry. 

,tatistica1 tipr. b", 

SftuatfDft In thi Ctnrnffy "' 

because of time limit I do Dot wish to 10 
into tbat to demonstrate tile friShtful 
dimensions of our economic malady. But 
one tbing is clear that tbe people of this 
country are not acceptina your projections, 
Mr. Finance Minister. What is tho good 
in saYlog tbat inilarioD is wltbin control or 
you are going to reduce your budgetary 
trade deficit, or tbe balance or payment. 
position win improve? What is the effect 
of an tbese in real terms so far as tbe 
people of tbis country are concerned? 
Unemployment is rising-galloping uo
employment in tbis coontry, witb greater 
aod greater addition to tbe unemployed 
force. Because of your decisions, over 
92,000 factories in this country are sick . ' In tbe process of closure, and tbis vast army 
o~ tbe people of tbis country wbo have jobs, 
will become jobless. Now wbat about tbe 
prospect of jobs in this country? Wbere 
would you provide tbese people with tbe 
jobs? We do Dot hear anything about 
tbis. You say tbat you wi)) not open 
hospitals for sick iodustry. Wen, as 
phrases they bave come loto quotes of tbe 
newspapers. This is alJ rigbt. But what 
about a person who Joses his job and what 
about tbe person who loses all prospects of 
getting a job and what about tbe price 
Jioe? What about the house wile? What 
about the middle class people? I bave got 
a host of figures. I do not wish to read 
them. It is known to everybody. Its tbeir 
experience in every day life. It is very 
good to say-Shri Sbiv Shaakar said it was 
Rs. 8616 crores deficit last year. It will 
be red Deed by at Jeast Rs. J 500 crores. 
How 1 Nobody knows. And be said that 
during tbe first quarter there was a 
supposedly rise of 26.4%. Even theo. I 
am very sorry to sa)" it is not correct. He 
compared tbe figures on the basis of UD

revised 9timate. OD the reviled estim.te 
it is 2.4% increase. How are you proposio8 
to close tbis? Why is this ma .. ive trade 
deficit? (Interruptions) You 80 on figb1iDl 
amongst yourselws, Sltri Deora Is a nice 
man. I like him 10 much I bave lOt bit 
letter in my pocket. Therefore, what is 
very important? (Interruptions) The position 
is tbis-bow are you loiDg to cbaele tbo 
present moran 10 wblcb we fiIld oarseJVeI 
ide How do yoo expect our lodian 
industr, to bave iocnsafled prod action
wftb a "Smint ina .tom.tlc martet and more 
and more 4UBcultios ta tI\'Ortiae oul'soocSa 
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and pro4ucts. reasoJ;l1 I bfve DO time to 80 

into 'I How lio )'O\) \,xpect tbat tbere will 
be Ir~ler ;.nd~stria) prod"c~ioD within this 
country "hereby )'ou c,a have iDlport 
subs~ilutioD as >,ou· say. You will allow 
imports of macbines aDd soods in tbis 
couotry which we do got need at tbe 
moment except for your craze for moder
nisation a'bd at tbe same time you want 
this industrial production in this country 
to develop and increaae. These are 
contradictions in terms you opened tbe 
door. Import liberalisatioD is at whose 
cost? I would like to know tbis. The 
country Should know. 

The Commerce Minister Shri ShiV 
Sbanker. well. I do not say bappily. at 
least he is now saved of tbe trou~le of 
External Affairs and his forays to foreigD 
countries. Witb his fullest concentration 
in Commerce Department, win be be able to 
find out how tbe exports will increase and 
how can he stop imports when be says in 
the same breatb tbat we must have capital 
goods importation for our manufacturing 
industry. To-day Mr. Finance Ministers 
you are aware ... 

SHRI VISHWANATH PRATAP 
SINGH : Somebow bon. Sbri Somnatb 
Chatterjee in this House and Shri K.K. 
Bida in tbat House are making same points 
in identical language. 

SURI SOMNATH CHATTERJEE: 
That shows tbat eyeD your closest friends 
are deserting you because tbey have to face 
tbe realities or tbe situation. The proposi
tion is tbat I am not advocating Birlas 
cause. 1 am advocating tbe cause of self 
reliance wbich you bave given up_ I am 
advocatin. tbe cause of tbe public sector 
whicb you have given up and you are very 
glibly taiking about that. (Interruptions) 

Sirs be bas talked of resource 
mobil'isation. Resoprce mobilisation from 
wbicb sector 'I You bave reduced tbe 
direct taxes. You bave gone on putting a 
greater and greater burden 00 tbe ~ommOD 
people by raisiDg tbe indirect taxes. 

SHRI VISHWANATH PRATAP 
StNOH : Direct taxes also. 

SHRI SOMNATH CHA~BB:I 
will come to it. Please perluade tbe 
Cbairman to live me a little more time. 

MR. CHAIRMAN : Please cooclode. 

SURI SOMNATH CHA 1TERJEE : 
Sir. 10 concludes we are only ••• 

(Inte"IIlIIJon.) 

MR. CHAIRMAN: NO, DO. I bave 
given you more than teo miDutes. PI_50 
conclude. 

SHRI SOMNATH CHATTERJEE : 
Sir, about resource mobilisation, I am 
bappy, as Mr. Reddi correctly said rbat lie 
is cOBouctiol tbese raids raiSing more mODey. 
But ) had aaked Jast time also: Is if a 
ODe-time tempo 01' will it continue? But 
witb reduced raids bow cao you go 00 

maintaining tbis rate of recovery except for 
the carret ~ amnesty 1 Now, at tile same 
time bow call you take credit for greater 
recovery by exonerating tbem from all their 
siBs aad offences that tbey ba ve committed ? 
Sir, today violation of revenue laws bas lost 
all si.ttific8oce. One witt Dot be 'aced witb 
aoy prosecution or witb peualty. Sir. 
I 'bint any Government wbicb submits to 
sucb tactics. nothing but admira its clear 
failure. How much money was rearrsed" by 
tbe bea-tW bonds scbemes Mr. Finance 
Mioister? We aft baving almosl pereoiaD'y 
this voluntary disclosures scbem"e. Bow 
mun meney is beinl te6lised 'I 

saRI VI8MWAW ..... 'FH PRATAP 
SINGH: For dies. bl ... bOlld., you have 
to pay back tbe mou., with interest. 
We caoaot pocht it aad pat it ia tile 
Treasury. 

SHllI SOMNATH CHAtTlBlUEII: 
"Ibe ~.io~ i8 not tbat. "'be peiat is tbat 
you are .vi.,. them Iollipopa f. ... 
purpo. of ~JiD&in •• ut 1M tdeck _oaq. 
Bven wbere you bue to pal' beck. ...... 
you haw D8& aot t .... IJaM:doa.. .18_I'811III 
response, where tbey will 8et bMIr u.w 
black money wbic;b you _ve wbi1caed. and 
you think tbat bealuse you are pock.cLiDa i&. 
they will come out with lbeir JDQIJV 
voluDtarily. (Interruptlo,,) 

Sir. kindly cODsider tho CIJIT.ldea of 
public sector cODtribatiDc to 9ur plaa 
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fundina. With tbe reduced importance 0' 
the pubic sector. witb tbe public sector 
bcioa put under great or and greater 
constraints and tbey have to complete 
accordioa to your owo Dotion of public 
sector aDd satbe a variety of socialism, Sir, 
tben it will be more and more difficult for 
tbem to mobilise resources for the purpose 
of cootributiog to tbe plan funding. 

Sir. about Rs. 40,000 crores you have 
calculated as public sector contribution for 
tbe pwpose of Seventb Five Year Plan. 
How much would you expect from the 
public sector with a calculated attempts to 
'calumnise' if I may use sucb an expression, 
tbe public sector 1 Sir, tbe State Govern
ments have to contribute. Now is tbere 
aay maaic wand'1 Yesterday tbe bon. 
Speaker was saying, tbere is no malic 
wand. Is tbere any mqic wand for the 
State Government, all State Governments in 
tbis country. tbat by using it tbey can 
raise resources '1 The Chief Ministers 
agreed for tbe imposition of consignment 
tax. Tbe Constitution was amended for 
tbat purpose. When the Chief Ministers 
have all'eed now, you do not wish to briog 
about a legislation, follow up legislation, 
and you are saying there are supposedly 
differencca between the State Governments. 
(lnterrllptions). The State Governments 
are facio. fioancial cODsttaints because 
tbose States which are DOW faced with 
natural calamities. crores and crores of 
rupees had to be spent. How much are 
you really. sincerely-will you tell us, 
Mr. Finance Mini$ter-reimbursiDg the 
State Governments? Therefore, merely 
.. yinB. merely makinl projections which 
you cannot achieve. will Dot solve tbe 
economic problems. The Finance Minister 
can put himself OD his back. He will get 
YolllDlinoUi vocal support of his fellow
Memben bere. But if you tbink that by 
sucb laudatory references. you caa solve tbe 
economic problems of tbis country, you are 
oaly miadinctial Jourself and the people of 
tbia:count.., • 

. Sir.) think. tbe deficit finaDciDI has 
become perpetuated in this country aad 
tbat bat also affected you and you are 
cuttiD. my time. 

[TraMlarlon) 

BHaI VI&DHI CHANDER JAIN 

(Barmer): Mr. Chairman. Sir. the most 
important thing in tbe Economic survey aad 
statement of the hone Fiaance Ministor 00 

tbe ecoDomy of tbe country is tbat Irowth 
rate bas been S per cent duriDg 1985-86 but 
as per the report of tbe R.eserve Bank 01 
India, tbe growtb rate has beeD 3.S per ccnt. 

. So, tbe bOD. Financc Minister should clarify 
if tbe report of the Reserve Bank of India 
is correct or Dot. If he asserts that growth 
rate has been S per cent, then be must 
clarify it. 

The second tbing is tbat our economy is 
dependent OD apiculture and iD tbe present 
conditions in tbe country. our agriculture 
produce is dependent on the monsoon. Other 
sources of irriaation in our country bave Dot 
been properly tapped. Only 20 per ceDt area 
bas been covered under irrigatioD till now. 
We must pay special attention. 

At present I want to draw your attention 
towards the Indira Gandhi Canal. Had tbe 
construction of tbis canal been completed 
earlier tbe desert would have turDed fertile 
and produced enough foodgrains to meet the 
requirement of tbe wbnle country. Just as 
Punjab is providing foodgrains to otber 
states~ Ganganagar is also producing so 
much wheat that it is supplying wbeat Dot 
only to Rajasthan but also to tbe entire 
country. Tho GovernmeDt of Rajasthan is 
not in a position to comp)ote tbe construc
tion work of tbis caDal witb its own 
resources. Its plan eovi&ajles aD expenditure 
of Rs. 3000 crores and the maximum outlay 
of Rs. 200 crores bas been provided in tbe 
Seventh Five Year Plan. Tbe present situation 
is that tbo recently approvef1 lift canal and 
Bow canal involve an expenditure of 
Rs. 1100 crores. Eveo if we speod tbis 
amount of Rs. 200 crores. we sball not be 
able to complete its constructioD even witbin 
40 years due to tbe escalatiOD of construc
tion cost. Tbis is the fate of tbe canal for 
wbich tbe tben Homo Minister Pt. Govind 
Vallab Pant laid the fouadation stone in 
19S6. The Government of Rajastban is not 
capable of completin8 tbis work with its own 
rcsourceaJ. Barlier also tbe Ceotral Govern
ment bad extended special belp. I would. 
therefore. like to know if the Centre would 
provide belp in tbe cODStructioD 01 tbis 
canal by plovidiDI special aid 10 tbat it 
could be completed duriDl tbo Eiabth Five 
YcarP~ 
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Anotber polDt is tbat in ,our note. 
whicb you bad preseDted earlier, it bas been 
meationed Ibat • provisioD of R.I. SOO crorca 
is beiDI made to meel tbe natural calamities. 
Our state is faciDI severe famiDe. There is 
DO food and water; and tbe aituBtion i. 80 
acute ,bat even cattle are periabiDI. It is tbe 
most severe famine of tbis century. You are 
thinkiDg of reduciDI tbe amouDt beiDI SpeDt 
on natural calamities so tbat tbe deficit in 
tbe Budact could be brouabt dowD. But jf 
the Central Government does Dot belp tbe 
Rajastban Government in the situation I 
bave described, tbeo livestock would perish 
in large number. At prescnt about 3.5 crores 
of cattle in Rajasthan are facing famine 
problems and if you do DOt provide belp to 
savo tbem, Dot more tban 1/4th of tbem 
would be able to survive. Durin, the 'amiDe 
in 1967·68 in Rajastban. ooly one tenth of 
tbe livestock had survived. I think tbat tbe 
same situation is lakel, to be repeated now. 
So tbe most importaot tbina is tbat tbough 
you bave to balancc the budlet, yet you Will 
bave to tbink of some alterDative to solve 
tbe problem in Rajastban. DurioS tbo 
previous famiDe. you had started tbe scbeme 
of giviDg wbeat as wages. We want tbat tbe 
same scbeme of providiog wbeat as wages be 
started ooce again as it Will provido a great 
relief to us. Tbat acbemc bad kept tbe prices 
of foodgraios in cbcck at tbat time. We 
want tbat you sbould assure us tbat you 
will provide tbo entire belp in tbe form of 
wheat and only tben we would be able to 
meet the situation. 

The second thina I want to emphasize is 
tbat tbere is lreat Deed to cbaoso the Gadgil 
rormula. In tbat formula 60 per ceot of tbe 
assistance is based 00 population. But tbe 
backward areas like Rajasthan. Madbya 
Pradesh and U .. P. wbicb are very larle •.••••• 
(Interruptions) Mabarasbtra and West Benaal 
do oot come in this catcaory. So loog as the 
GadSil formula is not cbaDsed for these 
backward arcas and area is also Dot 
considered as a basis, we cannot lOt tbe belp 
which we need. 10 tbe preseot situatioa. 
DDdel' tbe Gadail formula, developed states 
get more belp and underdeveloped states aet 
less belp. HeDce. tbere is areat Deed to 
cbao&e tbis formula. 

The tbird tblDI I WaDt to I8Y is tbat 
yesterday tbe bOD. prime Minister lavo you 
apecJaJ ialtructlODI to make eN'll'. iD tbe 

Gadail formula: You will have to take 
lome SUODS measures to brio. about tbe 
cbange. You have uDdertakea tbe rural 
development programmes and poverty 
eradication programmes. UDder I.R.D.P. 
whicb is meant for poverty eradication, the 
percent.,e of subsidy sbould be redu~od. 

from SO per cent 88 it is arossly misused. I 
suagcst tbat tbe amount of subsidy be 
reduced from SO per ceot to 25 per cent aDd 
instead, tbe Govc~omeDt may provide otber 
benefit.s .. You caD Brant benefits iD the sbape 
of interest-free loans. 10 tbis way you should 
try to strengthen the economy. This is my 
only suggestioD. as it is grossly misused. 

Mr. Chairman, Sic, I wanted to say 
something more, but you are ringing tbe 
bell. 

(English) 

MR. CHAIRMAN: I have given )'OU 

more tbaD 10 minutes. So, tbe time is over. 
I have giveD you sufficient time. 

(Interruptioll8) 

SHRIMATI GEETA MUKHEIUBB 
(Panskura) : I would like to koow from you 
wbetber tbe diseussion on tbe general 
economic aituation is BoioS to continuo 
tomorrow. 

MR. CHAIRMAN: Yes, tbe discussion 
wi)) contiDue tomorrow. 

17.36 .r .. 
HALF-AN-HOUR DISCUSSION 

[BII6118h] 

Closure 01 eoger.Dleat of ladla 
Pre •• es at Caleutta 

MR. CHAIRMAN : Kumar; Mamta 
Banerjee to initiate tbe discussion. 

KUMAR) MAMATA BANERJEE 
(Jadavpur) : Before startiol tbe 
discussion. 1 think OUf Minister 
Shri Dalbir Sinab is also very much 
concerned about the closing down of tbe 
Government of India Presses at Calcutta 
aDd Simla. He is very sympathetic to 
review tbe wbole situation and consider the 
I.ue. I tDO" that our bOD. MiDister wiU 
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D'Ot aive any negative reply t.ecause oar 
party is always figbtins io favour of tbe 
worlers. I bope that otlr Minister wiM tiahC 
for aod protect tbe rigbts of tbe workers. 
(lnterruptionsj Sir, it is a vel')' important 
and serious issue. I think OUT Miuister will 
consider my point. The peop}o of Weat 
Bengal and Simla are waiting to see the 
decisioil of tbe Government to review tbe 
whole situation Our Minister bas said in 
'his reply on the 10tb November 1986 that 
it bas been decided to close down the 
undermeotioned presses etc. in a phased 
manner during the )ears 1986-87, \987-88 
and 1988-89: (I) Government of India 
Press (Foems Unit)~ Santrapcbi; (2) Govern
ment of India Press" Temple Sueet" Calcutta; 
(3) Government of India Press, Simla and 
(4) Government of India Forms StoICS. 
Calcutta. Also. our bon. Minister bas stated 
in his reply tbat the decision is based en tbe 
ground Qf streamlining tbe working of the 
Government of India Presses and to make 
tbem economically viable and also as a part 
of the process of sbedding non-essential 
activities by the Government. He bas furtber 
stated in his reply lbat the staB' which can .. 
aot De absorbed in otber units and a" 
Willing to be placed in .urphlS cell of tile 
Department of Personnel will be traDferrcd 
to tbat cell. 

While Governmeat lias taken IUdl aD 

important decision, I do not know what is 
tbe basis on which the decision was taken. I 
do not know bow the Government bas taken 
tbis decision. The Minister bas only stated 
that as they are economically not viable, our 
Mioistry is going to close down tbese 
presses. 

I would like to bia,bU8ht here that out 
of the 20 Presses apre&d all over tbe country. 
tbe performance of tbe Government of India 
Press, Temple Street c.~ta, aecoaoa for 
74 per ceDI wbicb is tbe Jai&heat aliDQlW .. I 
tbe Presses. ] Dstead of rewarding it, our 
GovernmCftt is giYing 1'unisbmeBt to it. If a 
good student gets tbe first prize because of 
lIis intelligence. because of .bis study, tben 
his parcms must live bim more opportunities 
for study; be IbouId be giftO double prO'
motion. if r eeessa ry. But instead ef reward, 
tbe educati('\ft of tbis student is now loiol to 
be stopped lestead of tbis press beiGg 
rewarded, it is lOins to" cloled. 

T .... l co_ .. abe ~ peiat. As for 
.... FOIlDI U." _MEM8Cbi. the palor .. 
-..ace iI 44 _per ..,1; it is batler tbaa at ...... et_ ........ ,be pevformallCC h .. 
__ wei c8fQoared 10 last year. But as a 
_w.,d ..... PEes. -i. faGiBII dQSul'c. 

Mamba- tbrce is about SiOlla Press. J 
have been t.old by Shrimati Cbandresh 
KUlDUi about it; she was also very mucb 
COQQtrM4 about it. Tbe performance of tbe 
Simla Press iI 42 per ceO!; it is better than 
ma.Qy ot.r Goverament of India Presses, but 
tbis Press is DOW being condemned. 

The fourtb is : tbe Government of India 
Forms Store at Calcutta is a centralised 
agency for storing and distribution of 
standard Government Forms, botb civil and 
military. Tbis organisation bas been 
fUDctioning eff'ectivtly since independence. 
If tbis Unit is closed. 700 workers win be on 

. tbe road. 

If Government is Dot soinl to reyiew 
tbe whole situation. l,OOO workers wi II be 
011 tbe r.ed. "file Government bas alread, 
st ••• that some wORers are going to be 
surplus. 001' Prime Minister is vcry much 
willi.. te pt'otect tile interests of the 
wOI'kers aad farmers. Wbenever we raise 
ear voice, we lIaye seen, tbe Prime Ministet" 
is very mudl williac to smt eut OUI' 

1"Ohlems. But bow are sucb tbjDP 
lial'lM'Ding, I do DOt tROW. Tbere must 
be some cemm"lli~MioD pp or tile .. may 
be some lacuna. Tbat is why. Uae&c tbiDAsare 
bappeoiol. 

One Review Committee was set up 
under tbe Cbairmanship 0 f Director 
of Printiol. 80 far as my koow-
ledge IOCS. UDder tbe Chairmansbip 
of Mrs. KhaoDa. Sbe bas recummended 
tbat due to JJon-viabiliiy, tbe uoit must be 
closed down. I do Dot know what is tbe 
real position. I have no personal grievance 
,gajost tbat lady. But we have to face 
tbe ralifY. I bave to speak out tbe 
reality. Nobody sbould take any decision 
aceordioB to his or her personal iuterest. 

I would like to mea.tioa tbat tbe 
Ministry of Urbaa DeyelettDeDt 
approved five year replacement plan! 
prolramtDe fOl' medernilatieD which indi
cates III8IIiw mo •• mitatioa for all die 
.boM-.................... B ..... 
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"the __ DirettOI' Gf Pt-fluidg 08IM." -fIed
siotl was sudden1, cbaepd. Tbe J)NIent 

D1rectcc of PrkJtiftl. in an opm-lIoUlle 
meeting at DP aDd AR ht JUBe J,. 
located tbe above three Praaea for d_iBt 
down witbout showing any reaSOD. Only 
two years ago Ihere was a budlet provision 
for about Rs. SO lakbs for a new building 
for Santraaacbi Forms Uait, but DOW 

suddenly tbe Press is proposed to be closed 
down in spite of better performance. In 
1985. tbe most modern eqipment for plate
makiDS 'Were installed in Forms Unit, 
Santragacbi, by apeod-i,,_ valuable foreign 
exchange. A six-crore rupee project was 
also prepared by the CPWD for botJaiq 
the Santraaacbi Forms Unit aod a Memo 
for approval of B F.e. was prepared. But 
now I do Dot bow wbr thi. laas been 
chan&ed. In the case of Simla also, ODe 

team of officers bad already visited tile 
place and they bad already selected a new 
site. When this new Director came, all 
this was changed. I do not know wb:st 
is the intentioD. I waDI to ea, Obe tbing 
categorically aad emphatically. T .... 
officials a~ 00t interested i. maiatainio8 
tbe image of -oar Prime Minister; the 
officials are trying to destroy our Party 
imaae. tbey are trying to deatJlGy our' 

government imale. Wllea our Goftl'Dment 
is willing to do &ornetbinl, wben 0.

Minister is willing to do sometbing. wJaea 
our Minister is wining to protect tbe 
interests of our country, there should be 
no such intention on tbe part of tta. 
officials to close down tbese units. I would 
request the boll. MiJtisler ••. (t .. jer,upllt1ns) 
I am a public representative aacl tbe 
Minister 8S also a maNic J'4eI)I'eseotati¥e. 
J have some pr-oblems iB lilY Conatitaeacy 
and be is also baviftl some proWeoas in 
his Constitaency. Because 80IRe workers 
are askina me tetday. /they may ask you 
also tofl1OfTOW. Bttt you bave tG .. tile 
facts. J beJieye anel aIR opWniatic dlat 
we will not get aay aecatJve a1lMfler fr.()IJI 
you. I know tbat you are very sympathe
tic to us and you 'Will see tile facts. If tbe 
recommendation caD Dot be accepted please 
see what are the best things m it and see 
the facts also. 

On the ODe laand, you propose to close 
down three units ~bicb are livlDI better 
performance and on tbe other band you 81'e 

.Odin, six crares t9 fO\lr Unit a~ l)olbi1 

the performance of whicb is belo" level. 
I bave DO personal grievance about DeJbi. 
But I would insist fhat you have to protect 
tbe interest of all places. 

(1,,'errllPlionJ) 

The Prj.tiol macbines are very old in 
tlae Calcutta Press. Tbey canoot offer 
reau1ar Pl'oductioD due to mechanical aDd 
electrical defects. So, replacement is 
needed for better production. 

Secondly, mono-key board and moDO

cas ling macbines are very old in those two 
presses. Government is not supplying tbe 
mooo-metal to feed tbese macbirles. As a 
result, production is hampered. Replace
ment and regular supply of mODo-metal is 
Deeded for better production. 

It ia a1ao a fact tbat wbite prioti .. 
paper and reel paper for the priotia. 
machines are supplied in a ~ery irregular 
maDael'. Production is hampered there by • 
So, regular supply of paper is needed for 
more production. 

Tbe Government of India Forms St ore, 
Calcutta is one of tbe oldest offices in 
India. From this office the Central 
Government Forms Ledger boaks and 
all otber papets are supplied througbout 
India in the most satisractory manner for 
more tban SO years. Tb~re caDDot be any 
justi8cation to close down tbe Forms 
Store Office of Calcutta. 

I would Bot like to speak more word. 
because we know tbat there is DO need ta 
~ak more. The only word tbat we 
ba'Ye to speak is our main inten tion aDd 
that is o"r tenacity. 

MR. CHAIRMAN: Please conclude. 

KUMARI MAMATA BANERJEE: 
You are also in favour of workrrs Sir. 
J would like to request the Hon. 
Minister to please listen to me. Other 
MiDistus-Sbri SantOib Moban Dev, 
Slilt. Sheila Dikshit. Smt. Rajendra Kumari 
Bajpai-are also iJere. So .. I would like 
to appeal that please review tbe wbole 
situaUoD aod take concrete decisions not 
to close dowA these units, b"-t take some 
cODstructive suggestions to open this 
indush, where you can continue these 
f~"es. Oolf tben tb4 WOlter-. i."fCSC 
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will be protected. Otherwise these workers 
will be on tbe road. Wbo will protect 
tbem? In West BCD sal sick industries are 
increasing day by day. In order to let 
some reNlts you have to save and protect 
tbe workers' interest. So. I would request tbe 
Minister to kindly review tbe whole situa
tion and set up a Committee which witt 
review tbe whole matler and take concrete 
decisions not to close down tbese units. 
Please extend tbe time for tbis. not 
close down. Please review tbe whoJe 
8ituation and set up a new Committee. 

I think I will get proper justice from you. 
Justice will not remain behind tbe doors. 
I Deed your protection Sir. 

SHRI SOMNATH eRA TTBRJBB 
(Dolpor): Can I ask a supplementary 
Sir ? 

MR.. CHAIRMAN: As per rules, it 
is not permitted. 

[Tra".latlon) 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): Mr. Cbair
man. Sir, in relation to the informatioD 
sougbt in tbe balf-an-bour discussion I 
want to inform tbat 20 printing presses 
are workins at present. Tbe Group of 
Secretaries under tbe Cbairmansbip of the 
Cabinet Secretary decided in relation to tbe 
pt"OS5 in Calcutta tbat tbe enterprises not 
earniog profits should be closed down and 
even tbe reasons for taking sucb a decision 
bave been mentioned. For example, tbe 
10110",inl rea~on bas been mentioned in 
relation to the Government of India Press 
(Form. Unit), Santraaachi : 

[Engll ... h] 

The reasons of economy aod certain nOD

essential activities, the build ing of tho 
Press bas been declared .nsafe. The new 
buUdiol will cost about Rs. 6 crores. As 
reaards Oovemmeat of India Press, Temple 
Street tbe reasons are of economy aDd 
sbeddiDI of nOD-essential activities .. As 
reprds tbe tbird. viz., Government of 

India Forms Store. Calcutta &be rcasooa 
are tbat on closure of tbe Temple aod 
Santral8cbi presses tbe workload of the 
unit will considera bl, decrease and will not 
be economical to continue. 

[Translation) 

A meeting of tbe Group or Secretaries 
was held and it was decided in tbat meeting; 
tben only tbis decisioD was taken tbat the 
runniog of these presses was uneconomical 
and hence tbese should be closed ••• 

(Interr.ptloll6) 

(Interruption,,)·· 

MR. CHAIRMAN : Nothiog will go 
on record without my permission. Please 
take your seats. 

[Trans/alion] 

SBRI DALBIR SINGH . . Tbe 
Government itself wants tbat tbe workers 
should Dot suffer in any way. Under the 
provisions of tbe Industrial Disputes Act. 
tbe iodcstriaJ workers in our uoits wi)) be 
seot to the surplus cell of tbe Ministry of 
Penoonel aDd Training and tbey will be 
absorbed in future vacancies .•. (lnterrup
tions) 

(Interruption,)·· 

(English] 

MR. €HAlltMAN : Nothing will 10 
on record witbout my permission. It is not 
permitted under Half-au-Hour discussion. 
You have lot other metbods of raising 
tbe issue. About Half-an-Hour dh.cussion 
tbe roles are very clear. Arter tbe member 
concerned speaks tbe Minister wjll reply. 
Ooly member. wbose Dame is there in the 
ballot will ask questioDs. Otbers will not 
be permitted to ask question. 

(Interruptlon8) 

KUMARI MAMATA BANERJEE : 
What reply bas he r aiVCD? Where is the 
reply? 
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MR. CHAIRMAN: Notbiol will 10 
OD record witbout m, penni.loD. 

SHRI SOMNATH CHATrBRJEB: 
Sir. I rile OD a poiat of order. The bon. 
lady member bas railed a wry importaDt 
matter. Tbe ODIy auswer Biven by tbe 
Minister is wb.t the Sccretarica bave 
decided. 18 tbit an anawer to tbe Half-an
Hour discussion' Tbis is wby the bOD. 
Speaker bas allowed to raise tbi. discussion. 
Tbe member bas raised an importaDt 
matter aDd liveD load reasoDl .. 

MR. CHAIRMAN: Please take )'our 
scat. 1 will live my rutiol. I alODot ask tbe 
Minister to laY anytbiDI more. 

(/nler'lIptloru) 

MR. CHAIR.MAN: As per tbe rules, 
I caODot prOls bim to answer more tban 
what be wants to say ••• 

(lnterruptions)* • 

MR. CHAIRMAN: Motbios will 80 
on record. 

KUMAlll MAMATA BANERJEB : 
He bas not liveD aoy reply to aDY of my 
questions. In tbat case wby did abe hOD. 

Speaker allow me to raise tbis Half-an
Hour discuasion ? 

In protest. I walt out. 

17.56l1r •• 

(K .... rl Ma.,ta B •• erJee .lIea lelt 
tile Houe) 

Mit.. CHAIRMAN: Sbri SbaDtaram 
Naik. 

SHB.I SHANTARAM NAIl(. (Panaji) : 
It is tbe duty of tho MiDister to reply all 
the specific queatioaa. It i.. of ~urse, 
left to him, wbat be waalS to u,.. 

10 80aWcr to UOItarred QU.tiOD No. 
1025. it was stated b, tbe MiDister at (b) : 

"The dccilioa is baaed GO tbe 
around of atreamljDiDI Ibe workilJl of 
Go'VCrDlDCDt of lDdia pr__ and to 
mate tbcm eeoaomicaII, .iable aDd 

.Iso aa a part of abe process of shedd
iD8 nOD-esleniial activities by tbe 
Govemmcnt.·· 

AU our printiDI preues priot rules aod 
reaulations wbwb practically administer 
the country. Are tbeae aDd otber acti"itics 
of theus Don-easential activities ? Whal 
II the CGODomw viability tbat is derived by 
Cl08iDI down the priOtiDI preues'l WheD 
we arc oping new industries. wbat is ,be 
ICnae in cloaiDS tbese priDtloB presaea 'I 
About tbree thousand workers are likely to 
be retrenched. Haa any aDalysis been made 
about tbe unemployment probkm 'I Haa any 
systematic study been made to arrive 
at tbe conclusion tbat priDtioB press is a 
nOD-essential activity? )f 80. on wbat 
basis 'I 

SHRI HANNAN MOLLAH (Ulu-
beda): First, I want to register my 
protest that tbe Minister bas not replied to 
tbe points raised iD tbis diKussioD. It is 
totally unfortunate ••• •• 

MR. CHAIRMAN : All these thin&s 
win not be recorded. It will nOt form 
part of tbe rec::ord. Only put your 
questions. 

SHRI HANNAN MOLLAH: How 
much work is beiDa done b) private 
preases wbich could have beeD done by 
the Govetoment presses 'I How many 
machioCl were kept idle and tbose did Dot 
work? What is tbe reason for that 'I 
Wbeo tbe Temple Street Press is produciDa 
upto 78.3 per cent of tbe installed 
capacity. wby is it beina closed down ? 

Lastly, win tbe Government keep tbe 
decision in abeyance aDd discuss the mattor 
with tbe Unions 80 that these may run on 
proper lines 'I 

18.00 .r .. 
(Tran.'atio.) 

SHkI MANORANJAN BHAKTA 
(ADdamao aod Nicobar laIaods) : 
M!.. Cbairman. Sir. altbouah tbe bOD. 
MIDI8ter ;8 a 1000 frieod of oun aDd he 
belon .. to a backward area of tbe country 
and be baa .... dy -ned tbe worker aod 
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labour class also. but I am sorr, tbat tbe 
bureaucrats of bis Mloistry have tHea a 
very unfortunate decision 00 tbis isaue. 
Tbis bas caused a problem of employment 
to about 3000 persons. Tbe balf-an-bour 
discussion raised by Kumari Mamat. 
Banerjee in tbis-House has also Dot Mea 
satisfactorily answered b) tbe bOD. Minister. 
In view of this. I would like to submit to 
him tbat I do Dot want to raise other 
issues, but tbis Dew problem is causina 
worry to tbe whole of tbe House. B.eryoDc 
bas expre!tsed concern about it. I would 
like to submit wbether keepiDI in view tbe 
feclinls of tbe HOllse, tbis matter would be 
reviewed. Hon. Prime Minister and the 
Cabinet Secretary should be apprised of tbe 
feelinp of tbe House 80 tbat some suitable 
decisioD 00 tbis issue could be tak.en in 
tbe matter. You, please throw some ligbt 
00 tbis issue. 

SHRI HARISH RA WAT (Almora): 
Mr. Chairman, Sir, our bon. Minister is 
very competent person and be has been 
fisbting for tbe rigbts of tbe poor. He bas 
spent bis life for tbe welfare of the back
ward people. But I express my dissatis
faction over bis answer wbicb bas been 
prepared by some officers of his Ministry 
and which is totally anti-poor in nature. 

The second thing I want to say is : 

[&6Ii.1I] 

MR. CHAIR.MAN: You put onl, Ulc 
question please. 

SHRI HARISH RAWAT: Tbat is 
what I am doing, Sir. I am a senior member. 
I am not here for the first time. I know 
what I am doi ... 

MR. CHAIRMAN: You can put only 
tbe question. What cao I do ? 

SHRI HARISH RAWAT: I am potting 
tbe question only. Without understandmg. 
how can you say Sir? I am formulatioa my 
question. 

The Minister is Dot IilteDinl. I will put 
tbe question only when be Jiatcos. 

[ 7,0".lolio,,] 

Secondly. as my friend Sbri MaooraDian 

Bhakta bas said tbat tbe decisioD to close 
40wn tbeso pJ:e8JCs ClUJ IfQ_ be- ad.i&Jdaed 
correct in aD)' aiUJatioo •. It bas been reported 
tbat this decision is based OD the recommcD
datiODa of tho commiUee umt. tho 
Chairmanship of tbe CabiDet Secretary and 
tbo Govoromeat bas full authority to review 
tbis decisioo. Besides. a DOW committee may 
be appointed to 80 throup tbe recommend._. 
tiODS of that committee or tbe Cabinet 
Secretary may _in be eDtrusted with thil 
job. 

lCeepiDI in view tho reelin.. of tbe 
House as also the interests of about 5'00 
labourers aod tbe policy of the Government. 
will tbis wbole mattcr be reconsidered. Will 
you refer tbis issue for reconsideratioD to tbe 
committee appointed undor the chairman
ship of tbe Cabinet Secretary and defer tbis 
decision of closing down tbe presses till tbe 
report of tbe sub-committee is received say 
for a period of one year or six month' ? 
Tbis is all that I waDt to kDOW from you. 

SUR! DALBIR. SINGH: Witbout 
replying individually to tbe vicws of 
various bon. Members. I would like to say 
Ibis m~". as Sbri a. ••• J bas 81&0 said. tbat 
we would reviow thi. whole issue witbio • 
period of six months. As tbis aUlust House 
bas Clq)n:ssed concern over tbe retroochmoot 
of somo persons and some otber problems. 
all sucb issues wi)) also be rCGODsidored in 
this period. 

[Eng/I."] 

SHRI SOMNATH £HATTERJEE: Is 
the wbole decision kept in abeyance Sir 7 

(/"te"uPllon8) 

(TarlU/allon] 

SHRI HARlSH RAWAT: Mr. Chait
mao. Sir. we arc satisfied with tbe aoawer of 
tbe hon. Minister. Wo CXPI'Cl8 our tbank. 
to tbe boo. Minister. 

18.05 IIr •• 

De Lok Bah .. tun adjourned till Ele,en 
0/ I_~ Cltiek on 7'hur.day. 
/humIHr II. 19861 A.ra_yalla 

13, 1908 (Stika) 




